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LOK SABHA

LOK SABHA

Friday, March 1, 1974[Phalguna 10, 1895 
(Saka)

The Lok Sabha met at Eleven of the 
Clock.

{Mr  Spe ak e r  m the Chair]

MEMBER SWORN

Shrimati Parvatbi Krishnan (Coimbatore— 
Tamil Nadu).

ORAL ANSWERS TO QUESTIONS

DEBATES
2

collect or pay only the ultimate outstand-
ing balance, instead of individual transac-
tions as at present To come into force, 
the Asian Clearing Union Agreement has 
to be signed by five ECAFE member 
countries, and since only two countries, 
namely, Iran and Sri Lanka have so 
far signed the .Agreement, it has not yet 
bccome effective. Besides India, Nepal, 
Afghanistan and Pakistan had indicated at 
the last Annual Session of the ECAFE held 
at Tokyo in April 1973, their willingness 
to join the Asian Clearing Union. India 
has recently amended the Reserve Bank 
of India Act empowering the Reserve Bank 
to sign the Agreement at the appropriate 
time

Asian Clearing Union and Asian Reserve 
Bank

"141 SHRI HART KISHORE SINGH : 
Will the Minister of FINANCE be pleased 
to state .

(a) whether the agreement to establish 
an Asian Clearing Union and an Asian 
Reserve Bank has bccome effective;

(b) if so, the main features thereof; and

(c) the response of the Asian countries 
to this agreement ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to (c). 
A statement is laid on the Table of the 
House.

Statement

(a) to (c). The Asian Clearing Union 
would organise and operate a clearing me-
chanism for consolidating and clearing at 
fixed intervals all receipts and payments for 
current visible and invisible transactions 
among its members so that they * have

2 The Asian Reserve Bank envisages 
the pooling of 10 per cent of the gross 
foreign exchange reserves of member count-* 
ries so as to provide short-term assistance 
for financing temporary balance of pay-
ments deficits, particularly those arising 
from eventual liberalisation of intra-re- 
gional trade, and to acquire bonds of 
multilateral institutions for financing pro-
ductive investment m the ECAFE region. 
A draft Agreement for establishing an 
Asian Reserve Bank, as evolved by an 
mter-Govemmental Committee in August 
1972, was forwarded by the FACFE Sec-
retariat to regional member countries for 
ascertaining their views. The draft Agree-
ment is currently under consideration by 
member countries

SHRI HARI KISHORE SINGH : The 
idea of a collective economic activity in the 
Asian countries is one of the noblest and 
finest developments of this decade. The 
efforts of the Government of India in this 
direction are quite laudable. May I know 
what steps the Government has taken to 
facilitate India's entry into the Asian Re- 

to serve Bank and the Customs Union and



[Shri Hari Kishore Singh]
whether tbis is going to be on the pattern 

. of the EEC Reserve Fund ?

SHRI YESHWANTRAO CHAVAN : 
Some enabling legislation is neces-
sary which this Parliament has pass* 
ed and now we are awaiting for the 
reactions of the other countries. In case 
of the Asian Reserve Bank it is the same 
position.

SHRI HARI KISHORE SINGH : There 
is an impression in the Asian countries that 
the various agencies for the development of 
Asia are being dominated by Japan and 
the Asian countries naturally look to India 
to checkmate this Japanese domination of 
Asian Development agencies. Is the Go-
vernment aware of the fact . . .

MR. SPFAKER : Aie you interested in 
stressing this point so much in this way ? 
Will the Minister be in a position to ans-
wer ?

SHRI YESHWANTRAO CHAV\N : 
I can certainly arswer it in my own way 
if you want me to answer.

SHRI HARI KISHORE SINGH : Tbis 
is a very important factor in the economic 
development of Asia. If the Minister so 
wishes, he can answer it in his own way.

MR. SPEAKER : Order, Order, this 
House is not meant for reading newspapers 
here.

SHRI YESHWANTRAO CHAVAN : 
We want to join organisation with a 
view to increase cooperation not with a 
view to have competition with any count! y. 
This is our basic approach.

PROF. MADHU DANDAVATE : I 
would like to know from the Minister as 
to what would be the mechanism of the 
Asian Reserve Bank to protect the cur-
rencies of member countries ?

SHRI YESHWANTRAO CHAVAN : 
Well, the procedural matters have yet to 
be examined and we arc in touch with 
other countries. It would be premature
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now to go into the details of it; only 
the idea is just being talked about.

SHRI M. RAM CiOPAL REDDY : 
What will be the contribution of $ach 
country'? Has any procedure been de-
cided, Sir?

SHRI YESHWANTRAO CHAVAN, : 
Not yet. Sir.

I  .S. Loan to Indian Airlines for Boeing 
Aircraft

“ 142. SHRI M. S. SNNJFkVI RAO ;
SHRI NARI NDRA SINGH :

Will the Minister of TOURISM AND 
CIVIl AVIATION be pleased to stale :

(a) whethei U.S. Fxport-Import Rank 
agreed to give any loan for Boeing deal 
to the Indian Airlines;

tb) the total amount offeied and terms 
thereof; and

(c) the reaction ot <«o\ernment there-
to ?

THI M IN lSnR OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) . Yes. Sir.

lb I and (l ). A loan amounting to US 
$ 8.64 million has been secured by Indian 
Airlines with the app»ovai of Government 
fiom the hxpoit-Impoit Bank of U.S.A. 
for financing 45 per cent of the project 
cost for the purchase of 3 Boeing-737 air-
craft together with spares am! equipment. 
The loan agreement is yet to be signed.

SHRI M. S. SANJEEVI RAO : I under-
stand that the Indian Airlines want to 
acquit e 4 Boeings with the US Export- 
Import Bank for the current year 1974 
and I want to know from the hon. Minister 
whether the Indian Airlines have conducted 
a survey to assess the requirements of air-
craft during the Fifth Plan with or with-
out US Export-lmport Bank’s assistance.

SHRI RAJ BAHADUR : There are 4 
Boeings. One is in replacement o f the 
Boeing that m et with an accident. It is

U 1974 Oml Answers 4
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estimated that during the Fifth Plan we 
will require capacity to be created which 
wlH be equal to 29 Boeings-77.

SHRI M. S. SANJEEVI RAO ; I want 
to know whether the Soviet Union has also 
offered to five out loan and fuel for the 
purchase of TU 154. Soviet Union have 
lecemly brought out this very modem Air-
craft, TU 154. 1 want to know whether
this is also under consideration V

SHRI RAJ BAHADUR : These matters 
ure under negotiation and consideration at 
m.'iny levels and it would be premature for 
me to say anything at this stage.
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SHRI VASANT SATHE : He cannot 
just make any wild allegation without 
proof.

MR. SPEAKER: I have not allowed it. 
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pwt WfW : Nwrr ^st w r  
n*t *r$f ^  spjpfr |  r flfwR’ amr H’rcfr 
$ r $■ t u rw ti w  $  f  »

MR. SPEAKER : This is an absolutely 
irrelevant question. The Minister need not 
answer it.

SHRI JYOTIRMOY BOSU : On a point 
of submission,' Sir.

MR. SPEAKER : There should be some 
cense in asking the question,

SHRI JYOTIRMOY BOSU : Where an 
bon. Member makes an allegation on his 
own responsibility on the floor of the 
House . , . i

MR. SPEAKER : There is a procedure 
for it. He cannot do like this. He is 
making allegations against Ministers and 
everybody.

SHRI VASANT SATHE : This must be 
expunged . . . (Interruption),

SHRI JYOTIRMOY BOSU : This can- 
not be expunged.

HI 1WT fTfo : ’k-RWTSTIi f t  3TRT
|  1 T R  #  $>TT i t f f c  |

WHWf : $t Vsff^t ^  f w  l

w  w r r o  : fairer * f * m  fa m

* ?

«fV r m  i ^ iy r  ; mvr*fto w s w  wr 
wrcfr f ^ r  P m m  t ,  f s r  & 

fr «to: ¥ n*ft % m  tit fw m rn  forrm 
t  »

f$**r vm w m n  : srmrT «rcrr $
t  i * t #  tit m  1 1 «wt *n*r *t*

* r ^  ? 5a m  ^  *nt$ % \

MR. SPEAKER : I am not allowing it.

SHRI JYOTIRMOY BOSU : The Prim 
Minister and Shri Dikshit . . .
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MR. SPEAKER : I am  pot cattin$ you.

SHRI JYOTIRMOY BOSU ; Yoti can-
not shut me like this. I am here on my 
own right.

MR, SPEAKER : Unless you are catted, 
you cannot get up like this.

SHRI VASANT SATHE : The hon. 
Member cannot threaten you like this.

MR. SPEAKER : There is a procedure.

SHRI JYOTIRMOY BOSU: In the past 
a number of times allegations have been 
made against Ministers like the Cement 
Allocation Committee collecting Rs. 1.5 
crores for the Congress Party. v

MR. SPEAKER : There is a procedure 
laid down for it under the Rules.

SHRI JYOTIRMOY BOSU : It is open 
to the Minister to refute it.

SHRI VASANT SATHF : Not like this. 
You must have a sense of responsibility 
when you make an allegation.

SHRI JYOTIRMOY BOSU : Let there 
be aq inquiry.

«y
*n g W  IW W  : TOT *TPT W Ft

w rar i

*F9T ^  I  g*rpr
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m t  fc i

gu*t v w w : *rft5r ♦ptt 
tit qrafa 5®T T*St ^ | SWST
f ,  trrWif fV?iT ^  ^  i
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s h r i nj  y o t i r m o y  b o s u  *. Do yo«
say 0i0t tbejr are not collecting to d s ?  
They are collecting money t a n  the textile 
mills, they are collecting money from 
Dalda, they are collecting money from Mr. 
Gocnka and everybody*

MR. SPEAKER : You cannot say in 
the House what you cannot say outside.

•

SHRI PRIYA RANJAN DAS MUNSI : 
You are allowing this Member everyday to 
make allegations.

♦

SHRI BHAGWAT JHA AZAD : I 
want to remind this hon. House and the 
Minister that only in the recent past I had 
said that the Civil Aviation Department 
had drawn up a plan to buy Boeings from 
America rather than the planes that had 
been offered to thi« Government from the 
Soviet Union on cheap crcdit; also the 
Russian planes were more serviceable. But 
the Minister denied it then, and I was pre-
pared to lay the plan which I had with 
me on the Table of the House. I want to 
know why, without considering the Russian 
offer of planes which are cheaper and 
better, the Government went in for pur-
chasing Boeings from the United States of 
America.

SHRI RAJ BAHADUR : The orders for 
these three Boeings about which I am 
speaking were placed as far back as 8th 
October, 1973. In regard to future ac-
quisition in the Fifth Plan period, wc shall 
certainly give the fullest possible consi-
deration to the Russian planes as well 
along with the others.

SHRI IYOTTRMOY BOSU : Why is it 
that they have chosen to deal with Ameri-
can private sector in preference to Soviet 
public sector ?

SHRI RAJ BAHADUR : This is wrong. 
The whole matter is under consideration.

Request made by Kerala Government 
regarding Credit Policy

*143. SHRI C. K. CHANDRAPPAN : 
SHRI A, K. KOTRASHETn :

Will the Minister of FINANCE be 
pleased to state ;

(a) whether the Kerala Government 
have requested the Centre to reconsider the 
present policy' of credit squeeze in relation 
to small scale and export oriented indus-
tries ;

(b) if so, the broad features of their 
request; and

(c) the decision of Government there-
on ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to 
(c). Chief Minister, Kerala, in a communi-
cation addressed to Union Finance Minis-
ter, has stressed that the current credit 
policy should be so revised that the tempo 
of industrialisation is not disrupted in re-
latively underdeveloped States such as 
Kerala, The Chief Minister has also ref- 
ferred to broader question of regional dis-
tribution of bank credit in the country and 
has suggested that steps should be taken 
to secure a more equitable distribution. 
Another point raised by him is that (he 
bank credit should not be made available 
to those who use it for speculative purposes. 
He has also made the point that if credit 
restraint is essential, it should be in respect 
of the credit to monopoly houses and to 
large scale industries and that a rational 
credit policy should not disrupt the tempo 
of industrial production nor sh6uld it dis- . 
courage the volume of .exports.

The points made by Kerala Government 
are part of the accepted policy of the 
Central Government and even the short 
term changes in the credit policy, effected 
to meet emergent situation, seek to sustain 
the tempo of industrialisation, encourage 
growth of small-scale productive endea-
vours, particularly in the underdeveloped 
areas, curb the use of bank credit for non-
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tShri Yeshwantrao Chavan] 
productive purposes and thus subserve the 
accepted long-term socio-economic objec-
tives.

SHRI C. K. CHANDRAPPAN : The 
hon. Minister has stuted that the sugges-
tions made by the Kerala Government 
form part of government policy. But has 
the attention of Government been drawn 
to the fact that small-scale industries and 
particularly export-oriented traditional in-
dustries like handloom, coir etc. are 
suffering due to the credit squeeze policy 
of Government while on the other hand 
the big business houses as in the past, 
really benefited by getting money from 
various government organisations?

SHRI YESHWANTRAO CHAVAN : 
The latter part of his question is not based 
on facts. As for the former part, in the 
beginning of the operation of this credit 
policy certain difficulties were experienced 
in the case of exports. The Reserve Bank 
certainly kept its watchful eye on this 
developing situation and later on it resived 
the policy to sec that export efforts are not 
affected by the policy. 1 am sure if any 
particular aspect of it is still causing 
handicaps, that can also be looked into. I 
am sure the present working of the policy 
has not affected any export effort.

SHRI C. K. CHANDRAPPAN : The 
hon. Minister made a very general state-
ment ' What are the concrete measures 
taken by Government to help small scale 
industry to get over the difficulty presented 
by the credit squeeze policy ? Secondly, 
he denied the second part of my question 
that big business houses and big indus-
trialists and speculators are getting enough 
credit as the\ wanted. I would like to 
know what actually was the result of the 
new policy on this scctor, the big business 
houses and speculators.

SHRI YESHWANTRAO CHAVAN : I 
can only give him certain information as 
to how cjredit expansion has taken place 
in the last quarter of 1973. This is pos-
sibly the only objective indicator of how 
the policy is working. If the hon. Member

will permit me to give some, details of 
figures, the total bank credit extended in 
the last quarter of 1973 ts about Rs. 626 
crores out of which foodgrain credit took 
about Rs. 78 crores, export credit took 
about Rs. 100 crores, public sector under-
takings other than the Food Corporation 
took Rs. 109 crores, the priority sector 
which is agriculture, small scale industry and 
allied things took about Rs. 145 crores and 
the private sector, mainly large and me-
dium industry and wholesale trade, took 
about Rs. 194 crores. If, therefore, we go 
by the actual breakup of this expansion of 
credit, we find that 69 per cent of the 
incremental credit expansion during the hist 
quarter of 1973 has gone to public scctor 
enterprises including food procurement 
operations and to priority sectors. If this 
is any objective indicator, I think, I have 
every legitimate right to say that the state-
ment made by the hon. member is not 
correct.

DR. HENRY AUSTIN: Are Govern-
ment aware of the feeling of a large num-
ber of small scale industrial units and en-
trepreneurs who have been taking advan-
tage of the surplus electricity now available 
in Kerala to put infra-structure to use elec-
tricity iudigenously and also the feeling of 
suffocation by even the Electricity Board 
and public scctor industries as a result of 
the credit squeeze in their eflort.s to expand 
their activity in the field of building up 
adequate infra-structure for utilisation of 
the electricity. Are the Government aware 
of it, and if the Government uie not aware, 
will the Government kindly look into the 
matter and enable the Kerala Government 
to build up the infra-structure for the effec* 
tive utilisation of the electricity available 
instead of their selling it at a nominal rate 
to others ?

SHRI YESHWANTRAO CHAVAN : 
The building up of the infra-structure is 
something which is the norma! responsibi-
lity of the planned developmental effort, 
budgetary effort and other efforts. I think 
we will have to make a distinction when 
we are talking of bank credit. Bank 
credit at present is for the operations of
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the economy and 1 do not think bank 
credit as such can take a very heavy bur-
den of the building up of the infra-struc-
ture or developmental activity. It certainly 
has its own role to play, but this distinc-
tion is to be remembered.

As far as the genera) point io concerned, 
f cannot say that we are unaware of the 
difficulties, immediately after the credit 
policy for the busy season was declared, 
there was rather a panicky reaction 
and that was because wc are not used 
to any crcdit planning. Therefore there 
was some initial reaction to it. But 
the Reserve Bank itself has very vigilantly 
stepped in wherever it found it necessary to 
do so. f think it is, by and large, now 
stabilised.

SHRI NIMBAlkAR : In view of the 
fact that the prices of raw materials are 
rising very fast, is not the crcdit squeeze 
going to work as a detriment to indus-
trialisation and by curtailing crcdit even 
to big industries the small industries arc 
«lso affccted, because, as the ancillary units, 
very often this position is made use of in 
pushing on the difficulties of the big in-
dustries to the small industries ? What 
does the Finance Minister intend to do 
about it ?

SHRI YfcSHWANTRAO CHAVAN : 
Our main problem is to curb monetary 
expansion because that is also basically the 
cause of price rise and othei inflationary 
forces working in the economy. The credit 
policy is intended to deal with this parti-
cular problem.

SHRf 1NDRAJ1T GUPTA : It has failed 
completely.

SHRI YESHWANTRAO CHAVAN : 
We cim discuss it later on. 1 et me comn- 
Icte my answer. What exactly is the credit 
policy expected to achieve is our-mujor 
problem. The hon. Member said that the 
price of raw materials is rising and there-
fore it will he necessary for the industries, 
small or big or public or private, to have 
more working capital for that purpose.

That is completely a different problem. If 
it is related to productive capacity and its 
requirements and not for building up large 
inventories or such other speculative activi-
ties, then it is a different matter.

SHRI P. R. SHENOY : T would like to 
know whether the prices of any commodi-
ties have fallen as a result of the credit 
squeeze and, if so to what extent.

SHRI YESHWANTRAO CHAVAN :
I would not make that claim at present.

International Flights to and from DUM-
DUM airport

“i
’'146. SHRI SAMAR GUHA :

DR. RANFN SEN :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether international flights to and 
fiom Dum Dum Airport have been re-
duced to minimum;

(.b) whether Dum Dum Airport has been 
reduced to second grade status in com- 
paiison to Delhi and Bombay airports; 
and

(c) i! so, the reasons therefor ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) The number of frequency of in-
ternational flights depends on a variety of 
factors including the volume of Traffic to 
and through an airport. At present seven 
foreign airlines, namely, Aeroflot, Bangla-
desh Bitnan, British Overseas Airways Cor-
poration, Burma Airways, Ro>al Nepal 
Airlines Corporation, Scandinavian Airlines 
System and Thai Airways, continue to ope-
rate to/through Calcutta,—in addition to 
the national carriers, Air India and Indian 
Airlines. The question of reducing inter-
national flights to the minimum does not 
arise.

(b) and (c). No, Sir. Government 
would welcome the operation of scheduled 
air services by foreign carriers to/through
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Calcutta in accordance with their entitle' 
ments. It is hoped that the airlines con-
cerned would take necessary initiative in 
this regard,

SHRI SAMAR OUHA : Is it a fact that 
even a few years back, besides the seven 
international airlines, Panam, Canadian 
Airlines, Japanese Airlines, Lufthansa, 
Dutch Airlines and the French Airlines and 
all the other international airlines used to 
fly to and through Dum Dum airport and 
if so have the Government ascertained 
from these airlines the reason for dropping 
Calcutta airport from their flights ? Ins-
tead of leaving Jhe initiative to the airline.* 
concerned, will the Government take the 
initiative and induce them to fly to and 
through Dum Dum airport ?

SHRT .RAJ BAHADUR : Tt is a fact 
some of the airlines mentioned by mv hon. 
friend did operate through Calcutta f o r -
merly. Members are aware of the condi-
tions. There was certain reduction in 
traffic and naturally some of these had not 
continued their flights. Apart from the 
initiative we can take we shall certainly 
try to induce them to the extent possible 
to operate through Calcutta.

SHRI SAMAR OUHA : The hon.
Minister said that it was due to traffic 
congestion. The situation in West Bengal 
for the last few ycr>rs is normal and there 
is no traffic congestion or any other diffi-
culty whatsoever. Conditions similar to 
those prevailing in Delhi or Bombay are 
also prevailing in Calcutta. Would the 
Government therefore try to convince those 
airlines that there are no more the sort 
of constraints which were there before ? 
Ts it also not a fact that the Government 
expenditure over the last five or ten years 
for the development of Bombay and Delhi 
airports is much more than expenditure on 
Calcutta airport and if so, is that not the 
main reason why international flights 
stopped operating to and through Calcutta 
airport ?

SHRI RAJ BAHADUR : To take the 
last question first, in recent years over

Rs. 3 crores had been spent In providing 
a new international building, operational 
block, apart from improvements in opera-
tional facilities to meet the requirement of 
air traffic and high capacity traffic,

SHRI SAMAR GUHA : What are the 
figures for Bombay and Delhi ?

SHRI RAJ BAHADUR : I am not 
dealing with the Bombay airport in this 
question and so 1 shall need notice for 
that. He implied that no development had 
taken place and that it had been ignored. 
That ib not a fact. I want to repudiate 

that suggestion. As regards the question 
whether traffic is picking up or not, in 
Bombay passenger traffic has registered an 
increase of only 22.5 per cent in the year
1972-73 compared to the year 1971-72, ia 
Calcutta it has registered an increase of 
25 per cent compared to 24.1 in Delhi and 
16.3 per cent in Madras. He knows that 
airtraffic depends upon the stepping up of 
the economic activity and not only upon 
peaceful conditions. I hope he will 
hear with me when I say so.

DR. RANEN SEN : In view of the fact 
that nearly Rs. 3 crores arc being spent by 
the Government to build that big inter-
national terminal building and that Dum 
Dum is the gateway to the tourist centres 
of eastern India, namely, Orissa, Assam. 
Manipur and other places, besides some 
tourist spots like Darjeeling and Kazi 
Ranga. may T know the reason why Dum 
Dum has not been given the latest facilities 
for landing of jumbo jets and for creating 
a situation in which the tourists felt less 
attracted towards Dum Dum ? What is 
the reason for negligence in this regard ?

SHRI RAJ BAHADUR : Calcutta air-
port has got full facilities for the landing 
of jumbos.

DR. RANEN SEN : It is a misleading 
statement,

SHRI RAJ BAHADUR ; I do not want 
to mislead the House like Bombay and 
Delhi airports. Calcutta airport is also suit-
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able tor handling Boeing 747 jumbo jets. 
But slncet Air India has not introduced 
Boeing 747 in the eastern route to Tokyo, 
Calcutta is not at present served by jumbo 
jets. That is the position. We are not 
operating jumbo jets in the eastern sector 
on account of want of traffic. Traffic re-
quirements do not justify the introduction 
of jumbo jets jn that sector. This is the 
information I have got.

DR. RANEN SEN : Mr. Speaker, I seek 
your protection. A few months back, 
during the IAC lockout, when a few Mem-
bers of Parliament were stranded in Delhi, 
when vie demanded that a jumbo jet may 
be provided to transport us to Calcutta, 
the hon. Minister said that Calcutta airport 
is unfit to receive jumbo jets. Secondly, 
he said that no ladder is available for 
jumbo jets.

SHRI RAJ BAHADUR : I have no 
recollection of that at all. But I did make 
arrangements for the member? to go to 
Calcutta.

MR. SPEAKER : Then there should U
no dispute *about that.

DR. RANEN SEN : He makes different
statements. Two months back he made 
a different statement.

SHRI RAJ BAHADUR : I have not 
made any such statement in the House.

MR. SPEAKER : If the jumbo jets 
landed there then there should be no dis-
pute about that.

SHRI N. K. SANGHT : Is it not a fact 
that some of the international airlines 
closed their Calcutta Office due to labour 
relations ? Ts it also not a fact that the 
landing facilities are the result of bilateral 
agreements between Air Tndia and other 
international airlines ? Will the Govern-
ment of India persuade the other interna-
tional airlines to land at Calcutta when 
they revised the bilateral agreements ?

SHRI RAJ BAHADUR : The decision 
of the international airlines depends on the

needs of the traffic. So far as labour 
relations is concerned, I agree with you.

SHRI PRIYA RANJAN DAS MUNSI i 
The hon. Minister has stated just now that 
jumbo jets can land at Calcutta airport 
Is it not a fact that KLM, the Dutch Air-
lines, who started their operation from 
Calcutta very recently, stated in public and 
made it very clear to the Civil Aviation' 
Ministry that they cannot operate jumbo1 
jets in Calcutta airport due to the non-
availability of facilities in the Calcutta air, 
port ? Could they not test it now 7

SHRI RAJ BAHADUR : I  am not aware 
of that I could make enquiries. But my 
information is that there are facilities for 
landing of jumbo jets.

SHRI PRIYA RANJAN DAS MUNSI: 
It is absolutely wrong. Jumbo jets cannot 
go to Calcutta airport. They can experi-
ment it within this week.

SHRI RAJ BAHADUR: I have already 
said that jumbo jets can land there. If 
KLM have met with any difficulty, I can 
make enquiries.

MR. SPEAKER: Take them all in a- 
jumbo jet to Calcutta this week. We will all 
£-o and come back. -

SHRI INDRAJ1T GUPTA : International 
flights arc operated not only by foreign air-
lines but by Air India also. I would like to’ 
know from you why Calcutta airport is dis-
ci iminated against in the sense that the 
fares charged for west-ward flights of Air 
India originating from Delhi or Bombay to 
London, New York etc. are kept lower 
than the fares for the flights which are ope* 
rtlirig to the same destination from 
Calcutta, with the result that passengers are 
naturally tempted not to fly from Calcutta 
but from other major airports. Why is it 
that in the case of our own national air-
lines this kind of discrimination is being 
practised against Calcutta < airport ?

SHRI RAJ BAHADUR: The hon. Mem-
ber is fully aware of the fact that fare 
structure depends upon two things, pattern
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>oi route adopted by a particular passenger 
and the distances which the aircraft has to 
•cover. All east-bound flights from Calcutta 
coast cheaper than the west-bound flights. 
The hon. Member has made a suggestion 
as to why it should not be equalised...

SHRI INDRAJIT GUPTA : He says, it 
is a suggestion. This has been raised in the 
last few years by so many Members.

SHRI RAJ BAHADUR : It is a sugges-
tion for action. J certainly take note of it,

SHRI B. K. DASCHOWDHURY: In
■view of the hon. Minister's answer that in 
the case of east-bound flights from Calcutta 
there are certain concessions, I would like 
to know from him whether he is aware 
that east-bound flights are only to the ex-
tent of about 20 per cent of the total flights 
as a result thereof 80 per cent or e\ en more 
llights arc west-bound. So, the benefit goes 
to other airports rather than Uv Calcutta 
Airport. Will he kindly clarify the posi-
tion? 1 want to know whether that is a fact 
or not and, if so, it rcm uns that Calcutta 
airport is under certain restrictions as was 
put by the hon. Member, Shri Indrajit 
Gupta. Secondly, 1 want to know from the 
bon. Minister one thing more. Will he 
kindly give us the figures here, if not now. 
lay the figures later on on the Table of the 
House as to what was the passenger traffic, 
that originated from Calcutta airport at the 
beginning of the First Five Year Plan, that 
is, in 1951, and what was the passenger 
trafiic that originated either from Delhi 
airport or Bombay airport in 1951. So far 
as we know, Calcutta's traffic originating 
figure was much more than that of Bom-
bay and Delhi. Now it is cut down to such 
an extent

SHRI RAJ BAHADUR : I will not be 
able to give the 1951 figures. 1 quite agree 
with him that at that time Calcutta airport 
was much more busy. Even today, it is 
busy. Apart from that, so far as other thing 
is concerned, there are certain airlines 
which exclusively serve Calcutta as there 
are certain airlines which exclusively serve 
the western sector. I would say, the dis-
tances and geographical proximities to 
determine the pattern of air flights.

SHRI B. K. DASCHOWDHURY I My 
sjMjcific question was, whether east-bound 
flights are hardly 20 per cent of the total 
flights. He has not answered that.

SHRI RAJ BAHADUR : I will give the 
total number of flights, from New Delhi— 
47-48; from Bornbay-—64~65; from Cal-
cutta—37-38. So far as Calcutta is concern-
ed. it is much more than 20 per cent.

Restricting Import of certain Items

' 147. SHRI FATESINGHRAO GAEK- 
WAD : Will the Minister of COMMERCE 
be pleased to state :

(a) whether Government have tuken a 
decision to reduce imports of a wide range 
of important items in the next financial 
year; and

tb) the items to be coveted .< id per-
centage of reduction ?

THE DEPUTY MINISTER IN I HI 
MINISTRY OF COMMERCE (SHRI \. C. 
GEORGE): (a) and fb). The import 
po’icy is being reviewed 'ind chapges, it any 
m respect of individual items, will bo in-
corporated in the import policy for the next 
financial year—1974-75.

SHRI FATESINCiHR \ 0  G U KAVAD : 
Is it a fact that se\eral working gioups 
have been set up to examine the tikely in-' 
How of fpreign exchange and the best 
manner in which it should be spent ? Se-
condly, is it a fact that one of the work-
ing groups has expounded the theory that 
exports cun be pushed up next vcur to a 
fantastic figure of Rs. 3000 croies, thus ex-
ceeding the Fifth Plan target in the very 
first year and, if so, on what is the estimate 
based ?

SHRI A. C. GEORGE : Especially in the 
context of soaring prices and higher import 
bill, the Ministry of Commerce have con-
stituted many Working Groups and they 
arc doing their exercise territory-wise and 
commodity-wise. In 1973-74 we are hopeful 
of attaining an appreciably higher figure 
than the target fixed, namely, 2072 ciotes.
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}ua ! am not aware of this particular Task
I-orce which has suggested 3,000 crores for 
the next year, if I heard him correctly. I 
pfice that it may be slightly exaggerated.

SHRI FATESTNCSHRAO GAHKWAD : 
Is it a fact that the ultimate figure will 
really depend on two main items, namely, 
the import of crude oil which wc will pro-
bably know by April, and secondly on the 
final decision about import of foodgrains. 
and if so, when will wc know the final de-
cisions on these ?

SHRI \  C. GKORGF : Obviously the 
pi ices of all oil-based import items ate 
j/r»ing up. Wc are having continuous nego-
tiations with the different oil-exporting 
countries about the price, accommodation, 
deferred payment and all other facilities 
that will help us to tide over this crisis*. I 
Ctinnof give an exact date by which time 
vc will be concluding these contracts or we 
will be coming to a final settlement.

♦ ^
^  U'lnl.-Rt SrPTPT ?frf?T OT

fT 3ff f w  
«nf? 5 rft P„ tt^pt
mm n fem t ?r
t o  I  v* $ m
VS WFt TT fspTTR gWT £ ? ^  ^  w
n it  fr jftfa m  ^  *rt
n  <tt srferra ^  *r
f^rrr arwT sftr fSF#r s rm  ?fm % 
faRTC v*rrfr ?

SHRI A. C. GEORGE : I am not aware 
of this particular violation of import res-
triction by the Madras company. If the 
hon. Member is kind enough to give the 
details, 1 will look into it

qg : STPT Vt #  3̂T

g srfr eft rtf** ftcft $—*?r *frr tit
*p»r g i
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MR. SPEAKER : The Minister may
please look into if.
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SHRI A. C. GEORGF : We are parti-
cularly interested in expediting the reports 
of these Working Groups. We are on the 
anvil of the Fifth Plan, and for formula-
tion of our policies we want to get guidance 
from the Working Groups. Though I will 
not be able to give the hon. Member the 
exact date when these different Groups will 
be submitting their reports, I may say tbat 
our intention is to have them as earlv as 
possible.
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SHRI A. C. GEORGE : About violation 
soi import control regulations we are taking 
-serious measures, and if some specific in* 
btnnccs are pointed out, as I said earlier, 
wc will take action, we will enquire into 
<lhem and take remedial measures.

About smuggling, in csciy country there 
are smugglings going on. Over a period of 
'time. progressively, we arc taking action to 
prevent that also.

Proposal to decorate tourist spirts in 
Hazarduari (Wert Bengal)

* 148. SHRI PRIYA RANJAN DAS 
M UNSI: Will the Minister of TOU-
jRISM AND CIVIL AVIATION be pleas- 
,ed to state :

(a) whether there is any proposal to re-
orient and decorate the tourist spots in 
Hazarduari of Murshidabad District, 
Sundorban area of West Bengal for the 
attraction of tourists;

(b) if so, whether any-cooperation in 
this regard has been sought from the Gov-
ernment of West Bengal; and

(c) when, the proposal is likely to be 
implemented ?

‘ Hazurduari’’—the ^Jawab’s Palace « at
Murshidabad under the Central Platt. It 
has, however been suggested to the Gov-
ernment of West Bengal that the State De-
partment of Tourism may consider taking 
over the Palace for maintenance and pro-
vision of some tourist accommodation in 
the vicinity out of State Fifth plan funds.

SHRI PRIYA RANJAN DAS M UNSI: 
Before I put my supplementary, I would re-
quest you, Mr. Speaker, to see the question. 
My question was not abopt Hazarduari 
only; it related to Sundarban also. But 
the Minister has replied only about Hazar-
duari and not about the Sundarban. So, Sir, 
it is an incomplete answer.

Now I will put my supplementary about 
Hazaiduari. Hazarduari has equal impor-
tance and significance as the Red l«ort and 
Agra. I wrote a personal letter to this 
Ministry and also to the Planning Ministei 
before the plan papeis were discussed. 
Hazarduaii has a great significance for us 
in Indiah freedom mo\emcnt because the 
last battle was fought by Suraj-ud-daula 
near PlasL Tourists used to go there, but they 
cannot go there now because there are no 
accommodation facilities. Near the Ganges 
(he palace is situated. 1 would like to make 
a personal offer to you to visit that place 
and then you will understand the reality. 
JHvJi the Minister has delibeiately neglected 
this, and every time vthencNer a question is 
asked, they refuse to give answer in a 
proper manner. I would like to know whe-
ther the Minister is serious enough to go 
there first and see the situation, take the 
State Government into confidence and 
make the necessary allocation from the 
Centre.

About Sundarban area, I would like to 
know their answer.

THE MINISTER OF STATE IN THE DR. SAROJINI MAHISHI: This p6int 
MINISTRY OF TOURISM AND CIVIL was raised some time back in the Comul- 
AVIATION {DR. SAROJINI MAHISHI): tative Committee also. Our Regional Tou-
(a) to (c). Due to constraint on resources ihm  Director Went to that place and hie 
and other priorities, there is no proposal has submitted a report in this regard. No 
.at present for developing the aiea around doubt, West Bengal is a beautiful part of
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the' country consisting of many scenic 
beauties and beautiful monuments also. But 
at the same tim e. . .

AN HON. MEMBER : Beautiful persons 
also. #

DR. SAROJINI MAHISHI : Yes. But at 
the same time, tourism is a State subject. 
The Department of Tourism in the Central 
Government has undertaken quite a few 
schemes in West Bengal. Foe the informa-
tion of the hon. House I may say that in 
Darjeeling there is a youth hostel construc-
ted in the Fourth P lan ; there was an ad-
dition of ten rooms to the existing tourist 
lodge in Darjeeling. Also we are develop-
ing accommodation in Jaldapara sanctuary. 
There are so many other places which the 
State Government has got to take into 
consideration. In the Fifth Plan the State 
Government has got Rs. 1-1 /2  crores. We 
have requested the State Government to 
look into the matter and sec how best they 
can develop these things. Whatever is possi-
ble at our end, we are also doing.

The hon. Member has «aid that there is 
no accommodation. There is a tourist lodge 
at Berhnmpur and that is being used by the 
tourists also, but the road leading to Mur- 
shidabad palace and Berhampur is rather 
iwrow and we have requested the State 
Government also to develop this road.

SHkr PR1YA RANJAN DAS MUNSI: 
What about Sundarban?

DR. SAROJINI MAHISHI: About
Sundarban, the Government have been re-
questing us and members have also been 
raising on the floor of the House. For the 
information of the hon. House I would like 
to say that I went to Sundarban personally 
myself and spent nearly ten hour in the 
boat via Port Canning. It requires to travel 
JO miles, 2-1/2 hours, to^reach port Can-
ning from Calcutta. It has' got to be deve-
loped. It is a beautiful place. But a lot of 
development activities have to be under-
taken before tourists are persuaded to go 
-to that area,

SHRI SAKTI KUMAR SARKAR : 
"tiger Project is going to be located in the 
Sundarbans. May I ask the Minister whether1 
places of tourist attraction will also be 
located near the Tiger Project in the 
Sundarbans ?

MR. SPEAKER : She has just mentioned
it.

DR. SAROJINI MAHISHI: The report 
is that there are tigers in the Sundarbans..

MR. SPEAKER : Are they man-eatere ?

DR. SAROJINI MAHISHI : Unfortuna-
tely, when T went to that part, I could not 
see a single bird, but there may be birds 
which may be coming in my absence 
ulso . . . (Interruptions)

SHRI VASANT SATHE: Are they
t cared of you ?

DR. SAROJINI MAHISHI: Conserva-
tion of wild life is mainly the responsibility 
of the Forest Department and providing 
tourist facilities is the responsibility of the 
Department of Tourism, either at the Centre 
cr at the State level. When these will be 
undertaken by the Forest Department, 
these will be a special project—certainly, 
whatever facilities that are to be given on 
behalf of the Department of Tourism, the 
State and the Centre will think in this 
direction.

SHRI JYOTIRMOY BOSU: Will the 
l»on. Minister kindly tell us whether the 
five landing projects that were sanctioned 
for the Sundarbans by the Intand Water 
Transport Committee for the growth of 
tourism have been completed or not and 
if not, the reasons thereof?

DR. SAROJINI MAHISHI: The launches* 
etc. are being provided. Sundarbans Deve-
lopment Committee which has been consti-
tuted is looking into the matter.

SHRI JYOTIRMOY BOSU: Landing
facilities are yet to be created.
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MR. SPEAKER: Let us do one more 
question.

Shri Samar Mukherjee—not here.

Shri Raghunandun Lai Bhfttia—also 
not here.

Shri B, S. Bhaura.

Import of lexfife Machinery

*151. SHRI B. S. BHAURA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government have dccided 
to import textile machinery; and

(b) if so, the reasons therefor and main 
items of the machinery to be imported?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SIIRI 
A. C. GEORGE: (a) and (b). A state-
ment giving the required information is 
laid on the Table of the House.

Statement

Import of permissible types of textile 
machinery not produced indigenously is 
allowed, subject to availability of foreign 
exchange, both for purposes of replace-
ment as well as modernisation. During the 
last three years, the Textile Commissioner, 
Bombay, has issued essentiality certificates 
for import of the following types of major 
items of machinery:—

(i) Spifining: Card Looms accessories, 
Combers and its preparatory 
machines etc.

(it) Weaving: High Speed Automatic 
Cone and Cheese Winders, Super 
High Speed Warping Machines, 
Automatic Singles Spindle Pirn 
Winding machines, Warp Tying 
Knotting machines, specialised 
automatic looms etc.

(iii) Processing : Rotary Screen Printing 
Machines, H at Bed Screen Prin-
ting machines. Hank Mercerising 
Machines etc.

(iv) Testing: Uster *Eveness Tester
Fibrograph etc. Instruments.

Besides, a certain number of export orien-
ted cotton textile mills have also been 
allowed to import sophisticated textile 
machinery in order to strengthen their pro-
duction base and also to improve their 
competitiveness in the world markets*

GoU. are engaged in assessing the level 
and types of imports of textile machinery 
which might be necessary during the Fifth 
Plan period, in consultation with the Tex-
tile Machinery Manufacturing Industry on 
the one hand and the textile mills on the 
other.

SHRI B. S BHMJRA: In the statement 
the Mmistei has stated in the first part:

“Import of permissible types of textile 
machinery not ptoduccd indi-
genously is allowed”

Eurthei, in the same answer, he says:
“Besides, a ceitain number of export- 

oriented cotton textiles mills have 
also been allowed to import 
sophisticated textile machinery...”

Ma> 1 Know the names of the mills or 
industrialists who have been allowed to 
import this machinery and also' whether 
this machinery is also not available in 
India?

SHRI A. C. GEORGE: There are some 
traditional textile machinery which are 
manufactured in the country and in fact, 
some items we are exporting. There are 
some other sophisticated items which neces-
sarily will have to be imported. This is 
decided by an expert committee of the 
Textile Commissioner's office. We have 
identified nearly 13 items which are not 
manufactured in the country and which 
may have to be imported so that our textile 
products come up to the international
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standards and their competitiveness in the 
international market is also kept high. We 
have given import permits to 15 mills. 
Regarding the names of the mills, 1 do not 
have it now but I will pass it on to the 
hon. Members.

SHRI B. S. BHAURA: Which are the 
country from which these items of 
machinery are being imported?

SHRI A. C. GEORGE: We are impor-
ting from Japan, United States, West 
Germany and quite a few other countries 
also.

MR. SPEAKER: The question hour is 
over now.

WRITTEN ANSWERS TO QUESTIONS

Financial aid from ILK. for expansion of 
public sector projects in Fifth Plan

*144. SHRIMATI BHARGAVI THAN- 
KAPPAN: WU1 the Minister of FINANCF. 
be pleased to state:

(a) whether any financial aid has been 
promised by U.K. for expansion of some 
of the public sector projects during the
I ifth Five Year Plan;

(b) if so, what are those projects; and

(c) the amount of financial assistance 
promised?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) No,
Sir. The Government of U.K. has, how-
ever, indicated their interest in assisting us 
in our power sector programmes, coal 
mining projects, fertiliser plants, etc. 
Financial aid has been extended in the past 
by the Government of U.K. for public 
sector projects, notable examples being the 
Durgapur Steel Plant, the Heavy Electri-
cals Plant at Bhopal, acquisition of ships 
for the Shipping Corporation of India etc.

(b) and (c). Do not arise.
67 LSS/73—2

Easy and Timely Credit to Farmers

*145. SHRI C. JANAJRDHANAN: Will 
the Minister of FINANCE be pleased to 
state:

(a) in view of the great importance 
given to agricultural sector in the Fifth 
Plan whether Government have any pro-
posal under consideration to ensure easy 
and timely credit to the farmers; and

(b) if so, the salient features of the
proposals?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN : (a) and 
fb). The loaning procedures and policies 
of credit institutions like cooperatives, 
commercial banks and the Agricultural 
Refinance Corporation have been under 
continual review in the last few years and 
suitable measures, including legislative 
amendments, have been taken by the 
Government and the Reserve Bank of 
India in order to ensure timely and easy 
flow of credit to farmers and to make such 
credit more and more production-oriented 
rather than security oriented. Special 
attention is being given to ensure that the 
needs of the weaker sections of the com-
munity are met.

Capital expansion hy foreign companies

*149. SHRI SAMAR MUKHERJEE: 
Will the Minister of FINANCE be pleased 
to state :

(a) whether Government have decided 
to prohibit' capital expansion by foreign 
companies engaged in trading activity in 
the country;

(b) whether exemption therefrom to 
special categories is going to nullify this 
effect; and

(c) if so, what steps Government pro-
pose to take to get the desired results?



THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Yes, 
sir. The policy of the Government is not 
to allow fresh foreign equity participation 
in foreign companies engaged in internal 
trading activities.

(b) and (c). No, Sir. In accordance 
with the guidelines issued for administra-
tion of Section 29 of the Foreign Exchange 
Regulation Act, 1973 (a copy of which 
was laid on the Table of the House on 
20th December, 1973) all branches of 
foreign companies will be required to con-
vert themselves into Indian companies 
having foreign holding not exceeding 40 
per cent and all existing Indian companies 
will be required to bring down their foreign 
shareholding to 40% . Exemption will be 
granted in exceptional cases where foreign 
companies have developed expertise, skills 
or facilities (distribution net work etc.) 
which are not readily available indigenous-
ly and are contributing significantly to ex-
ports, or where they change their character 
from predominantly trading to predomi-
nantly manufacturing activities in areas 
specified in Appendix I of Industrial 
Licensing Policy 1973 or engage themselves 
in predominantly export-oriented industries 
(minimum exports being 60%  of total 
production).

rm
If the above alternatives are not accep-

table to them, they will be allowed a 
reasonable time to wind up their business 
activities in India.

Rationalisation of Existing Import Licensing 
Procedure

*150. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of
COMMERCE be pleased to state:

(a) whether small-scale sector had been 
experiencing difficulties under the existing 
licensing procedure;

(b) whether his Ministry is contem-
plating to rationalise the procedure of

31 Written Answers MARCH

licensing of imports for small scale indus-
tries; and

(c) if so, the broad outlines thereof?

THC DEPUTY MINISTER IN THE 
MINISTRY OF COMMFRCE (SHRI 
A. C. GEORGE): (a) to (c). In the 
impoit policy for 1973-74 period, various 
steps have been taken lo simplify the pro-
cedure for issue of licences to small scale 
units. The simplification and rationalisa-
tion of procedure of issue of licences to 
small scale industries is a continuing pro-
cess. Further measures to rationalise the 
procedure of licensing to small scale indus-
tries are under consideration while formu-
lating the import policy for the next finan-
cial year 1974-75.

Business Competitions Organised by L.I.C.

*152. SHRT NAVAL KISHORE 
SINHA: Will the Minister of FINANCE 
be pleased to state:

(a) the number of business competitions 
organised by the Life Insurance Corpora-
tion of India—Delhi Division from 
January, 1973 till December, 1973 foi 
their agents and development officers;

(b) results of how many competitions 
have so far been declared, and

(c) the reasons for which all the results 
have not so far been declared even after 
the lapse of one year and the action taken 
against the officers responsible?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Six.

(b) Results of 3 competitions have al-
ready been announced and for the remain-
ing 3, the results are under compilation.

(c) The remaining 3 competitions were 
held in May, August to October and 
November 1973. The delay in announcing 
results has been caused by the go-slow, 
work to rule and finally by the declaration 
of lock out in Delhi Division of the L.I.C.
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Proposal to appoint a Commission to go 
into the causes of Labour unrest in Indian 

Airlines

+ 153. SHRI S. M. BANERJEE: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government propose to 
appoint h commission to go into the causes 
of labour unrest in Indian Airlines; and

(b) if so, composition of such a com-
mission ?

MINISTFR OF TOURISM AND 
C iv il AVIATION (SHRI RAI BAHA-
DUR): (a) No such proposal is being con- 
videied.

(b) Does not arise.

India's Trade with Persian Gulf States

154. SHRI BUT A SINGH: Will the
Minister of COMMERCE be pleased to 
state :

la) whether Government have diawn a 
new export strategy keeping in view \arious 
aspects of India\ trade with the Persian 
C» ill f States ; and

(l>) if •>«, the salient features thereof *>

THE DtPUTY MINISTFR IN THE 
MINIS rRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b). Government are 
formulating an export strategy for expand-
ing India’s exports to West Asian countries 
in general, including Gulf countries. Fol-
lowing are some of the main proposals 
being considered to increase our exports 
to these countries:

(1) Exchange of delegations of busi-
nessmen, Chambers of Commerce 
and others;

(2) Institutionalising of our economic
rotations by concluding trade 
agreements with these countries;

(3) Arranging/participating in exhi-
bitions in this region;

(4) Conducting specialised studies for 
identifying fields ot economic and 
industrial collaboration;

(5) Providing adequate and regular 
shipping facilities;

(6) Strengthening of our Commercial 
Missions;

(7) Expanding our banking activities 
in these countries;

(8) Opening of offices by Indian ex-
port houses, public and private 
sector organisations;

(9) Earmarking special export quotas 
for some commodities like rice 
and sugar for these countries.

Hindustan Lever limited

*155. SHRI LAMBODAR BALIYAR:
SHRI SUKHDEO PRASAD 

VERMA:

Will the Minister of FINANCE be 
pleased to state:

(u) whether M/s. Hindustan Lever Ltd., 
a subsidiary of Unilever, with 85 per cent 
foreign and 15 per cent Indian equity, is 
taking shelter as a core item synthetic deter-
gent producing company to escape the 
40:60  guidelines laid down by Govern-
ment, even though no foreign collabora-
tion, financial or technical, is considered 
nccc',saiy under list II of the February, 
1971 regulations ; and

(b) if so, what steps have been taken 
by Government in this regard ?

THE MINISTFR OF FINANCE (SHRT 
YESHWANTRAO CHAVAN): (a) and (h). 
Under Section 29 of the Foreign Exchange 
Regulation Act, 1973, M^s. Hindustan 
Lever will require the approval of the 
Reserve Bank of India for carrying on its 
existing activities in India and will have 
to submit un application to the Bank within
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a period of 180 days from 1st January, 
1974, the date on which the Foreign 
Exchange Regulation Act came into force. 
No such application from the Company 
has been received so far by the Reserve 
Bank. As and when the same is received, 
necessary action will be taken in accord-
ance with the guidelines, a copy of which 
was laid on the Table of this House on 
20th December, 1973, and keeping in view 
the nature of its activities.

Permitting Large Industrial Houses to Enter 
Textiles

*156. SHRI M. SUDARSANAM :
SHRI INDRAJ IT GUPTA :

Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government are consider-
ing to allow large industrial houses to 
enter into textiles industry; and

(b) if so, the reasons that prompted Gov-
ernment to reverse their earlier decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b). Under the current 
industrial licensing policy “textiles'* is not 
an item which is normally open to large 
Houses and/or units registered or regis- 
terable under the MRTP Act, 1969 unless 
the production is predominently earmarked 
for exports. This policy has been fol-
lowed in the matter of grant of industrial 
licences for expansion of loomage in the 
cotton textile industry.

Discontinuation of Bus Services by Indian 
Alilines from City Offices to Airports and

Vice-Versa

*157. SHR! KRISHNA CHANDRA 
HALDER :

SHRI B. V. NA IK :

Will the Minister of TOURISM AND 
CIV1I. AVIATION be pleased to state:

(a) whether Indian Airlines has stopped 
the bus services from city offices to air-
ports and vice-versa; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Yes Sir, at the four main sta-
tions of Indian Airlines at Bombay, Calcutta, 
Delhi and Madras as well as at Hydera-
bad.

(b) Provision of surface transport cannot 
strictly be deemed to be the function of an 
airline which has essentially to concern it-
self with the provision of safe and effi-
cient air transport. Accordingly, most of 
the airlines in the woild, particularly those 
operating through India, do not provide 
surface transport for the passengers. Indian 
Airlines also have therefore decidcd lo con-
centrate on its main and exclusive function 
of providing satisfactory air transport sci- 
vicc in the countiy. The provision of sur-
face transport for passengeis has to be 
undertaken by established transport opcia- 
tors on payment. The question of provi-
sion of such service is receiving the atten-
tion of the Indian Airlines and the Inter-
national Airport Authority of India jointly.

Augmenting Exports to Oil Producing 
Countries

*158. SHRI P. GANGADEB:
SHRI MOHINDFR SINGH GILT :

Will the Minister of COMMF;RCE be 
pleased to state:

(a) whether the energy crisis in the woild 
will force a structural change on trade 
relations of India; and

(b) if so, whether his Ministry is consi-
dering proposals for augmenting exports 
to the oil ptoducing countries ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir, to the 
extent this is necessary and feasible to be 
able to pay for the rising import bill.

(b) Yes, Sir, to these countries and to 
others as well.
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Proposal to provide fibre-glass boats at ‘Nal Bank credit for Small Scale Industries In 
Sarovar Lake’ in Gujarat for Tourists North Bihar

*159. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government propose to pro-
vide fibi e-glass boats at ‘Nal Sarovar Lake’ 
in Gujarat for the use of tourists; and

(b) if so, the number thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHT):
(a) and (b). Theie is no such proposal at 
present under consideration.

Agreement between India and Tanzania for 
supply of C'ashewnut

■■‘160. SHRI C. II. MOHAMMAD 
KOYA : Will the Minister of COMMERCE 
be pleased to state:

(a) whether an agreement was signed
between India and Tanzania for the supply 
of raw Ccishewnuis to the Cashew Corpora-
tion of India ; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). An agree-
ment for purchase of 30,000 tonnes of raw 
cashewnuts of 1973-74 crop was signed on 
1st January, 1974 between Cashew Cor-
poration of India and Cashew Authority 
of Tanzania. The purchase has been made 
on FOB terms and the shipment of the
entire quantity is to be completed by the
end of March, 1974. Quality-wise break-up 
of the quantity purchased is as under:

Quality

CDJKL
AFGHI
EX
DSM

Quantity

9.000 tonnes 
15,000 tonnes
3.000 tonnes
3.000 tonnes

Total: 30,000 tonnes

1402. SHRI BHOGENDRA JHA: Will, 
the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 5894 on the 21st December,
1973 regarding advancing of credit by 
nationalised banks for small scale indus-
tries in Bihar and &tate how many cases 
of bank crcdit for small scale industries 
are pending disposal in the respective dis-
tricts of North Bihar for more than thiee 
months and what steps are being taken to 
expedite disposal, particularly in the most 
neglected districts of Madhubani, Dar- 
bhanga, Samastipur, Siwan, Saran and 
Saharsa ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): As already 
stated in reply to the Unstarred Ques-
tion No. 5894 answered on the 21st 
December, 1973, the present arrangements 
for flow of data in the banks do not 
provide for compilation of information 
relating to the number of applications 
pending disposal in the banks. As 
regards expediting disposal of applications 
for credit for small scale industrial units, 
public scctor banks have taken a number 
of steps. These include, inter alia, the 
following:

(i) Simplification of application forms 
and to the extent possible making them 
available in regional languages;

(ii) Assistance to the borrowers by the 
bank staff in filling up application forms;

(iii) Simplification of proceduies relating 
to sanctioning of loan application;

(iv) Delegation of enhanced powers to 
regional /branch offices for sanctioning of 
loans;

(v) Provision of consultancy services in 
selected branches to provide guidance to 
the entrepreneurs; and

(vi) Appointment of additional technical 
staff at the appropriate levels to facilitate 
quick appraisal of loan applications.



State Bank, of India has also set up a 
sub-committee of the local co-ordination 
committee to review applications pending
for more than 3 months at their local head 
offices at Patna. Central Bank of India has 
reported that it will be deputing 2 experi-
enced officers to their zonal office in this 
area to expedite sanctioning of proposals.
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Seizure of Gold and Currency from the Car 
of Collector of West Godavari Distt.

1409. SHRI S. A. MURUGANANTHAM: 
Will the Minister of FINANCE be pleased 
to refer to the reply given to Unstarred 
Question No. 1001 on the 16th November,
1973 regarding seizure of gold and cur-
rency from the car of Collector of West 
Godavari District and state the stage at 
which the investigation stands ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): The gold articles seized from 
Shri S. R. Govindarajan have since been 
confiscated under the Gold (Control) 
Act. The currency of Rs. 55,000/- seiz-
ed from the residence of his father-in-law 
has, by an order passed under section 
132(5) of the Income-tax Act, been 
treated as the undisclosed income of 
Shri Govindarajan. The Income-tax Offi-
cer has accordingly retained Rs. 37,865/- 
out of the seized cash and returned the 
balance. Shri Govindarajan has appealed 
against this order to the Government and 
his appeal in this respect is pending.
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Bifurcation of Hie office of Accountant 
General, Tamil Nadu

1410. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE 
be pleased to state:

(a) whether the staff of the A. G. 
Tamil Nadu are opposing the bifurcation 
of the office and have been staging mas-
sive demonstrations;

(b) whether the Accountant General has 
suspended some employees for their trade 
union activities; and

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (c). A scheme of re-
organisation of large civil Audit & Ac-
counts officcs in various States was ini-
tiated by the C'omptioiler & Auditor 
General some time back with y \icw lo 
improving efficiency through a ielati\cly 
moic intimate and purposeful supervision. 
In puisuance of this schcmc, offices of 
Accountants General in certain States 
were reorganised during the period 1968 
to 1972. Subsequently, reorganisation of 
certain other officcs of Accountant Gene-
ral including that of Accountant Genetal, 
Tamil Nadu was taken up in hand. With 
a view to ensuring a smooth process of 
reorganisation and also to allay possible 
misgivings on the part of the staff in 
connection therewith. discussions wcte 
held between C & AG’s office and repre-
sentatives of the All-India Non-Ga/eltcd 
Audit & Accounts Association in October 
and November, 1972 and April, 1973. 
After the apprehensions of the staff about 
the proposed scheme had been allayed, it 
was decided to implement the scheme 
from 1st November, 1973. Though the 
All-India Association was kept in the 
picture about the scheme of reorganisa-
tion and they had in turn kept the local 
association informed of the discussions, 
there was some opposition to the scheme 
from a section of the staff and the local 
Association mounted an agitation on the 
question of reorganisation. As a result
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of agitation the Accountant General took 
disciplinary action by way of suspension 
and termination of services of certain 
employees. The number of persons sus-
pended was 25 out of whom in two cases 
orders of suspension have sincc been re-
voked.

2. The Secretary General of the All- 
India Association met the Accountant 
General on 30th November, 1973 and 
as a result of the meeting, the agitation 
was called oil. The scheme has since 
been accepted by the staff and the situa-
tion is back to normal.

Procedure for sanction of Loan from 
Nationalised Banks

1411. PROF. NARAIN CHAND PARA- 
SHAR: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government considered the 
present procedure for the sanction of 
loans by nationalised Banks us satisfac-
tory ;

(b) if not, whether Government propose 
to make improvements so as to enable 
the common man to avail himself of 
this facility more easily;

(c) whether any representation for 
undertaking the thorough examination and 
to introduce considerable impiovement in 
the present procedure has been received 
by Government; and

(d) if so, the reaction of Government 
thereto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to
(d). Since nationalisation, the lending pro-
cedures of the public sector banks have 
been under constant review by the Gov-
ernment, the Reserve Bank of India and 
the banks themselves. So far as agricul-
tural advances are concerned, guidelines 
have been issued by the Reserve Bank of 
ladia to commercial banks setting out the

procedures which would enable the bor-
rowers to obtain their credit requirements 
easily. A committee appointed by the 
Reserve Bank had prepared simplified 
application forms for advances to agri-
culturists and banks have been advised 
to introduce these forms in regional 
languages and also render necessary assis-
tance to borrowers to fill in the applica-
tion forms. Another Committee was 
constituted by Reserve Bank to review 
the working of special credit schemes of 
commercial banks with particular refer-
ence to their employment potential. In 
the light of the recommendations of this 
Committee, a number of measures have 
been taken by the banks to make bank 
credit easily available to the small bor-
rowers in the priority sector. These, 
inter alia, include, (i) simplification of 
application forms and, to the extent possi-
ble, making them available in the regional 
languages; (ii) assistance to the borrowers 
by the bank staff to fill in the application 
forms; (iii) simplification of bank proce-
dures regarding sanctioning of loan appli-
cations ; (iv) delegation of enhanced powers 
to regional/branch offices for sanctioning 
of loans; (v) strengthening of bank staff, 
at the appropriate levels, with such techni-
cal and other experts as are needed for 
quick appraisal of loan applications; (vi) 
provision of consultancy services in selected 
branches to provide guidance to small entre-
preneurs, or provisions of package services 
including financial and management assis-
tance in addition to bank loans; and (vii) 
reorientation of the bank staff so that pro-
posals are processed on the basis of the 
economic and financial viability rather than 
the security offered.

Changdeo Sugar Mills Ltd., Bombay

1412. SHRI GAJADHAR MAJHI: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether any receiver appointed by 
the Income Tax Department has taken 
over the business and management of 
Changdeo Sugar Mills Limited (Bombay); 
and
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(b) if so, tbe salient features thereof and 
how long tax arrears were pending against 
the Firm ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Shri B. V. Mundkur, re-
tired Commissioner of Income-tax, who 
has been appointed as Receiver, has taken 
over the business and management of 
Shri Changdeo Sugar Mills Limited (Bom-
bay), as from 16th January, 1974; and

(b) The Tax Recovery Officer had served 
notices on the company under Rule 2 of 
the Second Schedule for payment of arrears 
of tax of over a crore of rupees (exclusive 
of interest under section 220). Despite the 
service of these notices, the company sold 
shares of M/s. Great Eastern Shipping Co. 
Ltd. The company also diverted some 
funds to its sister concerns. Its accounts 
were also not properly maintained. There 
was no unity among the directors of the 
company in the management of its affairs. 
In view of company’s record of non-payment 
of taxes and alienation of assets by it after 
the service of the notices referred to above 
by the Tax Recovery Officer etc., the 
Income-tax Department appointed the 
Receiver under Rule 69 of tbe Second
Schedule to Income-tax Act, 1961. The
Receiver is now managing the affairs of 
the company and taking steps to recover 
the funds which had been diverted to 
sister concerns.

The arrears of demand against the com-
pany relate to a number of assessment 
years commencing from assessment year 
1964-65. The demands for these years 
were created at different times. The earliest 
demand for the assessment year 1964-65 
was created on 16th February, 1971.
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Setting up of an Export Processing Zone 
at Cochin in Kerala

1417. SHRI VAYALAR RA Vi: Will 
the Minister of COMMFJR.CF be pleased 
to state:

(a) whether there Is any proposal to set 
up an export processing zone at Cochin 
in Kerulu ; and

(b) if so. the broad outlines of the pro-
posal and the steps taken in that direction ?

THR DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) and (b). Suggestions have 
been made by different State Governments 
for consideration of Central Government 
to set up export processing zones at dif-
ferent port vicinities and Cochin is one 
among the proposals.

Development of Tourism in Kerala during 
Fifth Plan

1418. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND ClVII. 
AVIATION be pleased to state :

(a) the number of projects in Kerala in-

1895 (SAKA) Written Answers 5)
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eluded for development of tourism in the 
Fifth Five Year P lan ; and

(b) particulars of each of these projects 
together with the amount allotted to each 
project ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI):
(a) Kovalam alone is being further deve-
loped.

(b) The details are in the process of 
being worked out.

Development Works at Kovalam Tourist 
Resort tai Kerala

1419. SHRI V AY ALAR RAVI: Will the 
Ministei of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the progress made in various tourism 
development works undertaken by Ciovern-
ment at Koyalara tourist resort in Kerala;

(b) whether Kovalam Grove is running 
at a loss; and

(c) if so, the reasons therefor and the 
steps taken lo improve its functioning and 
management ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURTSM AND CIVII. 
AVIATION (DR. SAROJINI MAHISHI):
(a) The construction of 40 cottages (80 
beds) has been completed, and they were 
commissioned in December, 1972. The 
construction of a 100-room hotel is in 
progress; it is expected to be completed 
by July/August, 1974. The other facilities 
such as a beach centre, a Yoga centrc and 
a massage centre aie already functioning. 
Facilities for aquatic sports are also avail-
able. Thus the first phase of the develop-
ment at Kovalam will be completed during 
the coutse of this year.

(b) and (c). Kovalam Grove was com-
missioned on 17-12-1972 and during 3£

months of its operation in 1972-73, it 
suffered a loss of Rs. 6.27 lakhs, details 
of which are as follows:

(Rs. in lakhs)
Depreciation 3.02
Development Rebate 

Reserve 3.21
Running loss 0.04

Total 6.27

The Kovalam Beuch Rcsoit is not yet 
fully developed to make it an economi-
cally viable unit. After the commission-
ing of the 100-room hotel it would be 
possible to attract a larger volume of 
tourist ttaffic resulting in better utilisation 
of and therefore better economic returns 
on the facilities provided, l o  attract more 
tourists, the Indian Tourism Development 
Corporation, which is managing the resort 
complex, has already initiated an intensive 
sales promotion campaign.
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Control Over Indian Oxygen Limited

1421. SHRI INDRAJIT GUPTA : Will 
the Minister of FINANCE be pleased to 
state:

(a) whether the Indian Oxygen Limited 
is considered to be a foreign company as 
per the provisions of Foreign Exchange 
Regulation Act and the Companies A ct; 
and

(b) whether controls imposed upon Indian 
Oxygen Limited arc similar to those im-
posed upon other foreign companies?

THF MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Indian 
Oxygen Ltd. is a company incorporated in 
India in which the non-resident sharehold-
ing is more than 40 per cent, and it will 
be treated as “Foreign company” for the 
purposes of the Foreign Exchange Regula-
tion Act, 1973. Under the Companies Act, 
the Indian company is a subsidiary of 
British Oxygen Ltd., U.K. i

(b) The restrictions imposed by the pro-
visions of the Foreign Exchange Regula-
tion Act, 1973 will be the same, as on 
other foreign companies.

Target for export of engineering goods in 
1973-74

1422. SHRI RAM PRAKASH: Will the 
Minister of COMMERCE be pleased to 
state :

(a) whether Government have fixed any 
target for the export of engineering goods 
during 1973-74; and

(b) if so, the particulars of the target 
fixed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) and (b). A statement 
showing commodity-wise export targets fixed 
for engineering goods by the Engineering 
Export Promotion Council for 1973-74 i& 
attached.

PHAflLGUNA 10, 1895 (SAKA)
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Statement

Commodity-wise target for export of 
Engineering goods during 1973-74 fixed by 
tile Engineering Export Promotion Council

S. No. Item Target for 1973-
74 (Rs. Crores)

1, Auto Sl Auto Parts . 18.00
2. industrial Plant & Machinery 20.00
3. Electric Wires and Cables . 14.00
4. Rly. Wagons, Coaches, Locos 

& Parts 10.00
5. M.S. Pipes & Fittings 12.00
6. Bicycles . . . . 13 00
7. Steel Structural 10.50
8. Hand, Small & Cutting Tools 9.00
9. Llectric Motors, Trans-

formers, etc. 7.00
10. Flcctronics 7.75
11. Machine Tools . 5 00
12. Castings & Forgings 6 00
13. Steel Products N.OS. 6 00
14. Diesel Fngmes & Farts S 50
15. Batteries . 3 25
16. Non-ferrous products (other 

than Aluminium) 3 90
17. Wire Products N.O.S. 3 00
IK. 1 Icctnc Manufacture NOS 2 40
19. Aircondit loners, Rcfngera- 

tors, etc. 2 00
20. Elec. Fans & Parts . 2.25
21. Railway Track Materials . 0.20
22. Wire Ropes & Wire Stands . 2 00
23. Aluminium Products 1 .00
24. Forrous Hollowware . 1.35
25. Bright Bars & Shaftings 2.00
26. Mechanical Pumps 0.90
27. Air compressors 0.75
28. Sewing Machines 0.20
19. Misc. Manufactuied Arti-

cles ..................................... 14.05

To t a l 183.00

Import of Coal

1423. SHRI VASANT SATHE:
SHRI DHAN SHAH PRADHAN :

Will the Minister of COMMERCE be 
pleased to state:

(a) whether in view of the shortfall in 
production of coal and rccent power crisis, 
Government propose to import coal; and

(b) if so, the broad outlines of decision 
taken in this legard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMFRCE (SHRI A. C. 
GEORGD . (a) and (b). No, Sir, Govern-
ment do not have any proposal to import 
coal.

Delay in arrival of Newsprint doe to Non-
availability of Ships

1424 SHRI R. N. BARMAN: Will the 
Ministei of COMMFRCT be rlea«ed to 
state :

(a) whether there was delay in the arri-
val of newsprint to India due to non-
availability of ships ; and

lb) if so, what stops Government pro-
pose to take to provide requisite number 
of ships to bring the newsprint at an eaily 
date "

I l l l  DI PUTY MlNltv'l 1 R IN THL 
MINIS I RY OF COMM [IRC F (SHRI A. C. 
<il*,ORGL). (a) There has been some de-
lay due to shipping difficulties in the sup-
plies from Scandinavia and Canada.

(b) All efforts arc being made for 
arranging ships for speedy movement of 
newsprint to India.

Smuggling of Foodgrains out of India

1425. SHRI RAM PRAKASH :
SHRI HUKAM CIIAND 

KACHWAI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether for sometime foodgrains were 
smuggled out from Gujarat to Pakistan 
and Saudi Arabia by sea; and
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(b) if so, the action taken against the 
culprits ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
CiANESH): (a) During 1973 only two 
cases were detected by Customs officers 
where pulses worth Rs. 56,500 (ap-
proximately) were seized near the coast 
which were suspected to be meant for ex-
port to Persian Gulf. Information regard-
ing seizures, if any, made by the State 
Government officers is being obtained and 
will be laid on the Table of the House as 
soon as possible.

(b) Departmental proceedings under the 
Customs Act. 1962 are in progress against 
the culprits in the two cases seized by 
Customs.

Loan taken by Hindustan Motors Ltd. 
from Nationalised Banks

1426. SHRI SAT PAL KAPUR : Will
the Minister of MNANCE be pleased to 
state :

(a) the amount taken as loan from the 
nationalised banks by Hindustan Motors 
Limited ;

(b) what part of the Company's finances 
is made up by Hank borrowings and ad-
vances from public financial institutions; 
and

(c) whether there have been any moves 
by the banks and public financial iastitu- 
tiom to set due shares in the management 
of Hindustan Motor and if so, with what 
result ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) In ac-
cordance with the practice and usages cus-
tomary among bankers and also in con-
formity with the provisions of the Banking 
Companies (Acquisition & Transfer of 
Undertakings) Act, 1970, banks are en-
joined by statute not to divulge informa-
tion in respect of their individual consti-
tuents. It is not possible, therefore, to

give information in respect of the amount 
of loans sanctioned to M/s. Hindustan 
Motors Ltd. by individual banks.

(b) According to the Balance Sheet of 
the Company, as on 31-3-1973, secured 
and unsecured loans amounted to 
Rs. ?5.57 crores out of which Rs. 16.98 
crores were availed from nationalised 
banks and financial institutions.

(c) In accordance with the current prac-
tice of financial institutions to partake in-
creasingly in the management of assisted 
concerns by nominating Directors on the 
boards of management, the institutions 
have been feeling the need for closer asso-
ciation in the management of the company. 
The company itself, in July, 1973, invited 
the Life Insurance Corporation of India 
and the Unit Tiust of India to nominate 
a representative each to be on the Board 
of Management. In response to the in-
vitation, these two institutions have re-
cently nominated one representative each.

Directions to Public Sector Undertakings 
about gifts to Members of Parliamentary 

Committee

1427. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of
FINANCF. be pleased to state:

(a) whether Government have directed 
public sector undertakings to refrain from 
giving gifts to Members of Parliamentary 
Committee; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). Yes, Sir. In order 
to save possible embarrassment to the 
Members of Parliamentary Committee, 
Government have issued instructions to the 
Public Enterprises that they should not 
give any expensive gifts when the Com-
mittees visit the Undertakings or are en-
gaged in examining their affairs.



5 9 Written Answers MARCH 2, 1974 Written Answers 60

Smuggling of Cement to Nepal

1428. SHRI JAGANNATH MISHRA : 
Witt the Minister of FINANCE be pleased 
to state:

(a) whether Government are aware that 
smuggling of Cement has become a fre-
quent practice on the border of fiihar 
with Nepal; and

(b) whether any smugglers have been 
arrested in this connection and if so, how 
many?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Smuggling of Cement does 
not appear to be a frequent practice on 
the border of Bihar with Nepal.

(b) Only one case has comc to notice in 
which the Police authorities arrested one 
person.

Ban on Export of Natural Rubber

1429. SHRI M. SUDARSANAM : Will 
the Minister of COM MERCK be pleased 
to state:

(a) whether Government have been 
urged to ban the export of natural rubber 
in the interest of rubber industry in the 
country; and

(b) if so, the reaction of Government 
thereto ?

T11E DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) Yes, Sir.

(b) Consistent with the current trends 
of production and consumption of natural 
rubber in the country. Government arc 
allowing only such quantities for export as 
are surplus to the country's requirements. 
The position, is however, kept under con-
stant watch.

Seizure of smuggled goods in Bombay

1430. SHRI M. SUDARSANAM : Will 
the Minister of FINANCE be pleased to 
state:

(a) whether smuggled goods worth 
lakhs of rupees were seized in Bombay on 
30th January, 1974;

(b) if so, the break-up of the goods 
seized;

(c) the names of the persons arrested; 
and

(d) action taken against the culprits?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) On the night of 29th
January, 1974 the Customs authorities in 
Bombay seized in three cases contraband 
goods collectivcly valued at about Rs. 9.7 
lakhs.

(b) The break-up of the goods seized 
was as follows :—

Description Value at Indian
of goods market rate

(Rs. in thousands)

Textiles . . . .  797
Cigarettes . . .  71
Cameras. . . .  18
Calculating Machines 12
Safety Razor sets . 23
Record Changers 14
Cassette Tapes . 17
Cassette Tape Recorders . 18

970

In addition, 3 trucks valued about 
Rs. 45,000 used for transporting the smug» 
gled goods were also seized.

(c) In one case the truck driver named 
Mohumed Mammu was arrested and later 
released by the Magistrate on a bail of
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Rs. 15,000. In the other two cases the 
goods were seized as unclaimed and no 
arrests were made.

id) Further investigations are in prog- 
rev*.

Soviet aid for industrialisation

1431. SHRI R. V. SWAMINATHAN: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether Soviet Union has pledged 
to India a massixc aid for strengthening 
country's industrial base over a period of 
15 yuirs ;

if so, when the proposed industrial 
aid «*> likely to start coming;

tc} the name of the industries that will 
be benefited by the Soviet aid ; and

<di how many agreements were signed 
between India and Soviet Union for the 
Industrial development ?

l l l l  MINIS’! FR 01 FINANCE (SHRI 
 ̂hSHWANTRAO C HAVAN): (a) to (d). 
NtfenMon of the Horfble Member is in- 

\ited to Art. 2 of the 15-year Agreement/ 
Ijeati signed on the 29th November, 1973 
between India aud USSR, copy of which 
was I.iid on the Table of the House on 
30th No\ ember, 1973. The So\iet Union 
has it greed to extend credits to india for 
setting up oi' new industrial projects and 
lor the expansion of projects previously 
undertaken with Soviet assistance in the 
fields of iron Ac steel, non-ferrous metals, 
oil exploration and production, natural gas, 
coal and other minerals, petrochemicals, 
power, shipping, etc. New Crcdit agree-
ment is yet to be signed w-ith the Soviel 
Union. The amount of aid for industrial 
development will depend upon the pro- 
jects/ptogrammcs that may be mutually 
agreed upon between the two Govern-
ments.

67 l.S S /7 3  -3

Shortage of Furnace Oil in Textile Mills

1432. SHRI V. MAY AVAN : Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether textile mills are facing 
closure in the country due to shortage of 
furnace o il;

fb) if so. whether the textile mills facing 
closure were mostly dependent on Indian 
Oil C orporation for the supply of furnace 
o il;

(o  if so, the steps being taken by Gov* 
crnmcnt in this regard ; and

(d) to what extent the production has 
gone dow n ?

THli DEPUTY MINISTFR IN THE 
MINISTRY OI COMMERCE (SHRI A.
C. GEORGE): (a) No, Sir. But the
textile mills using furnace oil arc facing 
difficulties in obtaiding adequate supplies 
of furnace oil.

<bi Some of the mills facing difliculties 
in obtaining adequate supplies of. furnace 
oil are dependent on Indian Oil Corpora-
tion.

<c) Plans to convert oil fued boilers to 
coal based boilers are being examined. 
Arrangement for equitable distribution of 
limited supplies of Furnace Oil is being 
made.

(d) Production has not so far been 
uffected to any significant extent owing to 
oil supply difficulties.

Seizure of gold biscuits in South Delhi

1433. SHRI R. S. PANDEY :
SHRI M. C. DAGA:

Will the Minister of FINANCF be 
pleased to state :

(a; whether a haul of 600 gold biscuits 
valued at about Rs. 25 lakhs was recovered 
in December. 1973 from a residence in the 
Bengali colony in South Delhi; and
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(b) if so, the salient features of the 
haul and names of persons apprehended ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). On 22nd Decem-
ber, 1973. acting on prior information 
officers of Delhi Police and Delhi Collecto- 
rate of Customs followed three cars sus-
pected to be carrying foreign marked gold. 
As the cais stopped ut 106, Bengali 
Colony, New Delhi, the premises were 
raided and 598 picces of gold of ten tolas 
each in all valued about Rs. 25 lakhs at 
Indian market prices were seized.

The following 10 persons were arrested 
in this connection :—

1. Shri Abdul Kardar. 2. Shri Abdul 
Hamid. 3. Shri Abdul Latif. 4. Shri Mus-
tafa 5. Shri Ram Lubhaya. 6. Shri Rattan 
Singh. 7. Shri Satish Chander. 8. Shri 
Jwahar Lai. 9. Shri Harbans Lai. 10. 
Shri Rajan Sharma.

The arrested persons have been released 
on bail of Rs. 10,000/- each with surety 
of like amount by the Magistrate. Further 
proceedings in the matter are in prog-
ress.
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Agreement with Czechoslovakia regarding 
Economic Collaboration

1435. SHRI B. S. BHAURA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government have entered 
into any agreement with Czechoslovakia 
regarding the economic collaboration dur-
ing the recent visit of Dr. Gustav Hu&ak ; 
and

(bj if so, the broad outlines of the 
agreement ?

THE DEPUTY MINISTER IN THL 
MINISTRY OF COMMERCE (SHRI A
C. GEORGE): (a) and (b). Yes, Sir.

During the visit of Dr. Gustav Ha.s;jk, 
General Secretary of Czechoslovak Com-
munist Party to India in December, IV73, 
a Protocol on Economic, Technical and 
Scicntific Cooperation was signed by Prof.
D. P. Chattopadhyaya, Commerce Minister 
of India and Mr. A. Barcak. Minister of 
Foreign Trade of Czechoslovukia. Both 
sides expressed desire and conviction that 
existing iclations between the two countries 
would be expanded and sttengthened fur-
ther in subsequent years.

In the economic field, both sides noted 
with satisfaction the increasing volume of 
trade between the two countries and agreed 
that efforts should be made to achieve 
the target of Rs. 1500 million in the two 
way trade as envisaged in the trade pian 
for 1974. Further, it was also decided 
that both sides would actively participate 
in joint ventures in third countries in the 
future.

Quantity and value of Mica Exports
through MMTC during the last one year

1436. DR. H. P. SHARMA : Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether the Minerals and Metals 
Trading Corporation has failed to achieve 
the desired objects of canalisation of Mica-
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exports in regard to boosting the export 
of mica by way of helping the weaker sec-
tions of the industry and to liquidate 
monopolies in this field;

(b) if so, the quantity and value of ex-
ports made to Hast European and other 
countries in respect of this item by the 
Minerals and Metals Trading Corporation 
during the last one year, country-wise; 
and

(e) whether the Corporation has also de-
cided to canalise even those orders as aie 
obtained directly by an exporter and if 
so. how far it is in conformity with the 
original scheme for canalisation ?

THF DFPUTY MINISTER IN THK 
MINISTRY OF C'OMMFRCE (SHRI A. 
C. Cj FORGE): (a) The MMTC is reserv-
ing 30 per cent of the orders for mica 
teceived from foreign buyers for servicing 
them thiough the weaker section of the 
tiade 'Iheie was decline in pioduction 
and exports of mica in the first half of this 
>eai but the MMTC has since finalised 
sufficient contracts with foreign buyers 
which is expected to arrest the decline in 
exports of mica.

(b) \  statement is attached.
(c) \icording to the present policy the 

Corporation is permitting erstwhile ex-
porters to enter into contracts with foreign 
buyers on their behalf but these orders 
tan be executed only with the approval 
of MMTC.

Statement 
Mica Export in 1972-73

Fast Europe 
Countries

1. Czechoslovakia .

(Figure in M/T/ 
Value in *000 Rs.

Export 
Quantity Value

J081 5641
2 Rumania . 231 8230
3. Hungary 224 2429
4. Poland 766 15692
5. U.S.S.R. . 582 52113
6. Bulgaria 164 2065
7. E. Germany 406 7590
8. Yugoslavia 15 892

To t a l 3469 9,46,52

General Currency Area
1. Belgium 1043 2014
2. France 1731 3555
3, Germany (W) . 737 2423
4. Japan 4836 11480
5. Switzerland 203 2594
6. U.K. . 226 5678
1. U.S.A. 3707 10525
8. Others 915 15876

To t a l 13,398 5,41,45

Revenue from excise duty on Tobacco 
produced in Vaishali District (Bihar)

1437. SHRI HARl KISHORE SINGH: 
Will the Minister of FINANCE be pleased 
to state:

(a) the total amount of revenue received 
from cxcise duly on tobacco in Vaishali 
district of Bihar in the last two years;

(b) the steps taken by Government to 
improve the cultivation of tobacco in the 
District in the last two years, especially 
the amount of money spent in this regard; 
and

(c) the expected excise revenue in the 
current year ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (c). The required infor-
mation is being collected and will be laid 
on the table of the House.

Meeting of Indian Commercial Representa-
tives in Arab

1438. SHRI NARENDRA SINGH 
Wilt the Minister of COMMERCE be 
pleased to state:

fa) whether a meeting of the commer-
cial representatives of India in Arab coun-
tries was held in Kuwait during February,
1974 in a bid to promote the country’s 
trade with that part of the world;
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(b) if so. the particulars thereof; and

(c) the mutters discussed therein ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) to (c). A meeting of 
Ambassador* /Commercial Representatives 
of India in 14 countries of West Asia (as 
per list given below, was held in Kuwait 
from 10th to 13th February, 1974.

S. No. Country
1. Abu Dabi
2. Bahrain
3. Dubai
4. Kuwait
5. Oman
6. Qatar
7. Saudi Arabia
8. People’s Democratic Re-

public of Yemen
9. Yemen Arab Republic

10. I raq
11. Lebanon
12. Jordan
13. Syria
14. Iran

At this meeting, measures to promote ex-
ports to this legion were discussed in de-
tail. \  number of items, such as fresh 
fruits and vegetables; meal and meat pro-
ducts, textiles, tea, spices, cement, sugar, 
rice, engineering products, steel products, 
drugs and pharmaceuticals etc., were identi-
fied as growth items for exports to this 
region, and commodity-wise export pro- 
iections for the ne*t 3-4 years were for-
mulated.

Some of the other proposals which were 
discussed during the meeting are—

<0 institutionalising our economic 
relations by concluding trade 
agreement.

(ii) conducting specialised .studies for 
identifying fields of economic and 
industrial collaboration.

(iii) Provision of adequate and regulai
shipping facilities.

(iv) Strengthening of our Commercial
Missions.

0 )  Opening of Branches by the Indian 
Banks.

(vi) Setting up of Joint Ventures.

(vii) Taking up of contracts and turn
key projects and consultancy 
w«rk by Indian firms.

(\iii) Opening of oflices in these coun-
tries by Public Sector Organisa- 
lons and prominent export 
houses.

New Textile Policy

1439. SHRI C. K. CHANDRAPPAN : 
SHRI VASANT SATHI- :

Will the Minister of COMMFRCT be 
pleased to state:

la) whether Government have declared 
the new textile policy after cvpiry of 
voluntary price stamping scheme on Janu- 
aiy 31, 1974; and

(b> if so, the salient features thereof 
and the main differences between the new 
and old policies ?

T H r DEPUTY MINISTER IN THL 
MINISTRY Oh COMMERCI* (SHRt A. 
( .  GIORGK): (a) The Voluntary Price
Restraint Scheme has been extended upto 
the end of March, J974.

(b) Does not aiise.

Imposition of Curbs on Domestic use of 
certain items to boost Export

1440. SHRI C. K. CHANDRAPPAN : 
SHRI S. N. MISRA:

Will the Minister of COMMERCE be
pleased to slate :

(a) whether there is any proposal to im-
pose curbs on the domestic use of certain 
important items to boost export; and
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(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b). In view of the 
urgent need to promote exports owing to 
recent escalation in oil prices Government 
is considering various ways and means to 
expand the exports of bolh traditional and 
non-lraditional items. To achieve this ob-
jective the production base, especially of 
expoit oriented items is being strengthened, 
but in case of those goods whose produc-
tion cannot be increased m the short run, 
n m.iv be necess.uy to impose '■omc curbs 
on their domestic consumption. It is, how-
ever, the policy of Government to impose 
minimum amount of constraints so as to 
generate I he requited amount of expoit 
surplus on as few items as possible.

Price rise in India

1441 SHRI C K. C H \NORAPPAN : 
SHRI VI kARIA :

Will the Minister of I INANC E be 
pleased to slate :

i.i) whether India is one of the countries 
wheie piicc use was the highest in the 
last decade ;

tb) whethei attention of Government 
has been drawn to the statistics released 
to this eflect by the Director of Indian 
Statistical Institute at Madras on 2nd Feb-
ruary 1 **74 ; and

(e> if so, the reaction of Government 
thereon ?

THE MINISTER OF FINANC E (SHRI 
VI S11WANTRAO CHAVAN): <a) and
(b). Accoiding to the available statistics, 
the pi ice rise in India during the last de-
cade has been larger compared to some 
countries like U.K., U.S.A., Japan, Israel, 
Iran arid Iraq. However, in relation to 
such countries as Argentina. Brazil, Chile. 
Korea and Peru, it has been much less.

(cl In recent years, inflation has become 
a world-wide phenomenon. In far as

India is concerned, the situation huts been 
eomrounded by two aimed conflicts and 
four poor agricultural seasons. The steps 
t.den by the Government to contain infla- 
tionaiy pressures include long-term mea-
sures aimed at increasing agricultural and 
industrial ptoduclion through specif.,: prog-
rammes included in the Five Yeai Plans. 
The shoit-terni steps taken in recent 
months are intended to augment supply 
of essential commodities like foodgt‘ains 
and edible oils through imports. Jo streng-
then the public distribution system, and 
to reduce excess liquidity in the economy 
through fiscal and monetary measuies.

Trade Agreement between India and 
Sri Lanka

1442. SHRIMATI BHARGAVI THAN-
KAPPAN :

SHRI R. V. SAM IN ATHAN :

Will the Minister of < OMMERC E be 
pleased to state :

(a) whether any trade agreement has 
been signed with Sri Lanka recently;

(b) if so, the salient features thereof; 
and

(c) the extent to which this agreement 
is likely to help India ?

THE DEPUTY MINISTER IN I HE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No Sir. No new 
Trade Agreement has been signed with Sri 
Lanka recently.

(b) and (c). Do not arise.

Loan advanced hy Nationalised Ranks in 
Kerala

1443. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Minister of FIW NCK 
be pleased lo state :

(a) the amount of loan advanced h> the 
nationalised banks till January, 1974 in the 
State of Kerala;

<b) the portion thereof advanced to in-
dustries agriculture and for purchase of 
tiucks and taxis, separately;
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(c) whether instructions have been issued 
to the banks as to the amount which a 
bank can advance during one year; and

id) if so, the nature thereof?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and
(b). The available data in regard to out-
standing advances of scheduled commercial 
bank, including public sector banks, in the 
State of Kerala as at the end of Decem-
ber. 1972, together with sectoral break-
down of the same are given in the en-
closed statement.

Ic) and (d). There are no instructions 
from the Reserve Bank indicating bank- 
vuse ceilings on credit for a year as a 
whole. However, in the context of the 
present price and monetary situation, the 
Reserve Bank has instructed the banks that 
in the current busy season their credit ex-
pansion, excluding that for financing food 
procurement operations and exports should 
not be more than 10 per cent over the 
amount outstanding as at the end of Sep-
tember, 1973.

Statement

Outstanding Advances of Scheduled Com-
mercial Banks, including public 

sector banks in kerala State as at 
the end of December, 1973*

(Rs. Lakhs)
1. Agriculture'and Allied activities

(including planations) . . 18.60
2. Industry

<A) Mining'& Quarrying . 12
(B) Manufacturing . 81,22
(C) Electricity-Generation

Transportation A: Distribution 2,06
(D) Construction . 1,24
<I£) Transport . . . 3.83
(F)aPersonal and Professio-

nal services . . 4,37
Totai (A+B+e+D + k + F) 92,84

III. Trade . . . .  30,07

IV. Personal Loans
(including consumer dur-
ables) . . . .  14,57

V. Others . . . .  27,37

T o ta l  : Bank Credit
(1 + 11 + UI + lV+V) 183,45

Loss suffered by L.I.C. as a result of 
Lock-out

1444. SHRIMATI BHARt.AVI THAN- 
KAPPAN :

SHRI P. CiANGADEB :

Will the Minister of FINANCE be 
pleased lo state :

(a) the total loss suffered by the Life 
Insurance Corporation due to the recent 
lock-out;

(b) the total Joss suffered by the em-
ployees of the Liie Insurance Corporation 
during the lock-out; and

(c) the total number of employees of 
the Corporation affected as a result of 
lock-out ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) There
has been some loss of business but it is 
difficult to quantify it. There has been 
no loss to buildings or properties.

(b; Employees will not be paid any 
salary for the period of lock-out. To miti-
gate hardship to the employees the waae 
cut will be enforced in 6 instalments.

of which-small scale (c) Nearly 4800 employees were affected
industry . . ♦ 31,75 by the partial lock-out.

♦Data collated on the basis of credit utilised in the State.
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toss suffered by Employees of Indian 
Airlines due to lock-out

1445. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased 
to state:

(a) the total loss suffered by the em-
ployees of Indian Airlines during the lock-
out so fa r ; and

fb) the total numbei of employees of 
the Corporation affected as a result of 
Jock-out ?

THE MINISTER OF TOURISM AND 
C1VI1 AVIATION (SHRI RAJ BAHA- 
D l’R): (a) The total loss suffered by the 
employees of Indian Airlines by way of 
non-receipt of salaries and allowances on 
account of the lock-out from 24-11-1973 
to 21-2*1974 is approximately Rs. 209
lakfis

<b' 14,442

Investment policy relating to Social Security 
Funds

1446. SHRI C. JANARDHANAN: Will 
the Minister of FINANCE be pleased to
state .

U/ whcthci there is any proposal under 
consideration of Government for the libe-
ralisation of the investment policy relating 
U> the Social Security Funds; and

ih) if so, the salient features thereof ?

THh MINISTER OF FINANCE (SHRI 
VKSHWANTRAO CHAV AN): (a) and
(b). The investment policy of Employees’ 
Pi evident Fund and other Social Security 
l unds is periodically reviewed. The pur-
pose of these reviews is two fold viz. that 
the resources generated by these I-unds arc 
available for financing the Plan and as 
far as possible, a uniform pattern of in-
vestment is followed by these Funds.

The investment pattern for the Fifth 
Plan has not been settled.

Revision in export duty on leather goods

1447. SHRI C. JANARDHANAN: Will 
the Minister of FINANCE be pleased to 
state;

(a) whether Government have revised 
the export duty on leather goods from 
January, 1974; and

(b) if so, the reasons therefor?

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) With effect from 1st Jan-
uary, 1974, the rate of export duty on 
semi-processed hides and skins, but not in-
cluding snake skins, was raised from 10 
per cent ad valorem to 20 per cent ad 
valorem. There is no export duty on finish-
ed leather and manufactures of leather.

(b> This measure has been taken in pur-
suance of the Government’s policy to 
change the pattern of leathei export trade 
by discouraging the export of semi-pro-
cessed hides and skins and increasing the 
export of finished leather and leather 
goods.

Request from West Bengal Government for 
imiufrion of Digha Sea Resort in the Central 

Tourist List

1448. SHRI SAMAR GUHA : Will the 
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether Digha Sea-resoit of West 
Bengal attracted iecord visitors last year; 
and if so, facts theieabout;

(b) whether Digha Sea-resort is suffering 
from accommodation shortage and trans-
port difficulties; and if so, facts there-
about ;

(c) whether Government have received 
any request from the West Bengal Govern* 
ment for inclusion of Digha Sea-resort in 
the Central Tourist list; and

(d) if so. the reaction of Government 
thereto ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJ1NI MAHISH1): 
(a) Digha is popular with domestic tourists, 
but no record of such visitors is main-
tained.

(b) No complaints have been received 
regarding shoitage of accommodation, and 
inadequacy of transport facilities at Digha. 
Total number of beds available at Digha 
is 1080 (280 in the State Tourist Bunga-
lows and 800 beds in private hotels and 
lodges). There is a daily bus service be-
tween Calcutta and Digha operated bv the 
State Transport Corporation.

(c) No, Sir.

(d) Docs not arise.

Review of Djc Staff Industry by Tariff 
Commission

1449. SHRI I'ATFSlNCiHRAO GAFK- 
WAD : Will the Minister of COMMERCE 
be pleased to state:

(a) the progress made by the TarilF 
Commission in connection with Reiew of 
the Dye-Stuff Industry; and

(b) the date when a final report of the 
Commission is expected ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GFORGE): (a) and (b). The Tariff 
Commission has collected most of the 
material required for the review of the 
Dye-stuff Industry and hopes to submit its 
Report to Government by the middle of 
this year.

Export of Textile Goods during 1971 to 
1974

1450. SHRI PRiYA RANJAN DAS 
MUNSI: Will the Minister of COM-
MERCE be pleased to state :

(a) the total amount of textile goods ex-
ported during the yeajs 1971-72, J972-
1973 and 1973-74;

(b) the names of other countries export-
ing textiles; and

(c) whether it is proposed to restrain the 
use of Nylon and other silk made fabric* 
in the country?

THE DFPUTY MINISTER IN THF. 
MINISTRY OF COMMERCE (SHRI A. 
C. GEOROE): (a) ( otton textile goods
exported from India during the years 
1971-72, 1972-73 and 1973-74 (upto Janu-
ary. 1974) wore worth Rs. 115.14 croies, 
Rs. 158.34 crores and Rs. 175.77 crorcs 
icspectivcly.

(b) Other major textile exporting coun-
tries a»e Japan, China, Hongkong, Taiwan. 
South Korea, Pakistan and the Fast I u-op- 
ean countries. Also, thcic is substantial 
intra-Community tiade within the I uiojv 
ean I conomic ( ommumtv.

<c> While no icstiaint is imposed. smis- 
much as n\lon and othei synthetic textile 
fibres/ yarns me based on petro-chemic.il 
law materials which are largely being im- 
poitcd, for some time to come, fiscal mea-
sures to discoutagc use of synthetic tihie 
based fabrics have to be continued.

Differences between India and Bangladesh 
over Jute Prices

1451. SHRI RAGHUNANDAN l.AL 
BHATIA :

SHRI R. R. SINGH DFO .

Will the Minister of COMMI.RC k< be 
pleased to state:

(;») whether there were differences be-
tween fndia and Bangladesh regarding Jute 
prices uhich India had committed to im-
port from Bangladesh;

(b) whether these differences ha\e been 
resolved; and

(c) if not, what steps are being taken by 
Government in this regard.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) to (c). Tn a commercial
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transaction, negotiations regarding prices at 
which purchases will be effected are a nor-
mal leature and in this case after negotia-
tions a mutually acceptable price between 
the Jute Corporation of India and the 
Bangladesh Jute export Corporation was 
arrived at end a contract for the import 
of 2 lakhs bales oi raw jute has been con-
cluded.

Steps to improve Delhi Airport for Safe 
landing

1452 SHRI RAGHUNANDAN LAL 
BHATIA :

SHRI P GANGADFB:

Will the Minister of TOURISM AND 
( I\ II W l \  l ION he pleased to state :

t.i) whether I apart airlines has decided 
to skipo\ei Delhi anpoit following the 
leccnt I ntlhansa an crash .

(b) if so, whelhei olhei airlines aic also 
likelv lo follow suit ; and

(c) the steps taken by Government to 
improve Delhi airport foi safe landing?

J HI MINISTER OL TOURISM AND 
CIVI1 W l AITON (SHRI RAJ BAHA-
DUR) (a) and (b) No, Sir. But on occas- 
sions when pie\ailing whether conditions 
so dictatc, Japan Airlines, or for that 
matter any other airline, may oveilly Delhi 
airport.

(t) Delhi Aitpoil is consideied safe foi 
airciaft operations. Moieovei the position 
is icuewed periodically and, depending 
upon the operational lequiicmcnts, the aids 
are replaced/augmented with more sophis-
ticated modern equipment within the funds 
available.

Loam from World Bank for Calcutta 
Metropolitan Development Authority

1453. SHRI B, S. BHAURA : Will the 
Minister of FINANCE be pleased to state:

(a) whether Calcutta Metropolitan Deve-
lopment Authority would gel World Bank

aid by stages after submitting expenditure 
report of each completed projects; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV A N ): (a) and
(b). Under the Agreement with IDA, dtawal 
on the IDA eiedit is by way of reimburse-
ment of a poition of the expenditures in-
clined by Calcutta Metropolitan Develop-
ment Authority on selected projects. 
C.M.D.A., howevet, gets finance for these 
and other projects in advance and on a 
continuing basis fiom the West Bengal 
State Government, maikct borrowing, etc. 
in accordance with anangements agreed 
between C .M.D.A. and the State (io\em -
inent

Resignation by seller Members of Calcutta 
Tea Traders Association

1455 SHRI B. S. BH \URA : Will the 
Ministei of COMMERCE be pleased to 
state :

(a) whether Government are awaic that 
the seller members of the Calcutta Tea 
Traders’ Association have resigned; and

(b) if so, the teaction of Go\ernment 
theieof ?

THE DEPUTY MINIS'! LR IN THE 
MINISTRY OF COMMFRCh (SHRI A. 
C. GEORGE): (a) No, Sir.

(b) Does not aiise.

Measures to ensure compliance of Foreign 
Exchange Regulation Act, 1973 by Foreign 

Companies

1456 SHRI NAWAL K1SHORE S1NHA : 
Will the Minister of FINANCE be 
pleased to state what measures Govern-
ment propose to take to ensure that the 
foreign companies operating in India im-
plement the Reserve Bank of India direc-
tives iegai ding Foreign Exchange Regula-
tion Act In light earnest?
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THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): Section 47 
of the Foreign Exchange Regulation Act
1973 provides a safeguard against contracts 
or agreements in evasion of any provision 
of the Act or o f any rule, direction or 
order made thereunder. Further, under 
Section 50 of the Act, any person who 
contravenes the provisions of the Act or 
any rule or direction or order shall be 
liable for penalty. Scction 56 also provides 
for prosecution in regard to certain offen-
ces. These provisions would be adequate 
to ensure that the foreign companies 
comply with the directives issued by the 
Reserve Bank of India.

Fall in Value ot Rupees
1457. SHRI S, M. BANERJEE :

SHRI BHARAT SINGH CHOW- 
HAN:

Will the Minister of FINANCE be 
pleased to state :

(a; whether Indian rupee has further 
lost its value in terms of its purchasing 
power;

(b) if so, to whai extent ; and

(c) step*, taken b> Government to save 
its further decline?

THE MINISTER OF FIN AN C F (SHRI 
YESHWANTRAO CHAVAN): (a) and
(b). The value of the Rupee, as measur-
ed by the All India Industrial Workers* 
Consumer Price Index (1960 =  100), was
47.6 paise in December, 1972 and 38.5 
paise in December 1973, indicating a dec-
line of 19 per cent over the year.

(c) The rise in the price level in the 
Country during the Inst two years has been 
a cause of concern, and the Government 
has taken several steps to reduce the 
pressure on prices. These have been aim-
ed at augmenting the supply of essential 
commodities through imports, and at res-
tricting aggregate demand through fiscal 
and monetary measures. Thus, imports 
of foodgrains. during 1973 amounted to
3.6 million tonnes, as against less than half 
n million tonnes in 1972. Similarly, im-
ports of oils and fats during April-Decem-

ber 1973 have been of the order of 1.5 
lakh tonnes. In order to keep deficit 
financing to a minimum, Government has 
resorted to larger market borrowings; in
1973-74, these have totalled Rs. 472 
crores (net) as against the budgeted figure 
of Rs. 326 crores. The Government had 
also decided, in August last, to cut expen-
diture by Rs. 400 crores. As a result, 
the net Reserve Bank credit to Govern-
ment at the end of January, 1974 showed 
no increase over the level obtaining at 
the end of October last year. On the 
monetary side, the Reserve Bank has taken 
a series of steps to tighten credit restric-
tions, and to mop up excess liquidity in 
the banking system the latter has resulted 
in immobilising bank deposits to the 
extent of over Rs. 400 crores.

Construction of Hotels by l.TJD.C. during 
Fifth Plan

1458. SHRI S. M. BANFRJI F 
SHRI P. G. MAVAl ANKAR :

Will th<* Minister of TOURISM AND 
CIVIt. AMATION be pleased to slate :

fa) whethei more hotels are likelv to 
be constructed in the count? y by India 
Tourism Development Corporation during 
the Fifth Five Year Plan; and

(b) if st), the number of such hotels 
and places where these hotels are likely to 
be located?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CTVII. 
AVIATION (DR. SAROJINI MAHISHI):
(a )  Yes, Sir.

(b) It is not yet finalised.

Trade talks between India and U.S.S.R.

1459. SHRI P. GANG ADI* B :
PROF. MADHU DANDAVATF :

Will the Minister of COMMFRC'H be 
pleased to state :

(a) whether Indo-Soviet talks on an 
expanded trade plan for 1974 were held 
at New Delhi in January. 1974;
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(b) whether any Trade protocol was
^  signed; and

(c) if so, the salient features thereof?

T H E  M INISTER OF STATE IN  THE 
M INISTRY O F TOURISM  A N D  CIVIL 
AVIATION (DR. SA RO JIN I M A H IS H I):
(a) N o amount was specifically earm ark-
ed in the year 1973-74.

TH E DEPU TY  M INISTER IN  TH E (b) and (c). There is a  proposal and
M INISTRY OF COM M ERCE (SH R l the same is being processed.
A. C. G E O R G E ): (a) and (b). Yes,
Sir.

(ei Indo-Soviet Trade Protocol for 
1974 envisages a trade turnover of Rs. 670 
crores between the two countries during 

/  1974.

•According to this protocol, India will
export several non-traditional items such 
as, engineering goods, cotton textiles, 
ready-made garments, garage equipment, 
storage batteries, detergents, footwear, sur-
gical instruments, woollen knitwear, and 
traditional commodities like, de-oiled 
cakes, cashew kernels, tea, coffee, spices, 
tobacco, jute manufactures, handicrafts, 
etc.

Principal items of imports from USSR 
are Kerosene, fertilizers, zinc, copper, 
nickel, palladium, asbestos, newsprint, roll-
ed steel products, sulphur sun-flower-seed 
oil, components and spare parts for Soviet 
assisted projects, machinery and equip-
ment. etc.

Amount eannarked for development of 
“Nal Sarovar Lake’ in Gujarat during 

1973-74

I)
1460. SHRl V EKARIA :

SHRl A RV IN D  M. PATEL

Will the M inister of TOURISM  AND 
CIVIL A VIATION be pleased to state ;

(a) the amount earm arked for the de-
velopment of 'Nal Sarovar Lake" in G uja-
rat for the year 1973-74;

(b) whether there is any proposal to
have a tourist bungalow there; and

(,c) if so, when the construction work is 
likely to be started and completed?

Schemes for Reduction in Imports

1461. SHRl VEKARIA :
SHRl RAM AVATAR SHASTRl :

Will the M inister o f COM M ERCE be 
pleased to state :

(a) whether Government have worked
out any scheme for reducing imports;

(b) if so, the particulars of the items
on which imports will be restricted; and

(c) its effect on country's economy?

THE DEPUTY M INISTER IN THE 
M INISTRY OF COM M ERCE (SH Rl 
A. C, G EO R G E) : (a ) to (c ) . The
import policy is being reviewed and deci-
sion, if any taken in respect of im port of
individual items, will be incorporated in
the import policy for the next financial
year 1974-75.

Reconstitution of All India Handicraft 
Board

1462. SH Rl VEKARIA :
SH Rl D. P. JA D E IA :

Will the Minister o f COM M ERCE be 
pleased to state :

(a) whether G overnment have reconsti-
tuted the All India Handicraft Board; and

(b) if so, the salient features of the
changes made?

THE D EPU TY  M INISTER IN  THE 
M INISTRY OF COM M ERCE (SH Rl 
A. C. G EO R G E ): (a) and (b). The
composition of the partly»reconstituted All
India Handicrafts Board is indicated in 
the attached Resolution dated 28-2-1974
notified in the Gazette of India, [place in
Library. See No. LT 6287/74].
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Development of Calcutta Airport

1464. SHRI SAMAR GUHA :
DR. RANEN SEN :

Will the Minister of TOURISM AND 
CIVIL AVJATION be pleased to state 
whether Civil Aviation Department has 
drawn up any plan for all round develop-
ment of Dum Dum Airport; and if so, the 
broad outlines thereof?

THF M1NISER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : A new international terminal 
building has already been constructed at 
Calcutta airport at a cost of approximately 
Rs. 2 crores and is open for international 
traffic. Steps are being continuously taken 
to improve facilities at the airport. These 
include the extension and resurfacing of 
the runway, provision of improved techni-
cal and operational aids and safety equip-
ment.

Formation of Jute International to boost 
export of jute production

1465. SHRI GAJADHAR MAJH1 : 
Will the Minister of COMMFRCT he 
pleased to slate the present stage of the 
proposal to sel lip a new organisation 
known as Jute International to be formed 
by India and Bangladesh to boost the ex-
port of Jute production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRT A C. 

GEORGE): Government of India has
signified acceptance of the proposal lo crcat 
a "Jute International”. The project Report 
for establishing the institution will now 
have to be taken in hand.

if ^  1ST JffWW
j i m v  j w w  a r m  :

ww •
w w  w tr *rPTT m? sptft

wrr w f  fo;
(*r) w r  *er

rm  *r snprr* % finsrmg^r

(sr) %t, ?fr *rt f  w i
x rrr  ^  ? m  iswr % fm r  t o i  ; 

srk
(*t) n  fa^fr

w Vt  *n*re finrFPr tharnsro t t w  

( tto  Hrtfaret . ( t )  («»*• ttt;
i ^rrnnr vqz i wst* % Aw* «i»m 

( 4) StcPR % *PIT »5n?n ar tT9 m
fjrrnsrnn % sr̂ rror it ’P 'w  k sprrtfnr nrr %•
4f5pr 4OS % ?FTO*I 1*5 J 97.* *T *PT
^  sre fa  aft faq  t t  fa?  s i t  frnrtr; £ i

(*T)

Number of Foreign Tourists who arrived 
at and departed from Dum Dum Airport

in comparison with other International 
Airports

1467. SHRI A K. M. 1SHAQI L . Will 
the Minister of TOURISM AND U M I 
AVI \TION be pleased to state the l i n k -
up of the number of foieign touiist* and 
other passengers who ariived at un.i tie 
pai ted fiom Dum Dum \irport in ^om- 
paii^on with each of the three . 'iiei- 
national airports of the countn dun y  the 
last three years?

THF MINIS! FR OF STATE IN I HE 
MINISTRY OF TOURISM AND UY1I 
AVIATION (DR. SAROJiNI MAHISHI): 
The break-up of the number of in'etgn 
tourists and other passengers who uj rived 
at Dum Dum (Calcutta) and other thiec 
international airports during the last three 
years is given in the statement laid on the 
'Fable of the House. \Muvvd in t.ijru/y. 
See No. IT —6278]74J. Such break-up 
of departing passengers is not available.

Export of Jute

1468. SHRI A. K. M. JSHAQUE: Wilt 
the Minister of COMMERCE be pleased 
to state :

(a) the total value of jute expotted 
from India during the last three years; and
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(b j the steps proposed to be taken to 
i  increase its export?

THE D EPU TY  M INISTER IN  THE 
M INISTRY OF COM M ERCE (SHRI 
A. C. G E O R G E ): (a) The exports of
jute goods during 1970-71, 1971-72 and
1972-73 have been of the order of

Rs. 189.93. crores, Rs. 264.71 crores and
Rs. 249.06 crores respectively.

(b) Steps to increase the unit realisa-
tion of exports, to increase the volume of 

/  exports by concentrating on the produe- 
 ̂ tion of export varieties and to  explore the 

possibilities of diversification of exports to 
\  non-traditional markets are being taken.

Decision to declare Duiii Duiii as a Dry 
Port

1469. SHRf A. K. M. ISHAQUE: Will 
the Minister of COM M ERCE be pleased 
to state ;

(a) whether there is any proposal to
declare Dum Dum as a dry port; and

(b ) if so, the particulars thereof?

THE DEPU TY  xMINISTER IN THE 
MINISTRY OF COM M ERCE ' (SHRI 
A. C. GEORGE) : (a) and (b). There is 
lio proposal to declare Dum Diim as a Dry
Port. However, a proposal to set iip a free
trade zone near Diim Dura is under Gov-
ernment's consideration.

Credit to entrepreneurs by Public Sector 
Financial Institutions

1470. SHRI BHOLA M AJHI :
SHRI K. M. M A DH UK A R :

Will the M inister o f FIN A N C E be 
pleased to state :

(a) whether Public Sector financial
institutions had not provided credit ex-
peditiously to new entrepreneurs;

(b) if so, the reasons therefor;

(c) the names of the new units and how
much credit has been given to them; and

(d) the number of applications fo r credit
still pending with the financial institutions?

TH E M INISTER OF FIN A N C E (SHRI 
YESHW ANTRAO C H .-W A N ): (a ) and
(b). The all-India long term public sector 
financial institutions, namely, the Indus-
trial Development Bank of India, the In -
dustrial Finance Corporation of India, the 
Life Insurance Corporation of India and 
the U nit Trust of India give special atten-
tion to  the projects prom oted by new en-
trepreneurs and technologists and they try 
to ensure that the applications for financial 
assistance are disposed of without any 
avoidable delay. The disposal o f such 
applications for financial assistance de-
pends on the applicants' furnishing ade-
quate information, in proper time, and in 
undertaking to the satisfaction of the 
financial institutions, various preliminary 
steps like obtaining of G overnmental clea-
rances and approvals, floating of a com-
pany, bringing about satisfactory arrange-
ments regarding other sources of capital, 
arranging for adequate infra-structure in-
puts like land, water, power etc.

The institutions undertake periodical 
review of the various time-lags between 
the receipt of applications, sanction, docu-
mentation and disbursement and revise the 
procedure to reduce such time-lags to the 
extent practicable and feasible. On the 
basis o f exf)erience gained, the financial 
institutions continually review the proce-
dure with a view to further streamline 
their operations.

(c) The details of the projects prom oted
by the new entrepreneurs during the last 
four years and which have been assisted 
by the industrial Finance Corporation of 
India and the U nit J ’rust of India are 
given in Statements I and II laid on the 
Table of the House. [Placed in Library. 
See No. L T  6219pA ],

Similar information in respect of the 
Industrial Development Bank of India and 
the Life Insurance Corporation of India is 
being collected and will be laid on the 
Table of the House to the extent available.
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(d) The required information is as 
under :—

Name of the Institution No. of applica-
tions for finan-
cial assistance 
from new entre-
preneurs pend* 
ing.

1. Industrial Finance Cor-
poration of India as on 
31-12-1973) 4

2. Industrial Development 
Bank of India (as on
26-2-1974). 9 (ex-

cluding 4 
enquiries)

3. Unit Trust of India
(as on 25-2-74) . 5

Similar information in lespect of Life 
Insurance Corporation of India is being 
collected and will be laid on the Table of 
the House to the extent available.

Charges levelled against Accountant General 
of Kerala

1471. SHRI A. K. OOP ALAN :
SHRI M. K. KRiSHNAN :

Will the Minister of FINANCE be 
pleased to state :

(a) whether Government have received 
any memorandum from Members of Par-
liament, Trade Unions or public men de-
manding immediate transfer of the Accoun-
tant General of Kerala ;

(b) whether serious charges have been 
levelled against him ;

(c) if so, the nature thereof; and

(d) the action taken by Government in 
the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ K. R. 
GANESH) : (a) to (d). Government have 
not received any recent memorandum

from Members of Parliament, Trade" 
Unions, or public men demanding transfer 
of the Accountant General of Kerala. * 
There have, however, been allegations that 
the agreement readied between the A. G., 
Kerala, and the non-Gazetted officers’ 
Association following withdrawal of the 
pen-down strike from 7-1-73 to 19-2-73 has 
not been fully implemented. The position 
in this regard is that all the terms of the 
understanding reached between the Depuiv 
Accountant General (Administration) of 
the Office of the Accountant General. 
Kerala and the Vice-President of the 
N.G.Os Association of that Office on 24th 
February, 1973 have been implemented, 
except one. In accordance with that item, 
the Accountant General was to make fa- 
vom.ible recommendation to the Comp 
troller and Auditor General and the Gov-
ernment of India for relaxation of the 
jule regarding payment of salary foi the 
period of pen-down strike from 7-1-73 to 
19-2-73, provided the arrears of woik were 
cleared by the stafr according to the pto- 
gramme agiccd to by the Association 
Since the Accountant General's making the 
favourable iecommendation was contin-
gent upon the clearance of arrears .is 
agreed to and since that condition had not 
been satisfied, the Accountant Cicnei.il 
could not make the i ecommendation.

sw «t  % far*
t o r t  St

1 47 2. t o  irm  : «ptt  fam

tfr FTT f r .

(*:) w r ipT ^  sfrt *rrar m  it *nr»*r 
sr> sFsrt f © f t f t t  qx *rre to  *

( * )  qrfs srr, ?rr fm f t  arc-TTfir

«rt ?rk wiftWT % stpt s rt & w
srrnre f  f  «fV ;

(7r) sqfwfr % f«W5 W  *fV

n t?



89 Written Answers PHALGUNA JO, 1895 (SAKA) Written Answers 90

ftra *fww if w  %* w t o

.  (* )  & (»r) ^rnfr ^ s rt  t«pffrr 
f t  irr |  %ftx tftsr t*

Talcing over of T«* Gardens

1475. SHRI K. M. MADHUKAR: Will 
the Minister of COMMERCE be pleased 
to state;
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(a) whether Plantation Committee has 
recommended taking over of tea gardens; 
and

(b) if 50, the particulars thereof and 
Governments jeaction thereto?

THE DFPUTY MINISTER IN THF 
MINISTRY OF COMMFRCE (SHRI 
A. C. GEORGE): (a) Government are 
not aware of the setting up of any such 
Committee.

(b) Does not aiise.

Unions/ Associations affiliated to Income- 
tax Employees Federation

1476. SHRI K. M. MADHUKAR: Will 
the Minister of FINANCE be pleased to 
state:

(a) the names of the Unions and Asso-
ciations affiliated with the Income-tax Emp-
loyees Federation and the total member-
ship of each union and association as on 
31st Maich, 1973;

(b) the names of unions and associa-
tions functioning in the Income-tax De-
partment, who are not affiliated with the 
Income-tax Employees Federation; and

(e) the total membership, which the 
Income-tax employee Federation claims to 
represent?

**5 srf«rf?PT*r sffr q r a  v s tt fa rm  

^ iP tm T ^r^R v rrf, *r> iprnrro *Ri<*>r- 
^ftrt % fa ss  ^phrrf)* % srfsrarn; $ fw  
W  ft I ITWRqT WfiPRT f*TT

w r  g row  #  1 1

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (c). The requisite in-
formation is being collected and will be 
laid on the Table of the House as early 
as possible.
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Proposal lo revise the Scheme Requiring
foreign tourists to pay their hotel bills 

in foreign exchange

1477. SHRI RAJDEO SINGH: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to Mate.

(a) whether Gen ernment propose to re-
vise the scheme requiring loreign tourists 
to pay their hotel bills in foreign exchange,

(b) if not, whether any study of the 
operation of the scheme was undertaken;

(c) if so, whether the schcme has been 
found to be successful; and

(d) whether Government piopose to 
give statutory backing to the scheme?

THF MINIS If R Oh STAfi IN THl 
MINISTRY Of* TOURISM AND CIVIL 
AVIATION (DR. SAROIINI MAHISHI):
(a ) No, Sir. There is at piesent no pro-
posal to revise the scheme.

(b) and (c). Yes, Sir, a statistical study 
of the operation has revealed that the 
scheme has proved to be successful

(d) There is no such proposal at present 
undet consideration.

Indian Oxygen Ltd.

1478 SHRI INDR MIT C.UP1 \  Will 
the Minister ot I INANC I be pleased to 
st.ite

(a) whether Indian Oxygen limited has 
sought Reseive Hank of India's appioval 
for carrying on theii existing business acti-
vities as per the piovisions ot the Foicign 

Fxchange Regulation Act, 197^, and

(b) whether the pei mission has been 
granted and if so, the lc.isons thereof?

THl MINIS IT R OF FINANCh (SHRI 
Y1 SHWAN1RAO CHAVAN). (a) and
(b). Under Section 29 of the Foreign Ex-
change Regulation Act, 1973 the company 
will require Resene Bank's approval foi 
carrying on their activities in India and 
will have to submit their application to the

Bank within a peiiod of six months from 
1st January, 1974, the date on which the 
Foreign Fxchange Regulation Act came 
into force. Company's application has not 
so far been leceived by the Reserve Bank 
of India.

Non-clearance of cheques in Delhi

1479. PRO !. MADHU DANDAVATL: 
Will the Minister of FINANCE be pleased 
to state :

(a) whethei theie was a serious crisis 
at the Delhi Clearing house in December, 
1973, resulting in the non-clearance ol 
large number of cheques presented by the 
representative of the Bank of Baroda;

<b) it so, the causes of this crisis, and

(t)  the steps taken to meet the uisis 
and pievent its recurrence m hituie'’

THl MINISIFK Oh FINANCI (SHRI 
\I-SH W A N 7R \0 C H A W N ). (a) to
(c) The Reserve Bank of India has iC' 
poited that the normal functioning ot the 
Clearing House at C handm C howk, Delhi, 
managed bv the State Bank o( India was 
disiuptcd from 5th Decembei, 197  ̂ to 
22nd Decembei, 1973 because of the re 
fusal on the part ot the representatives ot 
the othei banks (excluding State Hank ol 
India) to accept the cheques tendered by 
Bank ol Baroda The reason for the refu-

sal to accept the cheques tendcied bs bank 
of Baroda was the reported use of objec-
tionable language bv the icpicsentatrves of 
the Bank of Baioda against the representa- 
ti\es ot the other bunks outside the cleat 
mg house some time back

As a ie*sult ot discussions among the re- 
piescntative banks ananged by the State 
Rank ot India noimalcy in the operation 
ol the clearing house was ie‘storcd with 
elieet liom 24th Decembei, 1973.

With a view to mitigating haidship to 
the’ public on account ot the disiuption in 
the clearing house, the Reseive Bank oi 
India had eailier advised all the com-
mercial banks that whencvei clearing is
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suspended and it is apprehended that the 
suspension may be prolonged, they m ay 
temporarily accom m odate their consti-
tuents, both borrowers and depositors to 
the extern possible by purchasing local 
chcques. drafts, etc. deposited in their 
accounts for collection, special considera-
tion being shown in respect o f  cheques 
drawn by G overnm ent D ep artm en ts/C o m -
panies of good standing and repute as 
also demand drafts draw n on local banks.

D U R );  (a )  and  (b ) .  N o  Sir, In d ian  A ir-
lines have no t appointed  pilo ts recently. 
H ow ever, a  panel o f  55 candidates was 
d raw n up during  1972-73 w hich was valid 
fo r  one y ear from  1-2-1973. Only 28 
cand idates were appoin ted  from  the  panel 
against available vacancies.

Cla.ssification of Raw Jute at Purchasing 
Centres

1480. SHRt S. N . S IN G H  D E O ; W ill 
the Minister o f C O M M E R C E  be pleased 
to state whether Jute C orporation  of India, 
co-operative societies and non-official 
agents of the jute industry have been ins-
tructed to classify grades o f raw  jute at 
the purchasing centres and to  m ake pay-
ments accordingly?

THE DEPUTY M IN IST ER  IN  T H E  
MINISTRY OF C O M M E R C E  (SH R I 
A. C. G E O R G E ): The Jute C orporation
of India's purchase centres and C oopera-
tive societies who are agents o f the JC I,
grade that jute and m ake paym ents a t  the
purchasing centres. Govt, have n o t issued
any instructions to the non-official agents
of the industry.

Recruitment of New Pilots in Indian 
Airlines

1481. SHRI D IN E N  B H A T T A C H A - 
R^'A: Will the M inister o f TO U R ISM  
AND CIVIL A V IA TIO N  be pleased to
state:

(a) whether the m anagem ent o f Ind ian
Airlines has recruited any new  nilots re -
cently; and

(b) if so, the ntm iber
reasons therefor?

thereo f and

THE M IN ISTER O F  TO U R ISM  A N D  
CIVIL A V IATION (SH RI R A J BA H A - 
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Problems of Cotton Growers

1483. SHRI VASANT SATHE: Will 
the Minister of COMMERCE be pleased 
to state:

(a) whether Government have received
representation from the Cotton Growers 
Association in Maharashtra regarding re-
introduction of monopoly cotton purchase 
by the State Government and enhancing 
the price of th* cotton and suggesting 
other measures for formulation of national 
cotton textile policy for protecting the in-
terest of the cotton growers;

(b) if so, what action has been taken
by Government in this regard;

(c) whether the experts in Government
have been asked to study the demands of 
the cotton growers for higher price;

(d) whether any tentative time schedule
has been fixed for the experts to study the 
problem and report to Government; and

(e) the other measures proposed to
ensure fair price for cotton growers and 
reduce profitability of the textile manu-
facturers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) and (b). Govern-
ment had received a representation from
the Maharashtra Cotton Growers Associa-
tion urging that procurement of cotton be
carsied out at prices higher than these
under the State Government’s monopoly
procurement scheme. The question of re-
introduction of the scheme and higher
prices, if any, to be paid, is within the
competence of the State Government.

(c) and (d). In view of reply to (a) and
(b), this does not arise.

(e) While Government are interested in
a fair price to the grower, this has to be 
reconciled with the need to maintain 

reasonable prices ef yam and cloth, in 
whose cost of production cotton is the

most important element. Support prices 
have been recommended by the Agricul-
tural Prices Commission for the 1973-74 
cotton year. The prices paid by Maha-
rashtra Government under the Monopoly 
Procurement Scheme, and the prices at 
which Cotton Corporation of India has 
been making purchases in other States, are 
well above the support prices.

Fiiiallsation of Accounts by Cotton Corpo-
ration of India

1484. SHRI VASANT SATHE: Will
the Minister ef COMMERCE be pleased 
to state;

(a) whether Cotton Corporation of
India has yet to finalise its accounts for 
the years endinc August 31, 1972 and
August 13, 1973;

(b) if so, the reasons for such inordi-
nate delay;

(c) the quantity of cotton purchased and
solid within the country and exported by 
the Corporation during the last two years 
and profit earned or loss incurred there-
from; and

(d) whether C.C.I’s relation with the
cooperative societies are far from satisfac-
tory and steps taken or proposed to be 
taken to rationalise the administrative set 
up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The accounts for
the year ending August 31, 1972 have been
finalised. The accounts for the year end-
ing August 31, 1973 have already been
compiled by the Corporation but the same
have not yet been audited as the Statutory
Auditors have yet to be appointed.

(b) As the accounts have already been
compiled by the Corporation, there is no 
inordinate delay. As already stated above, 
the accounts for the year ending August 
31, 1973 could not be finalised as Statu-
tory Auditors for 1972-73 have yet to be 
appointed.
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(c) The details of cotton purchased, 
sold and exported during the years 1971-
72 and 1972-73 taken together and the 
profits earned therefrom are as under :—

Piircliases

Sales-Local

Exported
Bangala

1971-73

to
Desh

Quantity 
(No. of 
Bales)

8,76,830

4.78.508

67,697

Value 
(Rs. in 
lakhs)

10401.59

7306.08

985.75

for the portion relating to the area de-
velopment schemes, has already been de-
clared effective by the International De-
velopment Association. We expect to draw 
on the credit shortly. Even at the time 
of the negotiations, it was anticipated that 
the portion of the credit relating to the 
area development schemes can be declared 
effective only after the detailed project re-
ports have been prepared by the CMDA 
and that this would take some time. It 
is expected that this portion of the credit 
would also be declared effective shortly. 
There is thus no question of CMDA or 
the Government of West Bengal having 
failed to fulfil the terms and conditions of 
the agreements with IDA.

Profits Rs. 146,40 lakhs Scheme fo promote “See India” tours for 
Tourists by Rail

1486. SHRI SUKHDEO PRASAD 
VERMA:

SHRI P. M. MEHTA :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state;

(d) No, Sir. Cotton Corporation of
India’s relations with cooperative societies 
have generally been cordial.

Loan from World Bank for Calcutta 
Metropolitan Development Authority

1485. SHRI TRIDIB CHAUDHURI; whether a scheme is under the con-
Will the Minister of FINANCE be pleas- ^deration of Government to promote “See 
cd to state- India” tours for the tourists by rail; and

(b) if so, the salient features thereof 7
(a) whether most of the terms and con-

ditions on which the World Bank loan of 
30 million dollars sanctioned through the 
International Development Association for 
the Calcutta Metropolitan Development 
Authority for 1973 have not been fulfilled 
either by the CMDA or State Government 
of West Bengal and that the World Bank 
is holding up the drawal of the loan by 
the CMDA on this account :

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROIINI M A H ISH I): 
(a) and (b). No new scheme has been
drawn up. Tours by rail are organised by
travel agencies in cooperation with the
railway authorities; these are being actually
promoted by the agencies and also bi' Air-
India.

(b) what were these conditions and who
were responsible for their non-fulfilment; 
and

(c) the latest position in this regard?

Proposal of STC for bringing together 
Countries producing primary products

1487. SHRI P. M. MEHTA ;
SHRI P. A. SAMINATHAN :

THE MINISTER OF FINANCE (SHRI , Mmister of COMMERCE be
YESHWANTRAO CHAVAN): (a) to ^ =
(c). The $35 million credit for the Cal- (a) whether India proposes to take the
cutta Urban Development Project, except initiative in bringing the countries produc-
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ing primary products like jute, lea, coffee, 
iron ore and manganese ore together in 
order to conunteract their mounting crude 
oil Import bill :

(b) if so, the success achieved in this re-
gard; and

(c) whether the Slate Trading Corpora-
tion had drawn up any proposal about 
this and if so, decision of the Government 
thereon ?

THE DEPUTY MINISTER IN 7 HE 
MINISTRY OF COMMERCE (SHRI 
A. C\ CiFORGE) : (a) and (b). There 
is no specific proposal under consideration 
of Government at present. However, 
under the auspices of the UNCTAD. 
FAO, GATT etc. intensive inter govern-
mental consultations are being held to re-
alise better unit pi ices for these commo-
dities in the international markets.

fc) No. Sir.

Rise in prices of essential commodities

14KX. SHRI BHOGFNDRA IHA : Will 
the Minister of ITNANO i>e pleased to 
refer to the replv given to the Unstarrecl 
Question No. 3505 on the 17th August. 
197* rcgai ding supplying of essential eom- 
n)oduic,> to people at fair piices and state:

fa) whether the committee vSet up by 
the Planning Commission for examining 
the question of further extending the com-
modity coverage of the public distribution 
System has completed its work;

(b) if so, a gist of the report and action 
taken thereon;

(c) if not, the reasons for delay;

(d) whether a substantial part of essen-
tial commodities like levy sugar and con-
trolled \crieties of doth pass into black- 
markct. get mixed up with free market 
sugar and cloth and if so, whether it is
proposed to bring entire produce of sugar
under levy and entire coarsc clolh in the 
category of controlled cloth; and

(e) if not, the reasons therefor ?

THF MINISTER OF FINANCE 
(SHRT YESHWANTRAO CHAVAN) :
(a) to (c>. The Committee on Essential 
Commodities and Articles of Mass Con-
sumption set up by the Planning Com-
mission submitted its report towards the 
end of December 1973. The recommenda-
tions of the Committee are yet to be dis-
cussed in the Planning Commission, and. 
as such, its recommendations have to be 
treated as confidential for the tine being.

(d) and (e). Though malpractices can-
not be ruled out, it has been Government’s 
constant endeavour to so streamline the 
distribution machinery as to ensure that 
controlled commodities reach the con-
sumer for whom they are meant. Thus, 
the distribution of controlled varieties of 
cloth is almost entirely confined to public 
sector agencies, the remaining proportion 
being handled by mills’ own retail shops. 
Deliveries of controlled cloth aie made bv 
the mills on the strength of release order's 
issued bv the Textile Commissioner, an-1 
the state Governments have adequate po-
wers under the Essential Commodities Act 
to enforce proper distribution. Tn the case 
of levy sujuar, the ( enlral Government 
makes monthly allocations to the State 
Governments, and the sugar so released is 
handled by the Food Corporation of In-
dia and other public agencies like co-
operatives. In this case, too, the State 
Governments are responsible for airang-
ing distribution through ration/fair price 
shops; however, instructions have been 
issued from time to time to the State Go-
vernments for strengthening and streaml-
ining the distribution machinery in such 
a manner as to effectively check possible 
malpractices.

The Government is of the opinion that the 
policy of partial control of sugar has been 
working satisfactorily and is not ncccssary 
to take over the distribution of the entiie 
quantity of sugar produced. In the case 
of cotton cloth, non-controlled varieties 
were brought under a system of in-
formal price control in July last year,
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and an overall policy regarding cotton 
cloth is tinder the active consideration of 
Government.

Complaints against Hissar Branch of 
State Sank of India

1489. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased to 
refer to the reply given on the 30th 
November, 1973 to the USQ No. 2873 
regarding granting of loans to small traders 
and shopkeepeis by Hissar Biancb of 
State Bank of India and state the findings 
on the complaints against Hissai Branch 
ot the State Bank of India and action 
taken thereon ?

THE MINISTER OF FINANCE 
(SHRI YI'SHWANTRAO CHAVAN) : 
The State Bank of India has reported that 
a detailed enquiry into the complaints 
made against the Hissar Branch staff was 
held by a senior officer of the bank. En-
quiries made bv the officer do not lend 
support to the allegation that the bank offi* 
eials have been demanding money for 
sanctioning loan applications and that they 
insist gnat untecs only from one or two 
persons. In a few cases there has been 
undue delay and avoidable inconvenience 
to the borrowers and Staie Bank of India 
has taken necessary remedial action to 
ob\ iate delays in the processing of loan 
applications by the branch.

Examination of recommendations of 
Banking Commission

1490. SHRI BHOGENDR\ JHA: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether examination of the re-
commendations of the Banking Commission 
for reconstructing the banks in the country 
has since been completed by Government;

(b) if so, broad features thereof; and

(c) if not, the reasons for delay ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) :(a) Yes, 
Sir.

fb) and (c). The Commission had re-
commended in general terms that public 
.sector banks may be grouped into two or 
three alMndia banks and six regional banks. 
Gove) nment have decided not to accept the 
recommendation of the Commission in the 
manner envisaged by them but it has taken 
note to review from time to time the 
question as to what would be the most 
appropriate structure for the banking 
sv stem within the existing constraints.

Bank advances to wholesalers

1491 SHRI BHOGENDRA I HA: Will 
the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred Q ues-
tion No. 3502 dated the 17th August, 1973 
regatding institutional credit advanced by 
Private Banks to food-grain trade, yarn, 
oil seeds, coarse cloth, vnnaspati and other 
necessities of life during 1972-73 and
1973-74 and state:

<a) the latest revived amount of ad- 
\a. it*s made by priVaie banks to whole- 
s»i*i'rs

(b) whethei these banks ad\ances tw o  
enabled the wholesalers to create artificial 
«■< ’city in the market and whether it is 
imposed to stop all bank ad\ances to 
wholesalers of essential commodities to 
hr Ip in brining dow i pricj>, and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE 
SHRI YFSHWANTRAO CH W A N) :

(a) to (c). The latest available wtorma- 
tion, as furnished by the Reserve Bank 
of India, m legald lo outstanding advances 
of scheduled commercial banks, against 
foodgrams (other than those covered by 
feed procurement agencies) oilseeds, vege-
table oil and vanaspali and sugar are set 
out in statements I and 11 laid on the Table
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of the House. 
LT 6280/74],

[Placed in Libraiy see No.

Advances to wholesalers are included 
under the group ‘Others’ which includes 
apart from the wholesalers, such other ca-
tegories also as retail traders, cooperatives, 
fanners and other borrowers.

Considering tjje volume of credit ex-
tended to wholesalers by banks, it 
cannot be said that it has enabled 
wholesalers to create artificial scar-
city in the market. Further, advances 
against sensitive commodities, e.g. food- 
grains, oilseeds, vegetable oils and vanaspati, 
cotton and kapas, and sugar are subject 
to selective credit controls of the Reserve 
Bank of India, the important stipulations 
prescribed by the Reserve Bank being 
minimum margins, minimum interest rates 
and maximum limits upto which bank cre-
dit can be permitted against those commo-
dities. Selective credit controls are some-
what more restrictive in respect of traders 
than for mills/processing units and indus-
trial users.

Jiifc trade between India and E.E.C.

1493. SHRI SHRIKISHAN ATODI: Will 
the Minister of COMMERCE be pleased 
to state :

(a) whether the Indo-EEC Jute agree-
ment prov'ded a shot in the arm for the 
jute exf^ft trade; and (b) whether goods 
export will hit at Rs. 300 cr. in 1974-75.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) Ihe Indo-EEC
Jute agreement will, to a certain extent
help to increase our exports to the EEC
Countries.

(b) In view of the many variables, it
is difficult to predict precisely the value of 
jute good's which will be exported from 
India in 1974-75.
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=qrfê  ?r̂ Tr w  ^  n̂vrr
=Trf5jf f̂FT r̂?iT^K’’T TfTft̂ Tfcfq'f ¥V 
!Tt«IT 5p'r ?T5JT̂ fF<T?T S’! %
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Export of AIcoho!-ba$ed Chemicals

1497. SHRI M. S. !>URTV : Will the 
Minister of COMMERCE be pleased to 
state :

(a) whether Government have taken 
steps to restrict the export of alcohol- 
based chemicals with a view to meeting 
the requirements of domestic industries 
like drugs, pharmaceuticals and paints; and
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(b) if so, the broad particulars regard-
ing the reviewed policy of Government m 
this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
A. C. GEORGE) : (a) and (b). The 
question of restricting the export of alcohol- 
based chemicals is tinder consideration of 
the Government

Assistance from world bank for develop-
ment of Bihar

1498. SHRI M. S. PURTY : WiJl the 
Minister of FINANCE be pleased to 
state :

(a) whether the World Bank has granted 
any funds for the development of Bihar; 
and

(b) if so, the amount thereof and the 
salient features of plans of Bihar Govern-
ment to utilise this amount ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN ): (a) and
(b). In terms of Development Credit Agree-
ment signed on November 29, 1973, In-
ternational Development Association (IDA), 
the soft-loan affiliate of the World Bank, 
has agreed to lend Rs. 24 crores (US $ 
equivalent of $32 million) (o the Govern-
ment of India for the Bihar Agricultural 
Credit Project. The proceeds of the Cre-
dit will be relent to Agricultural Re-
finance Corporation for refinancing the Bi-
har State Cooperative Land Development 
Bank and Commercial Banks. The Credit 
will finance about 53 per cent of the 
total project cost of a 3-year programme 
for farmers’ investments in tubewells, pump- 
sets and land-levelling in Tirhut and Dar- 
bhanga Divisions of the Bihar States.

Trade agreement between India and South 
Korea*

1499. SHRI M. S. SANJHEVI RAO : 
Will the Minister of COMMERCE be 
pleased to state :

(a) whether any Indo-South Korean

trade agreement has been signed in No-
vember, 1973; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) and (b). As was 
stated in answer to Unstarred Question 
5800 on 21st December 1973, the text 
of an Agreement was initialled in Novem-
ber, 1973. It is expected that a delega-
tion from the Republic of Korea will be 
visiting Delhi shortly to sign the Agreement

Setting up of Joint Ventures' with 
Yugoslavia for producing 

auto-parts.

1500. SHRI M S. SANJHFtVl RAO • 
Will the Minister of COMMERCE be 
pleased to state :

(a) whether anv Indo Yugoslavia joint 
ventuic for producing auto-paib is likely 
to be set up soon; and

(b) whether any agreement has been 
finalised in this regard and if so. the broad 
outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : fa) and (b). No con-
crete proposal has been submitted to the 
Government. However, it is understood 
that negotiations arc going on between a 
Yugoslav enterprise and some Indian en-
terprises for setting up of joint ventures 
for producing auto-parts. The details of 
the negotiations arc, however, not yet 
known to the Government.

Conversion of loan given to private 
sector into equity

1501. SHRI ISHAQUE SAMBHALI : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether Government have taken 
steps to convert the financial assistance al-
ready given to private sector and especially 
to larger houses into equity; and
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(b) if so, the nature of the steps taken 
in this regard ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b). Government have issued suitable 
guidelines to the public financial institutions 
that in the case of substantial assistance 
to industrial concerns, the institutions 
should stipulate convertibility clauses in 
the loan assistance agreements. The 
guidelines were placed on the Table 
of the House in reply to Unstar-
red Question No. 3765 answered on 2nd 
July, 1971. As per guidelines, the 
institutions started incorporating convertibi-
lity clauses in the loan agreements.

A statement showing number of cases of 
financial assistance in which conversion 
clause has been stipulated by Industrial 
Development Bank of India, Industrial Fi-
nance Corporation of India, Life Insurance 
Corporation, Unit Trust of India and In-
dustrial Credit & Investment Corporation 
of India, as on 31-12-1973, is given in 
statement I laid on the Table of the House.
1 Phtced in 7 J hid i v. See No. /.T-6281/74]

Proposed change in the designation of 
Accountants and IJDCs working In 

Dcfence Accounts Department

1503. SHRI RAM AVATAR SHASTRI: 
Will the Minister of MNANCE be pleased 
to state :

(a) whether nature of work and condi-
tions of service of the Accountants and 
U.D.C. in Indian Audit and Accounts De-
partment and Defence Accounts Depart-
ment are the same:

(b) whether Government propose to 
change the designation of Accountants and 
U.D.Cs. in Indian Audit and Accounts De-
partment as has been done in case of the 
Accountants and UJD.Cs. serving in Indian 
Audit and Accounts Department;

(c) whether representations for the 
change of designation by the employees of 
Defencc Accounts Department have been 
received by Government; and

(d) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) The nature of duties 
performed by Accountants and U.D.Cs is 
largely similar in the two Departments. 
The scales of pay attached to these posts 
are the same and most of the conditions of 
service are also similar.

(b) A proposal in tills regard is under 
consideration.

(c) Yes, Sh*.

(d) As stated at (b) above, the matter 
is under consideration.

Opening of new branches of nationalised
banks in rural and urban areas during 

Fifth Plan

1504. SHRT VIRBHADRA SINGH : 
Will the Minister of FINANCE be pleased 
to state the number of new branches of 
nationalised banks proposed to be opened 
during the 1st year of Fifth Plan period 
in rural and urban areas, State-wise ?

THE MINISTFR OF FINANCE (SHRI 
VHSHWANT RAO CHAVAN) : Blanch 
expansion programmes of commercial banks 
are formulated within the framework of 
three years rolling plans. The plan for the 
first year is a detailed one while that for 
the subsequent two years in aggregative 
terms. Banks aie presently engaged in 
formulating their rolling plan for the three 
year period 1974-76.

World Bank Loan foi Development of 
Cochin Area

1505. SHRI A. K. GOP ALAN : Will the 
Minister of FINANCE be pleased to 
state :

(a) whether the Cochin Township autho-
rity has approached the World Bank for 
Rs. 100 crores loan or assistance for the 
implementation of the long term schemes 
for the development of Cochin area; and

(b) if so, the reaction of Government 
thereto and main features of schemes pro-
posed ?
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T H E  M INISTER O F FIN A N C E  (SHRI 
YESHW ANTRAO CHAV A N ) : (a ) No, 
Sir.

(b ) Does not arise.

Closure of cashew factories in Kerala

1506. SHRI A. K. G OPALAN : Will the 
M inister of COM M ERCE be pleased tc 
state :

(a ) whether Governm ent are aware that 
all the 25 factoijes of the K erala State 
Cashew Development C orporation and 150 
Private Cashew factories have been closed 
since last D ecember and as a  result of 
this 1.50,000 cashew workers have been 
thrown out of employment; and

(b) if so, w hat steps have been taken
by G overnment to  give relief to  the wor.kers 
and fo r reopening the factories ?

TH E D EPU TY  M IN ISTER IN  THIl 
M INISTRY O F COM M ERCE (SH Rt 
A. C. G EO R G E) : (a) and (b ) Cashew
processing industry in India is a  seasonal
one depending upon supplies of indigenous
cashewnuts during M ay— September and on
imported cashewnuts during the remaining
part of the year. Availability o f raw
cashewnuts from  indigenous production as
also from  imports being short o f the re-
quirements of the industry fo r year round
working of the units a t full capacity,
cashew factories have to rem ain closed for
a few months in the year. This is a
norma! feature of this industry.

Sustained efforts are being made to im-
port as much quantity o f rawnuts as avail-
able from  traditional and new overseas 
sources. Closed factories will lie reopened 
in March 1974 by which time 53,218 tonnes 
of imported nuts are expected to  be avail-
able fo r allotment to  eligible factories.

Further, both G overnment of India and 
State Governments concerncd have fo r-
mulated long term  and short range schemes 
to increase the local production of raw 
nuts.

Statement made by Chairman of Kerala
Rural Development Board R e : Credit 

Squeeze Policy of Reserve Bank of 
India

1507. SHRI A. K. G O PA LA N  : Will
the M inister of FIN A N C E  be pleased to 
state;

(a ) whether G overnment’s attention has
been drawn to the statem ent made by the 
Chairm an of the K erala R ural Development 
I’-oard that the Reserve Bank of India’s cre- 
d 't squeeze policy would hit hard the re-
munerative development scheme of the 
Board and the Panchayats in K erala ;

(b) if so, the reaction of Government
thereto; and

(c) whether Governm ent have given 
permission to the K erala Rural Develop-
ment Board to  issue debentures for 
Rs. 150 lakhs on the strength of the Stale 
G overnment’s recommendations ?

TH E M INISTER OF FIN A N C E  (SHRI 
YESHW ANTRAO C H A V A N ): (a ) Yes, 
Sir.

(b) and (c) The main point urged in
the note o f the C hairm an of the K erala 
Rural Development Board, forwarded re-
cently with the K erala Chief M iniste/s 
letter to the Union Finance Minister, was
that early clearance should be given for
the proposal of the K erala Rural Develop-
ment Board to float debentures during the 
current financial year. The Reserve Bank
of India has reported that it could not
agree to the proposal in view of the liqui-
dity position in the banking structure not 
being adequate to  absorb additional m arket 
borrowings at present.

Effect of Credit Squeeze Imposed by R.B.I. 
on Handloom Industry in Kerala

1508. SHRI M. K. K RISHN AN  ; Will 
the M inister of FIN A N C E be pleased to 
state :

(a ) whether Government are aware that 
the recent credit squeeze imposed by the
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Reserve Bank of India has adversely affec-
ted handloom industry in Kerala; and

(b ) if so, the action taken by Governm eat 
t& redress difficulties of that industry ?

T H E  M IN ISTER O F FIN A N C E  (SHRI 
YESHW ANTRAO CHAV A N  ) :  (a ) and
(b ) The credit regulation policy formulated 
by ihe R eser\e Bank for the current busy 
season treats the small scale sector as a 
separate category and provides for certain 
relaxations. Handloom industiy being part 
of the small-scale sector thus enjoys, all 
over the country, including K erala, certain 
exemptions, im portant ones being (i)  ex-
emption from the minimum interest rate 
stipulation; and (ii) exemption from  the 
norms relating to  margins fo r inventory and 
book debts. T c the extent handloom in- 
di.stry caters to the requirements o f the ex-
port sector there is a  fu rther relaxation in-
asmuch as credit to  the export sector is 
exempt from  the quantitative ceiling on 
credit expansion and also enjoys somewhat 
increased refinance facilities from  the Re- 
ser^•e Bank.

Reserve Bank has urged on the banks 
that in implementing the credit regul.atioa 
policy they should take adequate care to 
m eet the requirements of the priority sectors 
which include handloom industry, too.

Demand made by W onitn for Revision of
Certain Rules of Life Insurance Corpora-

tion

1509. SHRI R. M. PRAKASH :
SHRI E. V. V IKH EPATIL :

Will the M inister o f FIN A N C E  be 
pleased to  state :

(a ) whether w'omen in the country have 
urged Life Insurance C orporation of India 
to revise certain rules which discriminate 
against women;

(b ) if so, the particulars of the demands; 
and

(c) Governm ent's reaction thereto ?

THE D EPU TY  M INISTER IN  THE 
M INISTRY OF FIN A N C E  (SHRlM^vTI 
SUSHILA R O H T G I) : (a ) The attention

of the L.I.C. has been drawn to a  news 
item regarding the deliberations at the 
All-India Women’s Conference where the 
members interalia urged the Corporation 
to revise its rules which discriminate against 
v.omen.

(b ) According to  the news item, the 
resolution specifically mentioned that while 
a non-earning boy of 18 years o f age is 
allowed to  take an insurance policy, the 
snme facility is not available to  girls in 
that age group.

(c) In  the case c f  Female lives with 
earned income, proposals are entertained 
under the same terms as fo r male lives. 
Pioposals fo r ordinary assurance from  girls 
below 18 years are not accepted as while 
in the case o f boys almost all o f them in 
due course o f time begin to earn; this is 
ni't the case with the girls. In  other cases 
ce’ tain difl'erentiations have been m ade on 
account of the observed differences in m or-
tality rates between m ale and fem ale lives. 
This m atter is periodically reviewed and ihe 
L.I.C. last liberalised the conditions in this 
behalf in January, 1970.

Orders secured by M M TC from West
European M arket for export of iron ore

1510. SHRI PILOO M ODY : Will the 
Minister o f COM M ERCE be pleased to 
state:

(a )  whether the M inerals and Metals 
Trading C orporation has recently secured 
otders from  West European m arkets for 
export o f iron ore;

(b ) if so, the quantity and value thereof; 
and

(c) the anticipated additional foreign 
exchange earnings as a  result thereof ?

TH E D EPU TY  M IN ISTER IN  THE 
M INISTRY O F CO M M ERCE (SH RI 
A. C. G E O R G E ): (a )  Yes, Sir.

(b) and (c) Contracts for supply of 
16 lakh tons valued at about Rs. 7.S8
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Cl ores o f iron ore for shipments to  West 
Kuropean countries during September, 1973 
to May, 1975 have been concluded. Since 
export are to newly acquired markets the 
entire earings from  these contracts are 
additional foreign exchange earnings.

O bscn ance o f W ork-to-nile by O C
em ployees

1511. SHRI PI LOO M O D Y  :

SHRI RAM K ANW AR ;

Will the Minister o f  F IN A N C E  be 
pleased to state :

(a )  whether the L ife Insurance Corporu- 
tioi! staff has been observing ‘W ork-to-nile’ 
tU:ring the last two months;

(b ) the reasons therefor; and

(c )  man-hours lost since the staff has 
been observing ‘work-to-rule’ ?

TH E M INISTER OF F IN A N C E  (SHRI 
YLSH W A NTRA O  C H A V A N ): (a ) and
(b ) A large number o f em ployees o f
the Corporation observed work-to-rule dur-
ing Decem ber 1973 and January 1974
In order to  pressurise the m anagement into
accepting their demands for revision in
wages and other service conditions.

(c ) It is not possible lo g i\e  any 
precise account of the man hours lost by 
the observing of work-to-rule by the em- 
plsyees since the output w as affected in 
varing degrees. In each case.

Voluntary Agreement between N ylon
Spinners and Weavers regarding prices 

and distribution o f N ylon yarn

1513. SHRI R A IA  K U L K A R N I ; Will
tl’.c Minister o f COM M ERCE be pleased  
to state:

(a ) the main provisions o f  the voluntary 
agreement a iT iv e d  at between N ylon  Spin-
ners and Weavers, on distribution and 
price o f N ylon yarn;

fb ) whether Governm ent received co;n- 
plfints from  N ylon /R ayon  W eavers regatd- 
ing violation o f the said agreement by 
spinners if  so, the steps Governm ent pro-
pose to  take to protect their interests; ar.d

(c )  whether independent small scale 
crimpers o f N ylon  Yarn made com plaints 
about their not being included in the
agreement, if so, the icaction of G ovein- 
rnent thereto ?

TH E DEPTJTi" M INISTER IN  THE 
M INISTRY OF COM M ERCE (SH RI 
A. C. G EO R G E) : (a ) The main p ro v i- iio iis
o f the Voluntary Agreem ent between Nylon
Spinners and W eavers are :—■

1. ( i)  The Actual users o f nylon yarn
have been defined as ;

(a )  Manufacturers o f  fabrics and/nr  
ribbon consum ing nylon yarn on 
powerlooms or warp l ascrcl'lacc  
knitting machines holding valid 
Installation perm its/licences for 
the said machines as owner or 
lessee :

(b ) Manufacturers o f  hosiery goods 
on hosiery machines viz. Hat 
and /or circular knitting machines 
as owners or lessee.

( ii) 75 per cent the terin ‘Actual Usei"
dees not inchide intermediary process» rs 
like crimpers and twisters.

2. 75 per cent o f  production o f nylon-6
flat ' arn upto and inclusive o f 180 denier 
of ;;ll goods w ill be distributed to  actual 
users on  the basis o f  their average off-
take (luring 1972-73, through the Central 
Nylc'-.i Committee. The balance 25 per 
cert will be sold by the spinners in oper>. 
market

3. When any nylon Spinner attains full
production according to licensed capacity 
for any quarter, the percentage o f nyU'n

arn to be distributed v\ill be reduced 
fn  rn 75 per cent to 70 per cent in case (if 
that Spinners during the follow ing quarter. 
The balance o f 30 per cent will be sold by 
the Spinner in open market.
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vatn of each spinner subject to a ceiling 
oi’ monthly average of the quantity of such 
uun  deliveted to fhe Actual Users during 
1972-73, will be distributed through the 
Central Nylon Committee. If production 
of such };irn in any morth subsequent to 
September, 1973 is higher than the pro-
duction in September* 1973, than 75 per 
cent of such higher quantity will be dis-
tributed thiough the Central Nylon Com-
mittee. The remaining 25 per cent will 
be sold by the spinner in open market.

 ̂ Though crimpers aie processors and 
not actual users but as they have been 
getting vam in the pasSt. they will get yarn 
fiom Spinners proportionate to their off-
take m 1972-73 subject to the conditions 
th.it such crimpers:

fa) ajrree that they aie not actual users;

(b) i.g”ee to deliver grey and/or dyeid 
crimpedjtcxturised yam equal in quantity 
to actual iiscis who have been purchasing 
ctimped \am  from them on the basis of 
demerits dining 1972-73.

 ̂ 7'he mutually a creed prices are on 
the basK of landed cost of caprolactum at 
R' <■>#72'- per tonne. For any increase 
or decrease of landed cost of caprolactum 
bj even Rs. lOOj- per tonne, there shall 
be an increase or decrease, as the case 
may be, of 15 paise per kg, in the prices 
of mlon vurn of all deniers and qualities,

7 In the e^'cnt of any dispute or differ-
ence arising between the parties, such dis-
pute or difference shall be referred to a 
Roaid of Arbitrators consisting of one 
nominee of spinners and one nominee of 
Actual Users.

fb) Yes Sir. Complaints received mainly 
relate to :

(a) Calculation errors in fixing quotas 
and

fb) non-availability of quota in ac-
cordance with the principles laid 
down in the Agreement

Such complaints are looked into by the 
Central Nylon Committee and if need be 
bv the Hoard of Arbitrators.

fc ) Yes Sir. Their complaints have 
been looked into and although it is prima-
rily for the parties concerned to settle their 
complaints, steps have been taken to re-
move such complaints. There are about 
75 crimping machines in the country of 
which 16 are with the spinners. Of the 
balance, only 20 crimping machines are 
with independent crimpers. Of these 5 
units with 9 crimping machines have given 
an undertaking to follow the discipline laid 
down in the Voluntary Agreement. These 
units are being allocated nylon yam. 7 
independent crimpers with 7 machines had 
no consumption during 1972-73. The 
Voluntary Agreement provides that the 
new entrants will be given allocations out 
o* surrendered quantities. This is being 
followed in the case of these crimpers. 2 
crimpeis with 4 crimping machines have 
not given an undertaking to follow the dis-
cipline laid down in the agreements. They 
are being persuaded by the Chairman of 
Central Nylon Committee to give the 
undertaking. The complaints received 
fiom the All India Crimpeis Association 
have been refei red to Textile Commis-
sioner. Bombay and Chairman Central 
Nvlon Committee for early solution.

TTOfta «rsrn ttorct % srmwftinft awtifir 
gt? wrr snarr*
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Exemption of Small Scale Industries from 
New Lending Norms on margins on 

advances

1516. SH RI M. K ATH A M U TH U  : Will 
the M inister o f FIN A N C E  be pleased to 
state :

(a ) whether the Small Scale Industries 
covered by the Credit G uarantee Scheme 
have been exempted from  the new lending 
norms on margins of advances; and

(b) if so, the reasons therefor ?

T H E  M INISTER OF FINANCF: 
(SHRI YESHW ANTRAO CH A V A N ) :
(a) and (b). Yes, Sir, on 24th
December, 1973, the Reserve Bank
of India announced that small scale
industrial units covered under the Credit
Guarantee Scheme would be exempted
from the provision regarding increased
margins in respect of in\enlories and book
debts prescribed earlier for the current
busy season. This was done in pursuance
of the accepted policy that credit to small
scale industries should be on liberal terms.

Introduction of Pilot Crop Insurance
Schemes by Government and General 

Insurance Corporation

1517. SHRI M. K A T H A M U T H U : Will 
the Minister of FIN A N C E be pleased to 
state :

(a) whether Government and the Gene-
ral Insurance Corporation have decided to 
introduce more pilot schemes for insurance 
of selected crops in selected areas; and

(b ) if so. the broad 
schemes ?

outlines of the

T H E  M INISTER O F FIN A N C E (SHRI 
YESHW ANTRAO C H .W A N ; : (a ) Yes. 
Sir.

(b) The G.I.C. is actively considering
implementation of Pilot Crop Insurance 
Schemes on :

(i) Cotton in the States of M aharashtra,
Tamil Nadu, A ndhra Pradesh, K arnataka 
and Rajasthan; and

(ii) G roundnut in G ujarat, M adhya
Pradesh, Andhra Pradesh and Tamil Nadu.

Preparatoiy work in regard to one scheme 
on groundnut in Junagadh District, Gujarat, 
and two schemes on Cotton, one in Jal- 
gaon, M aharashtra, and another in Coim-
batore District, Tamil Nadu, has reached 
an advanced stage and the G.I.C. expects 
to implement these three schemes in the 
ensuring kharif season.
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''b ) G .I.C 's  P ilo t Schemes are to  ope-
rate under strictly  con tro lled  conditions, 
v:ith an  independent, com peten t and de-
pendable agency providing a w hole range 
o f  field services. E ach o f the schem es
will cover hom ogeneous com pact a reas o f
about 1000 acres. T he aim  of these
schem es v.ouid be to pro tect the fa rm er to
the extent o f his annual investm ent fo r
the crop  (cost o f  in pu ts). F o r  the purpose, 
a m inim um  yield per acre would be gua-
ranteed and any sh o rtfa ll in the yieid will 
be com pensated  tm dcr the Insiirance Policy 
a t an agreed un it price o f the com m odity. 
The G .I.C . is still in the process o f w oiking 
ou t details of the m inim um  yield to be 
guaranteed , the sum  insured per acre and 
the p rem ium  etc., fo r each of these 
schem es and expccts to finalise all these, 
well in tim e.

Deaths occurred due to fire in Centra] 
Bank of India, Calcntta

1518. SH R I V IK R A M  M A H A JA N  : 
W ill the M inister o f F IN A N C E  be pleased 
to state  ;

( a )  w hether any deaths occurred  due 
to fire in the C entral Bank o f  Ind ia  bu ild -
ing, C a lcu tta ; and

(b ) if so, the particu lars thereo f ?

T H E  M IN IS T E R  O F F IN A N C E  tS H R I 
Y E SH W A N T R A O  C H A V A N ) ; (a )  and
(b). T h e  G overnm ent o f W est Bengal 
have reported  th a t when the build ing  of 
C en tra l B ank of Ind ia  situated  on the 
N etaji Subhas R oad  caugh t fire on  the 
n igh t o f 3 rd-4th  Jam iary , 1974, tw o oflicers 
o f  Scindia Steam  N av igation  C om pany,
w ho had gone inside, reported ly  fo r  re -
covering som e docum ents, got trapped  and
th e ir  bodies were recovered  afterw ards.

(b )  how  m uch  aviation  petro l has been 
saved as a  resu lt o f  this lock-out; and

(c ) w hether any disciplinary action has 
been taken  against any m em ber o f the 
staff fo r any act o f  om m ission  o r com -
m ission during the period o f the  lock-
ou t ?

T H E  M IN IST E R  O F  T O U R IS M  A N D  
C IV IL  A V IA T IO N  (SH R I R A J B A H A -
D U R ) : (a )  T he lock-ou t in Ind ian
Airlines was declared on 24-11-73, cover-
ing 14,442 w orkm en against the  total 
strength  of 15,977. On 10-12-1973, the 
lock-out was lifted partially  in respect o f 
categories o f em ployees represented  by the 
Ind ian  A ircraft T echnicians’ A ssociation 
on th e ir signing a settlem ent agreeing to 
w ork according to the revised shift system 
and to  cooperate  w ith the  m anagem ent in 
the e lim ination  o f  w asteful practices. 
Sim ilar agreem ents were also reached  with 
the follow ing .Associations and  the lock-
out was partia lly  lifted  in respect o f cate- 
goiies o f  em ployees represented  by  them  
on the datffs indicated against each :—

N am e o f the Association D ate o f  lift-
ing o f the 
lock-out 
partially.

Airline G round  Instruclors’
.Association . . . 21-12-73

Indian Flight Engineers’
Association . . . 23-12-73

All Ind ia  A ircrafts Engineers’
Association . . . 10-1-74

Indian  Com m ercial Pilots’ .
A ssociation . . . 21-2-74

Savings due to Lock-ont In Indian Airiines

1519. S H R I SHANJCER R A O  SA V A N T: 
W ill the  M in ister o f  T O U R IS M  A N D  
CrVTL A V IA T IO N  be pleased to state ;

(a )  the  du ra tion  o f full and 
lock-ou t in th e  Ind ian  A irlines;

partial

T he lock-out was a! o lifted  fro m  
21-12-73 in rcspect o f  em ployees w ho
furnished individual undertak ings to  v^/ork 
according to  the revised sh ift system  
w herever applicable and to  co -operate  w ith 
the m anagem ent in e lim inating  w asteful 
w ork practices.
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As on 22-2-1974, 15,932 employees were 
on duty, the number of employee* still 
lockcd-out being 45, who were represented 
by the Air Coiporations Employees’ 
Union against Us strength of 10,776. A 
settlement is yet to be reached with the 
ACEU.

(b) The saving on account of aviation 
and motor transport fuel, from 24-11-1973 
to 31-1-1974, has been estimated at Rs. 264 
Jakhs.

(c) One employee only was issued a 
chargesheet foi acts of omission and 
commission connected with the lock-out 
at Calcutta.

Amendment to rules governing issue of *P' 
Forms

1520. SHRI H. M. PATE1 : Will the 
Minister of FINANCE be pleased to state:

(a) whether Government of India has 
recently amended rules for issuing kP' 
Forms to Indian nationals for travel 
abioad;

(b) if so, what arc the salient features 
of the new rules,

(c) whether according to new rules 
Indian nationals are required not only to 
pioduce sponsorship from relations or 
fiiends living abioad but also to get for-
eign exchange anJ then buy uckets in 
India,

(d) whether on the basis of the PTA ‘P’ 
Form is not issued; and

(el if so, the reasons for changing these 
rules ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) No. 
Sir.

(b) and (e). Do not arise.

(c) and (d). Presumably, the Hon. 
Member is referring to the relaxation given

effect to on the 5th March 1969. In terms 
of this relaxation, ‘P’ Form may be granted 
on the basis of hospitality from friends 
residing abroad provided the host meets 
the full cost of passage also and send*, 
the remittance in advance. A copy of thr* 
Pi ess Note issued ut that time is laid on 
the Table of the House [Placed in Ubnuy. 
flee No. LT 6282' 741

Foreign Travel Tax

1521. SHRI H. M. PATFl : Will the 
Ministei of F1NANCF be pleased to 
slate .

(a) whether the foreign tun el of 10 
per cent is levied only it the ticket is 
pm chased in Indian cunoncy;

(b) whethei Indian nationals who buy 
tickets against foicign exchange thiough 
their friends and lelations living abroad 
have also been made to pay the if:>vel 
tax. of 10 per cent, and

(c) whethei Government have received 
complaints in thiN icgaid from a number 
of persons and if h >. the reaction of Gov-
ernment theieto?

THF M1N1ST1 R OF STAI1 IN Till 
MINISTRY OF I IN \NC1 (SHRI K. R 
GANFSH) : (a) The foreign tiavel tax 
of 10 pel cent is levied only it the ticket 
is purchased in Indian currency in cases ot 
travel bv economy oi tourist class in an 
anci aft or by thiid class or deck (bunked 
or imberthed) in a ship. The rate of tax 
leviable for travel by 1st class by air and 
by cabin cla«s by ship is 15%.

(b) No travel tax is being collected when 
Indian nationals buy tickets against fore-
ign exchange through their friends and 
relations living abroad provided the carri-
ers receive “prepaid ticket advice” from 
their booking ofliccs abroad in the form of 
telex message stating that payment of the 
fare for the particular journey has been 
made abroad in foreign currency. Similar-
ly, in terras of Notification No. 11/F. 
No. 433-TR(FTT)/71 dated the 27th
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October, 1971, cases where a passenger 
furnishes certificate from an authorised 
dealer as defined in clause (ai) of Section
2 of the Foreign Exchange Regulation Act, 
1947 to the effect that the payment of the 
fare for the journey has been made out 
of the funds received by such authorised 
dealer in India by inward remittances in 
foreign exchange from abroad for the 
specific purpose of the journey of the 
passenger have been exempted from pay- 
ment of foreign travel tax. Further, in 
cases where a passenger in India converts 
foreign exchange into Indian currency with 
an authorised dealer who in turn pays the 
rupees generated by conversion of the 
foreign exchange directly to or to the 
credit of the carriers for issue of a ticket, 
no travel tax is leviable. In such cases, 
the authorised dealer should also send a 
certificate to the carrier in the prescribed 
form.

(c) No complaint has been received by 
the Government from any quarter in this 
regard.

Illegal Trade in Groundnut and Neem 
Oil

1522. SHRI SHYAM SUNDHR MOHA- 
PATRA : Will the Ministet of COM MER-
CK be pleased to state :

(a) whether it has come to the notice 
of Government that illegal trade in ground-
nut oil is in vogue in many forward 
market centres of India in the name of 
Neem oil;

(b) if so, what action Government have 
taken to stop illegal trade; and

(c) how many traders have been arrested 
in Delhi during the last six months for 
doing illegal forward trading?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) Yes, Sir. Some com-
plaints of illegal forward trading in ground-
nut oil in the guise of Neem oil have been 
received.
67 ISS/73—5

(b) and (c). The Government has 
taken decision to ban forward trading in 
Neem oil. The Police Authorities have also 
been alerted by the Forward Markets 
Commission to be more vigilant and con-
duct raids on those indulging in illegal 
forward trading. Delhi Police has already 
carried out five raids on 8 firms and seized 
50 documents.

ITT fiWWf

1523. :
•ft wunw rm  ihift •

*r t t  *Tif aranr% f^T
f v  *TT*f?r f a f a t *  n  i o o o  i m  *tt

f ^ f t  faruft *rcrr

fara nwRTwr
1 9 7 2  % r o  % Tfarcr *rntf?r fM W  % 

n  fa tf  wrfar faftfr *prr
|  i fnur p n r  w  r̂r% srcrfr 

fcrc inf&ff f t  m m  ^
|  *rh v m  *rf¥r vqffW 
Bwwrfff wrfa*r £ i v m
$ Trmrq- ^  $  aqfwrs

«rTfr*ft % st* * Of# % frw 
f a  % M  vfer 

i fo r v t  *rfc wtcm fw f
WtfaT fo fa  wrfaRWf %
^rrt^ v k  *  «fttr wx fori
3t#TT I

WWer t i l t  Vi p̂TT W fy  *FT W Iff

1 52 4 . wew wrafaft

inronfw t h i w w t  :

f a :

(*f ) ^  apNrn: nrrcstor
^  *ft t o  w t % f*RT^

^  o t  *ft  f̂ rcrttT f^rr ipt t  ;
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*wpr f&  CTt *i ^*rf h nfrsrr w k

*** *% * m  %̂r % «ptt ĉnr *m
«f i  w  m  » w  i t  t o t ; rite

i f a  m t  firoww ifwV («ft Trtl Ŵ T|X)

(* ) :
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*rfa ?t , m  w  it ? f o t t  %  v tt ot4- 

wi#r $ ’

v f w  liww n *  («ft
H flf) (*r) mp fw ^ r *nflT qr T?3‘T
*wr I  i [tN m n H ?w r m n i *fw ? h w t

^?ro^o~628:i/7 <]

(* )  *ftr (»r). »j?rt w  faufa 
<Tforc, ar*sf vt mp foppm farft % far 
v fw r  Smr $?ft w t  «f t  *r f*t %̂ rt
$  x \  $1 qr?g n% <̂ foqfrft aft W* 
«nwr W *T JJ?TT *TT?PT % I nfr
5ptfiwWt o t f i t  fafar* smM ?ift % i st*t% 

w w r, mr v *  ITT f ^ r  fa rr  *sRtarp> f t  

Jrw to  ferr srrcrr t  «rV $ tt wwnr sn r̂ 
St arprrfc *w ftrcfay % *rfar*r 
<tt fau?i«r ^  ^  i

? fw r  ip w fHi*H iwi <?*rt ffiwrr rm  
fW f v 4 n fv ft (w  fw  w  f fjywr

1525  ̂ «ft r a t  t iq p f t  v n r i o t  :

IHTWnRTTV aftfft:

w*rr «rtsw wh: ?ptt Fu n *  **aT m  ssnrm 

f*TT otc*t for.

(
V f «3F) W®TT P W  rPETT *̂TT SAW

s m  Tnmr, an^f sfft ? r w  %st?h: 
wnt r̂rfVifr %  f̂ rtr *m <fto «nft %  s r -w f ' 

WT foP'Ffr EFHTflT »lf, «tVt

(wm  w f t  *r)

( i )  t f f iw n jn T * m R r 1970- 1 9 7 1 - 1 9 7 2

g m ra ffW  W  71 72 7J

fhH  ffTW

< 0 ( i ) ( J ) <)

<TPT . 4 2b 6 28 7 15

fTTSf . 4 b** 5 2 b 5 (-.7

* 8 ‘>5 1 1 5 i J 1 s 2

WWWf ---- -

VTW 1 SO > 2 s) m > o()

vz frz ^ 0 *>() 0 SO - -

f^M P T . 1 >0 1 5 0

prvhmvi

2 oo 1 75 < 50

—i— -- --

TTBTTwr \ <s 4 S 5 (j 1 4

1 92 4 19 b bO

h U) ‘) 04 J 2. 9 4

*nrw ---- -- ----

^ fw tf^ rr 0 5 0 1 2 0 61

« '̂fnPT 0 07 0 09 0 0 2

__^ >__
OTVWT . 0 35 0 40 1 I i

— , 1 ♦ 3

^frfora — 0 09

1 07 0 70 3 20

(lar) *r*F?r 197J *r apspr srfarrrr 
% %r#?t *r w t m * m t  #  vti t  
m u  r̂r% o t fr^R  I ?

*ft*r 18 32 2S 03 32 4b
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_ <  o _  _ 12A
(3) 0 0

ffcFfr A . 0 .75 1.03 8. 20

$ . 0 70 0. 66 0. 58
?psrf # . 7 24 4 25 1. 50
VWFTi *T . 0. 30 0. 34 (J. 09

8 99 6 28 10. 37

(II )  t m  tfra t A. C. GEORGE) : (a) The jute imported
from Bangladesh wilt go into a buffer stock 
and hence the imports are not likely to 
have any impact on interna! prices at 
present.

(b) Does not arise.

Cancellation of order for Jumbo Jet by 
Air India

1528. SHRI NAWAL KISHORE SHAR-
MA : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state :

(a) whethei Aii India has cancelled its 
order placed by it for a Boeing 747 Jumbo 
let recently;

(b) if so, the reasons therefor;

(c) the extent to which the air-traflic 
carried by Air-India in Tndia and from 
India to foreign countries would be affect-
ed for want of a Jumbo Jet; and

(d) how Air India proposes to meet the 
increased air traffic?

(ffte*HTTT JiHRT ^ TST fc )

(sr) tffcro fflr qnwffim
5TTT IW  TTO •

zn  *T*r ww
f W  ’3TT % \ SfatpT

roP*ITEF*r TTR T.rfirgl % 9TT *T
vmwr? rrfa-fynrn o t  ot t

% TTHT ?TT % | rrqT-^PUT 
TK W ft OTfWT OT T?tHt

w P ? r  q r  sti tpt  snrnr ^ t t  t s ^ft

$  w tfo ^ o t  fa*rm (^~
srtsr) ?wr OTfwt % v ftrw r
w rn r  % OTtf-*r*wt %

va

vf v&i  i €( Rpmrx wt
*3!Rft |  I

Import of raw Jute from Bangladesh

1526. SHRI MANORANJAN HAZRA :
SHRI YAMUNA PRASAD

MANDAL;

Will the Minister of COMMERCE be 
pleased lo state :

(a) whether import of jute from Bangla-
desh will lower the pi ice of the raw jute 
within our country; and

(c) and (d). Air-India hope to achieve
(b) whether as a result thereof the jute higher utilisation of their existing fleet to

cultivators will suffer losses ? piovide (he necessary capacity, however, the
long term impact of recent developments 

THE DEPUTY MINISTER IN THE affecting fuel prices and air fares is yet to 
MINISTRY OF COMMERCE (SHRI be fully assessed.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) : Yes, Sir.

(b) The steep rise in fuel prices in 
recent months has increased operating 
costs and affected the rate of growth of 
air traffic. The consequent met eases in 
international air-fares appioved by I A.T.A. 
will also have an adverse cflect on this. 
In the circumstances, Air-India have de-
cided to cancel their order for the Fifth 
Boeing 747 aircraft.
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Unemployed Commercial Pilots
1529. SHRI NAWAL KISHORE 

SHARMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased 
to s ta te :

(a) whether a  deputation of unemployed 
commercial pilot met him ncently and 
submitted a memorandum to him;

(b) if so, the demands of these unem-
ployed pilots and how Government propose 
to meet them;

(c) whether some of the pilots are likely 
to cross the age bar if no employment is 
provided to them expedtiously by Govern-
ment and if so, the number of such pilots; 
and

(d) whether Government are consider-
ing the question of giving them over-rid-
ing priority in the matter of employment?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BHA- 
DUR) : (a) to (d). Some unemployed
pilots recently met the Minister and have 
also submitted a memorandum dated 1st 
February, 1974 requesting for employ-
ment opportunities.

Government is already seized of the 
problem of unemployment amongst com-
mercial pilots and the following steps have 
been taken in this regard:—

(i) Rules for direct recruitment to the 
post of Assistant Aerodrome 
Officer in the Civil Aviation De-
partment were amended to include 
Commercial Pilot’s Licence as one 
of the acceptablc qualifications;

(ii) Ministry of Agriculture has agreed 
to consider unemployed commer-
cial pilots for conversion training 
for crop-spraying operations;

(iii) Indian Airlines and Air India have 
been advised to utilise unemploy-
ed pilots on ground duties, where* 
ever possible.

Government is in no way committed to 
do so, but continuous efforts are being 
made to find avenues for their gainful 
employment

India's participation In LefpxiBg Trade 
Fair in March, 1*74

1530. SHRI NAWAL KISHORE 
SHARMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether India is participating in 
Leipzig Trade Fair to be held in 
German Democratic Republic in 
the month of March, 1974;

(b) if so, the goods to be displayed 
at the Indian pavilion; and

(c) whether the goods to be displayed 
would have some attraction and demand in 
East European countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) to (c). Yes,
Sir. Exhibits on display will cover metal 
and rubber hardness testing machines, 
cement concrete testers, petiol metering 
unit, sanitary fittings, hardware, electrical 
stampings, cables, wires and ropes, auto-
mobile spares, electric motors, cutting tools, 
electronic desk and pocket calculators, 
transistor, radios and batteries, knitting 
machine, jute manufactures, linoleum, 
textiles including hosiery and ready-to-wear, 
leather products, handicrafts including semi-
precious stones, oil seeds, crushed bones, 
chemicals, dye stuff, food products, tobacco 
etc.

Trade with East Europe is based on 
mutually agreed trade plan. However, items 
being exhibited are also likely to be of 
interest to other East European countries.

Loan advanced by L.I.C. tor Construction 
of Houses tn Tripura

1531. SHRI BIREN DUTTA : Will the 
Minister of FINANCE be pleased to 
state ;

(a) whether Life Insurance Corporation 
of India has advanced any loans for con-
struction of houses in Tripura; and

(b) if not, the reasons therefor?
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THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b). Yes, Sir. Out of the three loan 
applications sanctioned for Rs. 55,000, the 
Life Insurance Corporation disbursed upto 
31-12-1973 a loan of Rs. 28,000 under 
“O.Y.H.” Scheme.

Procurement of lute by JCI In Tripura

1532. SHRf BIREN DUTTA : Will the 
Minister of COMMERCE be pleased to 
state :

(a) whether the price of Jute is abnor-
mally low in Tripura;

(b) whether Jute Corporation did not 
make any purchase; and

(c) the steps Government propose to 
take to raise the price of jute in Tripura?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) It is true that the 
price of raw jute in Tripura is lower than 
in West Bengal due to mainly transport 
difficulties. JCI has been advised to conduct 
its operations in such a way that the price 
per quintal is maintained on an average 
at Rs. 157.68.

(b) Jute Corporation of India has pur-
chased 63,800 maunds of jute in the period 
August, 1973 to January, 1974.

(c) Government have issued a letter of 
intent to establish a Jute mill in Tripura 
so that demand for the raw jute is gene* 
rated in the area and the growers obtain 
a better price. Besides, the JCI will also 
be stepping up its purchases in the area 
and ultimately take over the entire raw 
jute trade.

Advancing of Loam by Nationalised Ranks 
in Tripura

1533. SHRI BIREN DUTTA : Will the 
Minister of FINANCE be pleased to state:

(a) whether nationalised banks in Tri-
pura have advanced any loan to small 
traders; and

(b) if so, the names of the banks that 
have advanced these loans and the amount 
advanced during 1972—74 ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and 
(b). The available information relating 
to bankwise outstanding advances to “Re-
tail Trade and Small Business'* in Tripura 
is set out below:

As at the end of June As at the end of June
1972* 1973*

Name of the Bank —---------- —------—
No. of Balance No. of Balance

borrowal outstand- borrowal oustand-
accounts ing accounts ing

(Rs. lakhs) (Rs. lakhs)

United Bank of India • • * 210 29.74 215 26.94
United Commercial Bank . • •  * 102 6.19 109 9.53
State Bank of India • • • 43 3.16 41 3,42

355 39.09 365 39.89

♦Data is provisional.
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H*fa \J5TRFT
(erosr faa to  *r)

1972 9722.29

1973 4 5 9 2 .6 7

(sn m t % ^r )

( w )  19 72  % sffarr ?t ot  19 73  % tjprfsr

*r wfk ot ^  stott «rr:—

srwfa WIWH
(*TPf if)

f^ r  wsr P rw ni*  zft̂ r

«f5T

1972 42448.64 377770.00 80218.64

1973 20347.76 15550.00 35897.76 
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M n d fou  In CnWwWi Area of Jute since November, 1972 has since been traced 
Production or reconstructed by Government; and

1539. SHRI D. D. J>ESAI: Will the nnt t.
Minister of COMMERCE be ploued to (b) rf n0t’ ,he " T ™  ,hereof7
state:

, v ^  ^  ̂ THE DEPUTY MINISTER IN THE
(a) whether Government have informed MINISTRY OF COMMERCE (SHRI A. C. 

the Bangladesh Government that India GEORGE) s (a) and (b). The file, in ques- 
will gradually reduce the area under Jute tion, ^  ^  recon8trUcted.
to enable Bangladesh to retain monopoly 
of the commodity; and

(b) if so, the reasons thereof ? Money Invested by Nationalised Banks to
Agriculturists in Haryana

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 1543. SHRI MUKHT1AR SINGH 
GEORGE) : (a) No, Sir. MALIK :

(b) Does not arise. SHRI BIRENDER SINGH RAO:

Will the Minister of FINANCE be 
Amount given to Gujarat by Banks for pleased to state:

Market Borrowing Programmes

1540. SHRI D. D. DESA1: Wilt the <a) the money so far invested by the
Minister of FINANCE be pleased lo state : nationalised banks in Haryana to the agri-

culturists during the year 1V73-74 and
(a) whether banks make any advances amount earmarked for the year 1974*75; 

for the development of rural electrification an(j
projects and market borrowing programmes
of the States, and (b) the amount invested in the industries

(b) the amount advanced to Gujarat for in private and public sectors by the
the market borrowing programmes ? nationalised banks so far in that State ?

THE MINISTER OF FINANCE (SHRI THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Yes, YESHWANTRAO CHAVAN) : (a) The
Sir. out-standing advances by all the scheduled

(b) The Investment of the Scheduled b»nk. for agriculture, both
Commercial Banks in government securi- d « ct and >«hrect, .»ithe State of Haryana
ties and bonds and debentures of state asso- as at the end of June, 1973 were
dated bodies in Gujarat as on 31st March, *»• 176* f  Aj  'f ndinf  f"  M *
1973 was Rs. 134.59 crores. cu' turf  H 1"rf ^ d' p' nde"t on local poten-

tial, the availability of infra structure, sea-
„  A - sonal conditions and the organisational set

Mlmfaig FUc I .  r c p t r to f  M/s. Kanatak up of the bank branches banks do not
Export House earmark a predetermined amount for agri-

1542. SHRI MUKHTIAR SINGH cultural lending for each State.
M A IJK :

SHRI BIRENDER SINGH RA O: (b) Amounts given by all the scheduled
. . .  ^  commercial banks by way of advances for

Will the Minister of COMMERCE be indllstric8 (both private and pubiic sectors)
pleased to state: ;n the State of Haryana as at the end of

(a) whether the file relating to M/s. December, 1972 stood at Rs. 9333.60
Karnatak Export House which was missing lakhs.



141 Written Answers PHALGUNA 10. 1895 (SAKA) Written Answers 142

1 Investment of Money by LXG in Back* 
ward Areas of Haryana

1544. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH RA O :

Will the' Minister of FINANCE be 
pleased to state:

(a) whether L.I.C. have any fresh pro-
posal under consideration to invest more 
money in the backward areas of Haryana 
during 1974-75; and

(b) if so, the salient features of the 
proposal ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and
(b) L.I.C's investment Budget for Haryana 
State for the financial year 1974-75 will 
be prepared at the commencement of that 
financial year. The bulk of L.I.C’s invest-
ments in the States are made through the 
medium of various state level agencies 
which alone can decide as to how much 
of the funds made available by the L.I.C. 
should be spent in the backward areas.

Incentives to boost Export of late Goods

1545. SHRI JYOTIRMOY BOSU:
, SHRI VAYALAR RAVI :

Will the Minister of COMMERCE be 
pleased to state:

(a) the broad outlines of financial and 
other concessions given to the jute indus-
try in the last three years to boost export 
of jute goods;

(b) the estimated loss to the State Ex-
chequer as a result of the financial con-
cessions given to the Jute industry; and

(c) how far these concessions have aug-
mented country's foreign exchange earn-
ings ?

GEORGE); (a) With a view to increase 
the competitiveness of Indian jute manu-
factures and to boost their exports, the 
structure of export duties on carpet backing 
and hessian was modified by reducing the 
same on 1st November, 1973 and 12th 
June, 1973 and the duty on sacking was 
abolished on 28th August, 1973. lute 
industry has also been included in the list 
of priority industries to be eligible to 
receive initial depreciation allowance of 20 
per cent of cost of plant and machinery 
installed after 31st May, 1974 with a view 
to generate funds for investment in moder-
nisation and product development. Besides, 
Industrial Finance Corporation advances 
soft loans to the industry at a concessional 
rate of interest.

(b) The estimated loss of revenue to the 
State Exchequer on account of revisions 
in export duties was about Rs. 4-5 crores 
per annum as on 1st November, 1972, 
about Rs. 5.20 crores per annum as on 
12th June, 1973 and Rs. 11.30 crores per 
annum as on 28th August, 1973.

(e) With the revision of export duty it 
is expected that the Indian exports would 
regain their % competitive position that they 
had prior to 1971 when the duties were 
introduced. It is too early to assess the 
effects of these concessions on foreign 
exchange earnings. However, after the 
revision of the export duties a perceptible 
increase in the export contract registered 
is noticeable.

Cash Subsidy given to Textile Companies 
to boost Expoit

1546. SHRI JYOTIRMOY BOSU: Will 
the Minister of COMMERCE be pleased 
to state:

(a) the name, address and particulars of 
the Textile companies who have been 
given cash subsidy to boost export during 
the last two years and amount given in 
each case;

THE DEPUTY MINISTER IN THE (b) the manner in which this cash sub- 
MINISTRY OF COMMERCE (SHRI A. C. sidy has been utilised by these companies;
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(c) whether there are any charges of 
misuse against any of these companies and 
if so, the particulars thereof; and

(d) what action, if any, has been taken 
against defaulting companies ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE): (a) to (d). Textile companies 
are not being given any cash subsidy by 
Government to be used for boosting their 
exports. As for cash assistance given by 
the Indian Cotton Mills' Federation to 
cotton textile exporters, this is paid on the 
basis of actual exports, after such exports 
have taken place. Since there is no sti-
pulation as to how the amount paid as 
cash assistance should be used, the ques-
tion of its being misused does not arise.

lames Finlay and Company Limited

1547. SHRI JYOTIRMOY BOSU: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether the attention of Government 
has been drawn to the fact that James 
Finlay and Company l.imittd has been 
liquidating its properties in India in a 
phased manner;

(b) whether the Company now proposes 
to sell 4 tea estates (Dooars 1, Assam 3) 
and whether previously it sold 10 Estates;

(c) whether the firms proposed to be 
sold are all sterling companies and the 
entire proceeds will be repatriated from 
India; and

(d) if so, the names of firms sold or 
proposed to be sold and Government's 
reaction thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Yes, Sir.

(b) According to the information avail-
able from the Reserve Bank of India, there 
is no proposal for sale of any tea estate

from this company at present and that 
since 1968 this company had sold one tea 
estate only.

(c) and (d). Government have not receiv-
ed any proposal for sale of firms from this 
company.

Chai.Res made in the Scales of Pay and 
Allowances of Secretaries and Joint 

Secretaries

1548. SHRI JYOTIRMOY BOSU: Will 
the Minister of FINANCE be pleased to 
state :

(a) whether certain changes were made 
in the pay scales when the scales of pay 
and allowances of Secretaries and Joint 
Secietaries weie enhanced; and

(b) if so, foi what icasons and under 
what authoiitv and on the basis of which 
recommendations of the Pay Commis-
sion ?

THE MINISTER OF STATE IN THE 
MINISTRY Ob FINANCE (SHRI K, R. 
GANF.SH): (a) and (b). The pay scales of 
Joint Sccietaries, Additional Secictancs 
and Secretaries in the Government of India 
were revised in 1965 because a study of 
the pattern of recruitment to the All India 
Services and Central Services Class I dis-
closed the need for a revision of the higher 
salaries in Government service, which had 
remained unchanged since 1947.

Arrears of taxes against cinema owners 
and film distributors in Delhi

1549. SHRI JYOTIRMOY BOSU : Will 
the Minister of FINANCE be pleased to 
state :

(a) the progress made so far in the 
matter of recovery of huge tax arrears 
outstanding against the cinema-owners and 
film distributors in Delhi;

(b) the reasons for not enforcing the 
penal provisions to effect recoveries;
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' (c) whether any interest is also levied in 
case of default in payment of instalments; 
and

(d) if not, the reasons therefor and the 
number of cases in this lot where such 
provisions have been enforced?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Arrears of demand as on 
1st April, 1973 outstanding against the 
cinema owners and film distributors of 
Delhi, where pending demand exceeded 
Rs. 1000/> in each case, amounted to 
RsT 12.68 lakhs. As on 31st January, 1974 
these arrears stood at Rs. 6.84 lakhs.

(b) Penal provisions of the Income-tax 
Act are invoked in all cases where they 
are called for.

(c) Interest is levied in all cases where 
there is a default in the payment of ins-
talments.

(d) The question does not arise as in all 
cases wheie there is a default in the pay-
ment of instalments, interest is levied.

The number of cases in this lot where 
such provisions have been enforced is 4.

Demand to hand over the management 
of youth hostels to youth hostels association

1550. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether any demand to hand over 
the management of the 16 Youth Hostels, 
built in the country during the Fourth 
Five Year Plan, to the Youth Hostels’ 
Association has recently been made to 
Government; and

(b> if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI):
(a) Yes Sir.

(b) A final decision in regard to the 
agency which will run these youth hostels 
is under active consideration.

Closure of Cashew Factories In Mysore

1551. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whethei some cashew processing 
units have been closed due to want of raw 
nuts in Mangalore (Mysore).

(b) if so, the number of persons render-
ed jobless and the efforts of Government 
to absorb them in other suitable jobs;

(c) whether inefficient handling and im-
proper planning by Corporation to procure 
raw nuts from Africa has worsened the 
situation; and

(d) if so, the particulars thereof and the 
reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b) Cashew processing 
being a seasonal industry and the installed 
processing capacity having grown far in 
excess of the availability of raw nuts both 
from imports and local production, cashew 
factories have to remain closed during the 
lean period. There are five cashew facto-
ries in Mangalore which are eligible for 
allocation of imported nuts and these have 
a muster roll strength of 5120. During the 
period of closure of the cashew processing 
factories, the workers have to seek such 
alternative avenues of employment as are 
available.

(c) No. Sir.

(d) Docs not arise.

Opening ot branches of nationalised 
banks In Palamau district, Bihar

1553. KUMART KAMI A KUMARI: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether any more branches of 
nationalised banks will be opened in Dis-
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trk t Palamau in Bihar for giving loans to 
farmers of the district; and

(b) if so, the figures thereof?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and
(b) The State Bank of India and 
Punjab National Bank have currently 
in hand licenses/allotments for open-
ing 11 more offices in the district 
o f Palamau. In keeping with the present 
trend of increased assistance to the agri-
cultural sector by commercial banks, these 
offices, when opened, can be expected lo 
extend agricultural credit to farmers within 
their respective command areas.

Crisis in Tea Gardens

1554. SHRI RANEN SEN: Will the
Minister of COMMERCE be pleased to 
sta te :

(a) whether a large number of Tea 
gardens are passing through a phase of 
crisis which has affected the price of tea; 
the health of the gardens and the livell- 
hood and living condition of workers em-
ployed in tea industry.; and

(b) if so the steps taken by Govern-
ment to ameliorate the condition of gar-
dens and of the Labour?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No, Sir.

(b) Does not arise.

Increase in the number of International 
flights via Calcutta by Air India

1555. DR. RANEN SEN: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether BOAC proposes to increase 
the number of its flights via Calcutta;

(b) whether Air India is also contem-
plating to increase its international flights 
via Calcutta; and

(c) if so, whether Government have con-
sidered the desirability <xf removing the 
differences in fares between Calcutta and 
pelhi and Bombay?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) No such proposal has been 
received from BOAC so far. However 
Air-India have been given to understand 
that BOAC have plans to operate one 
additional VC 10 flight, Westbound, from 
Hong Kong to London via Calcutta but 
this is still provisional.

(b) Air-India have no such plans for the 
present.

(c) International passenger fares from 
points in India to various points of the 
world are based on factors such as the 
route pattern, the distance between the 
points of origin and destination, etc.

Flying clubs facing closure

1556. SHRI RAMKANWAR: Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether Flying Clubs all over the 
country are closing down their activities 
due to increased prices of aircraft parts 
and aviation fuel which have seriously 
eroded their limited resources;

(b) the steps taken by Government in the 
matter; and

(c) the extent to which it would affect 
training of fresh commercial pilots?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) The recent increase in 
the cost of aviation fuel has imposed an 
additional financial burden on the flying 
clubs some of whom have represented 
that unless Government comes to their 
aid, they may have to close down. The 
matter is being looked into.
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(c) In the context of prevailing unem-
ployment amongst commercial pilots,
subsidised flying at the clubs has been 
restricted up to Private Pilot’s Licence 
standard (i.e. up to 60 hours), effective 
1st April, 1971. Thus fresh trainees are 
already precluded from doing Subsidised 
flying beyond this limit.

Additional Revenue due to Increase In 
Tariffs by Indian Airline*

1557. SHRI RAMKANWAR: Will the
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state the addi-
tional revenue which the Indian Airlines 
is likely to get as a result of recently in-
creased tariffs on all routes?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : The additional revenue likely to 
be generated by Indian Airlines during 
1974-75 as a result of the 25 per cent 
fare increase on all the routes is estimated 
at Rs. 15 crores which will largely be off-
set by the increased cost of aviation fuel 
and rise in other maintenance expenses.

Grant of unauthorised loans by the 
Central Bank of India

1558. SHRI RAMKANWAR: Will the 
Minister of FINANCE be pleased to 
state :

(a) whether the Central Bank of India 
has been granting loans in violation of the 
rules and regulations of the bank;

(b) instances where house building loans 
have been sanctioned by the Bank with-
out obtaining the security;

(c) the amount of loans advanced by 
the Bank to Haryana Chemical and Pesti-
cides, Bahadurgarh and whether its repay-
ment by the Company has been regular, if 
not, the reasons therefor; and

(d) whether any loans have been sanc-
tioned to Taxi drivers even though they do 
not drive taxis? !

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b> 
The Reserve Bank of India has advised that 
it has not come across any case where 
Central Bank has granted loans in violation 
of its own rules and regulations. Nor has 
the Reserve Bank come across any instan-
ces where the bank has sanctioned build* 
ing loans without obtaining securities.

(c) Haryana Chemical and Pesticides, 
Bahadurgarh is a constituent of the Bank. 
However, details in respect of individual 
constituents cannot be disclosed in confor-
mity with the provisions of the Banking 
Companies (Acquisition and Transfer of 
Undertakings) Act, 1970 as also having 
regard to the practices and usages custo-
mary among bankers.

(d) Central Bank of India has reported 
that there was only one account in res-
pect of which the advance granted by it 
for taxi was not used for the purpose and 
the loan has been adjusted in full in July, 
1972 itself.

Purchase of Furniture by Central Bank of 
India

1559. SHRI RAMKANWAR : Will the 
Minister of FINANCE be pleased to state;

(a) whether the Central Bank of India 
has been spending lavishly on purchase of 
furniture and luxury; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) The 
Central Bank of India has reported that 
they have not been spending lavishly on 
purchase of furniture and luxury goods.

(b) Does n&t arise.

Confiscation of Woollen Rags

1560. SHRI RAMKANWAR: Will the 
Minister of FINANCE be pleased to state:

(a) whether the customs authorities 
have again confiscated a large number of
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bales of woollen rags as they predominent- 
ly contained other items;

(b) if so, the particulars of items con-
tained in these rags; and

(c) whether any action has been taken 
against importers trying to dupe Govern-
ment by importing items other than they 
are authorised to import?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
OANESH) : (a) The Customs authorities 
at Bombay have detained 16 consignments 
of woollen rags comprising of 2986 bates, 
since the goods imported do not conform 
to the description of the goods in the 
import licences which have been issued in 
terms of the revised import policy requir-
ing that ‘old woollen rags’ should be ren-
dered unserviceable abroad before ship-
ment and 'new woollen rags’ should com-
prise of waste woollen cloth not exceeding 
24 square inches in area.

(b) Out of the detailed goods, 2573 
bales imported in 12 consignments contain 
a predominent percentage of serviceable 
garments, 80 bales imported in one con-
signment contain less than 5 per cent ser-
viceable garments, and 333 bales imported 
in 3 consignments contain tailor cuttings 
of more than 24 square inches in area.

(c) The action to be taken against the 
importers is being examined.

Measures to Boost up Earnings of Air 
India and Indian Airlines

1561. SHRI S. C. SAM ANT A :
SHRI S. B. PATIL :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the measures being taken to boost 
up the earnings of Air India and the In-
dian Airlines in view of the increase m 
expenditure by way of the more emolu-
ments to staff and its working as well as 
the rise in the cost of fuel;

(b) the effect of such measures; and

(c) whether these undertakings will be 
able to run profitably in the coming year?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). Steps are being taken 
to eliminate wasteful practices in the air-
lines. Both airlines are adopting all possi-
ble measures to economise on expenditure. 
Air-India has introduced a number of 
promotional fares to improve their earn-
ings. The two airlines have also taken 
steps to improve operational efficiency. 
While it is not possible to quantify the 
gains on these accounts, it is cxpected that 
the airlines will achieve considerable im-
provement in their profitability. However, 
the impact of the steep increase in fuel 
prices on their profitability cannot be fullv 
assessed at this stage.
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Loan Cron Bribrfo
1566. SHRI V. MAYAVAN :

SHRI P. G. MAVALANKAR :

Will the Minister of FINANCE be 
pleased to state :

(a) whether Britain has recently given 
a loan of Rs. 62.6 crores to India;

(b) if so, the main features thereof; and

(c) to what extent this will be utilised 
by the Indian Government?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Yes, 
Sir. Two loan agreements aggregating to 
a total sum of Rs. 62.6 crores (<£,33 
million) were signed with the Government 
of the United Kingdom on the 1st Feb-
ruary, 1974 at New Delhi.

(b) and (c). Both these loans, like alt 
British Joans to India since 1965, are free 
of all interest charges, do not have any 
other service charge and are repayable 
over a period of 25 years with an initial 
grace period of 7 years. The amount of 
the first loan (UK.] India Maintenance Loan 
1974) Rs. 47.4 crores ( £ 2 5  million) will 
be utilised by the Government of India to 
finance the import from Britain of non 
project goods. Among these are raw ma-
terials, spare parts, and components requir-
ed for the agricultural and industrial sec-
tors of the Indian Economy.

The amount of the second loan (UK/ 
Irdia Debt. Refinancing Loan, 1974) is 
Rs. 15.2 crores ( £ 8  million) and repre-
sents the British contribution to the debt, 
relief arrangements for 1973-74.

qfiwnf wifaw !wr swta ita vr iM w r
1567. «ft *ft fwr vrnrm ‘ TOT

W t 3ttfg[ 3RTH vt fTTT f*P;

(v) TOT 'flfavwf ?wr *w>r tf«r

afafafafi m  tnp K*ftgPT $r?r ^
$ m w ;

(«■) irf* p ,  Ppt ^
*r KfPT TTOT «rr ;
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(»t) WT h  trfgizprf  **rt *r m**-
faw m  stft % fcre n
k> fara t o  faqr *r , %fa
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f̂ rfvr̂ T %wt jp srfafafsroT h tr- t* jptt srfafw
Tm & ?

trTfcTvq srarmsr *r^-*Tsft («ft it 0 *ftQ grra)
(%) w  ?,i i w n r  'Stt immpr w ^frr 
crrfw^ 7«tft grn fa r̂r w
«tt i

(** i w F jfw , w n& r, w * ,  vrptfim ,
TTTlFi Tlfnn IFIPT7 fafaniTW!,
'•flrr̂ Tf srY* faw ^m  w ’t t it  % <nftre»T 
7«fr»r *rr=rT t  !rf^Tf^/^n7T St o t t  ff»nRT
5>T VTTT’ l w  I

(»Tj 'TlfwiTtr JTfT 3T»T *T*ipT?r tf f<5TC 1R 
stm ■•T’piT *r «*q dn r̂ % mv-zrr'A w, t &iw  
fa)51 "TT fa rrfsRi «F 'OT1 % fan vnf.-
'Tf\i ?n jxrmmvw  *jn %-*h j fu  *nrt asfor 
s?'i sh «i-p^nin + srV htt nfa *r faw t *
?•! % frfrT w p t  n  ^m-fafa tr  »rpr r i r f a ^

Ff^vf fTRT |

(s  ( a trm -srrm f  fa g-FT s-t sra 
*r fw rr*  w rfam  *nr far^rr w w h  
«rr̂ r wF' qvfrnm f # r  ^ 'p rt
*>-*% f r  JTVTRTf qr *TJ 'fcfFTT tô TT
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('oca Cola Export Corporation

1568 SHRI SHASHI BHUSIJAN: Will 
the Minister of COMMFRCE be pleased 
to state:

(a) whether while working out the 80 
per eent formula foi Coca C ola hxport 
Corporation, the Ministry considered the 
value of the cost of Indian inputs, like 
raw material and labour as has been ob
served bv Justice N a in  in the ease o f 
Gabriel Issue ;
67 l.SS/73—6

(b) what is the cost of goods exported 
as a percentage of export value;

(c) whether Government propose to 
modify this formula; and

(d ) if so, how, and il not, the reasons 
therefor ?

THh DfcPUTY MINISTER IN THF’ 
MINISTRY OF COMMFRCF (SHRI 
A. C. G FO R G t). (a) The formula was 
evolved by Government with a view to 
control the foreign exchange remittance 
which, under the normal rules were per-
missible, bv linking all i omittances to ex-
ports. Consideiations such as Indian in-
puts aie not relevant in this case.

(b) In aecoidance with the formula as 
from 1-4-72 the remittances made by Coca 
Cola I xport Corporation on all counts 
have been related to their own items i t  
production and theiefore the cost of pto- 
riuction of goods including profit service 
charges etc. is the same as the f.o.b 
value of exports.

(c) and (d). \  constant watch is kept 
on the uoiking of the formula and is sub-
ject to such changes as may be necessary.

Profits earned /losses suffered by State-run 
Hotels in the Country

1569. SHRI P. C«. MAVM ANKAR. 
Will the Minister of TOURISM AND 
CfVIi AVIATION be pleased to state-

(a) the number and names of State-run 
hotels in the country at piesent;

(b) the statement showing piofits earned 
or losses suffered by the said hotels during 
the last three years; and

(c) the steps, if ain, taken by Govern-
ment to earn further revenues by eliminat-
ing the losses of the past1’

THF MINISTI R OF STATE IN THF 
MINISTRY OF TOURISM AND CIVIL 
AVI \T 1 0 N  (DR.  S A R O I IN I  M A H IS H 1 ) .  
(a) The India Tourism Development
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Corporation, a public sector undertaking, Besides this State Government Corpora-
operates the following 12 hotels in the lions are also running some hotels, 
country:—

Ashoka Hotel, New Delhi.
Akbar Hotel, New Delhi.
Hotel .lanpath, New Delhi.
Hotel Riinjit. New Delhi.
Lodhi Hotel, New Delhi.
Qutab Hotel, New Delhi.
Hotel Ashoka, Bangalore.
Laxmi Vilas Palace Hotel, Udaipur 
Aurangabad Hotel, Aurangabad. 
Khajuraho Hotel, Khajuraho. 
Kovalam Grove, Kovnlam.
Varanasi Hotel, Varanasi.

(b) A statement is attached.

(c) The higher losses during 1972-73, 
in the case of hotels at Aurangabad, Kha-
juraho, Kovalam and Udaipur were mainly 
due to provision for depreciation and de-
velopment rebate reserve having been made 
for the full year whereas these hotels 
(Laxmi Vilas Palace Hotel with its ex-
panded capacity) actually operated for 3 
to 6 months during that year. To improve 
the profitability of the hotels, greater mar-
keting effects are being made. Besides, 
group tariff has been introduced in most of 
the hotels and off-season tariff introduced 
in Kovalam Grove.

St a u -m t n t

Profits earned (X)/losses made (—) by hotels operated by India lourism D eve-
lopment Corporation for the last three years.

(Rupees IN J ARMS)

1970-71 J97l-72 1972-73Name of the Hotel

1. Ashoka Hotel, New Delhi
2. Akbar Hotel, New Delhi .

(commissioned on 27-1-72)
3. Hotel Janpath, New Delhi .
4. Hotel Ranjit, New Delhi .
5. I.odhi Hotel, New Delhi
6. Hotel Ashoka, Bangalore

(commissioned on 1-5-71) . . . .  —
7. Laxmi Vilas Palace Hotel, Udaipur (expanded

by adding 23 rooms from January 1973) . . (—)
8. Aurangabad Hotel, Aurangabad (Taken over 

from Railways from 1-10-72)
9. Khajuraho Hotel, Khajuraho (expanded by

adding 40 rooms and converted into a hotel 
from 1 9 -1 1 -1 9 7 2 ) ..............................................

10. Kovalam Grove, Kovalam (commissioned on 
17-12-72)........................................................

( I )  18. J 7 ( ) 16.06 ( ) 2? 0(i

— (—) |3.77 ( ) <*.'')

( ~) 10.88 ( ) 10.64 ( > 10.48
(~ ) 4.00 (—) 4. *6 l.ftl
<—) 1.95 (—) 2.48 < -)  0 .6 1

(. -) 12.U (+ ) 5.63

0.36 ( - )  0.49 ( - )  4.72

— — (—) 1.17

— ( - )  3.29

11. Varanasi Hotel, Varanasi
12. Qutab Hotel, New Delhi

— (--> 6.27
Operating since September, 1973. 
Commissioned on 4th November, 1973.
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Talks with British Government about value 
of Sterling Reserves

1570. SHRI P. CL MAVALANKAR. 
Will the Minister of HNANCB be pleas- 
ed to state:

(.a) whether Government held any talks 
with the British Officials in London re-
garding the guarantee by Britain on the 
value of sterling reserves in relation to the 
U.S. dollar; and

(b) if so, a gist thereof, including the 
texts of agreements, if any, arrived at in 
London?

FHF MINIST1 R OF 1 IN \NCF (SHRI 
YFSHWANTRAO CHAVAN): (a) No 
formal talks were held with British Ofli 
uals Hoarding the guarantee by Britain on 
ihc value ol steiling rcsmcs.

( b ) Does not in ise.

SdtiiiK  up o f  a Par l iamentary ( 'nuni iMee
to  review loan policy in Nationalised 

Banks
/

1571. PROF. N A R U N  ( H AND PA- 
K \S H A R . Will ihc Minister of FINANCE  
be pleased to state.

(a) whether Cioveinment have taken anv 
decision on the memoKuidum submitted 
b\ 206 Mernbeis ot Puiltamtnt to him on 
18th April, J973 regarding spring up of a 
Parliamentary Committee to examine the 
policy and procedure for the grant of 
loans by the Nationalised Banks ;

(b) it so, decision taken thereon; and

(e) if not, the likely date by which the 
decision would be taken?

THH MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to 
(c). From lime to time, the various facets 
of the working of public sector banks 
come up for consideration before the Par-
liamentary Consultative Committee of the

Ministry of Finance. In January 1974, the 
Estimates Committee, for the first time, 
examined the officials of the Department 
of Banking in regard to the functioning of 
public sector banks relating to extension of 
credit facilities lo weaker sections of so-
ciety and development of backward areas. 
In view of these Government consider that 
it is not necessary to set up a separate 
Parliamentary Committee to examine the 
policy and procedure for the grant of loans 
by nationalised bunks.

Under-banked States and Union Territories 
in India

1572. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the names of the States and Union 
Territories in India which aie under-bank-
ed; and

(b) the steps taken bv Government to 
promote banking in such States and L mon 
Territoi ies?

IHF MINISI'F-R OF FINANCE (SHRI 
> F,SH WANT RAO CHAVAN) : (a) The 
adequacy or otheiwise of banking facilities 
in any region has to be determined with 
refer ence lo a number of factors, such as, 
the total population, degree of urbanisa-
tion, level of economic activity, savings 
potential, absorptive capacity for credit, 
etc. In the absence of compiehensive data 
on cach of these aspects, the population 
co\ erase per bank ofllce may be taken as 
a rough and ready index of the stage of 
development of banking in any given re-
gion.

The data on dispersal of bank branches 
in various States and Union Territories, as 
on the eve of nationalisation and end- 
December, 1973 as well as the population 
coverage per bank office obtaining in each 
of these States and Union Territories on 
these two dates arc set out in the State-
ment. {Placed in Library. See No. LT- 
6288/74], Generally, the States and Union 
Territories which have a much higher
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population per bank office figure compared 
to the all-India average can be considered 
as relatively under-banked.

(b) Since nationalisation, banks huvc 
been making conscious efforts at opening 
new offices at unbanked centres and for 
enlarging their branch net-work in rural 
and semi-urban areas, particularly in under-
banked areas. As a result, the number of 
States and Union Territories, where the 
population per bank office is more than 
one lakh has come down fcom i4 on the 
eve of nationalisation (including four 
union territories without any bank office) 
to only 2 at the end of December, 1973. 
In the preparation of the three year roll-
ing plans for branch expansion, banks arc 
required to pay special attention to the 
banking needs of poorly banked areas, 
specially of those districts in which the 
population coverage per bank office is in 
excess of one lakh.

Tourift Magazines published by HDC and 
Department of Tourism

1573. PROF. NARAIN (HAND 
PAKASHAR: Will the Minister of TOU-
RISM AND CIVIL. AVIATION be pleas-
ed to state:

<a) whether the India Tourism Develop-
ment Corporation and the Department t.f 
Tourism, Government of India, are pub 
lishing any tourist magazines to promote 
tourism in India;

lb) if so. the names of the magazines 
and the languages in which they are pub-
lished along with their places of publica-
tions; and

(c) the average circulation of each one 
of them?

THE MINISTI R OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJIN1 MAHI- 
SHI) (a) Yes, Sir.

(b) There is only one magazine titled 
"Yatrimonthly newsletter”. It is published

by India Tourism Development Corpora-
tion for the Department of Tourism in 
English language from Delhi.

(c ) Average monthly circulation Is
9,000.

Recommendations of Tutu Committee

1574. SHRI BI RENDER SINGH RAO: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether the Tata Committee appoint-
ed to inquire into the organisational struc-
ture and functions of the Civil Aviation 
Department has since submitted its report 
to Government;

(b) if so. the recommendations made by 
the Committee: and

(c) whether Government v,ill lay a copy 
of the report on the Table of the House 
and if not. the reasons therefor?

Till- MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BHA- 
DUR): (a) Not yet.

(b) and (c). Do not arise for the 
present.

Unclaimed Money in L.I.C.

1575. SHRI BIRF.NDER SINGH RAO : 
Will the Minister of FINANCE be pleased 
to state :

(a) the total amount of unclaimed 
money lying with the I ife Insurance Cor-
poration during the last three years, year- 
wise and zone-wise: and

(b) the efforts being made to locate 
their claimants ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : fa) The
amounts of old claims outstanding and 
unclaimed written back by the L.I.C.
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during the yiears 1970-71, 1971-72 and
1972-73 are as under :—

Year Rupee* in lakhs

1970-71 148.83

1971-72 254.*> 1

1972-73 71.82

Zone-wise figures arc not readily avail-
able.

(b) The 11C is alive to tin. need lor 
settling the claims expedinousi). It sends 
its field stall’ lo traee the claimants. In 
cases where claimants are able to comply 
vvith the requirements, the 1 1C1 officials 
tender them the necessary assistance.

Opening of brunches of Nationalised 
Hunks in Himachal Pradesh

1576. SHRI V1RBH \D K  \  S IN G H :  
Will the Minfstei of I IN A M  I be pleased 
(o state :

(ill the number of new blanches o{ 
nationalised banks proposed to be opened 
dining the eurient veai in Himachal 
Pradesh: anti

(b l  the names of the banks which have 
applied ioi the licence lo open the bran-
ches ?

Till. MIN IS H R Ol- HNANCT (SHRI 
Yl SI IYVANTR \( )  ( HAVAN ) : (a) and
(b). lour nationalised banks namely 
Central Bank of India, Punjab National 
Bank, United Commeicial Bank and Union 
Bank of India have currently on hand 
licences for opening 9 more offices in 
Himachal Pradesh. Proposals of Indian 
Overseas Bank and Punjab National Bank 
for opening 8 more offices in Himachal 
Pradesh, are also under consideration of 
the Reserve Bank of India.

♦‘Provisional’

Development of Srinagar Airport as an 
International Airport

1577. SHRI V1RBHADRA SINGH : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether Srinagar Airport is being 
developed as an international airport: and

(b) if so, the estimated cost of the 
project and the time by which it is likely 
to be completed ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b). No, Sir. Govern-
ment. however, propose to constiuct a 
new civil passenger terminal complex at a 
new site in Srinagar for which plans and 
estimates arc under preparation.

Money advanced by branches of Central 
Rank of India fn Karnataka for Agri-

cultural development

1578. SHRI G. Y. KR1SHNAN : Will 
the Minister of MNANCF be pleased to 
state :

(a) the amount advanced bv the Central 
Bank of India through its branches in 
Karnataka for agi icultural developments; 
and

(b) the numbei of piimary agiicultural 
societies financed b> the banks during 
1972-73 ?

THF. MINISTFR OL HNANCT (SHRI 
YI.S11W\NTRAO CHAVAN) : (a) \s
at the end of lune, 1973, outstanding 
advances of Central Bank of India in 
Karnataka for agriculture—both diiect and 
indirect taken together—amounted to 
Rs. 3 37.07 v lakhs.

lb) Under the schemc of commercial 
banks' financing primary agricultural credit 
societies, during 1972-73 commercial banks 
financed 597 societies in Kai nataka.
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Relaxation inExpOTt Obligations in res-
pect o f Large Houses

157S>. SHRI G. Y. KRISHNAN : Will 
the Minister of COMMERCE be pleased 
to state :

(a) whether his Ministry has favoured 
some relaxations in the export obligations 
in respect of units belonging to large 
houses; and

(b) if so, the broad outlines regarding 
the policy of Government which has re-
cently been adapted in this regard?

THE DEPUTY MINISTER IN THF. 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : fa). No, Sir.

(b) Docs not arise.

Schemes to boost Export in collaboration 
with Major Manufacturers abroad

15K0. SHRI B. V. NA1K: Will the
Minister of COMMERCE be pleased to 
state :

(a) whether his Ministry has formulated 
any schemes of assembly and tc-export in 
collaboration with major manufacturers 
abroad;

(b) whether any proposals have been 
received in this behalf to declare Andaman 
and Nicobar islands as a tariff free zone; 
and

(c) if so, the reaction of Government 
thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : fa) No. Sir.

(b) and (c). The feasibility of a pro-
posal for establishing a free port in 
Andaman and Nicobar islands is under 
examination.

i Courtesies extended to foreign Tourists

1581. SHRI B. V. N A IK : Will the 
Minister of TOURISM AND CIVIL AVIA- 
TION be pleased to state ;

(a) whether the normal courtesies ex-
tended to foreign tourists in this country 
are also made applicable to the category 
of tourists called as ‘hippies’;

(b) whether there have been any com-
plaints in the recent past in this behalf; 
and

(c) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJIN1 MAHISH1):
(a) The Department of Tourism extends 
its normal courtesies to all visitors to this 
country so long as they comply with the 
laws and regulations of our country.

(b) and (c), No such complaints ha\c 
been received by the Tourist Department 
in the recent past.

Export of Pepper to U A  and other 
European Countries

1582. SHRI K. MALLANNA : Will the 
Minister of COMMERCE be pleased to 
state :

(a) whether pepper prices have shot up ill 
the past few months with the U.S. ami 
European countries making heavy pur-
chases from India;

(b) if so. the particulars thereof:

(c) whether foreign buyers who have 
yet to cover their wants from India are 
the East European countries who had 
earlier kept away from the Indian market 
hoping to buy at a cheaper price; and

(d) if so, the broad outlines regarding 
the viewed policy of Government in this 
regard ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) and <b). The
average f.o.b. price for pepper exported 
from India rose from Rs. 7.40 per kg. in 
October—December, 1972 to Rs. 9.00 in 
October—December, 1973. One of the 
main iaa>ons for this rise wa.s increase in 
deman J for Indian pepper in USA as a 
result of reported short supply from other 
pepper pioducing countries. USA import-
ed 3.87 tonnes of pepper from India valued 
at Rs. 3.27 crores during April—December, 
1973 iis against 1070 tonnes valued at 
Rs. 0.766 crores imported by her during 
April—December. 1972.

(c) and <d). No such tendency on the 
part ol hast European buyers has been 
evidenced. Our export of pepper to East 
Furopean countries during April—Decem-
ber. 1973 increased to 8459 tonnes valued 
at Rs 7.28 crores, from 6858 tonnes 
valued Rs 4.97 crores during April— 
December 1972.

Credit advanced by Nationalised Banks to 
Rural Industries in Tripura

1S8V SHRI DASARATHA DEB: Will 
the Minister of FINANCF be pleased to 
state :

(a) the amount of credit advanced by 
Nationalised Banks to Rural Industries in 
Tripura after Nationalisation of Banks 
upto December, 1973; and

(b) if no amount has been advanced, 
the i easons therefor ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV AN) ; (a) and
(b). The outstanding advances of public 
sector banks to small-scale industires, in-
cluding rural industries, in Tripura as at 
the end of December, 1972 amounted to 
Rs. 41.08 lakhs.

Development of Handioom Industry fat 
Tripura

1584, SHRI DASARATHA DEB : Will 
the Minister of COMMERCE be pleased 
to state ;

(a) whether Government propose to 
develop handioom industry in Tripura;

(b) if so, whether any scheme has been 
formulated for this purpose; and

(c) the salient features of the proposed 
scheme ?

THE DFPUTY MINISTER IN THE 
MINISTRY OF COMMERC1: (SHRI
A. C. GEORGE) : (a) to (c). The
schemes for development of handioom 
industry in Tripura have been formulated 
by the Government of Tripura as part of 
its plan. There is no scheme in the Centra! 
or Centrally sponsored sector for develop-
ment of the handioom industry in Tripura 
for the present. An outlay of Rs. 18.06 
lakhs has been approved as part of the 
State's Fifth Plan. This will be for schemes 
of research, training and development.

Opening of new branches of Nationalised 
Banks in Tripura

1585. SHRI DASARATHA DFB : Will 
the Minister of FINANCE be pleased to 
state ;

(a) whether any survey was made by 
the Nationalised Banks to open new bran-
ches in Tripura; and

(b) if so. the places where banks arc 
going to be opened during 1974-75?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV AN) : (a) and
(b). Under the Lead Bank Scheme the 
concerned banks were required to survey 
the districts allotted to them with a view, 
inter alia to determining the growth centres 
offering potentialities for opening of bank 
offices. Apart from these surveys, banks 
also periodically undertake an assessment
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fShri Yeshwantrao Chuvanl
of different centres for determining their 
suitability for opening bank ciftiees. At 
present, the State Bank of India, Union 
Bank of India and United Bank of India
have, on hand, licenses for opening offices
at Kumarghat, Udaipur, Jirana and Agur- 
tala. Commercial banks are presently fina-
lising their branch expansion plan for the 
three years 1974—76.
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afar «r«RT vm  ft * j t  r r  »?% %trr n %t

m ^ r jj  wrr

(* )  sfc fj, <fr sft ^  f w fcre fanrr 

(it) m  frrf W* 5F7TR t  f̂ PT% SFTfa 

fara m h  («ft 9WRTIW : (%)
% (*r) ! # r  ^rrw yifo  sft? ^snrmft m  
■rfarft SFT far^  strtst fa^Piuto *rs?t &,
fqrr wrrfiw fnre  ̂  ?ftfa sftr
5 ^ 1 ^ ^  fsrsr̂ roT % t t r t  t t

p r *T*T *ffr ^fHfrerr wt r t  £ fa ^rfrrfapr 
^Nrr % w  w  ’efMrRFt *frr -jimi'sTi O % fat* 
|fw m  ?T f w  i

inwwv ng itf w  wwffl

15N7. fRtfflg TOW : SWT
ftsfr *w. aft $qr qr*ft % •

(«F) spjT *TBT ST̂PT % faft TOP'
FTT qr £ $  VT^rnr 8P7 TOPT *T?ft
sjftf srwrw & ; *fhr

?

f t f t iw  H i i w w i i H  ^fto q rn i) 

(wr) ffnnwr tfk qrr yrf ^  )

(«r) «PTf acfft ^ rr  ^  £ i

f f ^ R  % g fa w f o ff wh: y »Nnfr«3r!

^  WT% WWft i fW t *TT WTO

1588. «rt sFTfrr̂  snsrm mrr w * t ?rh:
T̂TTT fVFTW W, «RTH *Tt f̂ TT fPCTT f r  .

(ap) *RT ^fWT rnp^Tl^T % Wftppif/W 
vv^ifnfr apt ?rr *tft r̂r ?it »tft ?tpp- 

? tw  ?r irfsR: ^ n f t  t̂t% wferT ft T̂?Tr f  .

(^r) qf? err, ?fr wr% *prr *nror f  
^ r ^ f e f r^ a n t  i <>71-7^sflr  ^  i r j - 7  ̂
ir t o t t  nfsr ^  ^ , r̂r»-

(n )  ajrrr

«T025f^?«n*ncfwm*RTjaV («ft r n r a ? ^ )

( ^ )  ?r? l o vft* 37T7- % srflm frm  w r

:< ft 4 *pf % w r ifom r j  fif’Trr Kffr 
ft w  ^ptt > ifh’ i r  i «r »? 2 % T^snfv^T 
«pt nfjRT ^  ft f?TR srrw  t -
___ _ _ *\ JL .T3TFT JPT 1TPTT S I

( i )  q frqseptEt  m  ft w  t 

( i f ) »fM'y v ^  ft rnr 5TF I

srfWf smr vftr
gn'iWTM^ «rf%*TT *f?t «RTf ^TTT #
(fenrrr ^f^rrfr^rncft runft ’arfs^n t t h  ^

tSTTcft t ) ,  1 5f ^Tf 2 % W T T fi^  VT

irfftvt ft jt?tV «rY*" ft w s  ^jfr

^  ’STTfft ft I

(qr) ^ r t  v t  v^rfaTT W r  frf*FT 

% »r^ftn ft f w  irmr ^ i
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vfW t qnt ftprqr w r wnr t*r sr*nr *t t  j

1971-72 47 .00  ^ ^

1972-73 5 1 . C»0 *TT*ST’?'T̂ r

(*r) % srrcr
w  p t  T7- m  «rFf smr sp> srnr 3rr% % frnr ^
*rfafa 3PTTf *rf *fr i »rfafa *f t  f^ f r t  if

TTTf̂rr rPETT fapT ^fTOt % ^^nfnTT
m  ^  i r f t  «Pt unft fr *nft *r% apt faro- 
fror irrt p, siV $*t >pt fw?ersra fa^ri m  tkt
ft i w  w  JTflro *rfafa qrr fTOfv vit % ^jt fflfarr-

*■ r»> •fcHHT *P «TTT St  MPT ST̂TT I

Amount of cut effected in financial allo-
cations of Ministry of Finance

15X9. SHRI S. N. MISRA : Will the 
Minister of FINANCF, he pleased to state :

fa) the amount of cut cflected so far 
in the financial allocations of his Ministry 
in view of tho necessity of allotting economy 
in Governmental expenditure;

(b) how much saving will be made in
respect of plan items and non-plan items, 
sc pa i ate 1> ,

(c) the schemes/projects proposed to
he defened on account of this cut. and

(d) when such schemes/projects will be
taken up again and the percentage of in-
crease in cost anticipated because of the 
time-lag in implementation ?

THE MINISTER OF STATF IN THE 
MINISTRY OF FINANCF’ (SHRI K. R. 
GANFSH): (a) and (b) The latest
assessment of saving in the financial alloca-
tions of the Ministry of Finance is given 
separately in respect of Plan items and non- 
Plan items in the two Statements laid on 
the Table of the House. [Plucvtl in Library. 
See No. LT-6286/74.1

(c) No scheme/project has been deferred 
as such on account of the economy cuts.

Savings have been effected through maxi-
mum economy and slight rephasing of 
schcmcs in such a manner that the progress 
of key projects and programmes of high 
priority, which are in an advanced stage 
of completion, are not adversely affected, 
while projects and schemes which will 
require relatively long period to mature 
and are unlikely to yield benefits in short 
terms, are suitably rephased. While indi-
cating the cuts in Central assistance for 
State Plans, the State Governments have 
also been advised to follow the some 
principle in rcspect of State Plan schemes/ 
projects.

<d) Does not arise.

M.M.T.C. proposal to overcome difficulties
foced by industries due to spurt in prices 

of Non-ferrous Metals

1590. SHRI S. N. MISRA : Will the 
Minister of COMMHRCF be pleased to 
state :

(a) whether constant spurt in prices of
non-ferrous metals is causing hardship to 
industries in the country;

(h) if so, whether the Minerals and
Metals Trading Corporation of India has 
submitted any proposal to Government to 
ovetcome the difficulties of the industries; 
and

(c) the decision taken by Government
the toon ?

TIIF DFPUTY MINIS I HR IN TIN'. 
MINISTRY OF COMMHRCF (SHRI 
A. C. GFORGE.) : (a) to (c). There has
been an increase in the prices of non- 
ferrous metals released by the MMTC on
account of rise in the international prices of
these metals. The MMTC has submitted
a proposal for import of larger quantities
of these metals to relieve the hardship of
the industries and the matter is under active
consideration of Government.
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Proposiil for the Extension o f Cominon- 
wcalth preferences for 1974 '

1591. SH R l S. N. M ISRA : Will the 
Minister of F IN A N C E  be pleased to state :

(a ) whether India had proposed for  the
extension of  Comm onwealth  preferences 
for  1974 at the Commonwealth  t^inance 
Ministers Conference held at D;ir-es-Salam 
in September. 1973; and

(b) if so, what are* the facts in this re
gard ?

T H E  M INISTER O F F IN A N C E  (SHRI 
Y E S H W A N T R A O  C H A V A N ) : (a) Yes. 
Sir.

(b) In her sta tement, ihc Dcpiiiy F.n
ance Minister, who loci the Indian Dele;ja- 
tion, Lirge.l that the special trading rela
tionship of  all Ccm.’iion’.vcalth coiini'-ic; 
with Britair: b ;  continued for another year 
at least, pen;linp the '"orking out of a 
n tw  relationship wiih the enlarged E urop
ean Economic Com nit in ir , .

Issue o f guidelines to Nationalised Banks 
and financial institutions Re. Credit Policy

1592. SHRI S. N. MISRA : Will the 
Minister of FIN.ANCE be pleased to 
state :

(a ) whether Ciovernment have issued any
fresh guidelines to the nationalised banks 
and also to other  public financial insti
tutions regarding the credit policy to be 
followed by them; and

(b) if so. the salient features thereof ?

T H E  M IN IST E R  O F  F I N A N C E  (SHRI 
Y E S H W A N T R A O  C H A V A N ) : (a )  and
(b). T he  credit policy for  the 1973-74 
busy season envisage the m axim um  possible 
restraint in the grant of  bank credit  for  
various purposes. In pursuance of  this 
policy. Reserve Bank of India has taken 
a series of measures which, in ter alia, in 
elude fixation of an overall ceiling on bank

credit  expansion in sectors o ther  than  food 
procurement and exports, raising of  the 
minimum lending rate, fixation of ceilings 
in regard to  commercia l banks’ bcrrow'ings 
f rom  the Reserve Bank, raising of  the 
sta tu tory liquidity ratio, and increases in 
margins for  advances against inventories 
and book debts. While introducing these 
measures. Reserve Bank has emphasized 
that adequate  care should be taken to meet 
genuine neods of production, movement of 
goods and the priority  sector.

Task Force for incrcasin;; Textile 
’'roduftion

1593. SHRI N. K. SA N G H I ; W'ill the 
Minister of C O M M E R C E  be pleased to 
state ;

(a ) whether Task Foice for cotton tex
tile has siiggested increasing the ciu-rent 
0 . 1  pui 1,'f 4 000 niiilion meters in the mill 
^e;;tor to 56 000 million meters in the 
Fifth Plan;

(b) whelher some of the Chief Ministers
have urged G overnment to permit  the pri
vate sector units to  expand yarn  produc
tion to achieve the Fifth Plan targets; 
and

(c) if so, whether a review o f  the present
policy, which restricts the big industrial 
houses to enter in the field o f  cotton yarn 
industry, is being made and if so, when 
a decision in this regard will be taken ?

T H E  D E P U T Y  M IN IST E R  IN T H E  
M IN IST R Y  O F C O M M E R C E  (SHRI 
A. C. G E O R G E )  : (a )  T he ta sk  Force
on Textile Industries is yet to submit its
report to the Government.

(b) Some Chief Ministers have suggest
ed to the G overnm ent that as against the 
Fourth  Plan licensing policy which con
templated establishment of  new spinning 
units only in the public and cooperative 
sectors, the F ifth  Plan policy should pro
vide opportunity to private entrepreneurs 
to establish such units.
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(c) T he  licensing policy is being review-
ed in all its aspects and it is expected 
that  decisions would be taken before tjie 
comm encement o f  the F i f th  Plan.

Boosting Exports to Oil producing Countries
1594. SH R l D K A M A M K A R  ; Will the 

^^in^s[e^ of C O M M E R C E  be pleased to  
Slate ;

(a ) whether Governm ent 's  proposal to
cut back immediately in domestic use of 
six "Critical products” viz. Cement,  Sugar 
.Machines, T ransport  eqi.upment. Iron and 
Steel structures and Basmati rice so as to 
divert them  fo r  export to oil-rich Persian 
Gulf  countr ies to m eet  the rising oil b i l l ;

(b ) V .hether Governrnent arc also
taking steps fo r  the creation of substantial 
export surpluses in o ther commodities like 
.lute. Textile, Rubber, Coir  and providing 
oil a  priority basis raw  jnaterials like 
Sieel, Alum inium  and other non-ferrous 
metals to export-oriented units, ensuring 
sustained growth in export production; and

(c ) whether G overnm ent are considering
rto r ien ta l ion  of Plan priorities, if neces-
sary. and also launch vigorous export 
drive ?

T H E  D E P U T Y  MIN'ISTLR IN T H E  
M IN IST R Y  O F  C O M M E R C E  (SH R l 
.A. C. GEORC j E ) : (a )  In view of thfe 
imperati '.e  need to expand exports  because 
o!' increase in oil prices the G overnm ent 
i'-: considering ways and means to achieve 
a substantia l expansion in exports to all 
countries including the oil producing and 
exporting counrties. A m ong  the items to 
be exported in increasing quan tum  are 
both traditional and non-traditional goods. 
While a ttempts are being m ade  to expand 
the production  base, a certain amoimt of 
restraint in domestic consumption is in-
evitable in case o f  those commodities 
where the producton  cannot be increased 
immediately o r  in ihe short  run. It is oro- 
poscd to send in increasing quantum  
n;achines.  t iansport  equipments , iron and 
steel pioducts,  sugar, cement, and Basmati 
ricc to the G u lf  countr ies as there is a  
rcad \  m arke t  fo r  these items.

(b ) I t  is the G o vernm en t’s accepted
policy to increase the domestic production 
which will be adequate to meet bo th  the 
export  dem and and international demand. 
F o r  this purpose atieippts are m ade  to 
ensure adequate supply of essential raw  
materials  like steel,  non-ferrous metal etc., 
both domestic and imported, to the various 
producing units specially units in the ex-
port  sector. In addit ion to expanding p ro -
duction for  generating export surpluses 
o ther economic measures including fiscal 
devices are also employed to ensure ade-
quate  surpluses fo r  exports purpose.

(c) All relevant factors including the
increase in the price of crude oil will be 
taken into account while fixing the priori-
ties and preparing the tinal version of the 
Fifth Five Year Plan.

Number of Accidents ;it Runway 28 at 
Palani Airport

1595. SHRl S .VFYENDRA N A R A Y A N  
S iN H A  : Will the Minister of  T O U R IS M  
A N D  C IV IL  A V IA T IO N  be pleased to 
slate the num ber  o f  accidents that  have 
occurred on Runway 28 at Pa lam  Airport  
between 1971 and 1973 ?

T H E  M IN IST ER  O F  T O U R IS M  A N D  
C IV IL  A V IA T IO N  (SH R l RA.I BAHA- 
L>UR) : There was one accident, on 
R unway 28 at Palani Airport  which 
occurred on 28th Decem ber 1973 involv-
ing a Lufthansa Boeing 707 aircraft.

Financial Assistance from World Banli

1596. SHRl PR A B O D H  C H A N D R A  ; 
Will the Minister of F IN A N C E  be pleased 
to state ;

( a )  whether G o vernm en t’s attention has 
been drawn to the recent sta tement of Mr. 
Merriam, WorkI Bank's Director of In -
form ation  and Public Affairs, about possi-
bility of slowing of developm ent aid from  
the developed countries ; and

(b ) if so, the reaction o f  Governm ent
tliereto ?
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T H E  M IN IS T E R  O F F IN A N C E  (SH R I 
Y E S H W A N T R A O  C H A V A N )  : ( a )  Yes, 
Sir.

(b ) T he  W orld  Bank's Director  o f  In -
form ation  and Public Affairs had  m en -
tioned that  the developed countr ies would 
also have balance of payments problem 
following the sharp increase in the crude 
import bill anjj this might result in a  slow 
dcw n  o f  the developmental aid f rom  the 
developed countr ies as a  result of oil 
crisis. G overnm en t  is assessing the im-
plications of the increase in oil prices on 
li'.dia’s balance of payments.  Suitable 
measures will be taken as necessary.

Proposal to set up Regional Offices in
Eastern and Western Europe and North 

America by S.T.C.

1598. SHRI PR A B O D H  C H A N D R A  ; 
N^ill the Minister of  C O M M E R C E  be 
pleased to state  ;

( a )  W hether  the State T rading C o rp o -
ration proposes to  set up  its regional 
ofllces in Eastern and Western Europe and 
N o r th  America ; and

tu cancel the scheme of incentive licences 
fo r  the e.xport o f  marine products ; and

(b ) if so, the reasons t h e r e o f '?

T H E  D E P U T Y  M IN IS T E R  IN T H E  
M IN IST R Y  O F  C O M M E R C E  (SH RI 
A. C. G E O R U E )  ; ( a )  N o ,  Sir.

(b ) Does not arise.

Export of Textiles to U.S.A.

PRA SA D1600. SHRI Y A M U N A  
M A N D A I,  :

SH R I M. RAM
R E D D Y :

G O P A L

(b ) if so, the broad outlines o f  the
proposal ?

T H E  D E P U T Y  M IN IS T E R  IN T H E  
M IN IS T R Y  O F  C O M M E R C E  (SHRI 
A. C. G E O R G E )  ; (a) and (b). ST C  al-
ready has a  Regional Office at Moscow
with Branch offices at Prague. Budapest,
Eas t  Berlin and Belgrade in Eastern
E urope  and in Western Europe a Regional
Office in London with Brancn offices at
Paris and Frankfurt .  In N o r th  America,
the STC has a Regional Ofrice at New
York, to cover USA and Canada.

Will the Minister of C O M M E R C E  be 
pleased to state :

(a )  W hether U.S.A. has agreed to im -
port more textiles f rom  oui- country ; and

(b ) if so, the quanti ty agreed u p o n ?

T H E  D E P U T Y  M IN IST E R  IN T H E  
M IN IST R Y  O F  C O M M E R C E  (SHRI 
A. C. G E O R G E )  : ( a )  Yes. Sir.

(b )  Following bilateral negotiations 
with USA the revised quota  fo r  the year 
1973-74 has been fixed at 167 million 
square yards of mill-made textiles. In 
addition, the G overnm ent of U.S.A. have 
also unilaterally allocated an additional 
10.37 million square yards to India for 
the export of  mill-made textiles to USA 
during the quota-year 1973-74.

It has also been agreed between the two 
sides that  hand loom  products of  the co t-
tage industry would be exempt f rom  q u a n -
titative restrictions subject to mutually 
agreed definition and certification 
procedures.

Incentive Licences for Export of Marine 
Products

Extension of time for delivery of wagons 
to Yugoslavia

I60 I .  SH R I K. M. M A D H U K A R  : 
SHRI B. S. B H A U R A  ;

1599. SHRI Y A M U N A  PR A SA D  
M A N D A L :

SHRI R S P \ N D E Y  *
' • • ■ ‘ Minister o f  C O M M E R C E  be

Will the Minister o f  C O M M E R C E  be pjgyggj jo state ;
pleased to  state ;

(a )  whether G overnm ent have decided
(a) W hether  India’s three m ajor  wagon

builders-Braithwaite , Jessop and Texago
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(b) if so. the reasons thereof ?

THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 

A. C. GEORGE) : (a) After the last 

extension of 6-1/2 months given in 

November 73, no further extension has 

been asked for. However, the wagon 

builders have expressed their inability to 

complete deliveries even in the extended 

period and have asked for a renegotiation 

cf the contract.

(b) The wagon builders have stated 

tliat they cannot complete the deliveries 

viihln the extended delivery period due to :

(i) Acute power shortage in Cal

cutta area ;

fii) difficulties in findiilg adequate, 

timely and regular shipping space ;

(iii) rate of supply of certain com

ponents from indigenous sources being

slow ; and

(iv) Yugoslavs imposing such inspec

tion conditions as were not envisaged in 

the contract.

12 hrs. '

RE : QUESTION OF PRIVILEGE

5^ ^ TPT

¥4 Jr iRfRTEa- jfiro’ # ^

^ ^ & qter im  i ^  Jr

# jftfCT ^ f=T(TfW if

?r f  I

?TS3T8T WRV, JTTIT̂  JTf t  f r  ^rm r 

Jr 31^ ri5fT ^TtftrT ^  ^  '̂ #1 f̂r,

f jiw r  ^=^1^ JTTW

STtS «r, ^ iTTtmT 5fr

I ,  ^ 3 ^
'm  JTTW?r ^  TTERT

^  ^rr, fsiwr qwjT ^ it  f^frsT

I ,  HK f ^ '4  ^1 jpTrTT w  f r d 'J  I ,

fri?, jJT ^  ^

it 31  ̂ TFFJT ^ '3FRTT WHn f̂TT% 

cfT ^ fTTfeff ^  'fta ' w r. W 'l

ir r ^  fTT ?JW I ,  fiPT^

# Tf? % f5f?:raT^ prr,

H ’TTi ^

JTTtFT -m  ^  ^ i r j ^  % 5:qx fe n

w rJT #  +i4^r?t

if, %% & f3m% pw  ^ m  TS «T,

JPTT I t  irrw r ■

#  Ttfj-JT w n r  t, ^ “r

UrgrK ^ wm I , im r  

% % few T̂ FiT ^  Tg «r ^"r

^  ^  ITKT ^

^  f^ r ,  fmr ^  w  fer ^

SHKI JYOT IRM OY BOSU (Diamond 

Harbour) : It is a privilege issue. Sir.

MR. SPEAKER ; [ will get the Infor

mation from the hon. Minister.

SHRI JYOT IRM OY BOSU : 1 want to 

make a submission. Sir.

SHRI INDRAJIT  GUPTA (Alipore): 

Maharashtra Government ought to have 

sent you a report by this time.

MR. SPEAf^ER : I have not got it.

SHRI S. M. BANERJEE (Kanpur) : 

You can have this matter referred to the 

Privileges Committee.

SHRI JYOT IRM OY BOSU : It is a

clear case of breach of privilege. ^
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MR. SPEAKER: We have got a very 
settled practice about it. When such a 
case conies up, 1 get the information from 
the Home Ministet and then decide the 
ease. We have followed it in the case of 
vour member also.

SHRI JYOTIRMOY BOSU : ) want to 
make a submission. This thing is happen-
ing frequently and this House is receiving 
such icports frequently, that Members of 
this House arc being beaten up and un-
necessarily ai rented <md undulv harassed 
and this is happening all o\ei the country. 
Sii, and this is a m.utei of deep concern 
foi all of us.

MR. SPl'AKFR . I will get the infoi- 
mution from him

giw v *  inawrar (*prr) . t o t

*tpt wwigF fon »t fr^rm 
^sr % i^ r h  *p *tt*t Nan ft i

MR. SPEAKFR : The House is the
safest place foi Members ; they should not 
gt out of i t : why should they go out ,tnd 

involved when they should attend the 
House hete 9

s t r  ir fara- faM-sr jt f f

V ?J JT> * r F T T  I

SHRI 1YOTIRMOY BOSU : What
about those who have been beaten up > 
You are giving a guidance foi the futme. 
What about those who are beaten us '>

MR. SPEAKER : I <im getting the in-
formation from the hon. Minister.

SHRI IYOTIRMOY BOSU : You
should expiess your displeasure. Such 
things aie happening frequently.

MR. SPEAKFR : I will get the infor-
mation and let the House know as to what 
is the actual position.

SHRI JYOTIRMOY BOSU : You me 
the custodian.

MR. SPEAKER : But you do not accept
it.

SHRI JYOTIRMOY BOSU : It is on 
record.

wssw  . ■suit iff? v ^ t f w r  srr*fr 
vp t  ft ?ft w rr io  sflrr *rr ‘srnr ?ft 

art w m  <MT I WfaTT #3TT *V
f w i ^ r r  ’pr w r  w w  ft, jrr3*T *bt  ^pfr-

ft t s Y % w fspr j o t  *pt *t  ft i

.  5TWST WPFT, ifr 
*pfSTT tTRt ft T*r% W

w sm  h h  “sft ur
«rrr k  ^  t t o  w? ssth *t *f?t ?
ifrr m  WTPT ft f*P W  fTTT T rr-r

% tfPT 5TPT f f  t JTP+
^ 3 f  v r $WTf r  7TT*T k

VC? Tm m  âppft ft hr, wftv*" «p*Y w?TTT 
%!a!T ft 37?^ *T %ftr 3TC *«*RT * TT
f. i gqfrpr im  tm rrf rnw

PAPFRS 1 AID ON THh T \13P

Dei  h i Sa ie s  T\x U s i & 2n d  \ i d i i ) 
R uns, 1974, No u h c v iio n s  u n d ir  tus- 
iu m s  Aci, 1962 \ n o  Cl n ir a l  I xcisi 
R uns, 1944 & St a il m »>nt  Co r r k t iim . 
AlNSWEir  fo USO No 1708, i>a il i> 24-11 72 
Re . In come  t a x  a r r ea r s  in  Bih a r .

THE MINISTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I beg to lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English versions) 
under sub-section (4) of Section 26 of 
the Bengal Finance (Sales T a\) Act, 
1941, as in force in the Union temloiy 
of Delhi :—

(i) The Delhi Sales Tax (First 
Amendment) Rules, 1974, published in 
Notification No. F. 4(84)/72-Fin. (G) 
in Delhi Gazette dated the 17th 
January, 1974.
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(ii) The Delhi Sales Tax (Second 
Amendment) Rules, 1974, published 
in Notification No. F. 4(3«'j/73-Fin. 
(General) in Delhi Gazette dated the 
18th January, 1974.

[Placed in Library. See No. LT-6263/74]

(2) A copy each of the following 
Notifications (Hindi and English versions) 
under section 159 of the Customs Act, 
1962 :—

(i) (i.S.R. 22(F) published in
Gazette of India dated the 25th Jan-
uary, 1974 together with an explana-
tory memorandum.

(ii) (i.S.R. 2 9 ( F )  published in
Gazette of India dated the 25th Feb-

ruary, 1974 together with an explana-
tory memorandum.

(iii) G.S.K. 36(1-) published in
Gazette of India dated the llth  K*b- 
tu;n\. 1974 together with an explana-
tory memorandum.

ITraced in Library. Sir No. Ll'-6264/74j

(3) A copy of Notification No. G.S.R. 
32(E) (Hindi and Fnglish versions) 
published in Ciazette of India dated the 
xth February, 1974, issued under the 
C'ential Excise Rules, 1944 together with 
an explanatory memorandum.

| Placed in Library. See No. LT-6265<74]

(4) A statement (Hindi and Fnglish 
versions) conecting the information 
given in respect of Unstarred Question 
No. 1708 dated 24-11-1972 by Shri 
Ramavalar Shastri regarding arrears of 
income-tax against individuals in Bihar 
in statement No. VII showing action 
taken by Government on assurances, 
promises and undertakings given by 
Ministers during the Sixth Session, Fifth 
Ix)k Sabha, laid on the Table on 5-9-1973.

I Placed in Library. See No. LT-6266/74J

C e r t i f i e d  A c c o u n t s  o f  I n d ia n  A i r l in e s  
t o r  1972-73 a n d  A n n u a l  R e p o r t  o f  

In d ia n  A i r l i n e s  f o r  1972-73

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJIN1 MAHISHI): 
I beg to lay on the Table—

(i) A copy of the Certified Accounts 
(Hindi and Fnglish versions) of the 
Indian Airlines for the year 1972-73 to-
gether with the Audit Report thereon, 
undei sub-section (4) of section 15 of 
the Air Corporations Act, 1953.

(ii) A copy of the Annual Report 
(Hindi and English versions) of the In-
dian Airlines for the year 1972-73. under 
sub scction (2) of section 37 of the Air 
Corporations Act, 1953.
[Placed in Libiary. See No. LT-6267 74J

R l v i l w s  a n d  A n n u a l  R l  p o r t s  o f  STC 
i o r  1972-73 a n d  E x p o r t  c r e d i t  a n d  
G u a r a n t e e  C o r p o r a t io n  L t d . Bo m b a y  
t o r  1972 a n d  N o h f u a i i u n s  u n d l r  E x -
p o r t  (Q u a l i t y  C o n t r o l  a n d  L N SPtm oN ) 
A c i,  1963.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCF (SHRI 
A. C. Gl-ORGIi) : 1 beg to lay on the

Table—
(1) A copy each of the following 

papers (Hindi ami Fnglish versions) 
under sub-section (1) of section 619A of 
the Companies Act, 1956 :—

(i) (a) Review by the Government 
on (he working of the State Trading 
Corporation of India Limited, New 
Delhi, for the \ear 1972-73.

(b) Annua] Report of the State 
Trading Corporation Limited, New 
Delhi, for the year 1972-73 along with 
the Audited Accounts and the com-
ments of the Comptroller and Auditor 
General thereon.

(ii) (a) Review by the Government 
on the working of the Export Credit 
and Guarantee Corporation Limited, 
Bombay, for the year 1972.

(b) Annual Report of the Export 
Credit and Guarantee Corporation 
Limited, Bombay, for the year 1972
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along with the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon.

fPlaced in Library Set No. LT-6268/74]

(2) A copy each of the following 
Notifications ( Hindi and English ver-
sions) under sub-section (3) of section 
17 of the Export (Quality Control and 
Inspection) Act. 1963;—

(i) Thd Export of Jute Products 
(Inspection) Second Amendment Rules. 
1973. .published in Notification No.
5.0. 3591 in Gazette of India dated the 
29th December, 1973.

tih  The l-xport of Paints and allied 
products (Quality Control and Inspec-
tion) Second Amendment Rules, 1973, 
published in Notification No. S.O. 
3592 in Gazette of India dated the 
29th December, 1973.

(iii) The Export of Rubber Houses 
(Inspection) Second Amendment Rules. 
1973, published in Notification No.
5.0. 3594 in Gazette of India dated 
the 29th December. 1973.

(iv) The Export of Fish and Fish 
Products (Inspection) Amendment 
Rules, 1974, published iri Notification 
No. S.O. 207 in Gazette of India 
dated the 26th January. 1974.

(v) The Export of Frog Legs 
(Inspection) Amendment Rules. 1974, 
published in Notification No. S.O. 208 
in Gazette of India dated the 26th 
January. 1974.

1 Placed in Library. Set: No. LT-6269/74]

PUBLIC ACCOUNTS COMMITTEE 
H u n d r e d  a n d  F i r s t  R e p o r t

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : 1 beg to present the Hundred 
and first' Report of the Public Accounts 
Committee on the action taken by Govern-
ment on the recommendations contained in 
their Seventy-fifth Report relating to the

Ministries of Industrial Development and 
Internal Trade (Department of Industrial 
Development), Health and Family Plann-
ing and Works and Housing (D.D.A.)

MR. SPEAKER : Is there anybody to 
t bject to il ? He objects to everybody.

SHRI JYOTIRMOY BOSU : That will 
be very much welcome, Sir.

MR. SPEAKFR : Shri Raglni Ramaiah.

12.08 lirs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
KAMAIAFl i : With your permission. Sir,
I rise to announce that Government Busi-
ness in this Hoiist’ ditrin;> the* week com-
mencing 4th March, 1974, will consist of :

( I ) Consideration of any item of 
Government Business carried over from 
today's Order Paper.

(2) General discussion on the Railway 
Budget for 1974-75.

(3) General discussion on the General 
Budget for 1974-75.

warur T^r «rr %  st ,

w  if § i m  wf ?tt *r4r w  et m  
t ,  •rrfc’T ^ tt TipiT i

wft fan* (srnn) : "iWf,
srrr awnr i

qSo qr*ro 5TT
'$ vp. i

waw : fw r m  $ t o
wr  w m  t t  P̂Tmr s r  *ncfr I  i ^  w  
£ ? mn, f w  ^  ftp
sflTT ^C^tt % i ir % T̂ rr f
finj it <n*r T**iirwr ft i

SHRI P. G. MAVALANKAR (Ahmcda- 
bad): It is nearly three weeks now since 
Gujarat has been placed under the Pre-
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sident’s role and I am sorry to say that SHRI S. M. BANERJEE: With your
in spite of this happening, the people of permission, I would like to raise the ques- 
Gujarat are still suffering very much from tlon of the Doctors* strike in Delhi and 
inadequate supply of essential commodities, its repercussions throughout the country.

Only last night 1 received several tele-
grams. I would not read all of them. But 
only one I will read out which is from Mr. 
P. N. Bhojak, President of the Gujarat 
State Employees’ Federation. He says. . .

VFRKff WTO snft f l  WffT I

i

vft «r«x ^  TO
Ffi aRT SRTFT p I

w«wc : fa* ?ft vra ar?*r
i

SHRI P. G. MAVALANKAR: I abide 
by what you say.

I was going to read only a shot l telegram 
from Mr. Bhojak which says:

“The Association strongly protests 
against failure of Central and 
State Governments to control 
priccs spiralling. Demand imme-
diate and adequate supply of es-
sential commodities. We demand 
immediate dissolution of the As-
sembly.”

Sir, the people of Gujarat are not getting 
adequate supplies of essential commodities 
and the public distribution system needs to 
be urgently and effectively strengthened. 
Then there is also the talk of a new wheat 
policy being implemented in Gujarat. I 
would like to know how soon will this be 
implemented. . .

W*W : SPIT ’T̂ TT $  ^  ?ft
I

SHRI P. G. MAVALANKAR: I hope 
that the Government will take some quick 
action so that the people's difficulties will 
be relieved very soon.
67 LSS/73—7

It is a matter of regret that no decision 
has yet been taken by the Government, al-
though it is evident from the papers that 
some decision has been taken about the 
grant of a non-practising allowance to the 
doctors which has not been implemented.

I would take advantage of the Prime 
Minister’s presence in the House to appeal 
to her and through her. to the Minister 
of Health to start negotiations once again 
and see that the doctors* strike comes to 
an end.

I would also like to raise, with your 
permission, the issue of the strike by 22,000 
junior engineers in U.P. When the Prime 
Minister visited Kanpnr and other places, 
they met her in a delegation and requested 
her to see that the Chief Minister inter-
vened immediately. Since the Centre is 
also concerned in this, I would request 
you and through you the Prime Minister 
that she should intervene in the matter and 
see that the Chief Minister settles this 
matter, after getting a majority at least, 
so that the strike comes to an end.

SHRI SAMAR GUHA (Conlair) : I 
would like to draw the attention 
of Government to a report that has 
appeared in the press to effect that Shri 
Bijoy Singh Nahar, one of the important 
leaders of the ruling Congress in West 
Bengal has made an allegation on the 
floor of the West Bengal Assembly that 
the Chief Minister is in possession of a 
police file. . .

MR. SPEAKER: How can this come
here ?

SHRI JYOTIRMOY BOSU: It is very 
important.

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta South): It cannot be a subject
matter of discussion here.
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SHRI SAMAR GUHA: It relate* to
corruption charges against twdve M LAs.. .

MR. SPEAKER: We are now con*
corned with next week’s business in this 
House.

SHRI SAMAR GUHA: . . .  .and also
levy notice to 206 members, none of whom 
complied with it. On this basis, he made 
an allegation on the floor of the House 
I would request Government to say whether 
Government consider this a fit case to 
institute a CBI inquiry into the allegations 
and charges against th6 twelve MLAs and 
also the 206 MLAs who have refused to 
comply with the levy notice.

MR. SPEAKER: Member will please 
be relevant. Dr. Kami Singh, your name 
is not here. You have not sent advance 
intimation.

DR. KARNI SINGH (Bikaner): I want 
to make a submission.

SHRI SAMAR GUHA: When openly 
corruption charges are made, do I not have 
the right to demand that the CBI should 
inquire into them?

PROF. MADHU DANDAVATE (Raja- 
pur): I only want to repeat a request
to the Minister of Parliamentary Affairs. 
Some of the items on the agenda accepted 
by the Business Advisory Committee have 
been pending. The Sugar Commission’s 
report is submitted. We would like a dis-
cussion on it.

Then very often, when we put questions 
on the international monetary system and 
reform, very vague answers are given say-
ing that the matter is under consideration. 
In order that our view points should be 
known to the Ministers who attend the 
international conferences, this issue of in-
ternational monetary reforms should be 
discussed in the House. The Business Ad-
visory Committee should give priority to 
i t

MR. SPEAKER: Dr. Kami Singh is
again rising. I have not got any intimation 
from you in advance.

SHRI JYOTIRMOY BOSU: I gave
intimation to you about complaints that 
we have received from Orissa and U.P. 
regarding malpractices. . .

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: I have got 
a telegram. If'you like, I can lay it on 
the Table.

MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: In U.P.,
bundles of ballot paper. . .

MR. SPEAKER: No, not here. Go to 
the Election Commissioner.

«flf (JW WW WIMTH ( ^ T )  : ifcft 
m  to t  |  i

f?r snw 2r ip: % srfr st et r

qrc «p?st «rr
far arssT ®pt  sit fashr** |  ?r*r
snfn it i *t vJt f r t  f  t pt  t̂ rer- 

JpT fliq spar vTfTrtf *t k  *frar gw t t  ^
V ^  ■ -♦‘v ■ . • ft _ ■■■■■ .*f :«rt f swrr *ren ^ qror »t
«RFT5F ^  ̂TFT T O  9TK
$  tffWT I t  T̂R?TT ^TfclT g fa
xnv m  srnnr ?

tmwm: itwft : *r?r
WPT & fa *Ifl‘ stop $ I 'TRT

t̂ csrrirsr vitst,
a w *  w  q v are  v m  $ i w f t  m
$ qf §?TT T̂T B̂rr̂ 5fT £ I

www Tt <rr
t ,  tiff fa r  1

TWWRftC ffTfti : ^  I HT tTf’ 
^tr ^TT % :

“SERIOUS DISCONTENTMENT 
PREVAILING FOR POLICE 
LATHI CHARGE ON STAFF 
ON 25TH INSTANT INSIDE D. 
S. OFFICE BUILDING, DHAN-
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BAD AND WANTON ARREST 
OF THIRTY-TWO PERSONS 
FROM OFFICE PREMISES 
IMMEDIATE UNCONDITION-
AL RELEASE OF ARRESTED 
PERSONS DEMAND

NIKHIL MAJUMDAR 
DIVISIONAL RAILWAY**

EMPLOYEES COORDINATION 
COMMITTEE, DHANBAD

qwarntor i t ,  a w ?  3ft
rfTT § W K  ?ft sft 5TtTT

% tffa t T^nr 

% ?nw»f srar * > Cs
^ V ^ f r ^ f i r s p r ^ ^ t f T ^ T  *rr faR 
% ftRTO sfrp^rf ^  *r£ |  r̂rftRr
n&t ?ft *r£ f  s rk  %° t f u  t p t  sfhrd,

vnw t f m  qKtfircrcw

ijtTT f w
%*p t  Jfrrf^r^t sratfhr *pc  2t g^r *rc ^rr^t

fom *m i *wt  r̂t̂ r srnr
«fk *w«qr
t  ^ rp T  g fa  ararrc* i

in fozto ito^fro  % qfwnr fa z x

*t wffhPT ifft w ^ '(  siter f  i
w w n i f  ^  |  i ^  «Pt fa x

P̂ST TfT  ̂ *rfa «lfeT % tffafi
>j*t% Sftmtft ®Pt n̂F̂ s" vk fwr *r*rr 5  

** tft *Rft sfrrfi * t

«WT f  © *5TOT% * t  W (  ^  I m i © ito  

f t o & o  % *TRT̂ T Jf ^  3ft H^eWI

m  x® |  w  «rt snm  m f w pw  
«Pt SRrrar *TSRT >anf^ I

«ft m  f a ro t: frmifr jtrt ^ t t  firawfr 
?rto ?tot 3r f e f r  $  cr5f> u s q m r  m  

m m  z s m  <tt, *ft *nrt* qra*r ®ft fa *  

*Pt *w w w fl *  w  fircr «rc: $zt forr «nr 
fa m k  W  3r writ ^  1 wnr
w c  «nrf |  fa  f f i wn m  fa% % *r%rr

*Pt^w Sf ?pF site snfir ^  
Mf|pn % tjv fftanr *j*w? If w ft  $
st r̂f ?aw *n%?r $fr s f t^ r  ^  ifhc 

v t an r̂of? fiwr w  ^  1 ^
^ fa w  w n  w  *rm% *st t f f F t

*unFff ffrc 5n<wfl v^tft % *rnpr ^ ̂
*tt srsrwr h?SV tps% ^ v tf w w v 
«rt«r w ¥ fa  ^  *rw?n % w  t t ®*t  c t  

t  ^  jfaw f ** *fT*mr w 8* *t 
m u  |  1 «|?r wttst §wj<ni$r< ip; ift/ft % 
▼rnr f w  w  ^ 1 rrtw? *3% ant H  

fTgOT f  I

^*r i?f wsF If ^  t |  |  fa  
vtfhrw fik  «f%€t ^  fr*fta
5>r wt»rt % tfr tnfr ft $ iflt 
nfftw «fir w pw  *tt ^ *jt
^  ̂  3̂iT <rc 1 ^  v p r t  5sn^n
 ̂ fa fnrar *r ^  «r « war

^  faW ’TT «ff?r «PT% WtT W  STTT 
$*r 5ft̂ ff *#faT ?nr 1 ^  srRnw wfi%
srn# f  ’rfk ^ rv t ^Rfarc vit fa*rr |  1

<*Slfev IRNRh* ^  CpfT fijlft rf ^ s n T ^ fr t:  
M w  m  fam «rr 1 g^fat Tr̂ =T% *i5t 

% r̂cr g?fa tmr 5̂rr «rr 1 fsvt 
w. % trftrv t̂cT «n? f  1 ^nvf % *nw< 
qr «r#ft ^ r  mt vm m
M  1 1 %fa«TWT arsRS % f a ^ w ?  
«pt w ^raft «mfa <mr q?T |^ r |» f k  *Rfev
*FT VT̂ T Wi B: *npi m «flw iWr’CraW ?, WW

?t*p ^ a w  oiwrc ’strnrr t*r»w H r̂ vc *rn5 5  r 
«ptt ^ 3% airt ^  *Ptf ^mrr h>tt ? fa sW  

?ftfN1r % wjmr «r«n: ^ * r  ^  |  €t ^ r % r̂ 
ftw % yr^ ^  <r^ rfir % f w  w  

?nc| <r *r$i mt *r»t ?m w  *pt *nw  
^tfev % «mr w ft  ?

v n v  *B^W : «ft ^JWT 5RTR I

^  ftw^1: f*rr 9x v t x  %■
^  <rnft % an tt f «  ^ ^ r r ^ r t  ?
« ?  ^  ^  2T ftrarr t o t  $  1
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w m  ««jwwri tppsrite
$ 1 *m  «wwt * # t t  f t  

w  jgHT £  ?

ift *W U to  (vfefT) : % 
siMNre S trcroqo 1 t  «w*ft 
^  m $t w k  *ft |  fftr vrt& ftrcm forc 
*wr |<

n*wr ^ ) w  : aft *ra *r$
*? frftfif&VR XT w m  $frfT 1 -33%
3r ?fr Snft £nft i

*fHnrr * w i (arfeau) : wsrer ifjlm  
^T9R!f •tsnt' 3f f fa  wy<x TT ^TT ftRT 
*wf |  :3 ^ t  *nrr *r*rr |  3*r *n: *nwr-

*r x g 4» s*r $  mr «rr* t  ffc 
% 4 «rrw % ^rmw ^  arr ^  § *
<srer fa#** |  frr $f*r *foft 

*3, s?r m rnri i  *rt ? m  *m  *fcr &r 
mk Sr vtpt forr ant i

SHRI K. RAGHU RAMAIAH: Pro-
bably my hon. friend Shri Kachwai who 
raised the point about the Anti-defection 
Bill, is not aware that it is already before 
the Joint Committee. Regarding other 
matters, so far as they are relevant to the 
business before the House, I shall faith-
fully convey them to my colleagues. . .

(Interruptions)

«ft j**r w  w o rn  : *w «fr *t$ 
#snwr % Tfwr ^  a t * ftw
#  i

wmwt  Ff^hnr • 3fr firor w  i r w  ^  
% «T*I% I  3*% *TT if fnlHm

1 1 2 3  hi*.
MOTION OF THANKS ON THE PRESI-

DENT’S ADDRESS

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHR1MATI INDIRA GANDHI) : 
Mr. Speaker, Sir, there has been a wide- 
ranging debate reflecting not only the mood 
of the House but the mood of the country. 
There has, perhaps* understandably, been 
much talk of the people's anger and 
hunger. Unfortunately hunger has been 
an old companion of the Indian people. 
And it was to eliminate hunger and in-
justice that we fought for Swaiaj and we 
are now smuggling for socialism. It is true 
that in the last few months the difficulties 
of our people have been aggravated be-
cause of price increases and hcarcity of 
essential commodities which are them-
selves due to a variety of factors, domestic 
as well as foreign. I am not one to shirk 
responsibility, nor have I done so. Gov-
ernment may have made mistakes, and this 
would not be unnatural in view of die vast 
size of our problems and our crises. While 
focussing attention on them, would it be 
right or honest to ignore the magnitude of 
the challenges which have confronted us 
during the last few years and what we 
have been able to achieve in spite of chal-
lenges and difficulties ?

The question before us, here in Parlia-
ment and in front of the country, is how 
to face the crisis, how to lighten these 
burdens. Can this be done merely through 
anger, by giving vent to helplessness and 
by condoning violence and encouraging 
violence? Or through a sense of res-
ponsibility and through grim determination 
to act ? I think the President’s Address 
reflects this determination and sense of 
responsibility, and I am glad that this was 
also the tone of most of the speeches from 
this side of the House.

So far as these matters concern the |  should like to deal with some of the 
Business Advisory Committee, they will be points raised by members. Quotations 
put there* so far as other matters are con- from Englih literature enliven our debates, 
cerned, they will be conveyed to the Minis- But when quoting figures, there should be 
tries concerned. greater regard for accuracy and relevance.
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Fon instance, what is one to make of the 
statement of the lion. Member opposite, 
and 1 quote his words “In the 1942 Quit 
India Movement the British could not take 
more than 12 lives1’. He and we were in 
opposite sides during the Quit India Move-
ment.

SHRi JYOTIRMOY BOSU (Diamond 
Harbour): I stand by them.

SHRIMATI INDIRA GANDHI: 1
have taken this from the record.

SHRI JYOTIRMOY BOSU: I have
taken tis from very reliable documents.

SHRIMATI INDIRA GANDHI:  There 
is> no othei reliable document than the 
printed records of the House. Anyway, he 
and wc were on opposite sides during the 
Ouit India Movement. Still, I did not ima-
gine that there would be an Indian today 
to speak approvingly of the moderation 
of our foreign rulers. The string of 
miscellaneous figures which he flung at us, 
rather indiscriminately, seems to be of the 
same order of accuracy.

We have been accused of dictatorship. 
The House is fully aware of the effusion 
and some of the antics of the hon. Mem-
bers which we witness here. They are 
ample evidence of our tolerance.

SHRI JYOTIRMOY BOSU: I sand by 
the figures 1 have given. Let the hon. 
Prime Minister contradict them. Do not 
try to mislead the House.

SHRIMATI INDIRA GANDHI: The
same member misquoted me as having 
claimed some advantages for dictatorship. 
Far from condoning dictatorial rule, I was 
stating the ease for democracy. Some 
peoples’ statements have appeared in the 
newspapers. I was answering the recent 
statements which seemed to indicate a loss 
of faith m domocracy. J had stated, as 
I have done on many occasions, that al-
though democracy by its very nature is 
a slower process, it is a process which 
strengthens the people as a whole, and that

we as a party and as a country are deeply 
committed to the democratic process.

The most astounding statement of all 
was made by Shri Atal Bihari Vajpayee. 
It is the substance, if it can be 
so-called, not the fact of making 
a statement, that 1 call astounding.
There was a lot of thunder but no truth 
and no attempt at any serious assessment 
of what is happening in India or abroad.

Taking Shri Vajpayee's statement regard-
ing the elections to its logical conclusion, 
one would have to decide that there should 
be no elections, for then there would be 
no expenses, and this from one who is ad-
vocating fresh elections in Gujarat straight 
way. His statement that 1 have told any 
group of people that Uttar Pradesh would 
not get adequate Central aid if the people 
did not vote for the Congress, 1 would 
call very mischievous, malicious, politically 
motivated and entirely false.

w  vOTwr (*^rr) :
%  I IKNtff t  STPTT |  I

SHRIMATI INDIRA GANDHi : I have 
always said—I think 1 speak quite dis-
tinctly—I have very distinctly stated 
in numerous meetings the dis-
advantages—1 consider them disadvan-
tages—of a coalition Ministry, especially 
one which does not approve of Plan, as 
passed and agreed to. For instance, cer-
tain parties have openly declared that they 
do not believe in heavy industries. Is 
this in the interests of U.P. ? I put 
forward my point of view. At no stage have 
I said that this would make any difference. 
In fact, on the contrary, I have specifically 
stated that we have always helped any 
Government, regardless of party, once it is 
elected and is in power. The Centre has 
the same relationship with them as with 
any other Government. But if a Govern-
ment basically disapproves of our policy, 
as some Governments and people have 
done in the past, then our assistance is not 
very useful to them. They may not want 
that type of help also.
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SHRI mX)0 MODY (Godhra): Any-
way, the question does not arise now.
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its usual misreporting.

Shri Vajpayee was perhaps so absorbed 
in his own eloquence that he forgot that 
he was not still addressing an election 
meeting ic U.P. but he was here with us 
in Parliament. While some other Members 
of his party have complained of my blam-
ing the Opposition or some of the Opposi-
tion parties for exploiting the people’s 
discontent and troubles, Shri Vajpayee was 
honest enough in this one case in asserting 
that his party considers it their moral duty 
to mobilise public discontent Now, in 
normal circumstances, it is the right of the 
Opposition to try and use discontent for 
their own purposes and their own advan-
tage. The point that I made was not that 
they should not do so but merely that in 
the present situation, the economic crisis 
through which the country is passing is 
not a normal one. It is not a question of 
party; it is not even a question which 
affects the Government It is a national 
crisis which affects millions of our people. 
If the Opposition hits the Government, it 
is understandable. We do not object and 
we are able to put up with their hits. 
But in the present crisis, there is no doubt 
that these various agitations have hit the 
people and have, therefore, increased their 
suffering.

The Jan Sangh has made a fine art of 
distortion and of making false statements 
with great flourish. Shri Vajpayee has 
also misquoted me as saying.—and again, 
I quote; these are his words, not my 
words—

“Muslims should not divide themselves 
as they will grow weaker if they 
do.".

I  have not used these particular wards 
and what 1 said was in a  particular con* 
ten t when I  spoke about Muslims standing 
together. It was in the same sense as I  
said that developing countries, for instance; 
should stand together. At the same meet-
ing, I stated clearly that votes should be 
given on the basis of policies and pro-
grammes and not for individuals or accord* 
mg to one's religion or caste.

Speaking of the writing on the wall, in 
this debate, it seemed to be a favourite 
phrase of many speakers. Perhaps, they 
had discussed it together, I do not know. 
But we know that what is happening in 
Gujarat is a rehearsal of what is being 
planned on a larger scale. The democratic 
processes for which Shri Vajpa/ee was 
arguing here aie being subveitcd by his 
party men in Gujarat. f*rom the speeches 
of the hon. Members of the Opposition it 
would seem as if the beginning and the end 
of life are conccrncd with who is in power, 
who is going to come into power or who 
is going to be removed from power. My 
own thinking, training and inclination is 
very different. To me it is more impor-
tant what I stand for and what I struggle 
for, regardless of any question of winning 
or losing. If the people throw me out,
I shall accept it with good grace. But I 
shall not give up the policies or the ideals 
which I consider right, for which I must 
continue fighting, regardless of position or 
lack of i t  of people's praise or misunder-
standing.

SHRI MADHU LIMAYE (Banka): 
Shiv Sena.

SHRI S. A. SHAMIM (Srinagar): 
Muslim League.

SHRIMATT INDIRA GANDHI: Shri 
Shamim thinks that the parliamentary sys-
tem is becoming isolated from the people. 
Would it not be more correct to say that 
some MPs are getting isolated from the 
masses? Surely the people who have gone 
to the polls in their millions in the last 
few days cannot be accused of having lost 
faith in the system.



However, I  do agree with him entirely SHRIMATI INDIRA GANDHI: Shri
about the dangers of communalism and Morarji Desai has spoken in the Home 
casteism. These have to be fought with after a long interval Although I do not 
all our strength; and all those who hold agree with most of his remarks, I  was glad 
the same view should get together, and to note that his words were not coloured by 
combine their strength to do so. I can the bitterness which we had noticed on 
assure him that we have not made un- some earlier occasions. Had he been in 
principled alliances with communal parties the House, I  would have given him my
or with others... birth-day greetings. But I find that I  got

mixed up about the dates, because his 
SHRI S. A. SHAMIM: What about the birth-day is on the 29th, which we have

Muslim League? missed this year.
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SHRIMATI INDIRA GANDHI: I have 
explained about the Muslim League 
before...

SHRI JYOTIRMOY BOSU: In West
Bengal and in Kerala.

SHRIMATI INDIRA GANDHI: When 
this happened, which was many years ago, 
first, this matter was gone into and ex-
plained to the public. I did not think 
then, and I do not think that .he Muslim 
League as it functioned in Kerala was 
acting in any communal way...

SHRI JYOTIRMOY BOSU: What about 
West Bengal ?

SHRIMATI INDIRA GANDHI:...they 
lived in amity with others and they did 
not preach communalism. This is the 
point, that they neither preached nor prac-
tised communalism.

frrov: qfmT ?fr r̂rn:
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SHRIMATI INDIRA GANDHI: I have 
spoken about this in U. P., now that they 
are trying to bring the Muslim League flag 
in the north. In the north, the Muslim 
League has played an entirely different role 
and that role cannot be ignored. But be-
cause of that, we cannot blame the Kerala 
Muslim League. So far as the past is con-
cerned, this matter had been gone into in 
depth before the Congress split.

SHRI JYOTIRMOY BOSU: What about 
West Bengal in 1971 ? It is a story of 
'Heads I win, tails you lose*.

SHRT PILOO MODY: He has no birth- 
day this year.

SHRIMATI INDIRA GANDHI: That
is what I was saying. I had calculated it 
was the 29th February.. . .

PROF. MADHU DANDAVATB (Raj* 
pur): He grows once in four years.

SHRIMATI INDIRA GANDHI: This is 
how he can stay so young. I have been 
accused of many failings, but never so far 
of lack of courtesy, nor indeed do 1 think 
that I have been guilty of i t  Shri Desai 
has accused us of ridiculing the suggestions 
of the Opposition. I  am not sure who he 
means when he talks about the Opposition.

The main Opposition here, as we know, 
is the CPM. I do not know if Shri Desai 
has changed his politics. He used to be 
quite violently in words, of course,-— 
opposed to the CPM point of view. It is 
not we, but the different Opposition parlies 
and groups which ridicule and contradict 
cach other.

Shri Morarji Desai also spoke of my 
blaming or our blaming the official 
machinery. I should like to distinguish 
between the individuals in the administra-
tion and the system. I have always stated 
that while there are dedicated and efficient 
officials, the structure of our administration 
is an outdated one. Many suggestions 
have been made by the Administrative 
Reforms Commission. In fact, we are
still looking at some. I find that every
now and then some other suggestions
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which have been processed, are brought 
before us. Many of these suggestions have 
been acted upon. But they have not really 
made any difference. What is needed is 
not patchwork or a  small change here and 
there but more basic transformation, which 
is not easy to do. My own view remains 
that it is a necessary thing to do.

On every possible occasion, there is talk 
of corruption. When Shri Morarji Desai 
was in Government, he disapproved of the 
habit of making sweeping charges of cor-
ruption. He now chooses to brand the 
whole system as corrupt and the whole 
nation as corrupt. It is certainly deplora-
ble that corruption which was so widely 
prevalent in feudal and colonial days 
should continue to exist now when we are 
free. But we all know that during periods 
of growth smd change, frailties of human 
nature often come to the surface. In a 
situation of shortages and scarcities, the 
temptation of what the Americans might 
call making ‘a fast buck’ seems to be 
irresistible to some people. Tn the capita-
list system, where the acquisitive instincts 
are encouraged by competition, this 
tendency is much more marked and has 
even been elevated into a business ethics.

But even ir. non-capitalist systems, they 
have not been able to entirely eradicate 
this evil. That, of course, is no reason for 
us to be complacent or to tolerate such 
obvious anti-social behaviour. We must 
remove it. Many people who indulge in 
anti-social acts are discovered and dealt 
with. But I agree with the hon. Members 
that we should be far more prompt, 
thorough and strict in dealing with them. 
There are also allegations which are base-
less.

Hie ultimate solution lies in removing 
shortages and scarcities. Greater produc-
tion, particularly of articles of daily con-
sumption and more equitable distribution 
will improve the situation. We must also 
curb the desire to imitate other modes of 
life and we must all try to create an 
atmosphere where, on the one hand* temp-
tation is lessened and, on the other hand*

anti-social acts art disapproved by the 
neighbours and the community at large.

Shri Morarji Desai has made a compari-
son between the drought years of 1965-66 
and the one we have gone through during 
the last two years. The manner in which 
he has added up the foodgrains output 
may create some confusion. I am afraid, 
these simple arithmetical comparisons are 
not very meaningful. For example, he has 
completely ignored the fact that between 
the two droughts, the population of India 
increased by 85-90 millions and that, while 
in the earlier drought we had to deal with 
Bihar alone, this time we had to maintain 
programmes of relief works in five States 
on a very intensive scale and in several 
others on a lesser scale. He has ignored 
the fact that we did not' ask for conces-
sional food imports or relief from abroad.
1 should like to remind the House that in 
the 1966 drought, 19 million tonnes of 
foodgrains were imported while this time 
we imported only 4 million tonnes and 
that too on commercial terms.

The internal procurement in 1972-73 
totals 16 million tonnes as against 8 million 
tonnes in the two years of the earlier 
drought. While all this was happening, 
we terminated the PL 480 assistance and, 
at the same time, we had to provide food 
aid to our neighbours. All these are 
measures of self-help for which the people 
and the Government deserve a word of 
praise, not cynical condemnation.

During the drought this time, an inten-
sive public distribution system was orga-
nised and considerable quantities of food-
grains to the tune of 22 million tonnes in 
the two years were distributed. This has 
been acknowledged all over the world. 
The allocations were somewhat reduced 
only after the last kharif harvest. Even 
now, over 8 lakh tonnes are being distri-
buted every month. What has happened 
is that because of the general rise in prices 
and the big difference between the prices 
of Government-distributed grain and the 
grain in the open market and because of 
the existence of a wide net-work of public
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distribution arrangements, the demand on 
it has not come down even after a good 
harvest as used to happen in earlier years.

Yesterday, 1 spoke about increase in 
production and the prospects this year. 
So I am not going into the details. I 
should like to say that the improvement 
in the working of public enterprises is 
particularly noteworthy. They turned the 
corner in 1972-73 and their performance 
this year is expccted to be much better 
both as regards the quantum of production 
as well as the profits. This reassures us in 
our faith in the efficiency of the public 
sector as an instrument of growth.

Yesterday, my colleague, the Finance 
Minister presented the Budget. It is an 
anti-inflationary budget designed to sti-
mulate production in essential sectors. The 
deficit has been kept low. The situation 
uill be kept under constant watch and 
Government will see lo it that the deficit 
is not allowed to increase. The Union 
Government and the State Governments 
must, of course, exercise stringent finan-
cial discipline. The Budget is only one of 
the instruments to deal with the situation. 
Other instruments will also be used in the 
effort to stabilise our economy.

Many members spoke of Gujarat with 
understandable pain and sorrow which I 
fully share. There was a complaint that 
the reference to Gujarat in the President's 
Address was too brief. But 1 am sure 
that members will understand that the 
situation was such a fast-changing one that 
it was not lack of concern that kept this 
reference short but merely the desire not 
to say anything which might aggravate the 
situation. When emotions are aroused, 
even a well-meant sentiment or word can 
be misconstrued or quoted out of context 
and can aggravate the trouble.

SHRI JYOTIRMOY BOSU: Dissolve the 
Assembly there. That is what we want 
now.
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SHRIMATI INDIRA GANDHI; That 
is why, only the very essential minimum 
was mentioned, namely, the need to join 
hands to restore normalcy.

An hon. Member opposite remarked 
about my not going there, saying that 
perhaps 1 was afraid. This is another 
failing of which I have never been accus-
ed. Never has there been cause for such 
accusation either. May 1 tell him that, 
several times, I was on the point of dash-
ing there, but the advice was that my 
going would not help; it would aggravate 
the situation. One goes only if there is a 
possibility of soothing the emotions, of 
bringing people together; but if one’s 
going is to sharpen differences and aggra-
vate the situation, then I am sure that 
hon. members will agree that, even though 
one's heart may be there and one may be 
wanting to go there, one has to postpone 
going. There is no doubt that there has 
been much suffering due to scarcity and 
also much suffering due to the rioting, the 
firing and the situation which has emerg-
ed because of all this.

SHRI JYOTIRMOY BOSU: Abodt 
dissolution of the Assembly, we want to 
hear from you. If you choose to keep 
silent, then we will think that you want 
lo keep this dummy Assembly which does 
not enjoy the confidence of the people.

SHRIMATI INDIRA GANDHI: My
sympathy is with all those who have suf-
fered. I have expressed my condolenccs 
and deep sympathy with the families of 
the bereaved, my sympathy with all those 
who have been injured or who have suf-
fered from lose of property. We should 
also spare a word of sympathy for the 
police, who are also people and who, as I 
said the other day, are also sons of 
Gujarat.
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sponteneous combustion of the people's 

' iw|;yr expressing itself. Part It certainly 
true, but alongside it, other elements have 
been added. An Opposition Member of 
parliament spoke to me about the attack 
on banks and said that the manner in 
which a particular bank had been destroy-
ed was done in a most professional man-
ner. I  doubt if any of the teachers and 
students who were in the struggle had 
this type of expertise. Obviously, some-
body else is also involved. It is the high- 
minded and’’ idealistic students and tea-
chers who took the lead, who ought to 
italise that, perhaps without their know-
ing it, the situation is being exploited by 
others. From the reports we get, there 
seems to be a deep design at work and 
fascist methods are being used by coercive 
forces which want to subvert the entire 
system.

SHRI JYOTTCMOY BOSU: Like
Gaikhata.

SHRIMATI INDIRA G ANDHI: Tca-
chers and students are the people who 
are the most concerned about tomorrow’. 
That is why we say that today thsy must 
think deeply about the nature of the 
society and the system they want to build 
in Gujarat and in the country. Do they 
want to have a system where violence will 
call the tune? That is what has happen-
ed before when the idealistic urges of young 
people have been exploited and cleverly 
manipulated by various sinister organisa-
tions. A strange situation has arisen. The 
situation in Gujarat was complicated 
enough, but now we find that lots of 
people are jumping on to the band-wagon 
—even the very ones against whom the 
anger of the Gujarat people was first 
expressed. So, it is time for all thinking 
people t o , pause and consider the situa-
tion from all angles.

Our intentions are quite clear. We 
want peace. We want sanity. We want 
order in the State. We want a calm 
atmbsplkere in which the administration

fulfil its essential ta&kof thff
essential cornirtfrditiM and' ncedst" 'as Sbfi 
Mavalankar was requesting just too#*;: 
But* in the present situation, it is extreme-
ly difficult to do so. The shops of small 
shop-keepers have been t a u t  Whatever 
rations or other goods that wen there# 
were all destroyed. It is impossible to 
replenish those stocks and they areafrnid 
to do so even if they had a place to put 
them in. 1 am not saying that this is the 
whole of the situation. Obviously* in a 
speech like this, I cannot go into details. 
I am merely pointing out that the situa-
tion is far more complex than it seems-on 
the surface. <Interruptions). What is needed 
is a frame of mind in which all sugges-
tions can be discussed and discussions can 
take place without anger, bitterness or re-
crimination.

Many people have made the demand 
for dissolution. 1 have already explained 
that we are not against dissolution on 
principle or as a matter of policy. It is 
not a question of policy. But the point 
is whether it can be accepted under coer-
cion when many MLAs are being intimi- 
diated to resign or when we see sudden 
somersaults which we cannot take for a 
genuine change o f  heart. Stories have 
appeared in the newspapers. An MLA's 
son was kidnapped and he was told that 
unless he resigns, the boy would not be 
returned. Then there are stones of 
people’s houses being burnt. There are 
stories that when one or two MLAs came 
to Delhi, their families frantically tele-
phoned, ‘You have gone away* the child-
ren and we are being threatened. Please 
come back*. Naturally, they did go bade. 
(Interruptions). I have they did. These 
are some of the factors which we must 
all discuss before we take any final deci-
sion.

We should also like to have a clearer 
understanding of what is to come after. 
Some groups which demand dissolution 
have expressed themselves against our 
entire system of elections and against 
parliamentary democracy itself. In all 
conscience, this is either too naive or there 
is some method in this sort of madness.
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Why don’t we give the people in general 
the opportunity'to go about their work? 
Then we can sit down, to discuss all as-
pects of the matter. President’s rule will 
remain in force so long as it is necessary. 
I t is obviously not possible to instal any 
government in the State nor have we anv 
intention of doing so.

I  want to say a word about the brief 
but very refreshing speech of Shri Rara- 
bahadur Singh, who lifted us above all the 
problems and difficulties, of today into the 
realm of fundamental thought of what be 
called Greeko-Roraan political thought. 
He wanted Parliament to discuss the Issue 
to see how far this old European tradi-
tion, was relevant not just to India; but 
to whole world, I must say I  enjoyed his 
speech. It would make an interesting de-
bate if hon. Members would like to have 
it here.

Shri Madhu Limaye raised a point which 
has nothing to do with the President’s 
Address, But I should like to deal with 
it, with your permission, Sir. This is about 
inter-caste marriages. He knows, and I  
presume the House knows, that I have 
verv strong feelings on this question I 
believe that such marriages should be en-
couraged and commended and the young 
couple congratulated. It is a matter of 
sorrow that they should have to suffer for 
it. I do not know the facts, but if it is 
true they have been dismissed only for 
this reason, we have to look into i t  If 
the institution, is a private one, I don’t 
know what wc can do. But we certainly 
will look into it.

PROF. MADHU DANDAVATE: The 
private institution should be taken over.

SHRIMATI INDIRA GANDHI: I don’t 
think taking over institutions is the answer 
to all problems.

On a previous occasion also 1 have said 
to the House that all matters concerning 
Harijans and so on which come under the 
purview of the Centre-—although incidents 
take place in the States—can be dealt with
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only with the cooperation of the opposi-
tion, regarding what attitude to take, how 
much the Centre can interfere and so on. 
We cannot do this by ourselves. Some 
Governments are Congress Governments, 
although that does not mean that they 
listen to us more than the others d a  But 
even so, some are ours and some are not 
ours. If we can all come to an under* 
standing, then we shall be in a better 
position to enforce our decisions.

SHRI INDRAJIT GUPTA (Alipore): 
Does that apply to the Shiv Sena's doings 
in Maharashtra also? Can the Centre do 
anything about it, because they are State 
Government matters? *

SHRI JYOTIRMOY BOSU: An ally
of the Congress.

SHRIMATI INDIRA GANDHI: It was 
not an ally of the Congress.

SHRI PILOO MODY : An employee 
of the Congress.

SHRIMATI INDIRA G A NDHI: Neither 
an employee nor an ally. It is a pheno-
menon which is very dangerous to the 
unity of the country. It has tarnished the 
fair name of Bombay as one of our most 
beautiful, cosmopolitan, progressive cities. 
We are all interested in ensuring that such 
tendencies, any parochial, communal ten-
dencies, should be curbed.

I now come to international matters. 
The President's Address has reiterated our 
desire to enter into negotiations with 
Pakistan to implement the remaining parts 
of the Simla Agreement The recognition 
of Bangladesh by Pakistan, as expected, 
has been widely welcomed as a step to-
wards further normalisation on the sub-
continent. There will soon be tripartite 
talks to devise further measures of co-
operation. The Prime Minister of Bangla-
desh, as you may have seen in the papers, 
will be here later this month. I  am sure 
he will receive a very warm welcome. 
Very recently we have had the privilege 
of welcoming President Sadat, Sardar Naim

PHALGUNA 10, 1895, (SARA)
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and the Foreign Minister of the United 
Arab Emirates, I should like particularly 
to draw attention to our growing economic 
relations with Iraq and Iran.

13 fturs.

As regards military bases, I do not wish 
to enlarge on this theme, but I shall 
touch upon it because I have spoken about 
it outside the House.

Military bases and the accumulation of 
arms around us have caused us concern 
and focussed attention on the need for 
constant vigil. Despite the detente which 
We so warmly welcomed* we find that ten-
sions are still building up and new dan-
gers are lurking This does not mean that 
we, as a nation, should be afraid of any-
thing that is liappening outside. It does 
mean that we must concentrate on stabi-
lising our economy and achieving greater 
discipline as a people. These are basic to 
national strength and to energise our peo-
ple to meet the great challenges which 
confront us and, which, even if we over-
come the present difficulties, with the whole 
changing world, will always present some 
crisis, some dangers to us and, unless, we 
arc vigilant andl strong enough to face 
them, we will not be able to hold our 
own.

This is a time of trial and testing of our 
capacity to bear hardships and sacrifice, 
rather than succumbing to a defeatist atti-
tude which, I am afraid, many of us, on 
both sides of the House, sometimes are 
given to. Let us combine to promote 
self-confidence and determination. And 
now that there are no major election* 
immediately round the comer, it may be 
more easy to do so.

I request all of you. We have quarrelled, 
we have fought and we should always 
have differences of opinion, there will al-
ways be differences on major issues—-but 
when we realize what challenges we are 
facing, not only within the country but in 
the international sphere, is it not time for 
us to seek some common ground, as we

did during the war and the Bangladesh 
crisis, where we can say that on theae 
major issues we shall cooperate and at-
tempt to find & solution?

We have done so before; I know that 
it is possible. So, the only thing is to 
have the will andl the desire. I personally 
do not think that there is any danger or 
difficulty which the Indian people cannot 
face with courage.

In our long history, we have had many 
dark periods, but we have come thiough 
them and we have emerged without being 
in any way debased or humbled. This is 
the time when all the inner resources of 
the country are needed, all our unity is 
needled, to face the present crisis. I am 
sure that if we do face it unitedly, this is 
a period of opportunity. This is an oppor-
tunity in a very practical sense also. I 
think this has been stated in the House, 
with regaid to exports and so on, that ins-
pite of all the international difficulties, it 
js a period when we could increase oui 
exports and make more money and there- 
fofe have more to help the people.

(interruptions).

It is one thing for a person to be ac-
quisitive and it is another for the people 
as a whole to want to have the resources 
to undertake various essential piogrum- 
mes. So, 1 am not talking of the type of 
acquisitiveness which, the hon. Member, 
Shri Mody, has in mind. I am not talk-
ing of something which we want to, keep 
in banks, but that which will go imme-
diately to the people in the shape of pro-
ductive, cieative programmes which can 
improve conditions.

%
AN HON. MEMBER : Oil.

SHRIMATI INDIRA G ANDHI: Well,
oil is part of creative programme just 
now.

Sir, I thank the hon. Members for lis-
tening so patiently to me. Even Shri 
Jyotirmoy Bo*u is much tamer than he has
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usually been. I hope that this remark will 
not be a provocation to him.

I commend that the Motion of Thanks to 
the President be accepted by the House.

MR. SPEAKER: I shall now put the 
amendments to vote.

First, I shall put Shri N. Sreekantan 
Nair’s amendment, namely amendment 
No. 1.

Amendment No. 1 was put and negatived.

MR. SPEAKER: I shall now put
Amendments Nos. 2 to 55 by Shri Jagan- 
nathrao loshi to vote.

Amendments Now 2 to 55 were put and 
negatived.

MR. SPEAKER : I shall now put
amendments Nos. 57 to 68 by Shri
Mohamed Koya to vote.

Amendments Nos. 57 to 68 were put and 
negatived.

MR. SPFAKFR: I shall now put
Shri C. K. Chandrappan’s amendments to 
vote.

SHRI C. K. CHANDRAPPAN : (Telli- 
cherry): I would like to have division
on amendment No. 94.

MR. SPEAKER: In that case. I shall 
put amendments Nos. 84 to 93 to vote.

Amendments Nos. 84 to 93 were put and 
negatived.

MR. SPEAKER : I shall now put amend-
ment No. 94 to vote.

The question i s :

That at the end of the motion, the fol-
lowing be added, namely :—

“but regret that there is no mention 
tn the Address that the Govem-

* Wrongly voted for AYES
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ment will take steps to ban swni- 
fascist and para-military organi* 
sations like Shiv Sena and R.S.S. 
which are threatening the very 
unity of the country and nation.*1 
(94)

The Lok Sabha divided:

Division No. 3] 13.13 hrs.

AYES

Banerjee, Shri S. M.
Bhaura, Shri B. S.
Bosu, Shri Jyotirmoy 
Chandra Shekhar Singh, Shri 
Chandrappnn, Shri C. K.
Chinnaraji, Shri C. K.
Durairasu, Shri A.
George, Shri Varkey 
Gopalan, Shri A. K.
Gowder, Shri J. Matha 
Gupta, Shri lndrajit 
Joseph, Shri M. M.
Kalingarayar, Shri Mohauraj

Kiruttinan, Shri Tha

Manjhi, Shri Bhola

Mohammad Ismail, Shri

Mukerjee, Shri H. N.

*Nimbalkar, Shri

Pillai, Sri R. Balakrishna

* Reddy, Shri K. Ramakrishna

Saha, Shri Ajit Kumar

Sen, Dr. Ranen

Shastri, Shri Ramavatar

Ulaganambi, Shri K. P.
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NOES

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Alagesan, Shri O. V.
Ambesh. Shri 
Anand Singh, Shri 
Austin. Dr. Henry 
Azad, Shri Bhngwat Jha 
Aziz Imam, Shri 
Banerjee, Shrimati Mukul 
Parman, Shri R. N.
Bhagat, Shri B. R. 
Bhattacharyyia, Shri Chapalendu 
fheeshmadev, Shri M.
Eist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
C'hakieshwar Singh, Shri 
Chandrika Prasad, Shri 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantaro 
Chawla, Shri Amar Nath 
Chhutten Lai, Shri 
Chikkalingaiah, Shri K. 
Choudhury, Shri Moinul Huque 
Dalbir Singh, Shri 
Dalip Singh, Shri 
Das, Shri Anadi C ha ran 
Das, Shri Dharnidhar 
Daschowdhury, Shri B. K. 
l>esai, Shri D. D.
Deshmukh, Shri Shivaji Rao S. 
Dhamankar, Shri 
liharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dinesh Singh, Shri 
Dube, Shri J. P.
Dumada, Shri L. K.
Engti, Shri Bircn 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri T. H.
Gill, Shri Mohinder Singh 
Gohain, Shri C. C.
Gokhale, Shri U. R.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Go.tkhinde, Shri Annasaheb 
Gowda, Shri Pampan

Hansda, Shri Stfbodh 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
ladeja, Shri D. P.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shrimati Subhadra 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purashottam 
Kale, Shri
Kamakshaiah, Shri D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Khadilkar, Shri R. K.
Kinder Lai, Shri 
Kisku, Shri A. K.
Kotrashetti Shri A. K.
Kulkarni, Shri Raja 
Kushok Bakula, Shri 
I  akshmikanthamma, Shrimati f. 
1 utfal Haque, Shri 
Mahajan, Shri Vikram 
Maharaj Singh, Shri 
Mahishi, Dr. Sarojini 
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Misra, Shri S. N.
Mohstn, Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Munsi, Shri Priya Ranjan Das 
Murthy, Shri B. S.
Negi, Shri Pratap Singh 
Pahadia, Shri Jagannath 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandit, Shri S. T.
Panigrahi, Shri Chintamanl 
Pant, Shri K. C.
Parashar, Prof, Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat



Patel, Shri Arvind M.
Patii, Shri E. V. Vikhe 
Patnaik, Shri Bana&ali 
Peje, Shri S. L.
Qureshi, Shri Mohd. Shafi 
kaghu Ramaiah, Shri K.
Ram Dhan, Shri 
Ram Singh Bhai, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A.
Rao, Shri K. Narayaoa 
Rao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
Rao, Shri Paliabhi Rama 
Kaut, Shri Bhola 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V.
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Sadhu Ram, Shri 
Snksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vacant 
Stwant, Shri Shankerrao 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shankar Dayal Singh, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Dr. Shankar Dayal 
Shastri, Shri Raja Ram 
Sbastri, Shri Sheopujan 
Shetty, Shri K. K.
Shivnath Singh, Shri 
Shukla, Shri Vidya Charan 
Siddheshwar Prasad, Shri
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Sinha, Shri Dharam Sir 
Sinha, Shri Nawai Kishore 
Sinha, Shri R. K.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Singh, Shri 
Swaminathan, Shri R. V.
Swaran Singh, Shri 
Thakre, Shri S. B.
Tiwari, Shri R. G. 
liwary, Shri D. N.
Lnnikrishnan, Shri K. P.
Vekaria, Shri 
Verma, Shri Balgovind 
\erm a, Shri Sukhdeo Prasad 
\idyalankar, Shri Amarnath 
\  irbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri R. P.

MR. SPEAKER : The result* of the 
division i s : Ayes 24; Noes 173.

The motion was negatived.

MR. SPEAKER : I shall now put amend-
ments Nos. 95 and 96.
Amendments Nos, 95 and 96 were put and 

negatived.
MR. SPEAKER : T shall now put amend-

ments Nos. 97 to 107 and 164 to 168 by 
Shri K. S. Chavda.

Amendments Nos. 97 to 107 and 164 to 
168 were put and negatived.

SHRI RAMAVATAR SHASTRI 
(Patna) : I would press my amendment 
No. 108 to a division; the other amend-
ments may be put to a voice vote.

MR. SPEAKER : The question i s :
f t  SRRTW ^  «fF ,̂

“ f t g  ^  |  f i t  v m r w
__v v  .....  .. . —arcgm *r *rr *p*t

$r v*r fare tftf.
2fT sfar if1

11" (* ° 8)
Jhe Lok Subha divided :

* The following Members also recorded their votes:
AYES i Shrimati Parvathi Krishnan;
NOES : Sarvashri Nimbalkar and K. Ramakrishna Reddy.
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Division No. 4] (13.17

AYES
4

fcalakrishnan, Shri K.
Banerjee, Shri S. M.
Bhaura, Shri B. S.
Bosu, Shri Jyotirraoy 
Chandra Shekhar Singh, Shri 
Chandrappan, Shri C. K.
* Chikkalingaiah, Shri K,
Dandavate, Prof. Madhu 
Das, Shri R. P.
Durairasu, Shri A.
Gaekwad. Shri Fatesinghrao 
George, Shri Varkey 
Gopalan, Shri A. K.
Gowder, Shri J. Math a 
Gupta, Shri Indrajit 
Joseph, Shri M, M.
Kalingarayar, Shri Mohanraj 
Kiruttinan, Shri Tha 
Limaye, Shri Madhu 
Manjhi, Shri Bhola 
Mavalankar, Shri P. G.
Mohammad Ismail, Shri 
Mukherjee, Shri H. N.
Pillai, Shri R. Balakrishna 
Saha, Shri Ajit Kumar 
Sen, Dr. Ranen 
Shastri, Shri Ramavatar 
LMaganambi, Shri K. P.

NOES

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikri&hna 
Alagesan, Shri O. V.
Ambesh. Shri 
Anand Singh, Shri 
Austin, Dr. Henry 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Bhagat, Shri B. R. 
Bhattacharyyia, Shri Chapalendu

* Wrongly voted for AYES.

bra. Bheeshmadev, Shri M.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh, Shri 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhutten Lai, Shri 
Choudhury, Shri Moinul Haque 
Dalbir Singh, Shri 
Dalip Singh, Shri ,
Das, Shri Anadi Charan 
Laschowdhury, Shri B. K. 
Desai, Shri D. D.
Peshmukh, Shri Shivaji Rao S. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
binesh Singh. Shri 
L'ube, Shri J. P.
Bumada, Shri L. K.
Lngti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri T. H.
C*ilf, Shii Mohinder Singh 
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.
Cioswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasahcb 
Gowda, Shri Pampan 
Hansda, Shri Subodh 
Hari Ki^hore Singh, Shri 
Hari Singh, Shri 
Jideja, Shri D. P.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shrimati Subhadra 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kale, Shri
Kamakshaiah, Shri D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kavde, Shri B. R<



KedAr Nath Singh, Shri 
Khadilkar, Shri R. K.
Kinder Lai, Shri 
Kisku, Shri A. K. 
kotrashetti, Shri A. K, 
kulkarni, Shri Raja 
Kushok Bakula, Shri 
Ljikshmikantharama, Shrimati T.
1 utfal Haque, Shri 
Mahajan, Shri Vikram 
M a ha raj Singh, Shri 
Mahishi, Dr. Sarojini 
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra. Shri Bibhuti 
Mishra. Shri Jagannath 
Mishra, Shri L. N.
Misra, Shri S. N.
Mohsin, Shri F. H.
Muhamnicd Khuda Bukhsh, Shri 
Muashi. Shri Priya Ranjan Das 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Ncgi, Shri Pratap Singh 
Nimbalkar, Shri 
Pahadia, Shri Jagannath 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandit, Shri S, T.
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Parashar. Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M.
Pa til, Shri Anantrao 
Patil, Shri E. V. Vikhe 
Patnaik, Shri Banamali 
Palnaik, Shri J. B. 
reje, Shri S. L.
Qureshi, Shri Mohd. Shafi 
Raghu Ramaiah, Shri K.
Ram Dhan, Shri 
Ram Singh Bhai, Shri 
Ram Swarup. Shri 
Ramji Ram, Shri 
Rana, Shri M. B.
Rao, Shrimati B. Radha Bai A.
67LSS/73—g
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Rao, Shri K. Narayana 
Kao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
kaut, Shri Bhola 
Reddy, Shri K. Ramakrishrta 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V.
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Sadhu Ram, Shri 
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Savant, Shri Shankerrao 
Sayeed, Shri P. M.
Sethi. Shri Arjun 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shailani. Shri Chandra 
Shankar Dayal Singh, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shastri, Shri Raja Ram 
Shastri, Shri Sheopujan 
Shetty, Shri K. K.
Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya Charan 
Siddheshwar Prasad, Shri 
Sinha, Shri Dharam Bir 
Kishore
Sinha, Shri R. K.
Sokhi. Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Singh, Shri 
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Thakre, Shti S. B.
Tiwari, Shri R, G,
Tiwary, Shri D. N.
Unaikrishnan, Shri K. P.
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Yckaria, Shri 

Verma, Shri Balgovind 

Verma, Shri Sukhdeo Prasad 

Vidyalankar, Shri Amaraath 

Virbhadra Singh, Shri 

Yadav, Shri Chandrajit 

Yadav, Shri R. P.
r

MR. SPEAKER: The result* of the divi-
sion is r 

*

Ayes 28; Noes 176.

The motion was negatived.

MR. SPEAKER: T shall now put amend* 
ments Nos. 109—151, 179—220, 300—314 
and 513—530 by Shri Ramavtar Shastri 
to vote.

Amendments Nos. 109 to 151, 179 to 220,
300 to 314 and 513 to 530 were put 

and negatived.

MR. SPEAKER : Then there are the 
amendments of Shri Mavalankar.

SHRI P. G. MAVALANKAR (Ahmeda- 
bad): I request you to have a devision on 
amendment No. 152.

MR. SPEAKER: Yes. The question i s :

That at the end of the motion, the fol-
lowing be added, namely:

"but regret the failure of the Gov-
ernment to advise the President 
to dissolve forthwith the Gujarat 
Legislative Assembly** 152.

The Lok Sabha divided :

T h e  following Members also recorded
AYES: Shrimati Parvathi Krishnan.

NOES: Shri %. Chikkalingaiah. 
♦♦Wrongly voted for AYES.
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Division No. 5] {13.20 his.

AYES

Balakrishan, Shri K.

Banerjec, Shri S. M.

Bosu, Shri Jyotirmoy 

Chandrappan, Shri C. K.

Dandavate, Prof. Madhu

Das, Shri R. P.

George, Shri Varkey

Gopalan, Shri A. K.

Gowder, Shri J. Matha

Gupta, Shri Tndrajit

Joseph, Shri M. M.

Kiruttinan, Shri Tha

Limaye. Shri Madhu

Manjhi, Shri Bhola

Mavalankar, Shri P. G.

Mohammad Ismail, Shri

Mukherjee, Shri H. N.

Pillai, Shri R. Balkrishna

Saha, Shri Ajit Kumar

Shastri, Shri Ramavatar

Ulaganambi, Shri K. P.

Verma, Shri Phool Chand

♦♦Yadav, Shri Chandrajit

their votes:



NOES
Achal Singh, Shri
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Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Alagesan* Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Austin, Dr. Henry 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Bhagat, Shri B. R. 
Bhattacharyyia, Shri Chapalendu 
Bheeshmadev, Shri M.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chaklcshwar Singh, Shri 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhuttcn Lai, Shri 
Chtkkalingaiah, Shri K.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Das, Shri Anadi Charan 
Daschowdhury, Shri B. |K. 
Deshmukh, Shri Shivaji Rao S. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dinesh Singh, Shri 
Dube, Shri J. P.
Dumada, Shri L. K.
Engti, Shri Biren 
Gaekwad, Shri Fatesinghrao 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri T. H.
Gill, Shri Mohinder Singh 
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan 
Hansda, Shri Subodh 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Teyalakshmi, Shrimati V.

Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shrimati Subhadra 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kale, Shri
JCamakshaiah, Shri D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Khadilkar, Shri R. K.
Kinder Lai, Shri 
Kisku, Shri A. |K.
Kotrashetti, Shri A. K.
Kulkami, Shri Raja 
Kushok Bakula, Shri 
Lakshmikanthamma, Shrimati T. 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Maharaj Singh, Shri 
Mahishi, Dr. Sarojini 
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Misra, Shri S. N.
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Munsi, Shri Priya Ranjan Das 
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Pahadia, Shri Jagannath 
Pandey, Shri Narsingh Narain. 
Pandey, Shri R. S.
Pandit, Shri S. T.
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Parashar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M.
Patil, Shri Anantrao 
Patil, Shri E. V. Vikhe 
Patnaik, Shri Banamali
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Peje, Shri S. L.
Qureshi, Shri Mohd. Shafi 
Rnghu Ramaiah, Shri K.
Ram Dhan, Shri 
Ram Singh Bhai, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A. 
Rao, Shri K. Narayana 
Rao, Shi i M. S. Sanjeevi 
Rao, Shri Pattabhi Rama 
Raut, Shri Bhoia 
Reddy, Shri K. Ramakrishna 
Reddy, Shri m ! Ram Gopal 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V,
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Sadhu Ram, Shri 
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sant Bux Singh, Shri 
Sarkar. Shri Sakti Kumar 
Sathe, Shi 1 Vasant 
Savant, Shri Shankerrao 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee. Shri A.
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shankar Dayal Singh, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shastri, Shri Raja Ram 
Shastri, Shri Sheopujan 
Shetty, Shri K. K.
Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya Charan

Siddheshwar Prasad, Shri 
Sinha, Shri Dharara Bir 
Sinha, Shri Nawal |Kishore 
Sinha, Shri R. K.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Singh, Shri 
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Thakre, Shri S. B.
Tiwari, Shri R. G.
Tiwaiy, Shri D. N.
Vekaria, Shri 
Vertna, Shri Bui govind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadia Singh, Shri

MR SPEAKFR : The result* of the di\i- 
sion is* Ayes 23; Noes 171.

The Motion was negatived.

MR. SPEAKER: I shall now put amend-
ment Nos. 153—163, 503—512 and 643— 
666 by Shii Mavalankar to vote.

Amendments Nos 153 to 163, 503 to
512 and 643 to 666 were put and nega-

tived.

MR. SPEAKER: Shrimati Krishna
Kumari,—absent. 1 shall put her amend-
ment Nos. 169—175 and 270—272 to 
vote.

Amendments Nos. 169 to 175 and 270 
to 272 were put and negatived.

MR. SPEAKER: Shri Jyotirmoy Bosu.

*The following Members also recoided their votes:
AYES: Shri Jagannathrao Joshi and Shrimati Parvathi Krishnan;
NOES; Sarvushri J. B. Patcaik, Nageswara Rao, R. P. Yadav and Chandrajit 

‘Yadav.
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SHRI JYOTERMOY BOSU: I  want to
have a division on my amendment No*
235 which relates to unemployment

MR. SPEAKER: Yes. I shall now put 
amendment Nos. 222—234 by Shri Jyotir- 
moy Bosu to vote.

Amendments Nos. 222 to 234 were put 
and negatived

MR. SPEAKER: The question is:

That at the end of the motion, the fol-
lowing be added, namely:

“but regret that there is no reference 
in the Address to the problem of 
alarming growth in the incidence 
of unemployment and under-em- 
ployment as if the problem does 
not exist.” (235)

7 he Lok Sab ha Divided:

Division No. 6] [13.22 hrs.

AYES

Banerjce, Shri S. M.
Bhaura, Shri B. S.
Bosu, Shri Jyotirmoy 
Chandra Shekhar Singh, Shri 
Chandrappan, Shri C. K.
Dandavate, Prof. Madhu 
Das, Shri R. P.
George. Shri Varkey 
Gopalan, Shri A. K.
Gowder, Shri J. Matha 
Gupta, Shri Indrajit 
Joseph, Shri M. M.
Kami Singh, Dr.
Kiruttinan, Shri Tha 
Manjhi, Shri Bhola 
Mavalankar, Shri P. G.
Mohammad Ismail, Shri 
Mukerjee, Shri H. N.
Pillai, Shri R. Balakrishna 
Saha, Shri Ajit Kumar 
Shastri, Shri Ramavatar 
Utaganambi, Shri K. P.

NOES

1895 (SAKA) President's
Address (M)

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Austin, Dr. Henry 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Bhagat, Shri B. R. 
Bhattacharyyia, Shri Chapalendu 
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-^Cotah, Shri 
Chakleshwar Singh, Shri 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla. Shri Amar Nath 
Chhutten Lai, Shri 
Chikkalingaiah, Shri K.
Dulbir Singh, Shri 
Dalip Singh, Shri 
Das. Shri Anadi Charan 
Daschowdhury, Shri B. K.
Dcsai, Shri D. D.
Deshmukh, Shri Shivaji Rao S. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dinesh Singh, Shri 
Dube, Shri J. P.
Dumada, Shri L. K.
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri T. H.
Gill. Shri Mohinder Singh 
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan 
Hansda, Shri Subodh 
Hari Kishore Singh, Shri 
Hari Singh, Shri
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Jadeja, Shri D. P.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shrimati Subhadra 
Kader, Shri S. A.
Kailas, Dr.
JCakodkar, Shri Purushottam 
Kale, Shri
Kamak&haiah, Shri D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Khadilkar. Shri R. K.
^Kinder Lai, Shri 
Kisku, Shri A. K.
Kotrashetti, Shri A. K>
Kulkarni. Shri Raja 
Kushok Bakula, SUbri 
Lakshmikanthamma, Shrimati T. 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Maharai Singh, Shri 
Mahishi, Dr. Sarojini 
Mallikarjun, Shri 
Mandal, Shri Tagdish Narain 
Mehta. Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Misra, Shri S. N.
Mohsin. Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Munsi, Shri Priya Ranjan Das 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Pahadia, Shri Jagannath 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandit, Shri S. T,
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Parasbar. Prof. Narain Chand 
Parikh. Shri Rasiklat 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M,

Patil, Shri Anantrao 
Patil, Shri E. V. Vikhe 
Patnaik, Shri BonamaU 
Patnaik, Shri J. B.
Peje, Shri S. L.
Qureshi, Shri Mohd. Shaft 
Raghu Ramaiah, Shri !K.
Ram Dhan, Shri 
Ram Singh Bhai, Shri 
Ram Swarnp, Shri 
Ramji Ram, Shri 
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A. 
Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
Raut, Shri Bhola 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M Ram Gopal 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V.
Richhnriya, Dr. Ciovind Das 
Rohalgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Sadhu Ram, Shri 
Sak&ena, Pi of. S. I .
Salve, Shri N. K. P.
Samanta, Shri S C.
Sanghi, Shri N. K.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Sayecd, Shri P. M.
Sethi, Shri Arjun 
Shahnawaz Khan, Shri 
Shailani, Shti Chandra 
Shankar Dayal Singh, Shri 
Shankaranand, Shri B. 
Sharma, Shri A. P.
Sharma, Dr, H. P.
Sharma, Shri Madhoram 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shastri, Shri Raja Ram 
Shastri, Shri Sheopujan 
Shetty, Shri K. K,
Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya Charan 
Siddheshwar Prasad, Shri 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawat Kishore 
Sinha, Shri R. K.
Sokhi, Shri Swaran Singh
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Stephen, Shri C. M.
Subramaniaxn, Shri C.
Surendra Pal Singh, Shri 
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Thakie, Shri S. B.
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Unnikrishnan, Shri K. P.
Vekaria, Shri 
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Araarnath 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri R. P.

MR. SPEAKER : The result of the divi-
sion is: Ayes 22; Noes 174.

7 he motion was negatived.

MR. SPEAKER: 1 shall now put amend-
ments Nos. 236 to 240 to the vote of the 
House.

Amendment1: Nos. 236 to 240 were put and 
negath ed

DR. KARNI SINGH (Bikaner): I want 
a division on my amendment No. 243.

MR. SPEAKER : The question is:

That at the end of the motion, the fol-
lowing be added, namely;—

“but regret that no mention has been 
made in the Address of the need for 
alloting more quota to Rajasthan for 
increasing the rationed quota of food-stuffs 
in Northern Rajasthan from 3 Kilograms 
a month to the original 8 Kilograms a 
month.’* (243).

The Lok Sabha divided
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Division No. 7] 113.25 tea.

AYES

Bauerjee, Shri S. M.
Bhaura, Shri B. S.
Bosu, Shri Jyotirmoy 
Chandra Shekhar Singh, Shri 
Chandrappan, Shri C. K.
Das, Shri R. P.
Durairasu, Shri A.
Gaekwad, Shri Fatesinghrao 
Gowder, Shri J. Matha 
Gupta, Shri Indrajit 
Joshi, Shri Jagannathrao 
Kiruttinan, Shri Tha 
Manjhi, Shri Bhola 
Mohammad Ismail, Shri 
Saha, Shri Ajit Kumar 
Shastri, Shri Ramavatar 
Ulaganambi, Shri K. P.
Verma, Shri Phool Chand

NOES

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Austin, Dr. Henry 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Bhagat, Shri B. R. 
Bhattacharyyia, Shri Chapalendu 
Bheeshmndev, Shri M.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chaklcshwar Singh, Shri 
Chaudhari, Shri Amarsingh 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhutfen Lai, Shri 
Chikkalingaiah. Shri K.
Dalbir Singh, Shri 
Dalip Singh, Shri
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Das, Shri Anadi Charan 
Daschowdhury, Shri B. K. 
Besai, Shri D. D.
Dcshmukh, Shri Shlvaji Rao S. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dh&ria, Shri Mohan 
Dinesh Singh, Shri 
Dube, Shri J. P.
Dumada, Shri L. K 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Gautam, Shri C. D 
Gavit, Shri T. ft 
Gill, Shri Mohinder Singh 
Gohain, Shri C. C.
Gokhale, Shri H.' R.
Gopal, Shri K
Gotkhinde, Shri Annasahcb 
Gowda, Shri Pampan 
Hansda, Shri Subodh 
Hari Kishore Singh. Shri 
Hari Singh, Shri 
Jadeja, Shri D P.
Jeyalakshmi, Shrimati V. 
lha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shrimati Subhadra 
Kader, Shri S. A 
Kailas, Dr.
Kakodkar, Shri Purnshottam 
Kale, Shri
Kamakshaiah, Shri D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Khadilkar, Shri R. JK.
Kinder Lai, Shri 
Kisku, Shri A. K.
Kotraahetti, Shri A. K.
Kulkami. Shri Raja 
Knshok Bakula, Shri 
Lakshmikanthamma, Shrimati T» 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Maharaj Singh, Shri 
Mahishi, Dr. Surojini 
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray

Mishra, Shri Bibhuti 
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Misra, Shri S. N.
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Munsi, Shri Priya Ranjan Das 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Pahadia, Shri Jagannath 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandit, Shri S. T.
Punigrahi, Shri Chintamani 
Pant, Shri K. C.
Parashar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhasat 
Patel, Shri Ajvind M,
Patil, Shri E. V. Vikhe 
Patnaik, Shri Banamali 
Patnaik, Shii J. B.
Peje, Shri S. L.
Qureshi, Shii Mohd. ShaJFi 
Raghu Ramaiah, Shri K.
Ram Dhan, Shri 
Ram Singh Bhai, Shii 
Ram Swarup, Shri 
Ramji Ram, Shri 
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A 
Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
Rao, Shri Pattabhi Rama 
Raut, Shri Bhola 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V.
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri fiishwanath 
Sadhu Ram, Shri 
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sant Bux Singh, Shri
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Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Savant, Shri Shankerrao 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shankar Dayal Singh, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri R. N.
Sharma, Dr. Shankar Daval 
Shastri, Shri Raja Ram 
Shastri, Shri Sheopuian 
Shetty, Shri JK. K.
Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya Chaian 
Siddheshwar Prasad, Shri 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Singh. Shri 
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwai 
Swaran Singh, Shri 
Thakre, Shri S. B.
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Unnikrishuan, Shri K. P.
Y'ekaria, Shri 
Vcrma, Shri Balgovind 
Verma. Shri Sukhdeo Prasad 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri R. P.

MR. SPEAKER : The result* of the divi-
sion is: Ayes 18; Noes 174

The motion was negatived.

MR. SPEAKER: 1 shall sow put
amendments 241, 242, 244 and 245 to the 
vote of the House.

Amendments Nos. 241, 242, 244 and 245 
were put and negatived.

MR. SPEAKER: 1 shall now put
amendments of Shrimati Roza Vidyadhar 
Deshpande to the vote of the House, name-
ly, 246 to 269, 273 to 299, 372 to 408,
464 to 502 and 539 to 622.

Amendments Nos. 246 to 269, 273 to
299, 372 to 408, 464 to 502 and 539 to 

622 were put and negatived.

MR. SPEAKER: I shall now put
amerdments Nos. 323 to 347 and 531 to 
538 by Shri D. Deb.

Amendments Nov. 323 to 347 and 531 to 
538 were put and negatived.

MR. SPEAKER: I shall now put
Shri Samar Mukherjee’s amendments Nos. 
416 to 441.

Amendments Nos. 416 to 441 u'ere put 
and negatived.

MR. SPEAKER: I shall now put
amendments Nos. 623 to 632, by Prof. 
Madhu Dandavate to vote.

Amendments Nos. 623 to 632 were put 
and negatived.

MR. SPEAKER: I shall now put
amendments Nos. 633 to 639 by Shrimati 
Bhargavi Thankappan.

Amendments Nos. 633 to 639 were put 
and negatived.

MR. SPEAKER : Now I  shall put 
the main motion to the House.

The question is :
‘That an Address be presented to the 

President in the following terms:—

‘That the Members of Lok Sabha 
assembled in this Session are

*The following Members also recorded their votes:
AYES: Dr. Kami Singh and Shri A. K. Gopalan;

NOES : Shrimati Premalabai Chavan and Shri Dinesh Chandra Goswami.
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£Mr. Speaker].

deeply grateful to the President 
for the Address Which he has 
been pleased to deliver to both 
Houses of Parliament assembl-
ed together on the 18th Febru-
ary 1974.”

The motion was adopted.

13.27 hrs.

The Lok Sab ha then adjourned for Lunch 
till thirty minutes past Fourteen of the 

4 ' Clock.

The Lok Sabha re-assembled after Lunch
at thirty-seven minutes past Fourteen of 

the Clock.

(M r . D e p u t y  S p e a k e r  in the Chair]

ESSO (ACQUISITION OF UNDERTAK-
INGS IN INDIA) BILL

MR. DEPUTY SPEAKER: We take up 
the Esso (Acquisition of Undertakings in 
India) Bill. The hon. Minister.

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. BA- 
ROOAH): Mr. Deputy-Speaker, Sir, I beg 
to move*:

“That the Bill to provide for the ac-
quisition and transfer of the right, 
title and interest of Esso Eastern 
Inc. in relation to its undertak-
ings in India with a view to en-
suring coordinated distribution and 
utilisation of petroleum products 
distributed and marketed in India 
by Esso Eastern Inc. and for 
matters connected therewith or 
incidental thereto, be taken into 
consideration.**

It has been the desire of the overwhelm-
ing majority of the hon. Members of this 
House that foreign oil companies have out*

♦Moved with tbe recommendation of the

lived their utility and that they should be 
brought under the control of the Govern-
ment. I t also arises out of the policy ot 
the Government Which I have the honour 
to represent in this House in my Depart-
m ent The Congress election manifesto 
also stated that the commanding heights of 
economy in the country should be under 
public control.

So far as the oil industry is concerned, 
it is much too important an industry, much 
loo vita] for necessary development of the 
country and also much too powerful an 
instrument in the hands of unbridled capita- 
lispi that it will be politically wrong and 
economically also incorrect to leave it in 
the hands of private companies, much less 
in the hands of foreign companies. Even 
the undiluted, unbridled, capitalist countries 
have also come to the conclusion that in 
the oil industry, the State must have con-
trol, at least partial control, it cot full 
control. Nobody will claim Italy to be a 
socialist country. In fact, it is ruled by a 
party which is wedded to capitalism, but 
one of the biggest public sector companies 
in the world is owned by the Government 
of Italy. Then, the National Oil Com-
pany of Italy, more popularly known as 
E.N.I., with its drilling operations, with 
its pipelines, with its refineries, with its 
tankers, is one of the biggest oil companies. 
Similarly, France is not a socialist coun-
try at all; it is a country of free enterprise, 
but they have also almost complete control 
over their oil industry through their com-
pany, Francise Petroleum, and its ar.cilla- 
ries. Even in Great Britain, not less than
49 per cent of British Petroleum is owned 
by the State. Again, Japan is a capitalist 
country, but in Japan the oil companies 
are under the control of the Government 
of Japan. So, for a country like ours 
which has accepted socialism as Its objec-
tive, it is necessary to see that our oil 
industry is amenable to public control. In 
this country also a major portion of the 
activities of the oil industry, whether it 
is refining or exploration, is today in the 
public sector. So, it Is only in accordance

President.



with that policy that we have decided to 
take over this Company. We have decid-
ed that 74 per cent of the shares of this 
Company should be taken over, that the 
management should be entirely in the 
hands of the company wholly owned by 
the Government of India. ESSO will have 
26 per cent of the shares, the idea being 
that, for the time being, for the next few 
years, we would be continuing to get sup* 
plies from them because in the oil world, 
one does not buy oil from government 
companies alone, whether it is from Iran or 
from Saudi Arabia. The major part of 
our oil comes from Iran and Saudi Ara-
bia, although Iraq is going to be one of 
our very big suppliers of oil. These two 
countties function through private com- 
paries. The American companies which 
ha\c their shares in the exploration have 
had \irtually the complete control except 
that government control is expanding; 
there also they have wholly owned govern-
ment companies like Petromin in Saudi 
A labia and National Oil Company of Iian. 
We thought that it would be expedient in 
the present context of shortage of oil, till 
such lime that we can get oil from govern-
ment-owned companies, to get supplies of 
oil from the private companies. There is 
only one aspect which perhaps may undergo 
a change becausc it is a very changing sit-
uation in oil industry. We are getting oil 
fiom foreign companies at somewhat chea-
per price bccause they continue to get the 
oil from the oil-producing countries at a 
cheaper rale. The oil-producing countries 
continue to have some of the contracts 
which they had entered into with these oil 
companies. So, today, there is a dichoto-
my between the price at which you get 
from these oil companies and the price at 
which you get from the national compa-
nies. So, in the presert context that this 
is a situation which, if not ideal, would bp 
suitable for the present siutation in which 
wc are placed.

Here, it would not have been necessary 
for us to come to the Parliament to take 
over an Indian company. A Company re-
gistered in India can be bought and aoM 
according to the ordinary laws of the land. 

But, in this case, we are taking over the

24J Esso (Acquisition of PHALGUNA

entire gamut of the activities in the oil 
industry of ESSO, that is to say, refining 
plus production of Lube oil in which we 
have 50 per cent interest and also the dis-
tribution. Now, so far as the oil refineries 
are concerned, this is a company which is 
registered in India. So far as the Lube Oil 
company is concerned, it is also registered 
in India. Thus anybody can buy and sell 
it according to the laws of the land. But 
the marketing part of the ESSO Com-
pany—they have changed the iteraational 
name from ESSO to Exxon Corporation— 
it is known as ESSO Eastern Inc. It is* not 
registered in this country, it is incorporated 
in America and they are expanding their 
global activity in the field o f marketing. 
Therefore, if you want to take over their 
assets and business in this country, we can 
do it only under a law of the land. There-
fore, it has been thought proper and regu-
lar that it should come before the House 
as a Bill. That is why I have come be-
fore the House. Really, this is a part of 
the bigger deal which includes the refinery, 
which includes the lube oil plant. 50 per 
cent of the Lube Oil plant of this com-
pany would be owned by the company and 
will work under the style and name of 
Hindustan Petroleum Company and the 
management would be naturally of that 
company which would be a wholly Govern-
ment-owned company.

I do not think there is much room for 
any controversy here and this, as I said, 
arises out of the policy which this Govern-
ment follows, that the commanding heights 
of the economy should be under public 
control, particularly, an industry of the 
style, function and scope of the oil industry.

MR. DEPUTY SPEAKER : Motion mov-
ed:

“That the Bill to provide for the acqui-
sition and transfer of the right, 
title and interest of Esso Eastern 
Inc. in relation to its undertakings 
in India with a view to ensuring 
co-ordinated distribution and uti-
lisation of petroleum products dis-
tributed and marketed in India by 
Esso Eastern Inc. and fior matters 
connected therewith or incidental 
thereto.”

10, 1895 (SAKA) undertakings in 242India) Bill
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour) ; I gay, better late than never. 
But, I have my doubts about certain things 
which I expect the bon. Minister to see and 
clarify.

First, let us have a look at the Bill. On 
page 2—General effect of vesting, it says 
in sub-clause (2)—clause 4.

‘T he undertakings referred to in sub-
section (1) shall not irelude the 
following, namely:—

* (a) any share held by Esso in the 
equity capital of Esso Standard 
or Lube India;

fb) anv trade mark, and any right 
of Esso to use any trade mark 
in India, specified in the First 
Schedule;

(c) all patents and designs registered 
in India in the name of 
E sso ..

Now, I would like the Minister to tell 
us as to what is exactly meant by this and 
why this has been allowed when you are 
taking over the company, lock, stock and 
barrel as is the impression that you are 
giving.

Then, there is no mention about the 
Board of Management. Why is it so ?

In reply to Unstarred Question No. 59 it 
was answered on 13th November 1972.

“Only ESSO have offered inter alia, the 
total sale of their business inter-
ests in India.’*

Total sale, this is what is said; but in the 
Bill you have kept plenty of it outside...

“Burmah Shell and Caltex, the two 
other foreign oil companies ope-
rating coastal refineries and carry-
ing out marketing business in 
India have not made such an 
offer.

ESSO have, in their communication 
dated 3-10-1972 delivered on 
*-10*1972 made the following 
proposals.1’

Now, I will not read out the whole thing; 
I will read out the relevant portions which 
have given rise to suspicion in our minds.

“Government and ESSO would have 
proportionate representation on the 
Board of Management. This means 
that all Special Resolutions for 
which a 3/4th majority is required 
would need ESSO’s consent.”

This is something very serious. Then it says 
this and 1 now come to this sentence:

‘Gains due to revaluation of assets will 
be exempted from taxes in terms 
of the extant taxation laws.”

How is it so ? A company operating in this 
country is there, and you want to exempt 
them! Will that be legal, will that be 
moral ? Will that be all right ? You just 
have talked about socialism. Is thus so-
cialism? Then it says :

“The purchase pi ice can be lemitled 
in equal arnual instalments.”

You have surrendered. Why should this be 
s»o ? You ate giving them an undertaking 
that you will exempt them from paying 
excess profits tax or whatever it is. Pay-
ments through remittances will not be 
barred by your rules of the Reserve Bank 
of India, What sort of slaveiy is this, 
Sir?

I am quoting from an article in which 
Dr* Tanzer, for whom I have some regard, 
has said as follows:

“As I understat'd the siutation the rea-
son ESSO seeks to retain 26 per 
cent of the equity is that under 
Indian law the minority share-
holders with at least 26 per cent 
of the equity have an effective 
veto power over the majority 
shareholders with regard to basic 
decisions concerning anything 
other than normal operating con-
ditions of the country.

That is to say, the basic decisions made 
r the majority shareholders...



. . , that is, Government hereafter.. .

..affecting the growth of shrinking 
of the company, such as capital 
investment and expansion or capi-
tal dis-investment and dissolution 
require the approval of those 
minority stockholders holding at 
least 26 per cent of the equity.. .

Secondly, with the minority interest in 
the refinery, ESSO might still have 
some voice in the crude oil supply 
decision whereas under 100 per 
cent Government ownership ESSO 
obviously would have no voice 
in this crucial decision.*’

Now \ou have allowed them to bypass the 
direct taxes; you have allowed them to 
bypass the provisions of the Reserve Bank 
in the matter of remittance of their assets; 
you have allowed them to bypass the 
Indian Company Law by allowing them to 
ictain just 26 per cent which gives them 
a voting power over majority decision.

Then comes the question of compensation 
which is again another mysterious thing. 
This might have been agreed to by the 
ESSO Lcgal-aid Society. You might have 
drafted the preliminary thing but the final 
vetoing has to be done by them. This is 
what appears in page 4, section 8:

“For the transfer and vesting in the 
Central Government under sec-
tions 3 and 4 of the right, title 
and interest of ESSO in relation 
to its undertakings in India, and 
for the vesting in the Central 
Government, under section 5, of 
the rights specified therein, there 
shall be paid by the Central Gov-
ernment to ESSO an amount of 
rupees two crores and fifty-nine 
lakhs in such instalments and in 
such manner as is specified in the
II Schedule "

We want a clear and categorical answer 
from the Government, Is it in full and 
final settlement ?
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Then, there is a news item dated 28th
February, It says:

“The repatriable value of 100 per cent 
acquisition of the three operations 
of the American oil company, 
ESSO, in India, including interests 
on instalments, works out to about 
Rs. 21*97 crores.

‘The complete acquisition will take 
place only after seven years. At 
present the government proposes 
to acquire 74 per cent shared.

“A provision of Rs. 1.84 crores had 
been made in the revised estimate 
for 1973*74 and another sum of 
Rs. 6.27 crores is made in the 
budget for 1974-75.”

How have you calculated this figure? We 
want a clear and categorical answer as to 
what is the full and final compensation 
for this takeover? As a socialist, Mr. Ba- 
rooah, kindly tell us why not outright na-
tionalise it ? You do not want to annoy 
these American tycoons. They are teach-
ing you socialism; they are cooperating 
with you. Therefore, you must allow all 
your laws to be brushed aside by this kind 
of repatriation of funds. You took two 
years to make up your mind, that is, from 
1972 to 1974. Now, I want to ask you: 
what about the other two foreign com-
panies’ takeover? If you have the courage 
to talk about socialism and if you mean 
business, they should be offered no com-
pensation whatsoever.

Then, Sir, this is what Dr. Tanser said: 
He has suggested as follows:

“India should nationalise all foreign 
oil refineries and pay no compensation.**

He further says :

“Consideration the enormous profits 
they have made, these companies deserve 
no compensation at all. India might 
look to the examples set by the Chilean 
Government,**

You get cold-feet with regard to the 
International Copper Company, Mr. 
Borooah. He also says in his book :



MARCH 1, 1974

[SI

an
an
cc
w
si
S'
w
tl
r
1
(

1

247 Esso (Acquisition of

[Shri Jyotirmoy Bosu].

“The Political Economy of International 
Oil and the Underdeveloped countries— 
I'he international oil companies have 
ruthlessly exploited so many other under- 
dleveloped countries where the Govern-
ments lack the knowledge of the work-
ing of the international oil industry or 
fail to closely monitor the activities of 
oil companies. As a result, the people 
of India were forced to overpay millions 
of dollars for many years for crude oil 
and for refined products. This is parti-
cularly tragic for a country like India 
where most of the people are extremely 
poor so that even a few dollars excess 
payment by a family would result in a 
serious reduction in its standard of 
living.”

Mr. Borooah, you have a brunt of brass 
and feet of clay. {Interruptions). Then, 
in reply to another question regarding 
amounts transferred by the major foreign 
oil companies to their principals abroad 
on account of profits/dividends/gross re-
muneration during the last four years he 
replied as follows :

1967 1968 1969 1970
Esso. 74 15 15 94

Esso Refining. Nil Nil 171 284

That means Rs. 378 lakhs. Tliat is 
the position. Mr. Borooah himself gives 
all the facilities to take out aU in dollars. 
That is, the bank remittances laws will not 
apply to them. This is not all. The re-
mittances made by three foreign oil com-
panies during 1967, 1968, and 1969 for 
ESSO and Esso Refining and Esso (Market-
ing) are as follows :—

Esso Marketing
1967

1968

1969

In Lakhs 

Rs. 2186 
„ 2876 

„ 2573

undertakings in 248 
India) Bill

coffer before they give a parting kick and 
leave the country. Well, they are not go- ^
ing to leave the country in any case. ^

15 hrs.

Then, in reply to another question, they  ̂
had admitted ;

“The foreign oil companies have in 
recent years been making substantial re-
mittances on account of dividends by 
drawing heavily on their reserves, which 
were built up on post profits.”

And Government have allowed that.
Why have they allowed that ?

Now, I  shall show you the profits and 
the reserves have been drained out and 
the capital has been depleted. I  must 
congratulate Mr. Kulkarni for writing this 
small booklet where he has very rightly 
pointed out that :

“Burmah-SheU Refineries capitalised 
its reserves and raised its original equity 
share capital of Rs. 13.82 crores to 
Rs. 14.54 crores. Apart from widening 
the capital base for more dividends, this 
company has further depleted! its re-
serves through other remittance channels. 
Company’s investment (share capital plus 
reserves and surplus) in 1969 was Rs.
17.70 crores. This was reduced to 
Rs. 17.34 crores in 1970 and to 
Rs. 16.62 crores in 1971 its equity share 
capital remaining constant at Rs. 14.54 
crores for all the three years.

Esso Standard Refinining Company 
of India, did not raise its original equity 
capital base of Rs. 3 crores, but it did 
deplete its reserves through other re-
mittance channels. This Company’s 
investment in 1969 was Rs. 21.20 crores. ' 
It was reduced to Rs. 18.59 crores in
1970 and was still further reduced to 
Rs. 16.80 crores in 1971. This invest-
ment includes Rs. 75 lakhs of its equity 
shareholding in Lube India for all the 
three years.”

In spite of that, Mr. Borooah, the great They are allowing all these things be- 
socialist representing the Congress Party cause they cannot but keep them happy and 
and the Government here must fill their pleased with them.



Then, transfer of reserves is a gain Finally, I  want to ask another question 
another question replied to by one of ’which may not be very relevant to this. 
Mr. Borooah’s predecessors, Mr. P. C  Mr. Borooah may kindly tell us what ts
Sethi who is now in Madhya Pradesh. He happening to the petro-chenucal project In
stated : Haldia, is It being again drilled and sabo-

taged by interested quarters ? We want a 
MNet profits, transfers from reserves c|ear atlc[ categorical answer, 

and dividends by the three major
foreign oil refineries of Burmah- j support this Bill, but I do not appre* 
shell, Caltex and ESSO during the ^  at all the fact that Government a n  
years 1969 and 1970 are as not taking it over foundered per cent and 
under: they are paying compensation.
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Year Met Pro- Transfers Rs. lakhs 
fits from Re- Dividends 

serves declared

1969 . 515 446 961
1970 . 546 612 1158..”

This is how they have cleverly reduced 
the capital.

I shall give you one more figure. The 
average capital employed by Essos in 1942 
was Rs. 546.41 million, and in 1968 it 
was reduced to Rs. 455.48 million. I have 
quoted all these figures to show that Go-
vernment have been allowing these com-
panies to loot the country, hoodwink the 
Government and bypass their laws. Today, 
when they are somewhere in between, in* 
stead of nationalising them outright a 
hundred per cent, they have given the power 
to retain 26 per cent holding and given 
them all the facilities that they want to 
take the money out of this country. And 
they have been allowing this for a consi-
derable length of time with a socialist 
sign-board hanging on their necks.

1 demand of this Government that they 
should take-over this company without 
paying any compensation, hundred per cent 
and outright.

Finally, the hon. Minister must give a 
categorical assurance. Although them is a 
mention in the Bill, he must assure us 
categorically that the employment and ser-
vice conditions will remain good, fair and 
reasonable.

DR. RANEN SEN (Barasat): t thank 
you for giving me this chance to speak 
today and I thank Mr. Kulkami also for 
permitting me to speak before him, because 
I shall not be present on Monday.

I oppose this Bill and I do so because
it is a very obnoxious Bill brought forward 
before this House with a view to hoodwink 
the Members of this House. I shall ex-
plain.

The hon. Minister has referred to the 
desire of the country for notionalisation...

SHRI D. K. BOROOAH ; Taking ovet.

DR. RANEN SEN : It was the desire of 
the House also. Last time, Shri H. N» 
Mukherjee moved a resolution here which 
was unfortunately defeated by the Govern-
ment side, for nationalisation of all foreign- 
owned oil companies. Instead of nationali-
sation, instead of taking it over, he is 
bringing this Bill. What is the purpose of 
the Bill? The purpose of the Bill is to ac-
quire huge junks which go in the name of 
installations, depots and filling stations. 
According to the depredation that it 
made by the oil companies, the 
life o f material of these types Is on the 
average age 5 years. Here it is more than
10 years old. The depreciation is made on 
the value of five years. The Esso installa-
tions in Bombay, Madras, Calcutta (Budge 
Budge) and its deposts throughout India 
are by and laxge 10 years old on an average, 
and we are purchasing them.

Secondly, more than Rs. 2 £  crores are 
being paid in foreign currency. We me
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sending it in foreign currency to their US 
office, and here ft is categorically and ape* 
crfkally stated* w. . . shall carry interest* 
free o f jmcome-tax at the rate of six and a 
hall per cent per annum. . T have made 
a small calculation from which it appears 
that this Rs. 2 \  crores, tax-free, etc., will 
come nearly to another Rs. 3 crores. That 
means it will be nearly Us. 3 crores over 
and above this Rs. 2 £  crores. This, as I 
said earlier, is a very obnoxious Bill. What 
is the position ? The Government was to 
take it owr. The Government have al-
ready powers to regulate the price and 
distribute all the oil products under the law 
of the country. The Government have 
the power to make the IOC the sole selling 
agent, because we are only taking the 
marketing division of Esso and nothing 
else. The IOC has built up a huge market-
ing division, though of course, it is luxu-
rious. Anyway, it is a huge thing. Even 
now, Esso is distributing 15 per cent of the 
country’s requirements. That too to a 
targe extent comes from the IOC through 
product exchange. The IOC and the IBP— 
Indo-Burma Petroleum Co.,—have adequate 
facilities. Point to point, wherever Esso 
exists, they have their own depots and their 
installations and ttieir officers and theii 
cadres, and more can be recruited if 
necessary.

Therefore, the whole thing could have 
been taken over by the IOC very smoothly 
and very painlessly, and the IOC could 
distribute, because only 15 per cent of 
Esso’s production goes into the market 
As I said earlier, the Esso installations in 
Cochin, Madras, Budge Budge and othei 
places are absolutely superfluous today, and 
that is why this crafty American company 
now wants to sell its old junk to the 
Government of India, to the Indian people. 
The existing rules and agreement provide 
for the oil companies converting the pomps 
and Indian Oil could be used in a selec-
tive basis to distribute the products. So, 
IOC can distribute on a selective basis. 
There is no difficulty in that.

Now, I  come to the question which has 
been raised by Mr* Jyotirmoy Bosu also.

It is atamt the exemption, Tike Minister 
said JT will take ft over later*" That 
means the refinery and the Labe Co* They 
are Indian companies and so there Is no 
difficulty, in purchasing them. Ha said : 
"purchasing them.” The first question is, 
74 per cent equity shares will be purchased 
by the Government of India in regard to 
the refinery and 24 per cent in regard to 
Lube oil. What will be the price ? What 
is the value of the equity shares ?

He has not mentioned anything in this 
Bill. To be honest, this Bill should have 
contained something more than what it 
has contained in the objects and reasons. 
Here it states simply :

“Government has entered into nego-
tiations with Esso Eastern Inc. for ac-
quiring a 74 per cent interest in Esso 
Standard Refining Company of India 
Limited. ...a n d  a 24 per ccnt irtercst 
in Lube India Limited...”

At what price ? How much are Govern-
ment going to pay ? My suspicion is that 
junks are being purchased at a cost of 
nearly Rs. 2.5 crores and that too in foreign 
exchange. Mr. Bosu has already mentioned 
about the exemptions, (a ), (b) and (c). 
Any share held by Esso in the equity ca-
pital of Esso Standard or Lube India can-
not be touched. Any Hade mark and any 
right of Esso to use any trade mark spe-
cified in the First Schedule is also exemp-
ted. You cannot touch it. A ll patents 
and designs registered in India in the name 
of Esso—these also cannot be touched. 
You are going to acquire something but 
you cannot touch their patents registered 
in India! This is objectionable; this creates 
suspicion. After all we are a free country, 
as free as the United States. Our parlia-
ment is supreme and sovereign. They have 
brought a Bill which does not say many 
things; there is a clause in this Bill which 
is obnoxious and which goes agaihst the 
sovereignity of our country and4 our "na-
tional interest That is my charge against 
thp Minister and the Government. In the 
form of an innocuous Bill he tries to in-
troduce a thing whose only beneficiaries lire
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the Americans and the Esso Company which 
for years together, after Independence and 
before Independance in a  different name 
along with Burmah Shell and CaHex had 
been looted India. I  do not want to go 
rato the figures; it is known to every* 
body. -. ̂ Interruptions).

I  Khali now turn to clause 9 on page 4. 
Sixri Raja Kulkarni’s amendment is there. 
It is very good to say that no employee 
should be touched* I quite agree with tb a t 
But it says here ‘e^ery whole-time officer 
or other employee*. Is it known to the 
Minister that a$ ofticcr in the IOC gets 
Ksr 1300 or 1500 as salary but he is doing 
the same job which is done by an officer 
in Esso and Burmah-Shell getting nearly 
3000 to 5000 ? I hope Raja Kulkarni will 
agree with me. Here also it seems very 
innocuous. One can understand poor em-
ployees; their rights have to be protected. 
What about the kind of officers I have 
referred to? Why should they enjoy all 
the facilities they are getting ? The result 
is that you will create another class of offi-
cers who are protected under this Act but 
who are doing the same job as the other 
officers in IOC, but these are a different 
class of officers.

SHRI VASANT SATHE (Akola) : We 
will raise the salaries of other officers.

DR. RANEN SEN: I know how much 
you have raided.

When I first read the objective, 1 thought 
it was all right. But when I  went on 
reading it, I  found it was topless. For 
instance, clause 10 on page 5 says :

“Where a provident, superannuation, 
welfare or other fund has been estab-
lished by Esso for the benefit of the 
persons employed by it in connection 
with its undertakings in India, the moneys 
relatable to the employees, whose services 
aVe transferred by or under this Act to 
the Central Government or a Government 
company, shall, out of the moneys
standing, on the appointed d a y .........vest
in the Central Government or the Gov-
ernment company, as the case may be, 
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free from any trust that may have been 
constituted by Esso in respect thereof.”

This is a very innocuous thing. I  hope 
the Minister knows that Esso, Burmah 
Shell and other foreign companies have a 
pool fund for their officers, out of which 
all the perquisites are given and they are 
taK-fiee. So, when you refer to the 
'O ther fund”, naturally a suspicion arises 
that you are going to protect the extra 
f*Ca ties which these officers are enjoying 
at our cost. Apart from what you are 
gving to Esso, these officers are getting 
froirt us, from the people of India, these 
extra facilities, when these facilities do 
not exist for the IOC officers. What is 
the position of the IOC officers, excepting 
some like Shri Kamaljit Singb ? They are 
not enjoying these facilities even though 
most of them have come from Burmah- 
Shell or Caltex or Esso. So why try to 
protect the special facilities, and special 
perquisites that these officers are enjoying 
in the Esso company and create an extra 
special class of privileged officers ?

there cannot be any objection to it because 
the re cannot be any objection to it fce-a isc 
it say* :

“No suit, prosecution or other legal 
proceeding shall lie against the Central 
Government or the Government com-
pany for anything which is in good faith 
done or intended to be done under this 
Act."

I agree with clause 13(2), when it says :

“The Central Government may, if it 
is satisfied that any contract referred to 
in sub-section (1) is unduly onerous or 
has been entered into in bad faith o r is 
detrimental to the interests of that Go-
vernment or the Government company* 
by order in writing, either terminate 
such contract or make such alterations 
or modifications therein as it may think 
fit.”

Here it is known that there are so many 
agreements, so many contracts, arrived at
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by Shri Kamaljit Singh and people of his 
type. What is going to happen to them ? 
Vnder the law yon are giving protection 
to ofBcers who are paid Rs. 3,000 to 
Rs. 4,000 per mensem in addition to many 
perquisites.

So, we have to oppose this B21L Parlia-
ment should reject this BiU. Government 
should bring forward a Bill which is un-
equivocal in its provisions. After all, you 
have amended the Constitution in the 
Fourth Lok Sabha so that you need pay 
only an amount and not compensation. 
Vet, after the amendment of the Consti-
tution. Government have never invoked 
that provision of the Constitution. They 
have paid hage sums of money when they 
acquired any undertaking. If you want to 
satisfy your conscience, or if you do not 
want to rouse the fury of the American 
companies, you give them some money; let 
them go back to their country.

Lastly, I want to say about the refinery 
and other things. A few days back, the 
Minister said that we cannot nationalise 
the refinery of Esso or of any other foreign 
oil company because they are getting oil 
from their own sources..

SHRI D. K. BOROOAH: The party has 
not accepted complete nationalisation as its 
objective. The Congress election manifesto 
which put us in power stated that the com-
manding heights of the cconomy should be 
under public control.

DR. RANEN SEN : What does he mean 
by “commanding heights”? This phrase is 
being thrown at us almost every day in 
Parliament. Unless you take H over com-
pletely, nationalise it, make it your public 
property, the property of this country, you 
cannot attain the commanding heights. In 
the name of attaining commanding heights, 
you are giving them all sorts of latitudes. 
Instead o f purchasing the refinery, instead 
of taking over balance 24 per cent by 
giving them money, it is much easier to 
take them over completely because they 
are also Indian companies. There is no

conflict on that account You can take 
them over.

About the question of Esso getting 
crude oil from Arabian countries, how 
much do they bring from there 7 Their 
authorised capacity is 2.5 miSion tonnes. 
This much only they may be /bringing 
from there. The Government of 
India also gives them crude oft. So, ft 
is much less than 2.5 million tonnes. That 
does not solve our problem. We are en-
tering into agreements with Iraq. Saudi 
Arabia and Iran. If these agreements to 
get more crude oil materialise, then the 
problem can be solved. The problem can-
not be solved by getting 1.5 or 2 million 
tonnes from Esso sources which make us 
pay fabulous amounts of money. In that 
respect, I  beg to submit that it is high 
time that the Government take courage 
to stand up and fulfil the demands of th<’ 
people to nationalise all the foreign oil 
companies.

With these words, I ask the hon. Minister 
to withdraw the Bill

SHRI RAJA KULKARNI (Bombay- 
North-East) : Mr. Deputy-Speaker, Sir, 
as Mr. Jyotirmoy Bosu said, it is better 
late than never. I  do also agree with him 
to some extent. I  support the Bill though 
it has come very late.

I know that there is a lot of controversy 
about how to characterise the action as 
envisaged under this Bill, whether it is 
nationalisation, whether it is achieving the 
commending heights of economy or whether 
it is something else. I  will deal with this 
point tit a  later stage.

It was four or five years ago that this 
demand was voiced first by the organised 
workers in the oil industry. They made 
out a  case to the public as well as to the 
Government that these foreign oil companies 
were not only adopting anti-labour attitude 
but they were also looting the country* It 
was about four yean age when the situa-
tion about the rise in crude prices, or
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the present Mi<fcfle-East situation, or the 
shortage of crude, had not cropped up. 
These problems were not there. But a 
solid case was made out by the organised 
workers in the oil industry. The Govern-
ment at that time did not make up their 
mind. They only said that though we are 
not against nationalisation, we db not want 
to make up our mind about it.

On the floor of the House when a 
question was asked and also when a memo-
randum was submitted, Government said 
that there were three alternatives open to 
the Government on which Government 
would take a decision. One was termina-
tion of the refinery agreements; they were 
25-year agreements and the scheduled dates 
of expiry were 1979 and1 1980; whether 
they should be terminated in a premature 
stage, that was one point which, Govern-
ment said, was also open for their consi-
deration. The second alternative was 
whether to held only a percentage of equity 
shares of these refineries. The third alter-
native was nationalisation. Government 
had no clear perspective even on that. 
Now, for the last about two years, especi-
ally. when the situation in the international 
level had changed completely, from glut of 
crude to shortage of crude, from the prices 
?oing down to a situation of prices rapidly 
rising, when a complete change in the 
situation had taken place, probably Govern-
ment did not take any decision because 
they knew that the crux of the problem 
was availability of crude and Government 
mast get the crude directly from govern-
ment to government level in the interna-
tional market. In the first 18 months Go-
vernment did not get it. But now we have 
to compliment our petroleum Minister, 
Shri Borooah: he did succeed* in coming out 
of this vicious circle and has entered into 
agreement with the Middle East countries 
for getting crude. Then he has tried to 
bargain and has taken a decision, and 
the Bill has come. The point is, what do 
we call i t  The Minister is still not openly 
saying that this is nationalisation. How 
then do we characterise it? Do we call it a 
phased-out nationalisation, if not nationalisa-
tion by expropriation? It is not nationalisa-

tion by expropriation. We do not use the 
wind ‘compensation’ because of the constitu-
tional Amendment But then the amount that 
has to be paid is phased o u t I think, 
there was some procedure. The petroleum 
Ministry had appointed a Committee to con-
sider the offer of the Esso Company itself. 
There was a surprise when this oiler had 
come. This offer had come because the 
oil company knew that in India the Go-
vernment’s policy is moving towards take-
over; at the same time it also knew the 
changing situation in the international 
level. We do not know; but somehow or 
other the General Manager all of a sudden 
gave two types of offer and asked the 
Government to take a decision, either to 
take-over completely o r take-over a per-
centage of the shares. Now Government, 
in its negotions, with the Esso, modified 
Esso’s offer, and as we understand and 
whatever has come into the Press, some 
kind of a scheme has come out. I would 
not like to oppose the Bill or to make any 
suggestion to send this Bill to a  joint Select 
Committee because it would again delay 
the take-over of Esso. The agreement has 
ulready been arrived at. Today the situa-
tion is so delicate that any delay in taking 
over of Esso would not help our country; 
inside our country Burmah-Shell and Cal-
tex would be enjoying any delay in passing 
this Bill and in taking over this. So, 1 
would like that there should not be any 
opposition to the Bill as such but it shouM 
be expedited as early as possible. Now how 
far the provisions of the Bill have been pro-
per and fair, how Rsso also agreed to 
th is ..

MR. DEPUTY-SPEAKER : Please con-
tinue on the next occasion.

15.30 hours
Committee on Private Members Bills and 

Resolutions
THlRTY-sixth Report—

MR. DEPUTY-SPEAKER : Now, we 
take up the Private Members* Business.

SHRI AMAR NATH CHAWALA 
(Delhi Sadar) : I move :

“That this House do agreee with the 
Thirty-sixth Report of the Committee
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IS

[Shli Amar Nath Chawala] 
on Private Members’ Bills and Resolu-
tions presented to the House on the 28th 
February, 1974.”
MR, DEPUTY-SPEAKER : The question

“That this House do agree with the 
Thirty-sixth Report o f the Committee 
on Private Members’ Bills and Resolutions 
presented to the House on the 28th 
February, 1974.”

The^notion was adopted.

15.31 hrs.
RESOLUTION RE FREE AND FAIR 

ELECTIONS— Co/irJ.
MR. DEPUTY-SPEAKER ; Now we take 

up the further discussion o f the Resolution 
moved by Shri Atal Bihari Vajpayee. Shri 
Atal Bihari Vajpayee to cotinue his speech.

% mrnr I  f e g  JTf g ?  ^ t
ir srfcmftpf? w z  fifr irr

I  I srsTTT, •sTRfr if w=rm 77; 'pfr ^

I  ' 1 ^ ;  if 5mpT W5TT
gw rm  ^ ?RT I  I % <RT!lfTOTTR.
^ HSR T?; -dr  ?prTf q f  I,
#JTT f̂ STTfT̂ r # >T# t-!T5 fffiTT^?r 

%f5TTT 35 ^  ?T«n- f w r
fh : % trw, 12 ^  I

?nfr I  w flmr ^  <rrapT
ir |f ^ I  I ^ i^ 'f  if

^  f̂ TcHT ETT T̂?7TT fT?; | |

irfr qrcf ^ s t f  5 rm  |f ^ r f  TT':»)dird^
^  ^ sTt  % qro srpfT?: sfrgj

^ l+d.61 sfTTTT ^  sprra r̂?srr | 1

?r?T 5fT
I  I ^
% ’i3H  f i 'c f  % ?W 3 f I  I

sFPTPpTT ^ TTSpfrf^ ??ff ^
?  I  #f%̂ T â T ^
I I  I  i T f  2 5 t ? r r  | 1

apr ^  5[frf ^  | 1

.^w*rr, frjFT frmw t t  ^ 5 t

if 100 ^rrff w t t  ^ |  1

T̂«PT I  f% if ^ 1̂%

^ 55PTT if I  I ^
ir  ̂ ^  100

w rr  sj=t xnrirfw
^  I  ^ ir ^  feR T  m

5^ T  JTfsr | f  I  I

impT fp^ % ffm m - ^
ff ^  Tff I , 3̂^ ^ ’Tt

qfad^T f f  T r̂ I  I = f ^  % 'T5= ^

^  fiTff n iR 'fw  f^nrir fl's^yra'

T̂, ^  ^ ITI ^  TfT 
$rrfw?: -di-̂ ĉĉ im ^m fhr ^
jm-'raf ^ |<T ^T?r f ,  cfk wk

J T T t F S R i f r  T f  ^ I  1 ^  ’ T P ' ’  T f ®

t  w r  5fT|TO 5r, 3527

if III ^fT ^  «fr f e f ^

fi=P?T¥raT ^ 5TPTT T T ^  ^  ^

'T W  ^ I
%%iT ifT?-^ ^  ^ I  ^

^n^rrd
jfTi ir sfnwff It ?r̂ cff |  1 ?w?: ^

fe fr  t c t t o  % ir'fl'ra'

^T JfT W 3̂WPT ? m  'TST
if ^  cfr ^  ^wciT |,

^ '+)H-fTn '4t  ^ ?rfij^T
HWT I  ^ î’Tfer ^ r̂ar-

Tfs ^  n^Rramf ^ ?fK
3TT ^

^  .^T I
if ^ a m P T  ?tff I  I w  ^

t I  I S tr^ 5m OTrT ^

i  ■■
‘The conditions obtaining procurement 

or abetting or attempting to obtain or 
procure any assistance for the further-
ance o f a candidate’s election from any 
Government servant.’

^ ?rr HTTT sHt r̂am?

?

A

' 1

4 -
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f̂i|FRTT % f*Tt* t̂T WWTT $

flJjW *W G  *?r£ ?f$f Ĉf-rft I fa w t
<wf¥ nfr ^  w r f  srs% % ffcrn ftnrw
f m  * m  t fm *f $ sm ranr
#  *PT?t $ i swr *rar *f «irf ^rrc «f«rf

$ %  *j *t w  #  «HM ^f f̂Tzr %?rr 
% fw m , *r « r t  «bt w f a r
apr^ *pt crftsrenr fh7rr wf%$ i art

snrr *Ĥ rRT srft MY, wjj* #  
sraftrc 5R% % fm , *ft m  m  wk  
ftrere f w  %fa?r ar$*rcr f a n t  ktc ft ft?

amrc> *rr w i n r  ? n i # r  $  
^* w  *r %  t o t  ^nferr, qrwrn1 f w f ^  
^  smft ’srr%Tr fjF?% &? t o  % wropffr 
vr *t art \ ttttt** 7*r % arer
s*r t o  vTBmrr ?ffr % fatr & nr nfr
I  »

^ttp? % fon *r sf?TR w r  s h r  *rr v m  fw* 
*rrr v rrfa  i # fo r  stsfft *Tsfr vnw

srarpf *?sft % *m f,  t t ^  «pT
jfcft % fmt *trr %fatni?ti «yrrw *nff
t  f«P ^ T O W % f^TPT W=T5ff f a t

a n t, 4-4 |s f ta fa r£  #  *rr«r,
3$, <fro 73^o fto 5pT SJ^x«n v r  *rk
ts% «pt wwwt *frr*r % far** ^ r i  *r«r *sft 
v t r fzw n  vrwczr n ft %t€t *s%tr«r 
wz w$ m* #  ^  g- , *3 ^ t o t
•reft l^ h p r^ T  ^  wtfr ?n1 f ,  xpT(

vfj- ^  ^5% T̂3JT WRT ^ I VPTVT ^
’3 ^ r  f^mfv 13 *fV?r ^ f̂ rrr ^?nc 
5Wfr % ^wr ^  t^ fh s rc  vr ?nrm in ft 
% < ox z m t  ff% % % ? srfg^ «ft¥ 
*m ^  % fatr
^ w t a r t  51 smfr 4  1 ^ rr f r o  |

% atsprt frr cw fhf w  #
^  w t v t t ^  m: T$r % s^wad

t  «m?wm vr it w  am  f  <
*m #  «rf w m  « r  ^  |  f o ^ n *
VT erfmt t tn r t  m  w trf n $  f  m t  m  &f
t^r m  m m

(jR«»h
ffrn» 3̂1% % f%r *rf i ; z  v̂ Nrf f *3R» 
T w er ^  fa^fir.s ^  *»?t ^n w  t ,  r o rR
% «rr»m  fnr ^ p f f t *r^lt % fMf w
fip»T I  ? f*rr w t  % sMfrfwif
W  V553fT arTTf *Ff *PTT VHf WWWT

f ¥ m ^  vr snrw h i t  i ? rm  m  m  w t w
*rrt ffr f?npr ^  t ? r t  1 

?fp w ^ r  * r 73ft % ar«% p r w p t 
«pt sm  t ,  ^itf t r  si^r ?t TOft t  ^

# >̂rr ^rrf^ t wr  ̂ w ) -  n  ifr 5*  
*raTsr spt Tsrf nt wh: ^  t o  «ifv«mr 
<n «ipft ■jhvt t  g ^ ^ r* r r  wi^tt | :

“We arc of the opinion that in our 
country also the Government should fi-
nance political parties. We recommend 
that reasonable grants-uvaid should be 
given by the Government to national 
political parties and suitable criteria 
should be evolved for recognising such 
parties and determining the extent of 
grant-in-aid to each of them. For ac- 
coiding recognition to a political party 
for this purpose, it should be registered 
under the Societies Registration Act, 
1860 and its yearly accounts aie audited 
and published within a prescribed time.
11 respective of the decision of Govern-
ment on the question of financing poli-
tical parties, we recommend that the 
parties be required to get their account* 
audited and published annually.'*

H*TtT> 5PTT F̂TRPf ?T TpT WITST *R t’SWR 
f*RT vr fa  v t pt  w  irfiawrfinFr 
spt *%*( %rrf?|4 f̂ Vt *nir f*nsTf<Tr v f
<4V % f?r% fw*3[ tffr h r o  flrf*rf%r nfeT
«pt mrnr 1 ^  vtWfc w t ’rfiPT ?
WT »Tf5Tf̂  *& V fW t PwnMf
<rt«prc «wKTfWr *rt«rr wfik %

m  I  ? *R
|  ? O T r * n r « w r t f i i r ^ ! w ^ f v

«jfTPr w < n f  ^  wm  f vrr 
a m  ^ r t  m  m *tt * v * tx

1 '% #  i j a r t o  »rw %



*?r *rwr sfftr to t *frfwT vvi apnW % 
ftrcrifo: «fiw% ŵMrt
*Nf % % r ^ t t  <r*r?iT Yft i wtar
*r<S 1 *w tfr * m t  fcit t  **?
spjfar WHW!#y ft f*F «j*m «pt

t o t t t ; ^ pt  «j>=RTr *rt$w i #  *frr
#  fw fr ?rfr to s t t  i r s f t  fan ?fr 
(»nw < wvrft, *rfor srrofr *r
*r*T*rr snrc vfw T & i wn f̂Hnrr m  ^  *re 

*pt *r??^ i x**  ^  ?* «Pt 
»JOTT TS'TT t  1% vg  fiRFTT W*ft WX 

t — (ssromi) qrfcfr ^  $■ wx
t o  g i ibptc *?r srrerr qrfaaft t*  %m  
mrnTT *fr «nfeqt y fctfipft % ST*pr *rt- 
^ rt^ fr, 7PT# r  sreift ^r srrmfr,
Trepftfc tsnr ^ s f r  zm t *r?r an^ir i
f%T jR1 7̂t T̂5PT ’T̂T TtT
m tft  % * fax  imreravr ^  *t*t
T*fx$ II'* *m

v*r srm*T *raV % t t s* w w  ^  p r  w #
*f fsrsrp- snr?r f^nr % i 3 ?$% *5?jt *rr far 
w rt  3r=rwrR <Rf « r  tft * f ?r ?r ^m^rr i 
iw m  £$r ww r fr i £*rm w  w  H i  ^  
*m*? ^  ^  | i  *nr% * f  m^ra- f
?rt q?* flfw rr  apt srrr t  i *nwr s t

vyt  sfsrar $T ^nrnrr *f*tt «r *t ?*r
tfftTTO WST «TT *a*pT*mT W ** w ^* % «*, <s

^ r  w i t  y Ib^tr vPTTST̂  t <ptt k̂ r»rr 
% 3fr 3 5 0 0 0  apt Wpr fl^TT »tf ft

tsfh: f w r  *r*rr % fa ir  12000^  ?rt ^ 1%1̂
f ^ m  % *ftk <fTnsr *  3fr awfttwrK * r #  
«r*rm ann% *( t o t  grr 5r «mr 
f w  WTT (ft fcfft? ?RT % f?TTT qt?r VTtf 
*fK fsrerFr yr*mfr % ^rrr ?Rar v f t f  % «frdsr
t o t t  ^ t  w f  5 m  j ?TOT ¥V 515 

?fV? % 1 ^  ^ T R  W 2 3 6 4  an̂ g<rM

p r  1 snr «fip ^  1204  gjur

*Tf < 3 160 ^  I 3 5 0 0 0  %

% v m  *m m t  4  ?ft •- ^  w  ^
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<**LJpflft l freH  Wmff #  3483 wfff ?  I

^  1 5 4 7 2  y ^ y rr c m f  1 %fafr
VT5 ̂ HK ^♦"4 '̂SIU ŴfT<?7t» ] id»W\

?nn: ̂ *r v i^ r % st t t t  froffker **w % ^  W t
f^r% ^  zx  vrrtr % wfsv ft?iT 1

*r*ft = ^ r  < tx  ^ft «parf
«frr ^  22  trmr |  1

Pf*2*T t m  W7̂  if 3 .45  *PTtf,
n’rh w irt ? t w r  <rc 7 4 1  «rrtf, w8«r^ft 

^  ??»t vrr? iarw ifnrT |  1 *r 
inftvnT % wH»f t  v t t x  ^  flrtrsrafr f  
rfwPRr % iV̂ ; <tsit srt?: «sr̂  Jrrsnr v& 
^ rf  # - 3  f  1 ? m .  ?rrsFfr̂ r
5p#pfr srfwr t  1 Tfr ^?r ^rT ^  ^nr 
®tPpt wtt*r t o t |  wst *frrar % w*r
MW  fr ?T?T ^  ^ T  tr̂ 7 ^  ^  TSTT ^ i f r
^  «r? wfr t  r̂*r
f?TfTT % I *rpR- TOT « r

¥t w m m  $ i w  imwwiT «ft 
fqfvyr snfsr % wk  w r t  % ar^r 
wF*ff»riw ir 5rr w  w t o R  |  1 %fv?r 
*w, * rfew  qifr % r m  ^frnr ^ r  
r̂rffra, * fm  *pV s rfw  sr^ % gm  f«TF̂ r 

qfr ^rrfr «rrf^ 1

qfrsnft arvit «rtr  srfiMV n̂rHlf ^  t N 
?r w f t  fcft£ #  ^  t  j f<1

Vt ^TT WTT f  ■—
“In this connection, it may be pertinent 

to iefer to the manner in which this 
pioblem has been tackled in countries 
like West Germany and Japan. In West 
Germany, political parties are financed 
by the Government on the basis of the 
votes polled by them at the preceding 
election. In Japan, Government finances 
the election expenses of the national 
parties on the basis of the size of the 
constituency and also gives financial as-
sistance for research and party publicity.”

v m  **r m x  m  <nrfa ^ t  * w * * r  
$ tft ifrf urnm t  fip % *ns
jrfsRT Y tFRrf 3fTff ij
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fTpfr i f  i f k  y f r trnft tftftaFT

^  nrwriiffr $ t #jps* w s  <frftrftr % 
w r r  ^  ftrarc ftnrr *rr 1 whm jswftttr 
S «fr qnsfH fw rp r  % vsrtM t fawnr % 
*&£ m z  f t  f t o r  t tfr iflr «Prrr 

«r5# •rf5?  ^tt^t $ *r?r ftnawr **t 'TT^rn: 
% irrrTT ^ I ■3TT̂  VR ^  T̂RT
sftST fw f r  *f *fl?r OT3T J Tn?fT 
SPTffaiH TSgrfH- j£ I Tf̂ TT % Sffoi t«TT %
v*  *ra% vr o t r t  forc I  w tfv  *rs

w  ^

cr<rfH v ft fwf^r t  \ ^fft ^ t t  ftar t  
f«F fsr% ? t r  =*wte srferera m  f r o r  %

A  |**» . *» •»•

^ 5  ^  ‘s h t  * rm  fr 1 14SM ^»n*f *r 

TF^ft^TR =^rre t o v r  fo n ftre
O

m  f t  Tirr «rt*f*r ^  finrifr f t  qrarw fftr 
*rk  7«ftea(rcT % artr -sror *bt $  i tfcrr 
^ifts-arn: W r  * n m  sfar $  *f*r?r * r srfa- 
fa fa  $t% *ir *w r $ * \  srr ĤFTcnr $  ? ^ r  
<r«ffT 3  wp -srsrr t  1 «n?T ?rr ircurawfi % 
*rff % «rfw ?r fr^r % ^rrar T fw rn  * r* rt 
fsri^  sfr $ 1 #  ?*T?r™r *?rr w  g 1

i ij 52 *  ^rarr^ w  *rt *ra> *nrc
#  4 4 9 9  <TW affe, 1957 #  47.78
«T^fe, 1962 t '  44.73 1967 $
40 82 TOZ wh: 1971 #  44 TT#? sffe
f*r#, % f^r i f t z  70  tra fe  «®rm
fJTvft I

? h r  v tim  *rreff w t *T̂ f t  1 

«Pt^V t o  ?r m $  fa  ^  Tsfr ^w*r 
w  #  w f r ; *t| ^r% ftw r^  

wr t o t V t  t  ^  «pt  tHr t
ifTFTT ^  1 1962 #' e rrfw rrf  ^
4 5 .2 6  ^rff \ ^  15%

41 #  % 30 ^  fN T  I 1 9 6 7  * f  <m  V f

fiPT% 2fM ^  4 Ttffe m f t  f f ,
^  30  ^  qg$r 3 fMfft

m /0

w r  4 *rs#r *fftr ^  #  f^rrr
W?TT 0  w  1

fWV m  ^  'm $ rvr %, ^  m m  
m  v t ift $nrrfww m m  |  «fhr ^  ^  ifr 
xnrrhRr vcJtT I  1 f?rwft 1 9 6 2  #  w r ^ *
^  ^  50 9 i^ ft f ^ ,

#  »WT I 1967 #' W  % flf|7 «ftf ^  
>u*t  f f — vt  38 «r>? f*r#, ^f%?r

^3R- n^r W Y , «w ft: p r  ^  
W: tfrff TWt 1

wfrarnY #*rrar t  «ptw  ^ t 41 . 1  <nrafe 
«fnr f w  ^  4 i .3 «  i w ,
%ftnr sft̂ r t o  srrrfT  ?ft% «PTifar

v t  !pw fMY 1 1969 i r  wrrt’T % € 1?  
*rtt «rt— 4 i .3 i  ?fr n t ,  % (tx  ^ ^ f& ¥
sth: % 2fte *ft w  ifTr 4 1 . 9« ^ t * r ,
f^*T 1 2  W K  127 ?r S5 ^
IT? I

^  ftt? r % *8Rrart ^  q f^m ff *pt 
w r  r $ [  «rr, ?rt crap m %  ^ r r  

ftnrrf ftm  ftr w ra fa ^ r  qr^f 4 

TT^fe ^ r f  *p: ^T3^r ?rra> v ttfe t 4 |» ia  
m  t i t  «fh ft«rf?r *8^ ;^  1
f*rr ^nnsr 'T3jTfr w  5 ‘ f^rr ^  ^sr- 
q m uft *pt srfd^fBRer |  ? w r 
^  *Tft?lf?Rr ftr*IT 3TRT ^TffiT ?

s r t  ??M?r «pt  ^ wt «t  t  fv  ^rrfT^V 
f tw jr  f^ ^ r f^rfrxr w t h t

^ rf^ : 1 m jfi  5htt Ff*rf?r wr t  ft? w  
<TT f w <  VT̂ IT I

^Rftvr v ir  *. w  J ’fF f
* $ m  w§r % i

w m  ftfiT̂  * r * m t: t  ^K?rT % ft: 
1TTT ^  «PT fwfry ftHTT ftiT nlT

| wt  ft? \j*T qrftrsrp- vWr i 
srar % t w f ^ r  *pt |  f^  ^ r  *rm# 

«n: ftniNirf v t f r o r  i ^
ftw«ra ^  ?nr w r  ?

M r ,  * m  sfhfswwtvr* »T?mw ^  w
M  ^ M t)  : *w  1



'f

I i ibfii

i^ 'Uijy j»|j»k iife JSJMt

ifeil k knjL> 4js LZ I I iM2£

k t i-yi '1^

jd liityti t y*. i iti tiy^

I IM^ttJ iiitii li ^£ife

jiitB; % life yiui iii 4ii£ji;y 4Ĵ 

y«.ii2 % iyiiiii i-̂is

•sun 9X

I I iiE^liLli yf. hJii

i |i ibt ii ihi imJi Ife

i IIfc UiikhiS life4>£ ib ^

%jdsfeM a^fe \hk I it^JK

l̂lhtl̂lj. lyi £fcM±m ^ 4± JiB

ifi i± ]itjj22 fij£j i± Jakj J^ .ysJ^J

iii 1̂1̂ h> ^ Ji£ % iiHl 'I

iSh^JS PilKIPh--lh jl± iltli i

^11^ l» 4i l^WJte ^ itysB iJtli

iyi&ili t̂fejfcbj iijy 'uoS i=±Ji3 

mv. ifej I ilLteJ hlntj

ib t ii^ Ji£ 'I l*ll» ItMiiJ jy44M Ji 

iiifi yili ‘I IfelfeJ ilb£ iiififej yt ^

% JtahifeJJil lys ktM4JJa ^ ii^

jii ji Uiijjs jii I I Jki.

^ei-b £tjj22 yiifejfe I I ^ll iJeiitJi 

ayi Ik ‘fe

1 I ^ iife Xfeih_ % liJiyiii ite ife iJ^ 

ife ^ !tik I I %m

>P>;HJ><:. aii^ ib 'I ,(>?'^1̂ IM

t xitiLtt 4a ±j I jyj?4i £-^41 ^
I yykli ll. lis^B lnjjfe2^k

B ^ I I ^ Jife iii
■>l'̂.>» I itl± B kU^B ^ MifeiB
PJh?^l> I I£feMg tji2sdi. iJtABJJfe

ayi>IBVtt %tJLBtJBI iiSjife

Jt^S t^PblJh m B iysih B£. 'I
Efejby ^ lUi BJ^ XklSBj^ fciSt^ aîfe 

{■S3̂> 
g9J suop03l2 03JJ

I ^ ii tJis iibBB 

iyi iiLlb it.^jiifej3jife i!fe JirtjE ^j£ 'Jll 

fe :mJE ‘Jl B BJLhBB izloBJ '^ii B 

-Bijy MdBJ ^ iJj BfcJJss ih Bi%

.^J Jbi4i£iiB-ife 1± 42 B JiJ^iB

-±h BJi^Bi itj I Sb iliij Bi I |

JBiB JB£ liBB B % ‘iB|tiS ‘BJi:^iB)

-Jijifet-By Ji BJB&iii ---------1 J^B Biib

4B ifeBJJBi-|:ii BfBii

4± Bii^Bife I I ^BJiB tJi MBfe

yiliJJi BiCSBJ lyt IBB ±JJi I IiS 

B iMB JiBlBIiBB I |2B Bi* 

JUfeBitlBife Btefe^ I I Bi^^l± B4BiiB

ifeil 1b ifeB 4BJi B!feJJg I I IBJfeB ii

ysiiB life BJiJBife BItJ=^ % BiP-BJB

I I ^Big; iB BJi^Bife tJfifeBi 1^

BJBfe| JSlaBj i^B Biifei B BIBBJB ^b1

I I
iki. ^ ife ‘jaljife: iBtl it B2 BJ!^

life ‘I ihihiit iuy i^ IBBiB li

B<>BB 'J^ ±BjBl£li B Jii itj 

J^i ll 1b BIB 4iB B BB lyi I | BIB ^^B 

^BIB iifel^I 2aBi |b B BIBB I | ll

liBl B^ai 4± B^ li J^UfeBjBiZ I I $1

life] liB BliB/BJ ifexi ^B 1 I BBt^B IBiB 

ife ‘I \l iife BIBB BBBiB i^ BJ£B Bl^ 

BI fclB BifeJB I I ^BifeB J|b B|iBJ IBBB 

BJ£B 4B I I 4B IBllBSJife Si B I

4BifeB ll 1B%}B ifeil Biife BBBB life Bi£ 

i^ JBB Ib iys 'I IBiife BBBB life

%1£ i^ IBB B BBitlB BliBB I BBB ita 

-BIB ifeJPJB IBIBBB I «1B|§ BiEi BJBliiJitJ

I 1^ BJB i^ BfeJBs '|B|B 12aBJ l^B i^ BB 

B miPI^Ph B BLBbB li BB I | JBifeB 

luXifellBj life IB^liB IB bIb ^ BiiBJ 2iBJ

I I $k B^ |1 life 12JB ilBlBB BBife

I I ^ BIB BB iBB 

b1 lys IB iBi BSIB iihj JB

I ^BB bI ; JB^lB^pO^^ fc£ii y*

fL6l ‘I HDHVM
puo JWJL9Z
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WWqfWT:

"Whether any initiative was taken by 
the Union Government to allow the use 
of All India Radio by political parties 
for election publicity;

If so* the main features thereof.”

*ftt W<Tt *f$ fiprr W f:

“Government would welcome any 
agreed arrangement on the question of 
allocation of time for political broadcast 
on sound and TV media. However, at-
tempts made, in the past, by the Election 
Commission to obtain an all-party con-
sensus on such an arrangement at the 
time of elections have not been success-
ful so far.”

w m  ^  f t  wm % t m  m  
*rrat*r% t grnrc

f t  t  f r  *nr f t  iPn*T 
*r*r«T f*pT?rr *rf?PT i ^  m m r <rc ^ t w r  
*r*far?r tt^j tRT^n 2 r t T̂frcTT § tftx w m x  
f t  * k  m?r% % forr * r  * t^ tt

% i %Prr?r tr#fsnr yfirarc 3r *rnr *rfsmrf 
v t  nfTO T m  f t  $ f?r*rr i

n<tr «T?frr^ «rte% % snr?r
*r$*nr St t  at M t  ^  fr  W rit t t  
^ m r % *re*r m k  «nr *jWr ^  four s rm r i 
t  ?r?rr$* * t *rc:farf?r m m  t o t t
f  1 % farr 24 ^  *f*TT fptTT

ft i srsrrsT ifafr f t  snrr ^
f  srfar for* t f t  <w

H  w r  t fw t  qrr ^ t w r  qrrerr I  i
«RT ^ T R  3  %*TT W**T * g t ?

q* imrfhi srawr: *mr w  *ft ferr m m
I  i

i o t  vmfeft : w?r arm- t  » 
trw r ?fft Prrr w  |  %

f r m  i *ftrre tit wnrf s k r  *  \ #r*- 
* fa v  «N*r 3  v r  qs? w r  11 % M t
iK i^ f T O r r t  i w r

1 1 Srfa*T %**r w r  *nft *r u r n  wqqr,
H* TfOTt WT $*<Wtor 5T#f ft ? MfilVT apt if*

% «r*ft W t  STfff % ^ fl« | ^
i*5t% w  stum f«r*rr i *rf 

ffh  t lW  v ft w ff ft  fpprfn |r * 
i% vmtft* m m  ft m ft w?*nf % *rcm*r% 
s w r  % msnr f  i «mr ^ r t  
% m m  w  TOW W i  1ST 'PRRf InT 
f̂ TST ‘'JSTW f t  ?RF W  VX t  I

t  jf Pp W T  XWW W *£TTar <ftw
w  t f  ^  [im vs  #f m n  m
«fr T ^ a r r  ^  nT^rvn^T ^  m u  
«!?ft wr » m  i j #  ^  i
srpsr ?rw f w  ^  v t
z m  t  w  srarrw « r f«RK i

*rrar»r ^ fa? f^wrsr iff, ^«rrr
m a r  «fr f«p ^  w r
t  t  f t f  *PTfaPT 5THT 95T% ^T * T ^  # f
fWTT ^FT%tr | n it VT*RT % JJ? SHF?fT«r 
s o t  % fararrc % w  f ^ n  |  i t  irrcrr 
w sx  g- f*p f w  w t^ tt ^r ^  SPRTTar w  
f w  w  |  v n w  ^  w  qr fw ^ : 
t a r  anr^TT i ar f l t r  ^  ^  eft ^  
if ap?T w r  «

MR. DEPUTY-SPEAKER: Resolution
moved:

“This House expresses concern over 
the growing influence of monev-power 
and abuse of official machinery in elec-
tions and in order to ensure free and 
fair elections directs the Government 
that—

(i) rccognised political parties be given
election grants as recommended 
by the Wanchoo Committee;

(ii) recommendations of the Joiirt
Committee on Amendments to 
Election Law regarding equal 
radio-time for recognised political 
parties* making of Election Com-
mission a multi-member body, 
reducing voting age to 18 yean, 
and examination by high-power 
Committee of feasibility of adopt* 
ing List System, he implemented;

(Hi) Ministers be prohibited from using 
official machinery such as air*



{Mr. Deputy' Speaker).
crafts, helicopters, vehicles and 
other facilities except on terms of 
parity with other recognised poli-
tical parties and

(iv) counting of votes be conducted 
booth-wise.’*

SHRI RAM AVATAR SHASTRI (Patna): 
I beg to move :

That in the resolution,— 
after “money-power” insert— 
“communalism, regionalism, cast ism 
and other disruptive activities” (1).

That in the resolution,— 
add at the end—

*‘(v; measures be taken to ban com-
munal, separatist, regional and caslc- 
based propaganda by communal, re-
actionary and separatist parties and 
organisations in the interest of secu-
larism, democracy and unity of the 
count i) ;

(vi) votes should be asked only on 
the basis of piogrammes and policies 
by the contesting parties and their 
candidates; and

(vii) system of proportional repre-
sentation should be adopted for the 
Parliamentary and Legislative Assem-
blies elections.” (3).

SHRI BIBHUTI MISHRA (Motihari): I 
beg to m ove:

That in the resolution,— 
add  at the end—

“(v) an impartial Commission be ap-
pointed to suggest the population for 
Lok Sabha and Vidhan Sabha consti-
tuencies and other measures for en-
suring free and fair elections including 
the election expenditure being borne 
by the Government.M(4)

MR. DEPUT V-SPEAKJER: The Reso-
lution and the amendments are before the 
House for discussion.

SHRI SOMNATH CHATTERJEE (Bur- 
dwan): We support this resolution. I  wish 
Mr. Vajpayee had included something else

m  Voir and MARCH
also in this Resolution, namely, attempt 
should be made to see that the elections 
were not rigged in this country. What has 
been happening in the country in the name 
of elections in some p u ts  ©f India is a 
matter of grave concern. If you want to 
maintain parliamentary democracy in this 
country these things should not be allowed 
to happen. Even during the recent elec-
tions serious allegations were made how 
the election machinery has been misused. 
What has happened in Madhubani ? Under 
what law a part of the country where 
elections are being held could be cut off 
from all railway connections 7 How can 
one say that no body will be allowed to 
get inside the area and undei what autho-
rity is this done?

AN HON. MEM RPR : Sho.tage of coal.

SHRf SOMNA7H CHATTERJEE: Was 
there shortage of coal only in Madhubani 0 
Secondly vsh.'t has happened in Gaighata 
Mr. Samar Guh.i will no doubt narrate 
what has been experienced in that placc

16,04 lirs,

IS iif t i V asani S \ iH L  m the Chair]

What happened in Belgachia? 1 have 
got a telegram here that has been received 
from Orissa. It says: “Unfair practice in 
counting at Khurda, unauthorised congress 
people were allowed to enter the counting 
room and interfere in counting leading to 
chaos. Valid CPM votes invalidated, and 
the same counted as Congress votes with 
mala fide intentions. Utkal Congress votes 
were counted in favour of Congress. Re-
turning Officer refused to accept petitions 
against such irregularity, pray intervention”.

it is very candid. We are coming from 
West Bengal and we are not surprised. 
This modus operandl was utilized in West 
Bengal in a large scale in 1972. Now, of 
course, they are having it back. The peo-
ple whom you have trained are acting 
against you in some places. That is why 
you lost in Tinsura. This is precisely what 
is happening elsewhere. The rebel Cong-
ressmen are winning the elections by adopt-
ing the same tactics, which they learnt

1, 1974 F m  Bteggw
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(i m g the last elections. This is happen-
ing in Gaighata and Belgachia. Is this 
how you are thinking of boosting parlia-
mentary democracy ?

Then, a Government is restored just be-
cause the election is in the offing. A Gov-
ernment that never faced the Legislature for 
a day is restored to fight the election. Is 
this your attitude towards elections in this 
country ? Now whatever you may say the 
people know very well that President’s 
Rule in UP was revoked and a popular 
Ministry was installed just for the purpose 
of having the official machinery under their 
control before the elections in one of the 
most important States in the country. 
There are charges that the official machin-
ery has been very duly and properly 
utilized by the ruling party.

Shri Vajpayee referred the Prime Minis-
ter's helicopter tour. Certainly her time 
is valuable. But in the background of the 
election campaign, the time of other party 
leaders is also equally important, because 
they have also to cover as many States 
as possible within a short time. Why 
should the leader of the ruling party, who 
happens to be the Prime Minister, be neces- 
saiily given a monopoly of the use of such 
facilities ? Then the Government should 
provide equal facilities to the other parties. 
Some convention or rules should be laid 
down in this regard. Are you giving equal 
opportunity or equal facility to each poli-
tical party or candidate to go to the peo-
ple and express their views and solicit their 
support? Are they being placed in the 
same position? Merely because a candi-
date belongs to the ruling party, why 
should he get better opportunities ? Is that 
your standard of free and fair elections in 
this country ?

In the 1971 elections it was alleged that 
Defence Department quota jeeps were given 
to the ruling party for their use. Why is 
this being done? Kindly see how the 
official machinery is being abused. We 
know who arranges the rostrum during the 
tour of the Prime Minister. This matter 
assumes greater and greater importance

because it is not something which affects 
only a particular part of the country. 
Wherever elections are being held, the 
official machinery is being abused by the 
ruling party taking advantage of its spe-
cial position in the country. So, there is no 
chance of any free and fair elections being 
held. In any case, the suspicion is bound 
to be there.

I cannot go Into all the points. Kindly 
see the new method of counting of votes 
that has been evolved. This has, of course, 
the blessings of the Election Commission. 
I t has sometimes been .suggested to the 
which has framed the rules. So far as this 
question is concerned, it came up before 
the Joint Committee. The Joint Committee 
considered that matter. 1 had the honoui 
to be a Member of the Joint Committee 
and I quoted in my Minute of Dissent what 
the Chief Election Commissioner, Mr. 
Sundaram, in the Report of- the Election 
Commission on the Fourth General Elec-
tions had said. He said :

"‘The rules provide for the announce-
ment of the result of counting in res-
pect of each polling station separately. 
It has sometimes been suggested to the 
Commission that this method of count-
ing naturally j'esults in the political affi-
liation of small polling areas with about 
1000 electors on an average becoming 
a matter of common knowledge. It is 
suid that this leads to victimisation and 
harassment of particular areas which 
have voted strongly against the candi-
dates of the party in power. The Com-
mission doubts if this is true to any 
appreciable extent and is inclined to 
think that an odd instance here or there 
Is being exaggerated to make out the 
prevalence of a reprehensible and 
undemocratic practice. The method of 
counting now in vogue has certainly the 
merit of being systematic which would 
be lost to some extent if, as suggested, 
the ballot papers found in a larger num-
ber of ballot boxes were first mixed up, 
put in bundles of 1000 or 2000 and then 
counted. Even on this pattern, it should 
not be difficult for the political parties,



if  they minded, to find
broadly how a particular area voted.*

Our contention is that by adopting a  par-
ticular system of counting, an unreal situa-
tion is being created because the parties 
do not know what is their respective posi-
tion in particular areas. So far as the plea 
of victimisation and harassment is concern-
ed, there are other laws in the country 
which should be able to take care of it, 
But this rule has been adopted because 
through the means of this rule, unaccounted 
ballot papers which come from a particular 
booth, no body knows from which parti-
cular booth how many ballot papers are 
coming. No body knows in which area 
there has been any disorder or any unfair 
means adopted In a particular booth. We 
find that the whole counting system which 
has been adopted by the Election Commis-
sion with the blessings of the tilling party 
is directed towards creating a situation 
where the real state of affairs cannot be 
found out.

So far as the election expenses are con-
cerned, I agree substantially with Mi. Atal 
Bihari Vajpayee that this has become a 
farce. The Joint Committee said that this 
has become a farce. Nobody knows how 
much actually has been spent although 
most of the Members seem to suggest that 
they have not exceeded the limit. But it 
was generally understood* generally be-
lieved, that almost large number of can-
didates have exceeded this limit.

What is the source from where the 
money comes? Even with the prohibition im-
posed on the companies by the Companies 
Act, the money comes from the corporate 
sources, from the business people, who do 
not account for i t  This has been a good 
outlet for the black money which is allow-
ed to be generated and to have an impact 
on the Indian economy because this black 
money finds its way to a particular souice 
which will be used against for the purpose 
of elections. And the results o f such elec-
tions are tainted with the use of black 
money.
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These problems are not betefc tackled al-
though I know these matters w eft gone into 
by the Joint Committee. A BUI has keen 
brought forward but very important poktfs 
have not been tackled by the Bill. That 
is a half-hearted measure.

I support the Resolution substantially and 
I submit that the most important point now 
about free and fair elections is that a 
a serious attempt is to be made to stop 
rigging of the elections. This has become 
an order of the day. There have been 
serious charges. When complaints are 
made, these arc ignored on the plea that 
we have got the majority; we do not 
take note of them because we have got 
the votes somehow or other. These 
charges are not looked into.

During the Fourth General Elections, 
when I made complaints to the Chief fclec- 
tion Commissioner about some areas, he 
referred them to the district magistiate. 
My charges were against the district magis-
trate spearheading the machinery which 
was being mis-utilised for the purpose of 
rigging the elections. It was sent to the 
district magistrate against whom the 
charges were made. He said. “I did not 
make my mistake; I did not ng the elec-
tions.*’ Then, the Chief Election Commis-
sioner said that he had denied the charges 
and that he had nothing to do with it.

Wonderful inquiry: The person charged 
holds the inquiry and says, ‘1 am innocent*. 
This is a wonderful machinery I The Elec-
tion Commission has become an impotent 
organisation for the purpose of going into 
this question. Nothing is done. The Elec-
tion Commission has become an impotent 
countermand voting in particular booths 
as has been done in Gaighata in some of 
the booths, in West Bengal, and that he 
cannot countermand an election. This was 
Mr. Sen Varma’s reply. He has no process 
or machinery to find out that an d& tiott 
in a particular constituency has been held 
fairly or not. Everybody does not like 
to go -through the laborious process of 
filing election petitions which is not easy, 
ft takes years for things to be decided.
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The election petitions against many mem-
bers m respect of the last elections are 
stilt pending. Nothing is being decided. 
What has happened to the election peti-
tion regarding Rae BareU? I t is still 
pending. The life of the Lok Sabha is 
about to be over. Therefore, Sir, one has 
to And out and set up a really independent 
and impartial machinery in which the can-
didates and the parties will have faith. 
The Election Commissioner sometimes 
tries to take up an attitude of impartiality, 
but we do not always agree with that. It 
is because there is no machinery to go 
into this question.

Therefore, I submit, these are very im- 
pojtant matters. I am thankful to hon. 
Member, Shri Vajpayee, for having brought 
forward this Resolution, so that we can 
discuss this question. Government should 
take immediate steps to implement some 
of the suggestions which were accepted by 
Joint Committee.
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m f w c  §t?rr§ i f t f ^ f t s*T$aTg3?TTftft^ 

cW tr̂ r f a p ^  srnrr $r wffo
sfar ft ^rrar sfft Trspftfft ft
*fftf 5RTRpsr^?TT^ I f ^ f r  *Tf̂ f aft WVFIX j?T, 

TnPftf?T ft ^waper ^ 8|?rnff ft 
tffScFT ftfsR *Tf <T?ft JRrsj ft
w*t qpix m v  i * m  ^*r sr̂ rw Ir^Fr 
?p tt t o  ft ^Hrn" ?nfr srrftiT ?ft f%r 
ifnrr ? ft snra^rr g srrsftsft ift ^ t strict 
ar^r *jij & *rfor?r v i  strtw s? 7.<h # 
«p? SRT3T VX cl'r r f T  SCTOT fffrTTI

S*r% 5T9H fttft wr faTT 3ft

^ 1  W , f  3P?3T i  3ft 5TTT ®hr
^Vf̂ rrr, Tff *ft *rpr m  isrnr ^  * rm  % far

fo srftr ^m% qrpw n % f r w  t?mr
f w  I ,  ¥  a t  3T?T tft STWnV TTtn «TTT ft
WF ?n^T I 3TTT ^Pfft n *  sfifr # T
§■1 *rfe *rrc tft -arcfr ?r*? ft m*t sfTC fprnrr
^  m im vt *fr f®  ?ratf)r 1 1 *rsr sfwr 

m  «rr ?r> «mr q??jft ft ^  nryrf 
^ n t OTFT %sTT w f  | f ,  ^ rO ’̂ 'T
*ft ^rr^rt ^kt ^  m  * rt ^tPpt sr%

^rrr f w r  ?rff sn t i *t w ^
t o  f^ rr i sr*rfr*r #  »t pt t  «r»rrff
V I ijPTR- ^  f^Ttat ?̂Tf #  ^  fSsrtr
’TWt k f̂ r w l *ptt% ^ti srnr

*Î TT T̂TRT ^  «PT ferr | |  t3*T$V ^
«ft 11 ^  sjsr ft *t t t  ?r$r i «rm
wr ?ft terr ?rT |  M vn  ^rrf r̂er 
ft ircr ^  11 f ^ r  ?ft at|¥ ?f »rf | i  
^nr flrgar w  11 ^ r  ^
t r t i

s#*fT 11 ?*r ?rt^
s#»r htt ^ rr  wnr m  W t  ft ^  f tr r  i , 
y ^ ^ t<rr % «rt jflrm «nw ft ^  ft W  
«it  ftr 1953 % ^ r n r  ft ^  <rrft s t  w  
WTT <r̂  <R% srta *Ttr ft I 3ft *RT 

^ rr  ft% t  ar r̂ r̂rft i * rm  ^rwt %w$(

*p̂ t ft *rf vtm  t  i t»
7?ppt Tiff *V f^ e t  iwrT srrq; ?ft w  
ft wnrr n m t  W f t i  wfc ft
®fcrr w^nrr wr t  s*npr t o t  ^ r r r  ^ft

*Ft »TtT ^ f r

ft ift w t t  ?r ftr |r*rT̂  &r ft aft 
rft̂ r qrfert ^ri s?r s?r VRfWf ^  q^r 
<nfbrr ^rV  t  i ^  tftrror ?t ?t  ?t 
wrrr | i

^TT^ im . fff ^TTTf CTTR m  «Ft WTT

^rrf^ t ?nrr ^  ^ t t  |  ?fr I v tM  
m r  ft 1̂ t m s  ft <rc ^ r  
?frrft Tt vtfinw *T5ff ^rtfeft i

TT^rft?V fm .  ? m ft 3 5 0 0 0

*rk fftafR 5tvit % % Pro; 12 0 0 0

«rt fwfftr m r  v i t  1 1 fsmgt ^ r
% *THfft*r m w  «fr arnpNt -fit ft m
«Fpr ferr ^ ft? ^ft f^rffts ft w s t  ^ t t

w$  ’ftftt ft f w  t i  ft ^ t^ tt fj f% ?nr 
w f r  ^  1 *rt̂ y ^  % wfoFjrf

=sr# 1 «mr v?«tt ŝrrf̂ ft
«TT ftw(<1 ft R̂ft̂ KT ̂  T̂T sftT f̂FTT ST#

% 'SfRT WK STRT | rrsp qrrff
% vwrrsr 'srtw ?^rft ^ ^
®TKT ?r^ft ff 1 WT srarTCT if t  TST
»T*frft f  ?fr iffPT CTTgrr T?ar t o t  1 1 

*ftft vr*nr Tt farwi ®r# in w r r^r ?fgT 
^ n f t  qx ’Etrtt |  *rcrft fp rn r 7r«r ’th t g^nrer 

^*rr w  TT?nr arrarr 1 1 5TN ?ft f¥t5ft «TTf 
q r ifr «m r iter ^nrr *r*ft f  1

9 f t  sfr HIT t  ^  fPT ^  gri apqrt 
*PC $Wl % ft sfft gtsr <TC
?fmr



% wmrr q n f  ^  fs% ww%vt
%% i w w

- $  5  w v t # jf^f im vr i v tf

w e *n£t $ i 'sprrsr sjjsfrr % $t, iweNr

IpFflfT % ,®f% Wl% f a r  R̂T ?SRT "Vt JWf*T 
1 WPTVt WPTT ^ R  % Vrft 

*fr, flfa* WmK 1971 ^  «ft»

n̂sf% %iT«rwt v f itpt %# i ^ w t  #  $pt 
sfaff % sfcr ^ r ft im  u m A  *ft w ft 

•rrr 5fifi # f  ftr *8pnar ff^r err?

% % ft W f I  fa j «?,*F

qnfrfffl vt vgfpft $t?ft wrf̂ r i

irnr 8-9  t o  ijrcfaft % <fr« sft* *mr
w  trsRp ^ tfiwgy^Hr srk  fr? w  % <fro 
ftonw t o  ^  twp vtfe?ip.wt fn?ft &1 

rt*ft *rft ir 1fm  h?% % ^

UW $  SRTP̂ ^  *?T$ 3TT V̂TT & sfa

vtpQt if tft w * ?fr f%wr *r*rr n̂r

t * te*r % ta%  srw ^pnr? 
fsnr «n? ’t r t  *rt ^arr: *rr ^pRrr $■7 
^ f r  yrfoygfrft Jf vm  %ry<fcr «nrarF

|Mt fit #3T % SPTTT JtfaflW

f t  arroprn %ex^m «n€f ^ r t  |  m  ^ ft*  
&* r t  ®ter ^ t t  ffrnr 1

m  fvx& m  w s f t  *rt 

%sn? s r t  *r*r % *f??t p r r i  faraR*rr 
*PT W&SX. ^rr ^t TOT t̂*TT I IRrl^

% sprrft yriw sg f̂ $t*ft t«n%  ̂1 sw ?r>

*r» *nft iept t  w  f®  *!$r ftm  t

Tnnv?rnc tftnwft: (’t jh t ) . w  $r w t  

v?st 5^ ^  <rr?r ̂ Tfrtspr ̂ ?r ?r?3T g \t 
v w r w  ^?rfar fv srrs îft

3ft" ^  SFsTTZf fT̂ TT ^  I f»T fTFT *£T ^
Wt<T «R?fT f  f«F WF̂PTT SITO VTt %

y v fm ti ^t f̂t ^>rr |

w v t t o r  «Pt ^  «rr^t 1

^rt <r»% ^  ?̂rr«r ^  wt | 8  srfwt 

f«%*rfw 3̂CT?fr R̂rĉrrsrnc t̂«n ^ ^  

^=? $ m  <

MARCH 1, m 4  F w  EUcttei ts 2U
M  <

3w lr ?r([ wi’f iq& |  H

< ftw r  irt «nsrt^ t o  % f t  ^  f  w f t  
w  i m f h r  %*t t  *rswri«r y ( W R  f m w

^rrifq I j fa jT  % 3IW: w f t  %»rt ^  ifhW R f

v f  f a r  ^  «rr^ w h e w  f t  u f a n r

«F n  t  1 ^rtrnswf^r ^fft ’spTtj |  v fk  
r«^T, w i t  Sw, i f t tN t t  i n f t  ^r #  |  1 

T*ft% ^*fWt % W  "TT *rfapp?t ^1 
3ft p f t i r  jft?iT t ,  m w f t  wnpft^JT 5^?-

«ft*r fm r  t  m  <tt «ftrN r ? n n % ^  t r t  
v ^ t t » « n j w f ? f ^ » r r » T t » f ^ « r 5 f t * i * T  

t  ^  jrnTR «£t?tt f  i * m r fort
^¥TT VFRTT g' I 3̂R% VT C 5ft*T W

^  ^ r  3 W  HT̂ TT ( ,  «f% ?> ^  

f?r ? p f  % n̂r*r «r ^  ^ t 1 ^rspfcft ^fr % 

% Tfm ? f r w  I ,  ^rnft % wtir *ft 

*wt t ,  «rr€T % s m r ^  « r t  

3ft fllr wmt «pt ?nffqrr fftftwT

m  * rm  t ,  $ h  ?pt% ^  ^  >wr ^fr

<TPT*T I? I ^  trap TT3TT 'J B y ^  ^TT W ^ T

jr 1 * r«^ft ir ^ t p t  fw r 1 f^ rs r  fawrer 

w s r  v t  «r|cT rtw  lf c r r w t  i w t v s w  % 

>rt>r f » m  «>r t  f̂ P ^r?rr 
arfT sn ra s  t ,  ?p@fr w t  ’fnrar ^ ♦ ^=rr 

^ t  jr*rr wnr wst f*P ^srsn^ ^  j o  

m  t t  frssnr v r  * f a n  w  «fk  
^  vrqitTT »nrr 1 sr^ %?r % t a r  ’ 

far^TT f^unr r<TT t  facn ft «nr ^r «IV 

w f # , 5ft vw jfasr <n«?f % ‘•ft %?tt 

^ t ^  ^  m r r r  ^r#?r 3Wf ?m*rr

t  1 $wfr srm t r ^ t  fv  *nj*rat ir ^ r t  v t  
uTT^-an^ ST* fitm ^ R rv t 

<n?ff sfr m«ft % v t  % 1 *rnr % tr« w rd  %

WFT 9 1 ?  f̂ HPcTT ^ rftX «ft f t # ,  TW
*uipr f  fv  ^nw  ^  ^

ir tt  v t  % §srr t a r  
* m  i «fr g W  ^??r% f ^ t  %

* *re t ^ i  s r r  t a r  |  i wt ^psrt 1 1 

wwr «TEsrr It Pwwtfr w r m m h w  
«prr ^5?rr |  i ^  wriwr n  sffaw r



wit m wptr* 'fto&o
m l*  # #  w rfircr wrsrTT qnnc

t  *
“Rail services to Madhubani cancelled.

"Madhubani, Feb. 23—PTI; All the 
passenger trains on the Sakri-Jaynagar 
section of the North-Eastern Railway 
were cancelled today and a notice to 
this effect was hung up on the notice 
board of the Madhubani Railway Station 
by the Station Master.

"No Up and Down trains are passing 
through Madhubani which is in this 
section. Madhubani goes to polls to* 
morrow.

“State buses are also not plying in 
Madhubani since morning while private 
cars, jeeps ;»nd trucks are engaged for 
election purposes.

‘No reason has been given for the 
sudden termination of bus and train ser-
vices. Informed circles believe that this 
step has been taken to prevent outside 
elements and students from coming to 
Madhubani to interfere with the elec-
tions."

w  *tm x  i fk  «mnra &
tftr iretfar $ ? v*  «ptf«p*r

*nrar % vwtf §r fw i ? w  vx  % 
f m  w m  n z t v t  sarnra eft ? apcrr 

stft m  <re «n: *rrf?tr ?
cpr t o t

fa wftrcrpc forc i
tr «TKrf aarrf̂ TT j ^
nmft |  m x  &r *t 

$, m  v t % %*n \ |
m k*  vr ^ r r r^ r  i

wfo t o  wrasrfrKNr % 1971
qt&gt&s % T artar*

tftfNr wsf 4 t far* *r*rfcc f?r$ &
67LSS/73— 10
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f«R T , *fr srssrfN w  * f t r  * rs j f ,

w* fe # tr i  qwfvhrx f m  *  fan* aresff 
If 5ansr f^nrr w>i ^m r w  firr |

gfr % *pr % t o

**rar fr 1 m  *rc*r % ^  v«rfr
*r % *p r t  *f?st

o  *

f r  «ft w r w  ftr«r
9fr tfTO * 'TtfR T % 3**fte *TT $ , facTraT, 

fll®  *Tfo ?TT%o q, «F«7TBT V t ^ tW T,

•3*sr> *ffr *Y nutWV 1

Wt 91 x f 'TT^r ^5TR(V  ^

?fnr % ^  1 v t W
ftr ff ^ vV q it«r4V  %
H7% ?f5HT«r % ?rnsr, turfhr’PT % *t?f {rr , 
C RTT r r m  "M l q r qTSiSfT ^  fa q r )

qf^irr^r *s?, ?wt %  *3t irt»r?s' w f  T t
■o

vft »3itt ifr m  vr* ^^rrc tr
1

3*ft ^T»r^r f*r? v t r̂rir̂ r % Tr^f?fr ^ 
r^TT 1 -j it  k  tnftzr n  %mx 

qr ^  f w  «frr ?r>7'? ?Tr «fR
w  I

*fr w r  v t  sr̂ rfrf̂ T ^  «r^ffr 
I W? n;% wrpT ,T̂ fV |  tfrc ar^sr,

vmr tit |  1 m m  w i im  w
t  1 w rc  ^et *tanr fw r T .

?r> ^  ’4> j?7Tcft <

VTXl (^ R T )  : »fr

K 1

«ft w w m  wweft: ^T«{t *r ^ir^rn
«ITff «rf ‘fTT fsp?W P fW iT  f*RT WTfTT ?W T
m ^  ?r̂ r $ 1 1 9 5 7  $ # four

arm? ^ Ta r <*i 1 v r  m  aRT^rr

*nfip?fc w  ^  1 nw
mw«i IV ?th* s # w r  *r ^ r
*  srwsr ^  w i  ^  |  i %ix
m?mT | fa  ftftfa r % «t p t  n?rr «F7̂ t % «rm r

j  n m n  * m



m Fair and

$% %«rcr ^  wtztf $ t <»^rr wt#nT vtk  
wrMtNi, f iw w y cRft «ftr m  
% *tt*t <fT tft t*r %ir $?

. *(*#* iflf «pnc x% w?*i anwfgr
YJT wfyf’sr IFBPFTtW ffr 3rf*PlT T~
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<#r ^  ^
$  %  *rr *rf |  i w rfom  
ift* fre* t arrftraf ?mr «rcMf $ r  i m r
33T *PT, *U %o Wfo ft 106
j$ £  sn*?r ^  € r |  i

qrar %*§ w m  ^  afar $  «p$t $ far 

*ntft ? m  wntfsw sftr * tfo n  
% u ra tr  *rc ^  j tf i^  ^Tf^tr i xw *rc 

W a m s r  W fgrw^r ^ r r r ,  ^  w w ^  s?r 
zrr qTef *fi arte *nT sft? «rt

$  faw n r *rc*rr, ^  «rte % f a r  
aprcr*, *rWt *fk w rer «n£f *  % 

fafft ^  *p> ^ T  i %f*Fr «T3r ^ t t  gfaT 
|  ? after *fait % fa *  5̂rrar-qt?r *rrOT*rm 
ftorT arrsT |  tftx jrrew Tfire *nrc*rrcff * t 
w fct «rt mrft fr t mr?far ^ifH *w, ^ t k  
<#!p«t, aprer* «fk  *ttt« rrtro * *o <ft o

% wm fann ?

iftmx mm #tw t : f%m, «rr *rrar-

fsTFE « F ^ | I

*ft <13 WWW irwwt : far%JfWT *T*rft (  ? 
*Ft$?r aRtfs qft arm 5ptHt $ i - . w ^ r  vr 
Y «rf S fapr f r n  % s ro  ^  %tr *pt

«rrt ? srfa?T t o t t  % g»r v t  # ^ r  
araw  f^ T  i «Ftv*r frnr ^?fr r5Tprr jpV 

ff*R , f^«T ?T  *irt TT̂ frr m  m«5T'YT^ ?At 

«*T-w?RTefhff «rr a jw  ^  ^mV v t t f t  

f a r  TQÎ T I  f a
®PT w n t  9J?IT I  J XW %

aifr fjrr% % f?fTT ^Tr sn rm  % 

m«r r̂*nFjh!T t a r ,  %fa*r ^ r  ^  ^

q» I . ■■ .

«ft ftnqf?r fa1* ^  f w  w ro  ^r® *$f« 
% ^  ^  |  i ^ r  f a r  f  ^  ^  *r

w e t  f p  w n  i  * |  fa
i*n^  ^  t  3 rrf? ro  y w  f  -1. M ^ W W '-w m r 

i  fti ^  a<Tf?m aforrfr m  % ®srm |

wr?  % ir anfpT w tr wrf5r,

f f W r  it Vt  # r-?rfT3R, «fh : fa -

^ r r ,  iw rc fh r  ^  tr- ^ m r6 fh r, v t o  

%3tt, ar̂ rr̂ rt w k  ^T-srm ^t aNrt tw  w fV , 

bt ? *tt^  tr^m ^ rm  ^ rr w f r <  

*ftr fprm aR^r v t
*u*nftr ?r ^rnqnr i % % «ra*r w e f t t  

% arfiw srrar f  j «rrnr 
«#t *  ^sr 5rrm ^ t v iz  f^ rr  | i

^ r  wmi *FT "ft t o  SP7TT ^rf^rr «JT,

w tfa w  ?rrf[ ifrfent f3+Tr=fr i t ^ t
*rr ?fi¥ T| r |, sa  ^rn-m

% w  "̂t ft?r t? j ir i

t  r np  ^  ?  I ?T-T 1 i* 7 1 '*  ^FT R

sf *r> 3RTfa % P ‘TT ^rfr rT<TS 3T*fhf-

m? «r i ^  anf?r-fq-9nsr k  'if i srret
r̂f l̂ it ^  ^  «T far t  JJl-tTVT grfTfvi

spt *rsr arts: ? l i 5fY< srrf^T *t an «pr 

«r? ap??T at fa #  *Tfror j ,  m  s'rc 5> I 
«FtfV ^ frr^ TT c rtr s r  3rr% * n

^ r  % ffR ^ P  i r f t  »rra »m ^R fc z i wt m  f e r r

^  «rsr ^  % *w i arar- ^  ^wm  q*rf?pr 
^ tt, f f t ^ r  «r  ^ ^ ?fh? fa*rr i

f t  ?tt?[ % w r  ?*ff <re #?r isnrprr i 

fiK o  tr?io ir^o «rtrf?irar %?n «rt #?r ^r*rwr 

aiw i ^ n r  5ft*r «^t ?  t p m  f^ r r  ^  i 

9rfer?r %?Tf M  ih w ff 3*t  w  ^ n t i 

?rw fa  *f% ??T^pi: isPN: *pf$?r spsrtw

iftr Pt w w  v t t y  % T̂*ft |  i

<9ff T rk  < F* rt^ rR f ^ t

w& w f t  % affreR’rc ^rfe
■nr WttfHV wrtsrw? t  i w :W«it ip r t  
i f t f i w f t t f t i  ^ rfa  smm 'PT fo ira  ftrfom
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0  0tt% f?W  % «fT
% «w t  vfgvir «p# r t  |  i p̂w t  *flt
1PTFTT TO T ’VTfiV fa iffrT tnff WT Vhft* I 

Ot l^flT I ,  %fa*T Wlfa %lt* ^  %
*rnr m  *dr S is

WTWft % 1% (̂ PRTR %■ TOT 3RTWT ̂
fa  TOWS % *PT TOW 3T9T WtTTFf f t  vlfW 
f ^ T O t f f c S r ^ s t T s f l j T O t f Y *  
n so t  *n <rte to  v* fira t
fc ’flfa TOT *pT ^  ^  ip  ̂$ | fft̂ Tr
^ t%t t  sfufofow  stfsflrfr o
•ft %nrhr t o t  i <wfr *flft to fNV
^  ^  tTT <TrT Wf ^rtr fWT I

V8H (* |l0  TOfWt: ^  fanST foRW
*r sn ■'3iT̂ *rr i f ro : f^nsnr «pt *rtr $

1 i

*sft fw nw m  iirw ft : fa  fspsr % fara
HTTTTI 3  «fcr «m?(M ^ ir qfr wyrrc ^  
* t o  $tor «fif^ i %fa?r ®fr? ?ft ifpt R̂jrafT 
?Tt & fatft % <fV?: gr*r ffr 'srfM̂ rftr ^
**fr *n£t ^^HT, iTtfjR' *T$TRT *T 'TfflRt *«n%t 
!3'*l W TTT  if  ^  qi^RTt I ’T f^ '
2« 0\ i f w  t  <”P w f fvfi=n*rw w f t ^ t  
f*FfH t o  % Tvr 11 nt srfaf*Tfro
*fr ŝ 5nrw <r$fsr v r iw to t t o t  '̂ Tfen i 
irft ?w *r aw*tfcw> f r o s  *>
m* **■ «frc apnarr «Ft g w w it fl wt 
*ft wfor tim  fa  %*m ^ r  srfW ti f a r o  
*rwTwi *r sftr t o  ft? <frF w  «nrr ft i 
*nrr ^  | %  Ot w t

n  fen ?*nTr Ot s f irf i ifa
to t  *tt t o t  Ot Ot f fs r  qnr t o t

"art H1̂  TOTO |jhp % TOfV 5W ?wr
^ r t t  | *fT vxwrr «fpc st t  ^  

*?T A M  #, mr % ^ « r  «RT?t I  |

«®Wt aT? w n ^W T W  m  T O T  W H T
% ?fnr |  f^»r wt «5i?r arrar wwrc 

^Rft v*®!' t o  |  i wsffa; «r̂  
«  X » /7 3 — II

^  38PR VT’TT M***1 WWlX

fit t o t  life ^  ftr*rt tmtT i w t t o
ifr jjo % vjtom  if ^  f*TT i

iirofhi v m̂jPw s  ifnS % n̂ijwriNw
TT^W< TTT ^  IpTT **0  ̂ fiPTT fa  wtVT

fW% #  IghSFTf ito ro  VS TO 
HI »lff W  WTT ŴT I HW wTTSPT tnr, 
VWWiT W  ff ?n*r wr *f WTiT 9TVC 

ifht <W <R Wff fflT WT fIX ^ fTffa

t o  ’n  w nr ̂  ft w  t ^  wt^frnrff vW ,

aft Otz ft% %“ f fo n  w  % to t  f w
m s  w«r l WnPT ?pr Wl̂ a frWiT W 

TO» ^  TOWT ^Tffrr | % jNrrt 1JW

%' * * (w rtro )  • • t o  ^ c  ^st f »

f  T?rr «rr fa  vinfhr j»tf! %
^TT f t  WW *RWR,%^ W  % H*lt
<jfjr surohr i t  t o t  w  ^  <n% i 
*tf w% «Nr !̂T «if*nr |  <rfk ^  ffcnfr 
t  T O ^  *SWT I t  t  fa  ^  
v rr % fwjfr «r v  * m  ft |*wp̂ t t  ^  
?m *W! ^  ir«r t o t  ? w r w w  t  ?

t wt  ^  «n w i <g[fr ^ r f^  > 

vir̂ t t  t o ^  m ro  r̂ |  ^r% f̂ n? <ww ^«r 
w  #  %fa*r «(ft t o w  i m  w
qft 3=nft | t o  f*rm^?rr wm ft% |  *irt
VmRfWTm fm  w  *rm TOf ^RVi

3t r  *ifi w  i Wnt *r ?miw
t  ?pt ^ ?rt %*Nst t o  «re
|WW W f  TO W WTO W* 3fRT 5 t
xraifHffg rift ftr *  ie& * m  ?ft d # '  fa  
<WHdl< HTWft % Aw; ?n€t m i t t  ?rf i 
wt w r  $  arr?r 1 1  t  i ?fni*rf
W BW'flWRf *P TOT VT TOT <Pt *̂n(f 

TO: «WWT ff vfrc ’•ffe^WT t  1 TORT 
wto y tt «TT n^tjr I

$*TT *̂F VT f̂ SFRT 5ft «̂T F̂fP̂

WlPEff Vt Ŝ TfftWf ¥<W' ^T *ftT !>ft Ŵ TOf
^ % ^jsnr ijlH? wfl^^ ?rffi(i' ?rĵ t ®?t ®t t  ^

. f  aA — tm r « A i * r  _ u  il -lmn'̂w in , i w r  t o  p̂ t  W rni, imrrTO



Tfjpr, * m r$  w f % rfi$s m m
$  i *R$$ro f̂vtiT, wwfaraf, s h s w  
W  ?tq£ $sr£t stfNifwt $, sw % <ww

fa 1?, <PT̂ W V*T*TT I f a r  flit #)W

n m%, "arfr% ftwru »wbt wf^Q i
w W  «rt p t *flt 5ww *ftr irangtT

W*TT tftt tPFh* ^R)- WWWf aft %ST
'srvPnfhr £ <HVt ff*r fpr ^  flre*&

<TY*T «T$ 1 If v m  infilT |T fa
tit v t ari«f *rt firmer % m  qnr arm* ^  
«w*r $ra *m  jHpt *pg*r t

q n tn rtN n r ^  (ftrsmrrara): afrsrara 
arm ^ft3ft^Tsn^^T% ^r ?r fa*ft vt 
®̂PTT JTjff I <3*̂1% «T̂T %  *pT* *BtT, W*:

swrnfar *tt%  i %nrOvflfi i952^r«rr3rwF 
«fT8T *RT <HfiN Vt 5ff ^

fa  1 9 5 2 $ * * T f ^ % » T * m S » p i ^ * ^  
n m tf& t  rn lw r «ft i %■ *nn; 

vt^r *pt fasft ?ttj[ Ir tft "aprnr vr yrtfar 
7??r jjftorr ?rt ̂ pfir u'it’̂OvH <n€fa ̂

%X ^  ^  SRRfr I VTH tf *£t
?f̂ T WCK <Rt, $T*T ufa; *]> "ft* *nfa if Spft I 

*rt€f vt $ft w n^t "®prpT ^t T t̂ 
% i f?f%TT «rr*r fasfV % p̂or tr&m *ift apŝ w 
^ t i

*rn <p̂ t w  t  fa affet *f»t *rr?t an% % Tt^r 
u r n f  J
^|£ ^  WT̂f % VR 6̂ *6 fITW 9V 
^T N rfw r »nrr11 ^ « i W f t t  f t fi«Et
*bxftx* t fr^nranfTOf ^  i 
RTRr*r *1 *Fflt HK«l^l JKTn Vi WUS ? I

*r̂  w  fa ^  frw c  |  ^  ’'frfl^dr ,p lr  
^j*n»r^f ft T tffatpr* ^teifhreirm wfaw 
% ^ w  f  i ^  inHhrsr % ^N t % #ar t |  % i 
in f i i |? r  w ?  wt«t wr v <k ̂ n v t  ^ ?n Him i vh 
^ r # t .  I *[« 'ft© 5f I*RT 3flT flW T  ^fff W  I 
^  f  apt *jfwsr *  iNnc A& hit f^?ft $ 1 
*^<1^ ^wt fa ?pr ̂ '$41 wft̂  WFSffC’f *rc ̂ T*f im
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wr? trm rn  m  m  f  i iw t &r fyn vr ft 
&  %x tfrn w$  i | t  wrr «p*nr m  * vk  k  i

* #  m  »rft «pt t o  % ^ r
fasr lit fasnft t  ? «#ff f^snw  «tT

} 3 f t « w r ^ % 

f a t r f t w n r f w t f tg m m  f  ^  

^ r r ^ r f i i ^ W T ? ^ f s r f t # w ^ t n r w  fa«rr, 

traRT if^t q r t ?  v t  r |  f , ^*rvr t o  
| < rtm  v  irw h r , ?ft % ^sfhr fa*r fptjr *w 

^ r r  % ?rp% ^  ? ^ m m t  ^ft t f r  t
^  \ N j  *

^ f^ H W  % gft¥T«T̂ ' t f t< ^  t?PFt 5 1 0 0 0

TO fifrr »T»t  I # OT ^  vnrftnrf ?r fir«r r̂’-
qrt̂ r ^  ^  % fe*rrar *r far i ^  t

1  «i

so irsrn: «ftfff?r% m  *25000

sftr f*r% j wrr iftr #  50000 *mr f»r«rr zftr 
2 5 0 0 0  1 stRnrr w  w r  Jt fa 5̂ ^
M t ^ f a f r ^ ^ ^ ^ ^ i s s n f r  
^twt tit *r  ̂#sr 5f s iro  ^  ^  «r, <T?rr »f̂ r
* ^^^ rtr* R ff3 n ^ t 1 v i m ^ r w r  ^  srr^r
W P T  &, ^paw 5ff?T ^ t  ?Trrr H ir ers;  i t  ^

^  <^tt n̂Rrr% %  f»r W » { o  *fto f#T?Fr % ^ - r  

% r  $lNr f ^  t  w t  # s r  *r w n w r ?t *t

ĈT Tc!T SffPTT fa  f«T *Pt 3R?T % f'f̂ T̂TT W  f̂ TTr

17 Hours.
?T*rrt: ^ r  if hzfrpr mfa*r* faanr vwz %,

STTOS ^T V fm  W  H ^t*r I ' ^ W  ®t«r-^te W R  

arWlf t̂HT *P w w T  T O  Vr, fltq €  «PT? 
fa^w r T^r |  ?ft f < ^ f c  v r  firarr ^  i ^  «f ^ t t  

fa  4|TfafaV(9r ’̂ 1%’ <Pt#5T flTPSff ^
y ^ r  j , m$ t ,  t  ^  y w ^  g  1

» \  A  ... ________ _ _ ^ L  - A . -ft .......... - » V  *■ J LvrtVV 'SWT >̂̂ t VflS mtWme! fwT ŜTRTT ^ crT
w  srrfaex  wft % nit mr trft m for. \
9Rr tRF ?*nTT tngfT w ,  TpfPTR H <HrtT
*  y  *^ ^  - * > .  s ^ .  f t ?  - - -  11 , , , ,  y \  i l .  ,fiTTswlT T̂STfai « ^51 ârar TOT % \ 

tfnW |  I HW WWIVW v  VPf3p mt, PP
srtf^r 'pc w r c  ^  *$  v t f

^ r f# « n 9 f |f  1 r e  frff *ft w b titm  t t ^ t
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vj-gFT wst im t  w rar # •  |  

fa m *  fafvffg'K qrs qft *rt ffw r &

^  ?TT?? ^T YIWRT SRV m  H WRIT ?  . . . .

« ( y ^ r w r w f  (3 * $ * ) : sm prfftfft*^ 

?ft $ft *nw ft 5*rm?r % ^ t t  ’srfo* i

«ftt!*io*wft«m**3fc f a #  *ft ft f m
*fra w R  *> mXf S|*T w li  YT *njr fraT

t , i n&z m s <r*t?? tfm *fr **r m*t % W
wt1#  11 \o  «ft© ft **r «ft*t % f̂ r*f io 
HFPTT sft W ^T  5=r?jY *fr, 100 *TFT*ff 3PTOU % 
in' *TR« rnro rr?fo % 100 *ftfs*sr % W T  tfrff 
*r#r ft i -----

sft qrar 1Wt *f*rf : Wff 1 SOT “3^ % TTRF 
*r»m  ft *jn fW m  sp?ft 1 1 x m  ?wrrr ^  

?mr « fw r  & ?ft t t * r H ^  crafts %, p t  s ts tr
tf^T % f*P*3j rfift f  sjft7- ITTTo tnfo  t ^ o  «PT <W< 

jffXT ft WT wm t  ?

vit xpto t f t : snnc ft w ^t f
ttt *i# wsfr 11

ii» v

sft TOT YFT **rf : %fSpT WT W T •fcft *ffigft

*ft *n?ntam * jt : ft YT̂ TT j  
fan 3 T F  fftffosr  qrr *rc«nc fa*r ft $*nr— **r * r 
gprpr w ftt ^Tff t̂r i *rsra*ft sfr *rc <fU <fto 
ttnfo *rr$t« <fr° «rrfo (tn r* ) f a #  
¥ ^ f w | ?  <*r$ *fr s*r iftfCT ^  
^  io  W i^iTR, ̂  w^Rxan^^rff |,%fvri
<Sf̂ t W VK «Wt JTSTPTT TOT |  ? WT
«fif̂ y r̂nsrf *i5y ifffeir Fk^4 ^  ^ 
irn?r ̂  wih g—*f»r ŵnr fW t

iftfe»r fsfdif *[# j frf 3rn r̂ tk  tft ^?rr 
f<rr ^  ftr vWthr «rnsrf ft *t?% l̂ r  ftMrr, arrar ^  
Jjft ftwr, ^Pfts4 t a r  i igcfft 
tsfnr «W|T *n? v , ?|T r̂*f •fit *trw»r t w  

1fo, f*r fifR̂tV ifffev 5?!^ ^ntft ft j *̂r vt

lifr^jfw * t ^  ft fW i ,fr%r/ 7?«n: 
v*&  m  * $  11 W *  fcr ft tiv nts^ 
graft *tk?rfsn1 !*THt f̂t?ft Tmr ?ft i *npre*rr «rnsRr 
% w«r ?r %*w wrowft % ?d*r ft, aifev f^wr % 
sfrr ft, ft%*T w  % m *gt til fmpft ft 
TOt yr PiffRT 3RT<rr i
fipr i f  | ,  i? r^  tlwisft m  wr irfW  
fft r̂ wrr: afTRr m m  ^ % ,  ? r  % c iaft v f  *pt 
fHTFr ift for **$• ?Kr i ^ r  »r»w *nre «Ptt 

^?rt 3^  VT «(TT aiwftlW VT!!T «rf«T 
I, stnpr fftfker yt ^  # 8 ^  ^nft f  tit *%t 
'jfirqnrt f  ^ r t r m  w r  11 imn: ^  
w f t 1 WFft « m t *frt^r ^rt ft «?m  K 
<srtf wo? ft ^ w f t  v t «r^ft $ ?ft a^?r *rrt «^P 
ssft wrxft <tfft t  ^  ^  ̂  W lf t  ^  w
p t r t  *fr m m  11

*?r WKff % ft 3ft1 ft «R*ftW WfT i
fjp «Rft ^fr^ir»r ^  *Tfra ft # j

♦SHRI E. R. KRISHNAN (Salem): Mr* 
Chairman, Sir, on behalf o f Dravida Mun- 
netra Kazhagam, 1 rise to say a few words 
on the Resolution of my hon. friend, Shri 
Vajpayee, expressing his desire that free 
and fair elections should be Held in a 
democratic country like ours, as he strongly 
believes that free and fair elections are 
the essential prerequisites for the success 
of democracy. I wholeheartedly extend 
my support to this Resolution containing 
this laudable objective.

It is common knowledge, Sir, that the 
Central Government have not taken any 
constructive steps so far to control the cir-
culation of black money in our country. 
The main reason for the inaction of die 
Central Government in this direction is 
that without substantial assistance from 
black money the ruling party will not be 
able to hold the elections frequently and 
tb contest the elections successfully. The 
Wanchoo Committee appointed by the 
Central Government has pointed out that 
black money in our country would be e l

♦The original speech was delivered in Tamil.
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the order of Rs. 5000 crorn. The Central 
Government may tolerate the spiralling 
price rise in essential commodities. Even 
then they will not take appropriate steps 
to control Wack money because it is re-
quired for elections.

Some three months before the Tamil 
Nadu Legislative Assembly passed a Reso-
lution unanimously—you know that there 
are Opposition Parties in the Tamil Nadu 
Assembly—demanding that the power to 
control and confiscate black money should 
be vested with the State Government Yet 
The Central Government have not yet 
given their approval to this unanimous 
Resolution passed by the Tamil Nadu 
legislative Assembly.

It is accepted by all in the country that 
the account of election expenses is bogus 
and does not reflect the actual expenses. 
Our Prime Minister Has submitted her 
election expenditure in Rai Bareilly con-
stituency to the Election Commission. Her 
election expenditure is. just Rs. 12,000. 
Even to  come round a parliamentary con-
stituency the petrol bill alone will be com* 
ing to Rs* 12,000/-. Prom this it is ob-
vious that the election expenses as sub-
mitted to the Election Commission are all 
false and incorrect.

1 will give one or two political and 
administrative corrupt practices employed 
in the recent U.P. Elections by the ruling 
party. We all know that during one month 
before the Elections, the Prime Minister 
laid foundation stones of 15 gignatic pro-
jects at a cost of Rs. 400 crores. Tn a 
place where there is no river, the founda-
tion stone was laid for a bridge—this news 
appeared in all the newspapers of the 
country.

Announce any number of projects; 
adopt any dubious means to get the votes 
of the peqple—this is the main objective 
of the ruling party. All the projects for 
which foundation-stones were laid by the 
Prime Minister do not find a place in the 
Fifth Five Year Plan of the U.P. State. 
75,000 workers in Faridab&d, Haryana 
State may lose their livelihood for want of
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electric power. Yet, the States of Punjab, 
Haryana and Delhi must supply all the 
electric power to the U.P. because elections 
are going to be held there. You know, 
Sir, that 20 miles from Delhi there is the 
town of Ghaziabad, where I happened to 
go last month. I found to my great sur-
prise that sugar was being sold there at 
Rs. 3 a kilo, while in Delhi it was 
Rs. 4.50 a kilo. Give all such concessions 
and get the votes of the people—this is the 
motto of the ruling party.

Similaily, the price of sugarcane was 
raised. We all feit that after all the sugar-
cane cultivators would be getting remu-
nerative prices. But, after a few days the 
price of sugar was also raised. Without 
raising the price of sugar, the Ruling Party 
would not be able to get crores of rupees 
from the sugar mill owners for the elec-
tions. In one month, the U.P. Government 
employees weic given three instalments of 
increase in their D .A .! The U.P. Govern-
ment employees were agitating for many 
years; but they were given in one month 
what they were asking for during the past 
many years.

You know. Sir, that the people living in 
Hill areas of U.P. do not have proper 
shelter over their reads, do not get enough 
clothing to cover themselves from sun and 
showers and do not get two squaie meals 
a day. But, the U.P. Chief Ministei, Shri 
Bahuguna, has asuured them a University 
in the Hill areas. In Faizabad, a small 
town of U .P . the Chief Minister, Shri 
Bahuguna would establish a University. In 
each District, a College would be estab-
lished—this is the election promise of the 
Chief Minister. In total, 127 Ministers— 
Central Ministers. U.P. State Ministers, 
neighbouring States* Chief Ministers and 
Ministers—-have touted U.P. during the 
election month for the sake of ruling 
party’s propaganda. All their expenditure— 
it is reported in the Press—seems to have 
bees met from the public exchequer.

Four months before the elections, the 
President’s rule in U.P. was prorogmed and 
k popular Minister under Shri Bahaguna 
was installed there. Did the U.P. Assem>
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bly meet even for once after the popular 
Minister was installed in U.P. ? No, Then, 
what for the President’s rule was pro-
rogued there and the popular Ministry was 
set up? Here* it is necessary for me to 
refer to what happened in Pondicherry. 
For five year* there was D.M.K. Govern-
ment in Pondicherry. In Pondicherry, for 
five years there was the administration of 
popularly clected D.M.K. Ministry. Three 
months before, the Pondicherry Assembly 
met for the last time in which ail the 30 
Members participated in the valedicatory dis-
cussion. After that, two D.M.K. Ministers 
resigned from the Ministry and defected 
to an Opposition Party. Technically, the 
D.M k. Government could have continued 
for the remaining three months tilso. But. 
the D.M.K. Government did not do so 
11 also resigned. The Dravida Munnetra 
Kuzhgam is wedded to democratical ideals 
and is pledged to foster democracy in the 
State 'I he D.M.K. wanted to ensure free 
and fan elections in the Stale. The resig-
nation of Fdiooq Matakkayar’s D.M.K. 
Ministry goes to show the D.M .k.’s unas-
sailable faith in detnociacy and the neces-
sity to establish sound and noble demo-
cratic conventions in the country. Hut, in 
U.P, the ruling pasty at the Centre has 
got different views about democracy. Just 
before the elections, the President’s rule 
was prorogued. The popular Ministry was 
installed, not for the purpose of convening 
the Assembly, but for the purpose of uti-
lising the vast administrative machinery 
and power in the coming elections. I have 
given this comparison to show how the 
p/emier political party in our country, the 
oldest political party in our country, the 
political party which brags that it has 
achieved Independence for the country, is 
interested in perpetuating its hold on the 
manses and in winning the elections by 
hook or crook.

Recently, a circular was issued to all the 
State Governments in the country stating 
that whenever the Prime Minister visited 
a State for election propaganda purposes, 
the expenditure in that connection should 
be borne by the State Government con-
cerned. On 17-2-1974 the Prime Minister
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visited Pondicherry and the expenses on 
her visit to Pondicherry for election pro-
paganda purposes came to Rs. 10 lakhs. 
A small state like Pondicherry had to bear 
such a heavy expenditure of Rs. 10 lakhs 
incurred on Prime Minister’s election tour.

SHRI M. RAM GOPAL REDDY: What 
Is the expenditure ?

SHRI E. R. KRISHNAN : 10 lakhs!

SHRI M. RAM GOPAL REDDY: On 
what items thi*> amount was spent ?

SHRI P.. R. KRISHNAN : Her election 
tour expenses. When the Prime Minister 
was doubtful in 1971 about getting majo-
rity in Lok Sabha, she had electoral al-
liance with the D.M.K. and got 9 Cong-
ress Member's elected to Lok Sabha from 
Tamil Nadu. She did not put a single 
Congress candidate for the Tamil Nadu 
Assembly. Some months before when a 
Press Correspondent asked the Prime 
Minister whether there was any likelihood 
of Shri Kamraj joining her Congress, she 
replied : "what is going to do at this age
by joining the Congress ?” But, now she 
had no compunction in joining hands with 
the very same leader, Shri Kamaraj. in 
Pondicherry) Indira Congress and Kama-
raj Congress are one in Pondicherry. But, 
in U.P. they arc fighting against each 
other. In Coimbatore, they are one. But 
in Orissa they are fighting against each 
other. In Tamil Nadu, according to Shri 
C. Subramaniam, who was elected to Lok 
Sabha with the support of D.M.K., they 
are one. But in Madhya Pradesh they are 
poles apart. It is really regrettable that 
an all-India Party like the Congress, having 
majority in the Parliament, should not 
have any principle or policy. From State 
to State, from town to town, from area 
to area* the policy and the principle of 
the premier political party in the country 
differs. There is no uniform policy even 
in one State. In U.P. the Congress con-
tested only 403 seats and gave away 22 
seats to its ally, the C.P.F. Did the C.PJ. 
rest content with these 22 scats? No. The • 
C.P.I. put up candidates against the Cong-
ress in many other constituencies, besides
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the 22 allotted to it. The Congress Party 
tolerated this breach of the alliance.

The Tamil Nadu occupies the first place 
in the export of raw hides and shinks. 
Lust year a ban was imposed on the export 
of raw hides and skins on the ground that 
finished leather products would get more 
foreign exchange for the country. But, 
just before U P. Elections, this ban was 
litted, Many differing views are being ex-
pressed by the public on thin action of 
the Central Government. This shows that 
even the economic interests of the country 
occupy a secondary place when elections 
are to be held.

The Wanchoo Committee has made cer-
tain recommendations for the conduct of 
free and fair elections in the country, 
which Shri Vajpayee wants (he Govern-
ment to implement. In his capacity as the 
leader of the Jan Sangh Party, he does 
not want the view-points of his party to 
be implemented by the Government. Si-
milarly, the Chief Election Commissioner 
in his Report has pointed out the necessity 
for amending the Representation of Peo-
ples’ Act, But the Centra! Government 
have not done anything in this regard. 
Last week in Ihis House, the Govemmei 
brought an amendment to the President’s 
and Vice-President's Election law. What 
prevents the Government from bringing 
forward tin amending bill for the Repre-
sentation of Peoples Act ?

C'-oming now to All Tndia Radio, I will 
give-one or two instances to show how the 
All India Radio has shown scant regard 
for healthy democratic conventions. All 
Tndia Radio was not interested in announc-
ing the success of ruling party's candidate# 
in the Elections. On the other hand. All 
India Radio gave great importance to the 
set-backs of Opposition Parties in the Elec-
tions.

MC. B. Gupta is trailing behind all the 
candidates."

“Singh Deo in Orissa has been de-
feated."
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“The D.M.K. in Pondicherry has been 
routed.”

i*
"'The D.M.K. candidates are trailing 

behind.”

Such announcements only have got first 
preference with All India Radio, and not 
the success of ruling party candidates. This 
was the respect and regard shown to poli-
tical parties in the country by the Ail India 
Radio. All India Radio did not announce 
the defeat of the U.P. Minister, Shri Vikal, 
in the Elections. It did not also say who 
defeated him. In the lecenr President’s 
Address debate, the Opposition Leaders like 
Shri Morarji Desai, Shri Vajpayee partici-
pated. But All India Radio did not care 
to mention by name any of the Opposition 
leaders. Is this propoer ? Arc the Op-
position party leaders not the citizens of 
this country? Are the Opposition 
Parties not necessary for the suc-
cess of democracy in our country ? The 
Wanchoo Committee in its report has 
pointed out that aftei the ban imposed by 
the Central (Kncrnment on the donation 
by companies to political parties, the cii - 
dilation of black money has taken deeper 
loots in the country. The five General 
Elections conducted in this country have 
/tioved beyond doubt that the ruling party 
cannot survive without the support of black 
money.

7 he hlcction Commission has suggested 
that the limit of Rs. 35,000 for expenditure 
in a pariiamcntaiy constituency should be 
raised at least to Rs. 50,000 in view of the 
picvailing price rise. 1 request that the 
Government should consider this favourab-
ly. Similarly, in its Report on 1971 Elec-
tions. the Commission has stated that 2100 
complaints weie received at the time of 
elections and it was not possible for the 
Lommission to look into all of them at 
that time. The Government must look in-
to this problem and do something to re-
medy the situation.

The ruling party swears by the establish-
ment of secular und casteless society in 
the country. But. I feel that the ruling
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party is the breeding ground for the per-
petuation of casteism and communalism in 
the country. I say this because the ruling 
party selccts candidates for elections on the 
basis of caste, community etc. The Elec-
tion Commission has also referred to this.

In conclusion, I would quote what has 
been stated by the Chief Election Com-
mission on page 198 of his Report on
1971 Flections :

“But, how can we expect that elections 
will be absolutely and totally corruption- 
free, vi hen the whole country in every 
sphere and department is plunged in the 
ocean of corruption. Remove corrup-
tion in general and corruption in elec-
tion will be a thing of the past.”

The Chief Election Commission has 
acknowledged that there is widespread cor- 
n«ption in Factions. But he is not 
able to do anything because the 
Flection C'ommission is ju*?» a part 
of the Central Government’s adminis- 
tiativo set-up. The Election Commission 
must n.»lly become an independent and 
i,ut or onions body equipped with even judi-
cial powers. Then only free and fair elec-
tions will become possible in this country.

Wilh these woids, I conclude my speech 
supporting Shri Vajpayee's Resolution.

SHRI DINESH CHANDRA CiOSWAMI 
(Gauhafi) : From the Opposition side we 
ha\c heard Shri Vajpayee from the Jan 
Sangh, then our CPM and CPI friends 
and lastly our friend from the DMK. I 
can spot the sencc of frustratior and anger 
in their speeches. In fact, Mr. Vajpayee 
vent on to say that in the present state of 
the election machinery and election atmos-
phere he was feeling helpless that the rul-
ing party could never be displaced. 1 can 
understand their frustration because the UP 
election result has totally rejected Mr. 
Vajpayee's ambition of getting 229 seats 
in UP/, I do not know, but there was a 
rumour also that he was thinking or his 
followers were thinking of having Mr. 
Vajpayee as the Chief Minister of UP.

SHRI ATAL B1HARI VAJPAYEE : 
What about Mr. Bahuguna’s 350 ?

SHRI DINESH CHANDRA GO- 
SWAM1 : I can see the feeling of help-
lessness and anger in the speech of my 
CPM friend because at least in one matter 
they have helped the Government that 
their offspring has never crossed the limit 
of two in most of the States. 1 can see 
the feeling of anger and anguish of my 
DMK friend, because the whole existence 
of his party is in great jeopardy. There-
fore, when these friends have attacked the 
election machinery today from a particular 
angle, 1 do not subscribe to that view. It 
is not that I am saying that the election 
machinery today is completely free from 
corruption. I do admit that there are 
many things which need to be cleaned up 
and to that extent I support Mr. Vajpayee’s 
contention.

My hon. friend from the DMK had said 
that Congress had not principle on the 
ground that they had made an alliance 
with the DMK in 1971 but now they had 
made an alliance with the CPI and Cong-
ress (O). I cannot understand this argu-
ment that in 1971 when wc made an 
alliance with the DMK wc had principles, 
but when wc made an alliance with 
not the DMK but with other par-
ties like CPI we had no principle.
11 we have no principle, then we had no 
principle in 1971 when we made an alliance 
with the DMK, and on the same reason-
ing, his party also had no principle, be-
cause if in an alliance one party has no 
principle, the other party obviously also 
has no principle of its own. Therefore, 
the arguments that have been advanced 
here are absolutely void of any reason.

If we look at the present elections and 
the results thereof, it would be noted that 
the people have given a very correct ver-
dict of their own. and the more the Oppo-
sition continue to say that the election is 
rigged. I think it will hurt them more be-
cause thereby they hurt the sentiments of 
the people. It is not that the Congress 
or the parties which have been put into

s
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power have come by dubious means or 
because tlic election was a tigged one, but 
it is because the people have expressed 
their views in unequivocal manner in 
favour of these parties.

From the results of the UP elections, 
two fundamental things have come up in 
order to show that the arguments that the 
elections are rigged are not valid. If we 
have lost in Manipur in the elections, that 
shows that the election is not rigged, be-
cause if the elections were rigged, we could 
have won in Manipui, because if we are 
capable of rigging the elections in UP or 
Orissa we can also rig in the other States. 
Therefore, let not this kind of complaint 
be made.

The elections in UP and Oiissa have 
shown certain trends, which reflect the opi-
nion of the people. The tiend in UP is 
that the Independents have completely been 
made to vanish from the election sccne, 
because the people have rejjeted the In-
dependents, Further, the Congress (O) 
has been completely trounced, and a pei- 
>on like Mr. C. B, Gupta lost his seutntv 
deposit It means that theie has been to a 
certain extent the polarisation of foices and 
the ughtist foices have been i ejected in 
UP.

Look at Orissa. What has happened in 
regard to the.voting in Oris«a today ? 
Those persons who leally brought about 
the fall of tUe Government there by cros-
sing floor have been totally rejected by the 
people. Take the case of Shri Nilmony 
Routray (Interruptions). 1 am not saying 
that this has happened universally. What 
I am saying is that these are the trends. 
These trends indicate that the people of 
this country, by and large, have been cons-
cious and they have given a conscious vote. 
Even with our shortcomings, if we have 
cotlte out successful, it speaks very sadlv 
of flit Opposition. People have voted us 
to power because they are Satisfied with 
our patfefa* and also because the Opposi-
tion has never been able to have a positive 
approach, has never been able to place a

erm mecturns w
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positive programme before the people (In-
terruptions) . Your shouting in the House 
will not do. By shouting here, you will 
not be able to catch votes.

If the Opposition really want to 
strengthen democracy in this country, if 
the Opposition parties are interested in 
democracy, I feel they should come out 
with a positive programme and a policy of 
their own, because that will also 
strengthen the ruling party; it will also 
strengthen democracy. I do feel that if 
democracy collapses, not only Opposition 
will collapse but all of us v ill collapse.

Therefoie, as a lover of democracy, 
1 do want that dcmocricy should 
be strengthened. Democracy can be 
stiengtheued with a strong Opposition with 
a positive piogramme. But merely saving 
that elections ha\e been nggt 1 that we 
have won because the elections have been 
rigged vwill not do. There should be a 
searching of hearts on this mJo 
House and on the other side

Coming to the Resolution, some mcle- 
vant factors ha\e been intnxktiid into it. 
One is the use ot helicopter b\ the Pnme 
Minister. This has been debated tn tlm 
House. It has also gone to courts oi law. 
After all, the courts of law ha\e also said 
that the Pnme Minister of the country 
i« a pei son who must be gi\cn adequate 
security. This is so because there are not 
only forces inside the count!yf but there 
are forces outside the country also who 
will be interested in harming the Prime 
Minister. Theiefore, if the Pnme Minister 
is given a Defence ‘plane or helicoptcr,
I do not think the heavens fall thereby*. 
Also that really makes no change in the 
people’s verdict. There are cases where 
even though the Prime Minister has gone 
in a helicopter, we have lost the election. 
It is not that we have won because the 
Prime Minister went there in a helicopter. 
Helicopter cannot fetch us votes. After 
all, the people have voted for us—it is not 
for the helicopter—but because the Prime 
Minister is the only leader in the country 
who has the image of an all-India leader^



uhp  has placed before the people a posi-
tive programme.

Shri Vajpayee referred to election ex-
penses and said that money was playing 
a very bud role. X entirely agree. But 
to  say that because of black money this 
is happening or that election expenses are 
absolutely responsible for black money or 
the present state of affairs is, 1 think, to 
indulge in nn oversimplification of facts. 
There are many other factors like the ad-
ministrative machinery, the administrative 
system. These should not be overlooked.

One pf the suggestions he has made is that 
like in some western countries, political 
parties should be financed. This is un-
doubtedly a suggestion which we should 
iill very seriously ponder over. But what 
I am feeling is, firstly, it will be difficult 
in a country where so many political par-
lies aie Iheie. And bv this, will you not 
permit the Independents to come into the 
political plat form to contest ? Obviously, 
a decision on policies shall have to be 
taken If we decide only to finance politi-
cal paities, obviously the election will be 
open foi political parties only and not for 
Independents. Here. T would obviously 
like to hear Mr. Mavalankar.

The second most difficult +hing in this 
country is that really, in many cases, the 
concept of a political party has not grown 
here. If we look to the political develop-
ments of this country, we will find that 
here parties have not grown by themselves. 
Parties are grown out of individuals. It 
is not that the individuals have become 
products of parties as in other countries. 
In other countries, individuals are the pro-
ducts of parlies. Here, the parties have 
become the products of individuals. There 
is a clash between Shri Madhu Dandavate 
and Shri Raj Narain; immediately two par-
ties come up. Shri Vajpayee and Shri 
Madhok do not see eye to eye; two parties 
come up. Therefore, it is the product of 
individuals, and unless we can—

v h m  *. ifrrrrafr &rr£ ffk
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SHRI DINESH CHANDRA GO- 
SWAMI : please at least try to understand 
what I am saying. What I am saying is 
this. (Interruptions).

MR. CHAIRMAN : How many times 
have I requested yon not to interrupt ? 
This is contrary even to the rules. You 
can say whatever you want when your turn 
comes, but please do not interrupt. Don’t 
repeat this again,

vfwjx msr t w  • m x  m  ?r*TTt frnt 
m ft, fft w r fan 
ft ? rnmmfr srte surc nsft % s h  
t o t  fwr ft ?

SHRI D1NLSH CHANDRA GO- 
SWAMI : May be. But we do contend 
that the defeat of 1969 elections was not 
because of individuals but because of cer-
tain basic policies. You may differ with 
me. Mr. Vajpayee may contend that be-
cause of policy differences—

sft w m  fargrft wnwft : qg'taw,
w  *rcr rftr sn m  wrftwRr $
swf t  *r*rr *-fr qff sf t st  ftrjFF’T
«pt  ft ?

SHRI DIN LSI 1 CHANDRA GO- 
SWAMI : I am very glad when Shri Vaj-
payee has contended that Mr. Madhok's 
party is a party with certair principles, 
with basic diffciences with Shri Vajpayee's 
party. I am very happy to know about 
it. If you concede that, I am really 
happy.

MR. CHAIRMAN : He concedes. (In-
terruptions ).

SHRI DINKSH CHANDRA GO- 
SWAMI : I am conceding. So, a political 
perspective must grow in this country.

The second most difficult thing is this. 
Supposing the political parties are given 
finance. Shall we be able to prevent 
spending of money by individual candidates 
apart from the finance that is given by
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the political party ? After all, there is a 
law that you cannot spend more than 
Rs. 35,000. But everybody is spending 
more than that. Supposing the Congress 
is giv*n Rs. 20,000 and the Jan Sangh is 
given Rs. 20,000, shall there be any machi-
nery by which we will be able to limit 
this expenditure to Rs. 20,000 alone and 
not more ? Unless you cun brine about 
a machinery—

SHRI ATAL B1HARI VAJPAYEE : 
The parties should give their accounts.

SHRI DINESH CHANDRA UO- 
SWAM1 * Suppose, talking as a Congress 
candidate, irom the party's land 1 get 
Rs. 10,0W, Unless there is a machinery 
by which it is ensured that a candidate 
cannot spend more than what is allowed, 
the entire thing will be frustrated. But, 
**t the present moment, there is no machi-
ne! y because, in spite of the law that you 
cannot spend more than Rs. 35,000. it is 
an open secret that they hustiate the elec-
tion law; by devious means they do spend 
more than Rs. 35,000. And it is veiy 
easy to frustrate the law because if a fiiend 
gives the money, or gives the tar, then 
vou cannot get within the puiview of the 
election law,

Therefoie, this is a thing which does 
i eq lure very serious considei ation. 1 have 
my own doubts whether it will really help 
in the solution of the case unless the entire 
machinery to a great extent is changed to 
sec that the law is implemented but in the 
piesent state of affairs 1 do not feel that 
we will be able to do it.

Some of the other suggestions of Shri 
\  ajpayec are for equal time over the radio 
rnd all that. There again I feel that unless 
the political patties come to some agreed 
consensus, it will be vciy difficult. The 
only setback has been the lack of an 
agreed consensus T do wish that the 
major political parties come to some con-
sensus.

In conclusion, 1 feel that if we want 
really to make democracy successful, each
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political party shall have to approach the 
election with a sense of responsibility and 
with a sense of duty. It is not that the Cong-
ress plays up the forces of casteism. Do 
not blame us, because I feel that the Cong-
ress is the only political party which plays 
down casteism as far as practicable. 
Really, one of the ways in which probably 
wc can really face this problem is this. 
1 have a suggestion in my mind. When 
you contest an election to a seat 
in the State Assembly or Parliament, the 
names of the candidates need not be print-
ed in the ballot paper. If Mr. Vajpayee's 
contention is accepted that elections should 
be fought on the basis of political parties, 
and not independents— with all apology to 
Mr. Mavalankai who will, I hope, join a 
political party and 1 am sure it will be this 
side of the House —wc need not print the 
names of any candidate We will simply 
say : the Congress, the Tan Snngh and the 
BKD. The electorate will dicide whether 
to accept the Congress, the Ian Sangh or 
the BKD. In that case caste and com-
munal considerations will not ccme to rlav 
It will b e  u n  to the Congress o t  any othei 
party which wins that constituency to sav * 
we are giving such and such person «s out 
candidate in this constituency. That is a 
suggestion bv which wc tan diminish to 
some extent caste and communal consi-
derations But it has its own limitations 
I admit that unless caste and communal 
considerations aie removed-—they erupt at 
the time of every election—the future of 
the country is gloomy 1 endoise the spirit 
with which Mr. Vajpayee has brought this 
resolution and 1 do hope that the Law 
Ministry will give serious thought to this 
matter and some fiuitful result will come 
out of this.

MR CHAIRMAN : Two hours’ time 
was allotted for this resolution and that 
time is over There are about 8 or 9 per-
sons more who want to speak.

THF MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU

RAMA1AH): I suggest that we may extend 
the time by one hour.
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MIL CHAIRMAN : The time Is extend-

ed by one hour. There is only half an 
hour left today; so this debate will con-
tinue the next time.

SHRI P. G. MAVALANKAR (Ahmeda- 
bad) : It is an interesting and happy 
coincidence that this discussion on Mr. 
Atal Bihari Vajpayee's resolution should 
take place on the morrow of the election 
lcsults from UP, Orissa, Pondicherry and 
Manipur. This discussion is therefore not 
only vital but also topical. 1 recall Shri 
Vajpayee trying hectically to move this re-
solution during the last session and getting 
some time to elaborate on his ideas about 
free and fair elections so that they could 
have some impact on elections in U.P. 
and other Slates, not only for one party 
bill for all parlies. But 1 could see the 
manner in which the earlier discussion on 
i*t.it occasion was prolonged. There was 
pci haps a desire to postpone this discussion 
on Shii Vajpayee's resolution until after the 
elections in U.P. and other places were 
o'*m. 1 wonder if that was being fair to 
Shri Vajpa\ee. The Prime Minister men- 
1 ontd this morning that elections are only 
the method; what is more important is the 
pnnciple or the programme of action. I 
hope lhat this discussion on free and fair 
election will be useful in creating a healthy 
atmosphere. Wc all know that the general 
election is a kind of peaceful revolution . . .  
(Interruptions)

17.39 hi?.
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May T join my friend on the right, the 
Members of the Jan Sangh, who are con-
gratulating you; I am sure the whole House 
Joins me in greeting you on your occupy-
ing the Chair. I was saying that it was 
through the ballot box that we keep alive 
the ordinary man's faith in being able to 
change the Government or the rulers when-
ever he likes. In any election there is an 
opportunity for the people not only to 
reject certain individuals and certain parties 
but also to accept certain individuals 
and certain parties. I want to say at the

outset that I am not going to discuss* 
Shri Vajpayee’s Resolution in the con-
text of the current politics only and ia  
the context of the very recent elec-
tions. to which 1 made a reference ear-
lier. It is natural for members belonging 
to the different political parties to refer 
again and again to this or that controver-
sial political hot issue Mid pin-point dis-
cussion on that. If you will permit me, 
Mr. Chairman. Sir, I would like to lift 
this discussion to a little different plane ;
1 do not say a higher plane but a different 
plane.

T would look at the problem as a chal-
lenge to all of us, whether we belong to* 
the political parties or not. I want to 
suggest that while talking about free and 
fair elections let us not be very impatient. 
After all. we have had only five general 
elections and we had only 25 years of our 
rew Republic and new democracy. I should' 
say that by and large the experience of 
the last five general elections tell us that 
the elections have been conducted fairly 
fieely and fairly fairly. Now, it is not 
right for the opposition parties to say that 
the elections are rigged when they lose and* 
sa> that the elections are not rigged when 
in the same elections their own candidates 
win in some areas. You cannot have il 
both ways. If at a particular time the 
elections are free and fair or not so free 
and fair, the advantages or disadvantages 
must go to all parties and candidates in anr 
almost equal way.

SHRI ATAL BIHARI VAJPAYKH : Not 
necessarily.

SHRI P. G. MAVALANKAR ; I am 
glad Shri Vajpayee Ji interrupted me. Of 
course, it is not necessarily so in every 
case. But you cannot say that because you 
lost in a particular constituency, therefore, 
the election in that area was rigged and in’ 
another constituency you won on the basis 
O' your strength. That would be stretching 
the argument too far.

Having said that the elections in this 
country have been free and fair by and 
large. I want to emphasize the phrase “by
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[Shri P, O, Mavalankar] 1 suggest that if you want free and fair elec-
and Urge.” Even npw, even in the year lions 10 continue or to be strengthened,
1974, there is no country in the world then we must not look at the elections as
wherein we can say that the elections are an end in themselves but we must look at
completely free and fair. Even in the best them as a means in themselves,
&  democracies some Unfairness and some
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kind of unfree methods and tactics do take 
place, t t  is a  process in which after you 
gain some experience, through the trial and 
•error method you go on eliminating what 
you consider as unfair practices and go on 
concentrating and strengthening what you 
consider as good practices.

My complaint is that even on the bask 
of the limited experience that we have 
gained over the last 25 years, we in this 
vountrv have not. unfortunately, tried to 
strengthen the experience which tells us that 
this is the way the elections can be held 
ficely and fairly and these aic the evil ways 
v.hich we have to discard. T want to sug-
gest that jasl as no country can say that 
it has got completely free and fair elections, 
similarly, no political can say, not only i n

* this country but anywhere in the world, 
that it has not indulged in unfair p r a c t i c e s .  
So, to say that only the ruling party is 
having all the corruption, bribery and other 
unethical practices is an exaggeration and 
a misstatement, While I do not want to 
hi: uncharitable to any party—I believe in 
being charitable to all—1 want to say that 
if some of the opposition parties come to 
power either in one or the other of the 
States or in the whole Union I do not know 
whether they would not also copy, and copy 
V'ith a vengeance, what the ruling party is 
doing today. Therefore, it i.s no use saving 
that except the ruling party, all the other 
parties are good and innocent- Perhaps, 
the opposition parties have not had an 
opportunity of being bad or corrupt.

I want to suggest that in a democracy, 
•elections are of course important. Bui if 
we understand that wherever there is a 
•democracy, there must be elections, mean-
ing that there must be a choice between 
two clear-cut alternatives, if not more, you 
cannot, therefore, say that the converse is 
true, that the reverse is true, that is, where- 
cver there are elections, there is of neces- 
irity a democracy. Therefore* I want to

You take the countries like the United 
Kingdom, the United States of America and 
other Western democracies of Europe. You 
will find that they also have been able to 
achieve a fairly reasonable target of free 
and fair elections after decades of practice. 
What they could achieve after decades was 
possible because they went on eliminating 
what they found by experience to be un-
workable, undesirable and corrupt practices 
in the election procedures. That we are 
not doing. That is my charge.

When 1 make a reference to these coun-
tries, incidentally, 1 should have said in the 
verv beginning that the discussion on Mi. 
Vajpayee’s Resolution is also topical be-
cause in another countr> also, in the I'-mted 
Kingdom—one of the oldest demt»ciur.'es oi 
the world,--the election*- have jiut Mcon 
held. We know how hur and Jtee hisi- 
elections in UK. compared to other demo 
craeies. have been.

Apiiit from proxidinj* the kino of
machinery which Mr. Vaip.iyec wants, apait 
from the provision of a good and sound 
election machinery, an independent and im-
partial Election Commission, what is 
eoually necessary, if not more necessaiy, 
are some of the institutions like public 
opinion, free press, enlightened universities 
and well-established conventions of holding 
democratic elections and also, of course, 
citizenship consciousness and alertness. We 
know that eternal vigilance is the price of 
liberty.

Sir, as you have rightly rung the bell, I 
would now like to comment briefly on some 
ol the points which are contained in the 
Resolution moved by Mr. Vajpayee. He 
has talked about growing influence of money 
power. I entirely agree with him. I think, 
the whole House will agree with him. It 
has become impossible even for a rich man 
to flight elections, to succeed in elections, 
what to talk of a poor man or a middle-
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class man. This is not a phenomenon 
particularK relating to Indian conditions. 
Even in countries like America where the 
people are fairly rich, where the parties arc 
very resourceful, where the candidates are 
very rich, they find that money becomes 
a fantastic factor in fighting elections. 
Therefore, if you want to have free and 
fiar elections, all political parties, all can-
didates, certainly Independents also, could 
nr.d should see to it that they are not 
guilty of spending more than what is per-
mitted b> law. If we believe that this 
must he the practice, then we must start 
it with ourselves.

About Mr. Vajpayee’s charge regarding 
the abuse of official machinery, 1 agree 
v.ith him. There are a lot of good con* 
ventiom established in U.K. Why not 
establish those convention* here also? My 
hon friend, Mr. Goswami. referred to the 
Prime Minister using helicopters and other 
aircraft, and said he saw no harm or wrong, 
in such use. 1 am not referring to this or 
that individual or to the present Prime 
Minister as such. But, all that I want to 
sa\ is that it is not a fuir practice. Because 
the Prime Minister or the Ministers or the 
Chief Ministers are able to use the vehicles 
Oi the aircraft or other things which are 
a! the disposal of the State machinery, they 
help to hypnotise the voters and create a 
wrong climate.

In Vngland, I remember to have seen it 
m October 1951, Lord Atlee—at 

that time. Mr. Atlee—was going in a private 
car, Mr. Atlee driving a privatpgtear, and 
both of them were going on an election 
r.;*mpai>n just 10 to 15 days before the 
elect iom.

Atlee was still a care-taker Prime Minis-
te r But, he was not using even an official 
motor car, much less an aircraft.

About the election grants, I agree with 
Shri Goswami as to why should it be given 
to the parties 7 Why not for Independents 
a'so ? But. instead of giving grants to poli-
tical parties, T would say firstly that let the 
Flection Commission do two things. Let 
the Election Commission send the Informa*

tion card to every voter showing the voting 
number and the polling booth where he has 
to go.

Secondly, let the Election Commission 
make it possible for every candidate to send 
one free communication by post to all his 
voters. If that happens, a good part of the 
expenses will automatically be curtailed.,

I agree with Shri Vajpayee that the- 
Election Commission members should be 
increased by having more than one Mem-
ber. I also agree that the age of adult 
franchise must be reduced from 21 to 18.

MR. CHAIRMAN : You will please
agree with me to close your speech.

SHRI P. G. MAVALANKAR: Yes.
Only 1 want to say this in conclusion. A 
beginning has to be made, especially, by 
those parties and individuals who believe 
in free and fair elections. Only the poli-
tically educated and enlightened persons 
could do this. About the relationship bet-
ween ethics and politics, very rightly so, the 
German philosopher, Kant says : “True
politic* cannot take a single step ahead be-
fore it has first paid homage to morals”. 
Therefore, those of us who believe in poli-
tics coupled with ethics, for us then, let 
us carve out our own code of conduct. For 
those Who are convinced, they must them-
selves provide an example. Thus, I am sure, 
we can do something by way of providing 
a free and fair election. Since you want me 
to conclude, Sir, 3 would only refer to one 
book without reading one or two quota-
tions from it. This is an interesting book 
which has just been published, in Decem-
ber, 1973, by one Shri R. P. Bhatla. The 
t{tle of the book is ‘Elections in Tndia'. The 
last Chapter—'Conclusion—gives us a very 
interesting summary and the author's ol> 
servations on this important subject.

With these words, 1 conclude by expres,s- 
in& my apology for having drawn on your 
generosity.

SHRI SAMAR GUHA (Contai) : Mr. 
Chairman. Sir. freedom, fairness and peace 
are the three guiding principles for any
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democratic election. But, the way t^ese 
♦principles are getting eroded, I am afraid, 
<an apprehension is developing increasingly 
that the future democracy in India is getting 
<iaiker. Although Gujarat has shown us the 
v.ay, perhaps, it is a new hope for us and 
for the Opposition to see to it that the 
•democracy should be safe in India. 1 am 
qne of those who condemned the happen-
ings in Gujarat. This is the only means 
by which the Indian democracy can be 
saved and that too by the Gandhian means.

I have not much to say since the pro-
blems have already been elaborated by my 
fiiends, Shri Y'ajpayee and others. But, 
the most difficult part of having a demo-
cratic election in our country is this that 
the Central Government and the State Gov-
ernments are not only in control of politi-
cal power but they aie also m control of 
the economic power—the most. Now, 
•coupling these two powers—the political 
power and the economic power—and the 
way the government is abusing or misusing 
its authority by using the administration 
for influencing in the election and also for 
raising funds, 1 do not know, whether there 
is any future for an> honest person, a per-
son with integrity, a person committed to 
moral values, in having a hope in future to 
contest the election. Not only th a t In our 
return, in most of the cases, unfoitunately, 
it happens, wrong ieturns> are given. But, 
it would, even, be difficult in future to pre-
pare a wrong rctuin because a fabulous 
amount is now being spent in the State 
elections. 1 do not want to go into details. 
My friend was saying so eloquently about 
the use of helicopters by our Prime Minis-
ter. Shri Ram Gopal Reddy was telling 
us—he is not here at the moment—that 
people were throwing stones at our Prime 
Minister. That was perhaps out of anger 
they might have done. About this he was 
talking so loudly, But, I do not know what 
will be the opinion of the international 
world believing in democratic values ? The 
Prime Minister, just a month before, in a 
State only, went for performing or 
doing the ^opening ceremony—galore—of 
pioject which has not yet been finalised or

315 Fair and MARCH 1, 1974 Free Elections 316
» « tiles.)

approved by the Planning Commission. Sit, 
what will be the reaction of the inter-
national world on abusing of such political 
and economic power, I don’t know. I don't 
want to go into the details.

Sir, peace is one of the conditions foi 
a democratic election. Recently my ex-
perience in Gaighata byclection is really 
horrible. 1 have sent a telegram to the 
President of India and to the Election Com 
mission, to the hon. Speaker and the Prime 
Minister and to the leaders of all opposi-
tion parties. This telegram was not allow-
ed to be read on the floor of the House.
So I take this opportunity to read it This 
is what I said in the telegram. I quote *

“ \ll polling stations ot G.ughuta b<- 
election completely oveipowejed by C’oi* 
gress terrorists. Socialist candidate 
threatened at the point of revolver. While 
capturing polling booths b\ Oorgress 
gangs armed with icvohets, bombs, dag-
gers, threatened polling officcis, polling 
agents and voters in gene, a! Ballet 
papcts forcibly sei?ed and fraudulent!v 
cast either before polling stalled or with-
in 3 hours. Police blatantly sided with 
Congress aimed terrorists. AM ncrms ot 
democratic elections totally violated. So-
cialist party withdrew its candictatuu in 
protest. Congress Oiganisation candidate 
of Belgachia withdrew undei similar 
circumstances. Declaie election void and 
hold immediate inquiry directly.”

1 am going to see the President and I 
hcpe to see the Election Commissioner also.

Sir, irfy experience just two davs befoie 
was this : When I went there to address 
election meetings, I found that the atmos-
phere was full of terror and tension. The 
mood of the people was like that. .Tust a 
few days before the Chief Minister of West 
Bengal addressed some meetings. It is not 
fot me to say these, it is an indication of 
the people’s anger. What happened? My 
meetings were of larger volume and they 
continued late into the night, peacefully, 
very orderly. But as soon as I finished my 
meeting op the 21st, there was a rush in 
the street in Calcutta and do you know
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■what happened ? A report came lhat there 
was a bomb that was being made. being 
prepared, in the Congress clcction office, us 
a result of which one Congress worker 
died instantaneously and one was injured. 
The people rushed there and requested the 
police to arrest them. Then we approached 
the police. To our horror again, instead of 
arresting those, these people who made the 
complaints were arrested. Next day, 1 went 
to address another meeting. I was surpris-
ed to find this situation The earlier tlay 
thousands of people came there. On the 
next dav not even 20 people weie theie in 
thf* maidan. Yet I continued. \fter that, 
about 20 or 30 people came, but the* told 
me frarkly : ‘We are absolutely under
terror, it is not possible for us to attend.’ 
Two days before the election tiuck-loads 
and jeep-loads of terrorists were brought 
from Calcutta. They weie parading in 
batches ol 25 showing their ie\o!\ers. 
bombs and lethal aimaments and the like, 
terrorising people, don't tr\ to \o tc  against 
< ongiess. lust on die e\e of the Jay be- 
foie the election, or, on the election day, 
that is on the 24th, at about 1 \.M. at
night, what happened was, gangs of terro- 
list.s entered into a number of places where 
the polling oHiccts were staying, they seized 
the ballol papers, they sealed the ballot 
papers, they maiked the ballot papers, thev 
fiaudulently cast these ballot papers in the 
ballot-box, and scaled it before the election 
started. In the morning it happened that 
in a number of booths, when the people 
went to cast their votes, they were inform-
ed that already the polling was completed. 
1 will show you two photostat copies.

At a number of polling stations those 
armed gangs were telling people : ‘Already 
80 to 95 percent of votes were cast; vou 
are not the real voter; why are you going 
there ? Votes have already been cast-

18 fars.

1 have already stated that a candidate of 
the socialist party was threatened at the 
point of a revolver and many others were 
threatened at the point of revolvers when

they were in the jeep load throughout. 
They were going from booth to booth; 
they seized the ballot boxes at night; even 
in the morning, just after the beginning of 
the polling, within an hour or two, a num- 
bet of polling booths were captured. The 
polling agents and other persons were cither 
not allowed to enter into the polling booths 
or they were threatened and ousted from 
the polling stations. As it happens, thev 
threatened the polling officets and they 
seized the ballot papers and they then cast 
the votes after marking them and then 
sealed them. They said that the polling 
had been completed but, actually, there was 
no voting at 11 A.M. 1 shall give you two 
inteiesting papers. This is the one signed 
by the Polling Officer himself. I read :

‘i ,  the undersigned, P.O. Party No. 
99/80 of Polling Station, state that many 
persons came to the booth at night on 
23-2-74 and foiced me to deliver the 
ballot papers. They also marked the 
ballot papers from 077041-077439. Total 
499 ballots. Voters complained rigging as 
they could not cast their votes.

Sd/- Ajot Kumar Mandal, 
2nd Polling Officer.

Sd/- Ranjit Kumar Man-
dal, 1st Polling Officer.

Sd/- Swapan Kumar Cha- 
karvarty.”

There is another thing.

MR. CHAIRMAN: You will please
conclude.

SHRI SAMAR CiUHA : I shall continue 
next time after a minute. This is signed by 
the A.D.M. 1 hope the Government will 
take a serious note of this matter to insti-
tute an inquiry. Let there be one instance 
that the election is declared as void. Elec-
tions should be held again, fn all the 
eleven booths, even if they order a re- 
election, that will not satisfy us at all be-
cause, there was no election at ail since 
most of the booths were captured and 
fraudulently, the votes were cast.



IShri Samar Guha] "adjourned to re-assemble o n ’‘Monday, the
Thercfore, I rc^oest the Government, at 4th March, 1974 at 11 *A.M. 

least from the side of the Congress, to 
approach the Election Commissioner to 4
declare the election as void and he may IM 4  to** 
older a fresh election.

*. * ,» The Lok Sabha then adjourned till Elevert
’ 1 staU “ aUnue “ * “ “ *• of lhr clock on Monday, March 4,

MR, CHAIRMAN : The House stands 1974/Phalguna 13, 1895 (Saka).
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